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LOK SABHA
Wednesday, February 14, 1968/Magha
25, 1889 (Saka)

The Lok Sabha met at Eleven of the
Clock.,

[Mg. SeEAEER in the Chair]
ORAL ANSWERS TO QUESTIONS
Talks on Vietnam Situation

+
*31. SHRIMATI SUSHILA
ROHATGI:
SHRI VASUDEVAN NAIR:
DR. RANEN SEN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government of
India have been in touch with Wash-
ington regarding the announcement
from Hanoi to carry on talks with

U.S. on ‘“relevant questions” after
unconditional cessation of bombing;
and

(b) if so, the reaction of the U.S.
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) and (b).
The Government of India is in touch
with various parties concerned includ-
ing the United States of America and
the Democratic Republic of Vietnam.
Since the situation is a very delicate
one, and the reactions of the various
Governments are of a confidential na-
ture, it would not be proper to disclose
them, particularly in view of the posi-
tion of India as Chairman of the Inter-
national Control Commission.

SHRIMATI SUSHILA ROHATGI:
Does the Government rea'ise the
futllity of any announcement from
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Hanoi about terms of peace when it
is eccompanied by a violation of the

when it is accompanied by further
reimbursement and reinforcement of
American troops in Vietnam?

SHRI B R. BHAGAT: We deplore
any escalation of conflict from any
side, and we have made our position
very clear that first there should be
unconditional stoppage of bombing,
and it is our assessment that if this
comes about, it will be followed by
peaceful negotiations.

SHRIMATI SUSHILA ROHATGI: In
view of India’s historical role in the
international sphereas a strong prota-
gonist of world peace and also ag the
champion against aggression of any
sort in the present crucial stage
where a civilisation a thousand years
old is affected, may I know what
steps the Government of India is
taking to have mediation, and how far
it has exercised its influence for
bringing the warring groups to the
negotiating table?

SHRI B. R. BHAGAT: The amount
of suffering involved is enormous, and
we are anxious that this suffering
that this vast human tragedy that is
taking place, should end. Although
we do not like to act ac mediator, as
the Chairman of the International
Control Commission we are in const-
ant touch with all the parties con-
cerned, and we are doing whatever
we can to bring about a peaceful si-
tuation in this complicated angd diffi-
cult issue that is agitating the world.

SHRI VASUDEVAN NAIR: The
U.N, Secretary-General was in Delhi a

few days back. In view of the
smashing blows that the American
Ay
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iroperialists are receiving, they are on
the run in Vietnam, I should like to
know whether the Government of
India has made it very clear to the
Secretary-General to convey to the
United States that they should get out
of Vietnam and this problem should
be solved? Did we make our position
clear?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): Our position has
been made clear from before, and it is
still clear, but I do not think it is part
of the duty of the Secretary-General
of the United Nations to convey mes-
sages from us to the Government of
the United States.

DR. RANEN SEN: A long time ago
the Government of India took the
position that the bombing should be
stopped and then Hanoi could come
to the conference table, but even after
declarations by many Governments to
this effect that U.S.A. should sit round
the table after stopping bombing, .ven
after all these reactions from many
important Governments like France
and even the UK, the US. Govern-
ment refused to stop bombing and
other acts of aggression. May I know
what prevents the Government of
India from raising this issue in a
broader context and force the U.S.
Government to accede to the request
of the world people to stop bombing
of North Vietnam?

SHRIMATI INDIRA GANDHI: We
have expressed our views and we still
adhere to them. We have expressed
them in very clear terms. I do not
think that we are in a position to
force the United States to do any-
thing in this matter,

SHRI CHINTAMANI PANIGRAHI:
After the discussions with President
Tito, Chairman Kosygin and Secre-
tary-General U Thant, may I know
whether there has been any response
from any quarter to India’s call for
having unconditional stoppage of
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bombing ¢f North Vietnam, whether
we can say that we have achieved
something to that effect?

SHRIMATI INDIRA GANDHI: This
is not only India’s call, the call is
shared by Chairman Kosygin, Presi-
dent Tito and the Secretary-General
of the United Nations.

SHRI CHINTAMANI PANIGRAHI:
After al] these talks, what is the
result?

SHRIMATI INDIRA GANDHI:
There is no result as such on this
issue, except that we understand each
other’s point of view.

SHRI HEM BARUA: There are two
reasons for the escalation of the war
in Vietnam. One is the heinous crime
committed by the Americans by
bombing, another is the supply of
arms and ammunitions by Soviet Rus-
sia to the Vietcong forces. Whereas
the Government have taken note of
the heinous crime committed by the
Americans, may I know whether
Government have taken note of the
other fact, that the Soviet Russia is
supplying arms and ammunitions to
the Vietcong forces which has con-
tributed to further escalation of the
war in Vietnam?

SHRIMATI INDIRA GANDHI:
As far as we know, the Soviet Union
is supplying arms to North Vietnam.

SHRI P. VENKATASUBBAIAH:
May I know whether our Government
was ab'e to proceed in an effective
manner to bring these Powers which
are involveg in this Vietnam trouble
to the conference table so as to avoid
conflict and devastation of human
beings in that troubled part of the
world?

SHRIMATI INDIRA GANDHI:
This has been our desire, but I am
sorry to say we have not really sue-
ceeded.

SHRI P. RAMAMURTI: The Mini-
ster wag talking about the role of the
Government of India as the Chairman
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of the International Control Com-
mission. May I know whether it is
not a fact that one of the functions
of the Commission was to supervise
the elections that were to be held in
1956 in both South and North Viet-
nam, and it was the violation of the
Geneva Agreement by the United
States and the puppet Government of
South Vietnam that is  responsible
for the present state of affairs in
Vietnam? As the Chairman of the
International Control Commission,
does not the Government of India
think it necessary, and does it mnot
think it its duty, to tell the world
that the United States is guilty of
breaking this solemn agreement, and
therefore it better get out of Vietnam
so that the problem can be settled?

SHRIMATI INDIRA GANDHI:
1 said that we have expressed our
views on all these issues. At this mo-
ment the most important thing is to
transfer the problem from the battle
fleld to the conference table. There-
fore, all attempts must be made to
make this possible,

SHRI P. RAMAMURTI: I would
like to know what that view is, whe-

ther America has not broken that
agreement.
SHRIMATI INDIRA GANDHI:

America was not a signatory to the
Geneva Agreement.

SHRI KRISHNA KUMAR CHAT-
TERJI: Will the Prime Minister in-
form the House what special efforts
have been mide by her after her talks
with Chairman Kosygin to convince
Washington of the possibilities of
escalation of war in Vietnam if things
are notdone quickly? Inviewof the
fact that the Prime Minister has as-
sured us that all wttempts have been
made to see that there is no
escalation of war and no inten-
sive bombing of North Vietnam,
may we expect that India as
Chairman of the International Con-
trol Commission will exercise all its
efforts to see that Washington does
not carry on with such kind of ex-
tensive warfare in North Vietnam?
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SHRIMATI INDIRA GANDHI:
To the extent we are able to be effec-
tive, we are trying.

SHRI GIRRAJ SARAN SINGH:
May I ask the Prime Minister whether
the recent escalation of the war by the
Vietcong has changed the policy of
the Government with regard to the
bombing of North Vietnam?

SHRIMATI INDIRA GANDHI:
No, Sir.

o $rE™ AW 0TI
fomam # ot arfemr #¢ @ E, 1€ W
IN T GAGA AG; FC GFAT §, IE FT
FrgEn w1 & 9gw ) dfew W
¥ arq arg fagawiv B A 9% g
i & o gy faer W, s W
WEFAR A w G E? oAy
IR T FET AT ! Kag o
ST AT § R oW s w6 3
¥ wiz a1 =t IR & arw 3w A
#1 32 §UA § fau $1§ Qv ST
femwa w1 &, afe g, Y wwTR?

sirealt gfay i : fameAmr &
1 o g ¥ fag w R AR
AT 99 9% IT W IAATE, qX T gW
Tl #g ¥Fd 5 T 50 § gfyae 4
(sqwere) Wl 9% AT IR
¥ qY @ FA FT qeqE g, Iq A
WIA S T gAE fmER A
¢ 7 T 7 = 7 gd

=t weite oy ;. fqwEEm #
RS U CR U AL |
arr gfrar fafea & 1 swg@ wr famme
FwEifear AT A oEv Ay A
oft €9 1 W ¢ 1 7 W o e
AT A WA A TE A ) 0a wE
Tl ® TF F & faw wer &
gATE TeEaf F wiww § W rEoang
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€ ¥ g & wfaw § wfww
e A7 T 1T FT ANGT IR E F
FA TF TG T IHATY < AET g AT
g a9 o% 99 a9 § F1 wiw-ami
TR | AW ERTH W A
F9Rg aER & a9 g, fawm e
39 & am g W gfn & afas yafaw
ez, for & ofeelt §% & 3w
% T T 9 WegE W QE, A
AT THTT AT TTHE IO
® AT T8 aNET T g9 A ¥ fAg
* w5 9| 84 9T WY &, 3fn & Wk
wii & a1y forer 77 A Gar iy
g a9 fE w1 @,
fag & ag e FT 0% I< @ AR
favg & 9w fe@ ¥ wifs Y s
gn

Wt o To WA : & Tg I
facge fafes &7 & wg W =
T FT T4 & F @ awew w1 Ew
wifaqel a0 &, Fi6E & & grm,
QT H A | AT TF TH AT FT AT
tfren mae ¥ wpwrad AR AT
Wi & T w1 §o ¥, & 7wy
AEa A frgn iy T &
W X AT FC g E ARG AR F
AT 7T ¥ W E | AfFT o9 a g
v SR A AN E AU da g
A, 99 aF 98 FIBLH  AGl &1 qFdr
g

steritw aes: Faqerg fv
T AT gL A ¥ gAg ¥ W
fafeaa sea@ @ §, ¥ A9 WA A
TEr § A e AR 7 & fag
F1 fawg aem gaw 9T f=R ST
@Y &1

stwet gfaa wie ; afs STy B
av &, @ guF Ay § AfeT gwag
TW 7 1€ @y A9 famd qmw
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=t wgraw fay wredt : fagea
§ dfarar ¥ mra X w2@E A< Q@
WX TgT F R T AT ¥ g
T W qgw & A @ E, e
fer Wt ag @2 oWt a% T T
gie T W AW ¥ g
o6 §1 FROET F@ ¥ gETd
HFT AT AgdT AST AT g1 FW
G FEOE AL TG F qFEAA
A 9T w9 T g1 99T aifaww @9
& ghaae @t aw & Afew oY 7w
framm & & o Tom g ok
a1y o &. AfeT o T O,
FTAIVIE WG | HACHT TS
¥ gruw o A fam # ok wfus
HEAT T T § | I 4@ & forar grm
foaaam &1 & w1 @, W ¥ srar
AR wAOFT T @ g1 W
aadET 98 Hegw 4 § v faamam
¥ g ¥ 99 A1 WEE g aIger av
T AT ALHTT 7 I & A1 39 H1
Ferrg &Y § s forart Qe aga e =t
g SaEr ¥ Fag qrfrd == I,
At ag W @6 g1 S ?

WSIH WE\AW ;T WX IeWl:

SHRI R. BARUA: May I know whe-
ther during his recent visit U Thant
gave the impression that there was an
assurance of simultaneous cease-fire
which was also agreed to by Hanoi but
subsequently it had been withdrawn
and therefore there has been this
deadlock?

SHRIMATI INDIRA GANDHI:
I think the Foreign Minister of North
Vietnam hag stated that if the bomb-
ing raids were stopped, the question of
having a conference would be con-
sidered.

SHRI NATH PAI: In spite of the
platitudinous and pious hopes express-
ed by this Government and its few
remaining allies about the desirability
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-of bringing about a cessation of bom-
bing of the North Vietnam g desire-
which this House, particularly this
side asked the Government to convey
when the first bombing raid took
place in May 1965; we were the first
to say that this should be taken up
.at the highest level, not at the minis-
terial level but at the Prime Minis-
ters' level—one of the reasons why
peace cannot come and no initiative is
bearing any fruit is the diminution in
the influence and the prestige of
India. TEne was when this country
«<ould play a useful role in stopping
such kind of outbursts.

MR. SPEAKER: What is the ques-
‘tion?

SHRI NATH PAI: Today the world
is hovering on the brink of a holocaust
and as the discomfiture of the United
States increases in South Vietnam,
there is the danger that they might be
tempted to take measures which will
lead to—we do not know—where,
Apart from saying that our position
is very clear and that we have issued
the usual communique with our allies,
‘what has the Government of India
done? Have they seen why they can-
not play a useful role?

SHRIMATI INDIRA GANDHI:
I am surprised that a student of world
affairs should make the kind of state-
‘ment that the hon. member has
made. If he studies the situation in
the United States ang in other parts
of the world, he will know. ... (Inter-
ruptions.) Obviously he has not stu-
died the situation here either. People
:are concerned azbout the matter and
what we have said earlier has been
justified by what is now happening.

SHRI NATH PAI: With my best
efforts, I have not been able to see
what is the reply to my question?

MR. SPEAKER: That the question
itself should have been clearer?

SHRI NATH PAI It is not a reply
to my question to say so. I do not
know whether we had drawn any les-
sons.
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st wond 92w WA F wifa-
frg 2w Y aog ¥ g@ I F
qdET wwEl & wify & g
¥ mgmar X gwar @, @@ feg 9w
1 g frgaer s & o
¥ e e fear mar a1 @@
T a1 & dw R E i sw dw H gwrdy
T ¥ A, qEd v e,
FIE TARFTY F7 TG G oFH 2
T W 7 7 3T I ) e
firar & fir afx s 38 wr & 1 o
e} frrerar &, Y 3= @t ¥ oA
% fag #YE 19 F2w FomaT WX ?

st gfa widt: | sRETEE
FOA FHVA ¥ §9 QT o TG §
JrAsfrsmag avw ) @
& wm T a A g

SHRI TENNETI VISWANATHAM:
In today’s papers there is a report that
President Johnson has said “If Hanoi
wants it, we can go to Geneva today”.
Does this represent any change of view
on the part of America? Do our Gov-
ernment know about jt officially?

SHRIMATI INDIRA GANDHI:
We have just seen it in the newspapers
and I do not think it makes for much
of a change.

ary et § it 48 wfrefom 3 ¥
fmig & At ¥ g g § O ;0 o
T I T ® e wdfewT o
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G 9T § % 25 W19 ¥ o s MR. SPEAKER: Vietnam s very
TR ¥ fele @ wwd oam qr roent
TR OF W 250 IFTA W IW

g wad e ot TRo qwo WA : wEwE TR,
zﬁmmﬁs o 0w fe § a5 e § & wE g
T 9 4 0% T T O & aae S aeg ¥ A

T FY AR 9 G G @ !

T W, # NG Y g F@wd
we oW g gn 1 R S e a e

® e a4 100 fafew gr O @ & srowatoe f e
w1 A9 T TETE X &F gT &0 A W@%“W“ﬁﬁ-’lﬁtm
¢ 41 %9 @ ¥ gZ G &1 oI :W:aﬁ?ﬁmwm
% ag T Fr Iw@ AGL | I F TS wew A g
& 92 AfeF g agi 9X g TR &
TR AW AT T AT FAIL I A¥
SHRI SONAVANE: May I kn A X _
whether the Government o{ Indiaoz g & fog oY 78 wwe aga wiR

confidently convinced of the fact that @Y ar @ & Y T I wAfeET
if the bombing )
ped, North wmﬁf“m &t ag o & fF €8 @ #1 WA

would come forth to the Conference ¥ ¥enT &t fgmgeara =t ot %1E &
Table? Qe AT ¥

SHRI B. R. BHAGAT: Yes, Sir.
That ig our assessment. St Ao o WA FT LT T

L)
SHRI M. L. SONDHI: In view of the "0 7@ 9Ff¥a & s gy <

fact that India has special links with ~ SUWW R &, I FT ¥ 9@

Southeast Asiah:ased upon Buddhism, ¥ g Al #1 ASC g FEA ¢ WK

may I know whether the Prime Minis- - o

ter has tried to establish any contact a'ré’rgilmwmm lafilgl

with the Buddhist leaders in South WY % St sy fie & i wAfey

Vietnam so that in the present situa- FamE 3 A S A T H

tion, which has almost given rise to mﬁ ﬁ;m

the remark that there are two super-  J€ WA 8T FT e 5}‘ R

powers left in the world today—the s g% ¥ W4WT 3% a1 qEr A

United States and the Vietcong— ¢ e

there is need to bring in a third force? K“'Fﬁ?@ g,'

Has she considered the crystallisation

of the Buddhist forces in South Viet- =Y Qo To AN : : TEHAWA wT

nam for the purposes of forming a T

civil authority in Vietnam since a =

military solution is ruled out?

st Wo TWo WAW : dFg @AW ar
SHRI B. R. BHAGAT: This is quite 4 e

an interesting suggestion. We will
certainly bear that in mind.
it wirwioee:  WSAE WERY,
=t foaroae . wemE wEET, ot sAfest wmar & Qwe Rt
§ warr A8 q@T WEeT )| & W wr wIwE &1 feweww i &
o fawrn s § B 25 free @dammmmﬁm
TH WA 9 G M WT A Afan | 9 q3r £ !
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M Wo WoWwr: I9 & WA
TANT FT THT I F FLHIC 9T T8
@

SHRI PILOO MODY: I would like
to know whether the Government of
India have realised or are aware or
have made ‘any assessment of what
effect the American presence has on
the communist menace in this coun-
try? Lutuﬁng to the questions that
have just been asked in this House,
I am beginning to wonder whether
the Government of India has realised
the effect that the American presence
in Vietnam is having in checking
the communist menace in this country.
(Interruption). So, I would like to
know whether there has been, on this
particular line of thinking, any assess-
ment at all of the Government of
India?

SHRI B. R. BHAGAT: We do not
believe in taking outside help in
checking any menace. We can deal
with any menace ourselves.

MR. SPEAKER: Shri D. N. Patodia.

AN HON., MEMBER: Question No.
39 may be taken up.

MR. SPEAKER: Yes; Question No.
39 could also be answered along with
this.

SHRI NATH PAI: Sir, I think Mr.
Bhugat is the Minister of State in the
Ministry of External Affairs,

MR, SPEAKER: Also planning.

SHRI NATH FPAI: How do the two
combine?

Annua] Plan for 1963-69

+
*32, SHRI D. N. PATODIA:
SHRI HIMATSINGKA:
SHRI PREM CHAND VERMA:
SHRI K. RAMANI:
SHRI UMANATH:
SHRI P. RAMAMURTI:
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SHRI E. K. NAYANAR: .
SHRI DEORAQ PATIL:
* BHRI RAGHUVIR SINGH
SHKSTRI

Will the. PRI'ME MINISTER be
pleased to state:

(a) whether the Annual Plan
1968-69 has been finalised;

for

(b) if sa, what are thé Trespurces
and development estimates for the
year; and

(¢) how much of the total outlay
has been allocated for Private and
Public Sectors separately?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRg
(SHRI B. R. BHAGAT): (a) No, Sir..

(b) and (c). Do not arise.

Plan Outlay for 1968-69

*39. SHRI T. D. RAMABADRAN:
SHRI MAYAVAN:
SHRI ANBUCHEZHIAN:
SHRI K. RAMANTI:
SHRI UMANATH:
SHRI E, K. NAYANAR:

Will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that the
Planning Commission has decided to
increase the outlay of the 1968-69 plap
from RBs. 2,246 crores;

(b) if so, the total increase in the-

(¢) whether the Planning Com-
mission are also considering the rais-
ing of the provisions for the Central
Plan Schemeg from Rs. 1,172 crores to-
Rs. 1,300 crores;

(d) whether it is also a fact that the
States' next year plan which was to
the tune of Rs. 1,600 crores has been
reduced to Rs. 1,350 crores; and

(e) if so, whether the State Govern-
ments have resented this reduction?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) to (e).
The outlays for the Central and State
Plans for 1968-69 will be available
after the Central and State Budgets
have been presented. The document
.on the Annual Plan 1968-69 will be
laid on the Table of the House during
.the current Budget Session.

SHRI D. N. PATODIA: Regarding
~the provision for foreign aid in our
annua] Plans, has the attention of tae
‘Government been drawn to the World
"Bank report and certain statements nf
very high significance made by Mr.
George Woods recently in New Delhi,
und to that extent, is our foreign aid
‘likely to be affected in the next year?
I would also like to know whether
from Washington and Moscow—both—
we have been told clearly that the
amount of foreign aid in future will
‘be dependent upon our performance
and the performance of our economy?

SHRI B.R. BHAGAT: We are aware
of the statement that the President of
the World Bank has made in the
UNCTAD. As for the prospect of aid,
from time to time the Finance Minister
is giving his assessments. It is true
that so far as we are concerned, we
have always laid our claim that any
assistance, or for that matter, all our
plan programmes depend upon the
performance or utilisation of that
assistance,

SHRI D. N. PATODIA: Is it likely
to affect? What is your assessment?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAT): May I reply to
this question? The hon, Member
should not be sorry if foreign aid does
not come because he ig always going
to say that because of it we are in-
creasing our debis.

SHRI D. N. PATODIA: The question
is whether it is likely to be affected.
It is not a question of being sorry.

SHRI MORARJI DESAI: There is
no question; I cannot be an astrologer.
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SHRI D. N. PATODIA: While for-
mulating the next year's Plan, will the
Government of India take into account
the fact that the investments on public
sector industrial projects have so far
been umable to yield any results and
therefore no investment on new in-
dustrial projects in the public sector
will be considered until the previous
investments start giving an adequate
return?

SHRI MORARJI DESAI: Noanswer
could be given to this question until
the budget is laid on the Table of the
House.

SHRI HIMATSINGKA: Whatisthe
rate of growth intended to be achieved
in the 1968-69 Plan and how that com-
pares to the current year's estimate?

SHRI B. R. BHAGAT: This year's
rate of growth, as has been said, is
more than 10 per cent, compared to
that of last year.

=Y sterar i : 74T YU A AETEAT
ug Fane fF oY Gpee o 1968~
69 ®T AT & TW F W2 F e F
i e # ag T wf & f5 o s
F1 @ & 9 & fouw 9 T dee
frar & o g e wfeal ¥ @@ A
=1 s fear @ % o wwr g
siwi & fau =ww fear @ fow &
fearemr 3w Y mfis &, fewrsw
Ry & wyew A 7 wgr § ooy v
TR W ¥ FqET AT 1 T qEE
o o e dfaat & s 3w &
@ & Ak # ag sy e R fe
wqay ggmET 9 39 97 e #9607

WY Ho Wo WA : @r a% Uq
qET0 ¥ A W R §
qEFR T IT A 590 FOF favr &
iz fam frm Tow aod St S
Tz Ao 99 T T g ST
a1 g ¥ QU G FT g¥F A ar 99
1 aga 5w www g A AR A
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@q A ¥ | g7 ahF ¥ T g
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SHRI K. RAMANI: If the resour-
ces are not forthcoming from the
World Bank or the consortium coun-
tries, may I know whether the Gov-
ernment will cut down the already
accepted projects or the projects that
are going on? If that happens, what
are al] the projects that the Govern-
ment are going to cut down and based
on what policy are they going to cut
down those projects?

SHRI B. R. BHAGAT: The whole
question is hypothetical—"If the assis-
tance is not forthcoming” etec. We
cannot say about that. But certainly
the projects that are in operation will
not be cut down.

SHRI UMANATH: About the re-
sources for the plan vis-a-vis deficit
financing this House was assured by
the Finance Minister that he will not
resort to deficit financing, so far as
the resources are concerned. When
that discussion came up, he got so
heated and he was very frm.
But we find that after this as-
surance, about Rs. 200 to Rs. 300
crores worth deficit firancing has been
resorted to. Hwus this happened be-
cause there is failure on the part of
the Government or because the Gov-
ernment has given up the policy of
not resorting to deficit financing? I
alsoc want to know whether in the
current plan, Government have
accepted deficit financing as a means
of resources?

SHRI MORARJI DESAI: The hon.
member has to wait for 15 days to
know these things.
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SHRI UMANATH: What ebout the
first part of my question whether after
the assurance was, given, there has
been deficit financing to the extent of
about Rs, 300 crores and whether it
is the result of Government's failure
to implement that policy or whether
they have given up that policy?

SHRI MORARJI DESAI: The reply
to that also will be given on the day
of the budget.

SHRI UMANATH: It has appeared
in the press several times that deficit
financing has been resorted to. So, I
want a clarification. Let him either
deny or accept it.

giwg fomd: weow wEew,
IUFTY ST AT FgT & T 35y arig
Wg‘ g W= §

ot oW & 9 w7 il
F@r g

ot wq f : 99 T 48 WA
qr fF a7 s faar @ 9 9w
# qufFrrmr g ar g ? ag avEw
A& W @ &1 e AT S ar
T & e

SHRI MANUBHAI PATEL: Is it a
resolution that should be supported
by somebody?

MR. SPEAKER: The hon. member
is asking about the past whether any
deficit financing has been resorted to;
he is not asking about what you are
going to do in the future.

SHRI MORARJI DESAI: All these
accounts are submitted at the time of
the budget. I can have the full pic-
ture only at that time. I will then
give what is the position and why it
is so.

= a2 fomdr : 39 €1 90 qeER
=W wrfd
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SHRI E. K. NAYANAR: The plan
outlays proposed for the States indi-
cate a likely shortfall of nearly Rs.
100 crores compared to last year. It
will mean not only a further slowing
down of development activity by the
States but will also accentuate uneven
regional development, In view of this,
may I know  whether the different
State Governments have expressed
their dissatisfaction at the allocation
of funds to their respective States in
the current year?

SHRI B. R. BHAGAT: If the State
plan outlays have gone down, the res-
ponsjbility for that lies entirely with
the State Governments. As I said,
central assistance was given to the ex-
tent of Rs. 590 crores and the States
were to raise certain resources. Not
only did they not raise those resources,
but they gave remission on consi-
derations other than economic or fin-
ancial and did not raise other resour-
ces. It is true that the State plans
have gone down. I have also warned
that next year the central assistance
will remain the same—about Rs, 59/
crores and the State plans, if at all,
may go down further because there
is no likelyhood of their raising ade-
quate resources; nor is there any
determination on their part to do so.

stgmrafes: & ag s
argan g 5 ag st arfes dyear a9mg
AT G &, T EH 7 T Ng
T fear o <gr & arfe 2w & s
T SR IAEA 7 FEL I A
T F A waT &, @ gy firg
STt §, W W AR ¥ 7T A TS
#1 92y 9T § | FaT OF www § 9w
T $1 "OEA ¥ ¥ g @ arfes
HiwT % $O 951 SHETgE Foi ?
SHRI B. R. BHAGAT: I could not
follow the question,

MR. SPEAKER: Shall I ask the hon.
member to repeat it?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
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PLANNING AND MINISTER OF EX-
TERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI: We are trying to
build stocks by purchasing whatever
is possible to get. This will help to
support prices.

&Y T T e : 7 o e
ey 747 qt @}, WA sy ¥
I W @ FAWA T oA @
W w1 @ g & F udt vy
ﬁm%mﬁwmmg
o g R e F w9 W @ S AT
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Wt @ o it SoEE a3l g, 9
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T & T AW Y W feew
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i, arfe 9t Qo 3w 78 g &,
IR T wAE fEar amw s S
T &1 9% §, I §1 &% Qene foar
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FW 2 W W T T & fad oy
Jaadi qiemT § @ F15E 0

SHRI TRIDIB KUMAR CHAU-
DHURI: May I know whether the
Planning Commisslon has made any
screening, of the projects which are
under way? Only yesterday we heard
that the big Rajasthan Canal project
has suddenly been stopped and several
thousands of workers have been
retrenched. I want to know whether
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any screening of projects which are
under way and where we have com-
mitted expenditure has been made and
whether in the preparation of the
annual plan all these things have been

taken into account,

SHRI B.

would be no stoppage
projects.

! VR AT : TN AAT AT
wTaTE fF 39 & Alfew & qg atq org
gfrga @ ¥ ol s ¥ A
*F fow W paeafeEE o
wgaT #ar §, fawd ag %2 mr @
5 sfoar g7 ow awf & fae
w3, @ fel w7 goAar
AT oA g & At & & Al
TH 4@ F1 SATA FT A (5 IT & w47
fegmam A amaz a1 ¢ ST TR
wE AR AT FH R § F 9w T
o 3T g9 ¥@ A v Fam g A AT
a8 &, & wrAar v g 5 oa wd
qar gL 99 F Aifew ¥ grv g 7

8 Sy G ale i W]

250 oh g Sy S
i fy igpal g 2 Sa S
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R. BHAGAT: In the
annual plans, all the continuing pro-
Jjects will be allowed to go on. There
of continuing
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Ld Ff WS &S e Lmly Wl
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SHRI BEDABRATA BARUA: Since
the beginning of the Plans the public
sector had a largeeshare of the in-
veslments in the Plans. Now it is
reported that in the annual Plan pre-
jected for this year the public sector
has been wittleq down and in e
name of ‘maintenance plan’ the pub-
lic sector investment will be reduced
to the minimum. Will the hon. Minis-
{er inform us, whether it is a fact?

SHRI B. R. BHAGAT: The share of
public sector and the role of public
secior will be available only when the
Fourth Plan is ready. As for the
Annua] Plan this year and the An-
nual Plan for next year the policy
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decision taken is that all the conti-
nuing projects will be continued and
will be given first priority so that the
investment put in there is brought to
use, Only when the resourccs are
available new projects can be taken
up, but certain projects of a very
high priority, in industries like ferti-
liser and warious other things, which
go for increased production in the
farm sector have been given a higher
priority.

SHRI LOBO PRABHU: In the past
the Finance Minister used to complain
that he was a prisoner of the Plan.
Since this Plan for the current year
is going to follow the Budget i it to
be concluded that the Planning Com-
mission now has become a prisoner
of the Finance Minister? More parti-
cularly, I would like to know from
the Finance Minister if the Planning
Commission has stressed the fact of
unemployment, the growing un-
employment in this country which
must be met at any cost, even at the
cost of deficit financing? The question
really is whether....

MR. SPEAKER: Yes, what is the
question?

SHRI LOBO PRABHU: The ques-
tion really is whether the Finance
Minister is going to consider that un-
employment is better than deficit
financing?

SHRI MORARJI DESAI: The Fin-
ance Minister iz a member of the
Planning, Comm#fsion. There is no
difference of -opinion between the
Planning Commission Minister, their
members or the Finance Minister.
Therefore, all this does not arise,

SIGER T WGATT : T TTHN
F swarfat gro € Tl # dg
war @A ¥ fag g = @ g
a1 T ¥ FEETL I TS0 AT
F1 50 F fou ¥ oy arer a6t # 5@
wgrar 8% &1 faare a8, ofx
g, @ fFaar mgar 3% &1 39
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Defrauding by Indiam Film
Producers

+
*33. SHRI P. GOPALAN:
SHRI E. K. NAYANAR.
SHRI UMANATH:
SHRI MOHAMMAD ISMAIL:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
refer to the reply given to Unstarred
Question No. 4683 on the 18th Decem-
ber, 1967 and state:

(a) whether Government have since
completed the investigation regard-
ing defrauding of several lakhs of
rupees by some Indian Film Producers
and advertisers in league with Com-
mercial Services of the Ceylon Broad-
casting Corporation;
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(b) if s0, what are the findings; and
(c) the gction taken thereon?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) No, Sir; investiga-
tions are still in progress.

(b) Do not arise.
(b) and (c). Do not arise.

SHRI P. GOPALAN: I would like
to know whether the Government is
trying to find out the modus operandi
by which this kind of fraud is being
perpetrated; if so, what action has
been taken by the Government to
see that such operations are not al-
lowed in the future?

SHRI K. K. SHAH: The Ceylon
Government has been making enqui-
ries and we are in touch with the
enquiries made by the Government of
Ceylon. It will take some time be-
fore the situation can crystalise.

SHRI P. GOPALAN: As the Ceylon
Broadcasting Corporation is involved
in this affairs, I would like to know
from the Minister whether the matte:
has been taken up with the Govern-
ment of Ceylon; if so, may I know
what has been the reaction of the
Ceylonese Government in this mmt-
ter?

SHRI K. K. SHAH: 1 mentioned
that both the Government of India
and the Government of Ceylon are
interested in this investigation. The
Government of Ceylon ig carrying on
“the investigation and we are in touch
with them.

SHRI E. K. NAYANAR: On Decem-
ber 18, 1967 the hon. Minister replied
that the necessary investigations are
being made. I want to know whe-
ther the Government found compli-
city of some Indian officials in this
defrauding business; if so, may T know
what action has been taken against
those officials? T also want %o know. . .
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MR. SPEAKER: No, no, only one-
question is allowed.

SHRI E. K. NAYANAR: This is
part (c) of my supplementary.

Mr. Speaker: In supplementaries:
there ghould not be (a), (b), (c) and
all that. In future I would ask the-
Minister to choose one from (a). (b),
(c) and so on and not reply to all of
them.

SHRI E. K. NAYANAR: On 18th
December the Minister replied that in-
vestigations are being made. 7 want
to know whether the investigation re-
port is being suppressed?

SHRI K. K. SHAH: Is he asking
whether we are suppressing the in-
vestigation report?

SHRI E. K. NAYANAR: Whether
the report is being suppressed by
Government, is the question,

SHRI K. K. SHAH: The report is
that the officers of the CBC and some
cinema producers and advertisers in
this country are involved. The offi-
cers concerned are the officers of the
Government of Ceylon. So far as the
cinema producers and advertisers are-
concerned they are from this country.
That is the allegation and on the basis-
the investigations are being made.

SHRI UMANATH: I would like to-
kcow from the hon. Minister whether
he can tell this House the actual na-
ture of the defrauding alleged, the
main features of it, and how long
it will take to complete the investai-
gation and take a decision?

SHRI K. K. SHAH: The allegation
is that some of the cinema songs were
repeated at the instance of some of
the producers here on the commercial
advertising and on the radio of CBC
and money was received clandestinely
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from this country by sen'di.ng certain
anonymouse chits, On this basic in-
vestigations is being carried on.

SHRI UMANATH: When will it
‘be completed?

SHRI K. K. SHAH: It is very diffi-
«cut to say, Certain things 1 cannot
.give out because it will not be liked,
but the Government of Ceylon has
-sent some officers and investigation is
going on.

ot AT gengw ¢ T fafree
‘ATEq a3 swfAE F
e oFm o g7

Shri K. K. Shah: Sir, the investiga-
‘tion is in progress.

st wy fmy s FT @ E?

SHRI K. K. SHAH: As I said, the
-officers of the Government of Ceylon
had come here to make investiga-
tions We have not been able stiil to
get at some names, We have also
referred the case to the Finance De-
‘partment.

g & faw e anfeal oo sferw
+
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SHRI G. S. DHILLON: May I ask
from the hon. Minister whether any
Sikh organisations in Punjab, like the
SGPC, Chief, Khalsa Diwan and
others have epproeched the Govern-
ment of India to lodge a protest
against this action by certain trans-
port companies in U.K.?

SHRI SURENDRA PAL SINGH:
This matter has been brought to the
notice of the Government of India by
various organisations. As I said
earlier, we are taking suitable steps.

3092 (Ai) LSD—2.
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Future Set-up of All-India Radie

+
*35. DR. RANEN SEN:
SHRI VASUDEVAN NAIR:
SHRI DHIRESWAR KALITA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether any final decision has
been taken regarding the future set-
up of the All-India Radio; and

(b) it so, the nature thereof?

THE MINISTER OF INFORMA-

TION AND BROADCATING (SHRI
K. K. SHAH): (a) and (b). The ques-
tion regarding futureset upof All
India Radio is under active considera-
tion and until a decision is reached, it
is difficult to indicate its nature,

DR. RANEN SEN: Sometime back
the Chanda Committee made certain
recommendations and there was some
discusgion also in the House on those
recommendations, May I know why
does the Govermment of India take
s0 much time to come to a decision?
This is being discussed in public also.

SHRI K. K. SHAH: The Chanda
Committee gave five reports. We have
taken decisions on almost all the re-
commmendations of four reports. Only
22 recommendations of this report re-
main. This is a very vital question in
which Finance is also interested. The
discussion is going on and we hope to
take decision as soon as possible,

DR, RANEN SEN: One of the main
recommendations was to form an au-
tonomous body like the B.B.C. in
England. Has the Government taken
any' decision in regard to this very
important recommendation?

SHRI K. K. SHAH: As I said, it is
under discussion between my Depart-
ment and Finance. We hope to take
a decision as soon as possible.

DR. RANEN SEN: He ig taking a
very long time to come to some deci-
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sion, We want to Imow when the
decision will be taken. He says that

it will take sometime to take a deci--

sion. Why is the Government taking
such a long time to come to a decision
on such an important recommenda-
tion? '

SHRI K. K. SHAH: It is because the
implications are very and all the as-
pects of various implications are to
be taken into comsideration.

SHRI VASUDEVAN NAIR: It is
common knowledge that the All India
Radio is being used by the Govern-
ment of India and the ruling Party
at the Centre for its own parrow pro-
paganda purposes, Pending a final de-
cision on making the All India Radio
an autonomous body, I should like to
know whether the Government pro-
pose to have some discussion with the
leaders of all the other recognised par-
ties jn this country to have some con-
sensus about the jmpertial and proper
working of the All India Radio.

SHRI K, K. SHAH: I do not agree
with the first suggestion made by my
hon. friend.

SHRI VASUDEVAN NAIR: You
will never agree. )

SHRI K. K. SHAH: On the contrary,
1 am glad to say that all State Gov-
ernments are quite happy with the
way in which the All India Radio is
functioning. In my talk which I am
carrying with the leaders of the
Opposition parties also, what my
learned friend has said has not been
borne out.

SHRI RANGA: What the hon. Mem-
ber has suggested is that they should
have some discussion with the leaders
of all the political parties to arrive at
a consensus,

SHRI K. K. SHAH: My hon. Mem-
ber has written to me and I have
written to him for consultation,

SHRI DHIRESWAR KALITA: Just
now the hon. Minister said that the
Chanda Committee has made a num-
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ber of recommendations and most of
the recommendations have been
accepted by the Government. May I
know what ure the recommendations

‘accepted by the Government?

SHRI K. K. SHAH: Some of the de-
cisions taken have been placed on the
Table of the House and some will be
placed on the Table of the House.
They are about 500 recommendations
out of which on 22 recommendations,
we have not taken a decision.

SHRI S. M. BANERJEE: 1 would
like to know, apart from the various
recommendations of the Chanda Com-
mittee to have an autonomous cor-
poration, etc, whether the hon. Min-
ister is also comsidering the various
other aspects, that is, the service con-
ditions, etc. of the ~ A.I.R. artistes.
Recently, Mr. Joshi, the News Reader
in Kannada, one of the artistes of the
A.IL.R., died in an accident and his
family is not being paid any com-
pensation because, of course, he is a
temporary artiste. I would like to
know whether any decision has been
taken to declare the A.I.R. artistes
as permanent so that they become eli-
gible for pension, etc.

SHRI K. K. SHAH: My hon. friend’s
inference is not correct.

First of all, Mr. Joshi’s wife was paid
Rs. 1000 on that day....

SHRI S. M. BANERJEE: Only
Rs. 1000 for a life!

SHRI K. K, SHAH: I am saying;
on the first day, she was paid Rs. 1000.
The question of i the
grievances of the staff articles is also
under consideration.

SHRI BAL RAJ MADHOK: The
hon. Minister just now said that the
Opposition parties are being consulted.
May I know whether that consulta-
tion has been formal or informal, im
what form has it taken place? Se-
condly, I would like to know whether
it is not a fact that all the Opposition
parties have supported the suggestion
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made by the Chanda Committee that
the A.I.R. should he given the au-
tonomous status like that of the
B.B.C. When all the Opposition par-
ties are united, what mefe consiilta-
tion does he want from them?

SHRI K. K. SHAH: My hon
friend’s inference is not correct. That
is not the feeling of all the Opposition
parties. I do not want to take advant-
age of that because these are informsl
discussions and I do not want to dis-
close all that. I am obliged to them
for the help they are giving.

SHRI NATH PAI: In reply to the
same question, the hon. Minister ear-
lier said that he is teking into con-
sideration all the implicetions of the
Chanda Committee’s recommendation
regarding the creation of an autono-
mous corporation. I think, the Cem-
mittee took into consideration all the
mmplications of it amd made a unani-
mous recommendation that an awuto-
nomous cerporation should be created.
We, of course, did not take intp con-
sideration one implication, that is,
Mr. Morarjibhai Desai. Now, we are
told that they are consulting the Fin-
ance Ministry. The consent of the
Finance Ministry is only a very small
part of the creation of an autonomous
body. May we know whether you
have made up your mind to accept it?
The financial aspect of the recommen-
dation i= a secondary thing. The pri-
mary thing is the autonomy of the
broadcasting system in India. May we
know what you are doing and who
is to take ints consideration the finan-
cial implieations, you or the Com-
mittee you appointed?

SHRI K. K. SHAH: The Commit-
tee's opinion will be given the highest
consideration that is possible. The
Committee had the advantage of look-
ing into the evidence, Unluckily, the
evidence is not available because it
whas destroyed as T have made it clear
in the House. My hon, friend will
understand the difficuities that I am
facing. 'The material that was avail-
able to him, T have got to collect.
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SHRI K. K. SHAH: What [ said was
that the statement is not correct.
Beyond that, I have not said any-
thing. It is an informal discussion.

SHRI BAL RAJ MADHOX: Don't
betat about the bush. Give a clear
answer,

SHRI K. K. SHAH: It is an infor-
mal discussion with me and I am
pledged to secrecy with them. It will
not be fair for me to say anything.

" SHRI NATH PAI: The Congress
Purty is the only party which is
opposing it.

SHRI K. K. SHAH: 1 am prepared
to take the responsibility of the final
decision when it is placed before the
House,
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MR. SPEAKER: Now, the question
hour is owver.

WRITTEN ANSWERS TO QUES-
TIONS

Development of Pakistan Treeps on
Assam-East Pak. Berder

*36. SHRI LILADHAR KOTOKI:
SHRI BENI SHANKER

SHARMA:
SHRI SHRI GOPAL SABOO:
SHRI MANIBHAI J. PATEL:
SHRI GADILINGANA GOWD:
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SHRI YAJNA DATT
SHARMA:

SHRI ATAL BIHARI VAJ-
PAYEE:

s?:l SHASHIBHUSHAN BAJ-

SHRI HARDAYAL DEVGUN:
SHRI SITARAM KESRI:

Will the Minister of DEFENCE be
Pleased to state:

(a) whether it is 5 fact that the
East Pakistan authorities have of late

deployed more troops all along the
Assam-East Paki border;

(b) whether it is also a fact that
the troops have constructed bunkers
and gug trenches particularly in
Cachar and Garo Hillg Sectors on the
border;

(¢) whether it is also a fact that the
fresh concentration of troops of des-
cribed to be the biggest after the
Tashkent declaration; and

(d) if so, the reaction of the Gov-
ernent of India in this regard?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (c).
No unusual concentration of Pakistani
troops or other significant military
activity across Assam-Fast Pakistan
border htas come to our notice.

(d) A close watch is kept on all
military developments across our
borders and appropriate measures
taken to safeguard the security of
the country.

Role of Private Sector in Fourth
Plan

*37. SHRIMATI SUSEELA GOPA-
LAN:
SHRI SATYA NARAIN
SINGH:
SHRI P. RAMAMURTTI:
SHRI C. K. CHAKRAPANI:

‘Will the PRIME MINISTER be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment of Shri Venkataraman, Member,
Planning Commission, that Govern-
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ment gre considering to associate the
private sector in shaping and imple-
menting the Fourth Plan; and

(b) if so, the reason therefor?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
and (b). Yes, Sir.

Consultations with associations and
leading members of the private gector
in the formulation of private sector
Programmes have been a normal fea-
ture in the preparation of successive
Plans. It is proposed to hold gimilar
discussions with the private sector in
the preparation of the Fourth Plan.

Expulsion of the First Secretary,
Indian Deputy High Commission in
Dacca

*38. SHRI D. C. SHARMA:
SHRI SAMAR GUHA:
SHRI MAYAVAN:
SHRI ANBUCHEZHIAN:
SHRI BAL RAJ MADHOK:
SHRI NIHAL SINGH:
SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA:
SHRI N. K. P. SALVE:
SHRI Y. A. PRASAD:
SHRI JUGAL MONDAL: '
SHRI D. N. DEB:
SHRI N. K. SANGHI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the circumstances leading to the
expulsion of Shri P. N. Ojha, First
Secretary, Indian Deputy High Com-
mission in Dacca from Pakistan; and

(b) the action taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGA_\T):
(a) On January 6, 1968, the Pakistan
Foreign Office demanded the im-
mediate expulsion of Shri P. N.
Ojha, First Secretary of the Deputy
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High Commission for India in Dacca
for glleged assistance to some Pakis-
tains in their activities against the
Government of Pakistan.

(b) The Government of Indja cate-
gorically denieq the allegations against
Mr. Ojha and protested against the
unwarranted demand of the Govern-
ment of Pakistan for Mr. Ojha's
expulsion.

Sheikh Abdullah’s Talk with Prime
Minister

*40. SHRI YASHPAL SINGH:
SHRI T. D. RAMABADRAN:
SHRI PREM CHAND VER-
MA:

SHR]I CHENGALRAYA NAI-
DuU:

SHRI ARJUN SINGH BHA-
DORIA:

SHRI SURENDRANATH
DWIVEDY:

SHR]I ANBUCHEZHIAN:

SHRI CHINTAMANI PANI-

GRAHI:

SHRI SITARAM KESRI:

SHRI K. LAKKAPPA:

SHRI SHRI CHAND GOFL:

SHRI HEM RAJ:

SHRI C. K. BHATTA-
CHARYYA:

SHRI RAMJ] RAM:

DR. SURYA PRAKASH
PURI:

SHRI RAM AVTAR SHAR-
MA:

SHRI Y. S. KUSHWAH:

SHRI ATAL BIHAR] VAJ-
PAYEE:

SHRI SHARDA NAND:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI ONKAR LAL BERWA:

SHRI HARDAYAL DEV.
GUN:
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SHRIMATI TARKESHWAR]
SINHA:

SHRI LAKHAN LAL
KAPOOR:

SHRI J. N. HAZARIKA:

SHRI R. K. SINHA:

SHRI RAM SINGH AYAR-
WAL:

Will the PRIME MINISTER be
pleaseg to state:

(a) whether it is a fact that Sheikh
Abdullah had met and had discussions
with her during the month of Janu-
ary, 1968;

(b) it 80, the number of meetings
held; and

(c) the subjects discussed and the
decisiong arrived at?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
to (c). After Sheikh Abdullah’s re-
lease, I met him on two occasions. The
first meeting was on the 4th and the
second on the 20th of January, 1968.
The talks were of a general nature.
Therefore the question of taking de-
cisions does not grise.

MIG-21 Aireraft
SHRI GEORGE FERNAN-

DES:
SHRI YASHPAL SINGH:

Will the Minister of DEFENCE be
pleased to state:

(a) the progress made to-date inm
the manufacture of MIG-21 aircraft
in the country;

(b) what was the originally set date
for the test flight of the first indi-
genously manufactured MIG-21 air-
craft and whether this date has bzen
altered subsequently, and if so, how
many times;

{c) whether Aviation Circles in the
country have expressed concern at
the delay in the progress of the MIG-
21 project; and

(d) if so, Government'’s
thereto?

*41,

Teaction
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHR]
L. N. MISHRA): (a) The manufacture
of the MIG-21 aircraft in the country
has muade further progress, according
to schedule. The first phase of
manufacture from major gssemblies
has been neanly completed Good
progress has been made in the phase
of mamufacture from sub-assemblies
and details. The aircraft under the
last phase of menufacture from rew
materiale would start coming out of
production line in about two years,

(b} The first aircraft assembled
from major assemblies was scheduled
to be test flown in 1966. This was
adhered to.

(¢) Government are not aware of
such comment,

(d) Does not arise.

President Ayub Ehan's Book
“Friends mot Masters”
SHRI R. 8. VIDYARTHI:
SHRI GEORGE FERNAN-
DES:
Will the Minister of EXTERNAL
AFFAIRS be pleaseg to state:

(a) whether appropriate aclion has
been taken to count t the imag
of hatred against India created by
President Ayub Khan, in his book
entitled “Friends mot Masters”;

(b) whether the Government of
India have launched wide propaganda
against the views of the President of
Pakistan against India through itz
foreign missiong abroad; and

{c) if not, the reasoms therefor?

42,

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) and (b). The book reiterates the
familiar views of the President of
Pakistan on India-Pakistan rela-
tions and contains a number
of Tis-statements about India. The
Government of India have taken ade-
yguate action to contradict and expose
the mis-statements and will continue
1o do se.

{c) Does nol ariwe.
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PERSIAN GULF

*43. SHRI PREM CHAND VERMA:
Will the Minister of EXTERNAL
AFFAIRS be pleased-to state:

(a) whether Government are aware
of the comsultations going on be-
tween Iran, Pakistan and Saudi
Arabia in the matter of domination
of Persian Gulf consequent upon the
British decision to withdraw from
there in 1971;

(b) if so, Government's reaction
thereto;

(c) how the country’s interests are
proposed to be safeguarded as a result
of this move; and

(d) whether there have been any
consultations with the British Govern-
ment in this meatter and if so, the
result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) In the context of the British
Government's aanouncement on 16th
January, 1868 declaring their inten-
tion #to withdraw  their forces
from the Gulf by the emd of 1971
consultations have taken  place
between Governments of ‘he region.
But so far there is no indication of
the emergence of any arrangements.

(b} to (d@). Because of the proxi-
mity of the region to India wnd the
possible effects of a changed attern
in the area on Indis’s interesis, ihe
Gowernment of India is gtudying the
developments closely and ig consulting
and will consult the appropriate gov-
crnments whenever necessary.
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Indians Deported from Hongkong

*45, SHRI YAJNA DATT
SHARMA:
SHRI ONKAR LAL BERWA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a large number ‘of
Indians were being deported from
and berred entry into Hongkong in
violation of the Immigration Laws;

(b) whether it is a fact that the
Indian High Commission there is not
providing sufficient help to the Indians
ift these matters; and
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(e) if so, the steps taken by Gov-
ernment in the matter?

THE MINISTER OF STATE IN

arrived in Hongkong either in desti-

able to secure the release of 8 Indians
who were detained in Hongkong. The
Commission also took up the matter
with Hongkong immigration authori-
tluwhouplamedthatmerehadbeen

tion against Indians. However, it was
their general policy to prohibit entry
into Hongkong of foreigners who did
not have adequate fumds and were
likely to become destitutes and a lia-
bility to Hongkong Government or
who did not have a deflnite offer of
emloymmtdamﬁueforwh:cha
Hongkong was not suitable,

Britain’s Milltary Bases East of Snex

*48. SHRI DHIRESWAR KALITA:
SHRI ARJUN SINGH BHA-

DORIA:

SHRI NTHAL SINGH:
SHRI BAL RAJ MADHOK:
SHRI MOLAHU PRASAD:
SHRI T. P. SHAH:

Will the Minister of EXTERNAL

AFFAIRS be pleaseq to state:
(a) whether Rritain has decided to
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quit its Military bases East of Suez
by 1971;

(b) whether this decision would
apply to the proposed British Military
bases in the Indian Ocean Islands;

(c) whether Govermment have con-
sidered the possibility of Britain
handing over these Indian Ocean
bases to U.S.A. before finally quitt-
ing them; and

(d) if so,
thereto?

Government’s reaction

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) The British Prime Minister
announced this in the House of
Commons on January 16, 1968. A
10,000 strong garrison will, however,
be maintained in Hong Kong.

(b) The decision not to go ahead
with plans for Aldabra in the British
Indian Ocean Territory was announc-
ed in November, 18687, as one of the
steps to meet post-devaluation stresses.
No further information is available
about the British plans about the other
Islands.

(c) and (d). Government are
aware of the agreement signed bet-
ween the UK. and the US.A. on
30-12-1966 concerning the availability
of the Islands for the defence pur-
poses of both the Goverrrments, and
had expressed its concern about the
reported proposal to set up military
bases in this area. Both th Govern-
ments have denied that they intended
to set up a military base in the Bri-
tish Indian Ocean Territory. They
have said that only a staging post for
communication facilities with the Far
East is intended. The UX. has now
dropped these plans for Aldabra.
Government of India have noted all
this; however; the situation is kept
under constant review.
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Defection of a Russian Teacher

*47. Shri Chenkalraya Naidu:
Shri 8. Kundu:
Shri Hem Barua:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether it is a fact that a Rus-
sian Teacher who came to India in
December, 1967 took asylum in the
U.K. Embassy in India;

(b) if so, whether it is also a fact
that he was allowed by Indian Gov-
ermment to fly to U.K.; and

(c) whether it is also a fact that
the U.S.S.R. took serious note of the
decision of the Government of India,
if so, the reaction of Government
thereto?

The Minister of State in the Minis-
try of External Affairs (Shri B. R.
Bhagat): (a) Mr. Aziz Ulugzade, a
Soviet youth who came to India in
December 1967, attempted to seek asy-
lum in the U.K. High Commission in
India without success and  subse-
quently found shelter in the U.S. Em-

bassy.

(b) He was permitted by the Gov-
ernment of India to leave India to
any place of his choice.

(c) The Govermment of India kept
the Soviet Government fully inform-
ed regarding the facts of the case and
gave them full opportunity to per-
suade the person concerned to return
to the Soviet Union. The Soviet Em-
bassy made a representation to the
Government of India against the de-
cision of the Government in this
matter. The Government of India in-
dicated that they had to function
within the framework of their laws
and international practice, Such soli-
tary acts of an individual could hap-
pen anywhere and cannot affect the
friendly relations subsisting between
India and the Soviet Union, which are
based on firm foundations of mutual
respect and understanding.
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Racial Genocide in Pakistan

*48. SHRI BABURAO PATEL: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that the
Pakistan Government have launched
a programme of subtle and gradual
racia] genocide by sterilizing 2000
Hindu ‘males daily in East and West
Pakistan by' compulsory vasectomy
operations under the handy excuse of
preventing population explosion;

(b) whether it is a fact that over
200 young Hindu women are made 10
undergo compulsory tubectomy ope-
rations every day in Dacca alone; and

(c) the precise steps our Govern-
ment intend to take to save this gra-
dual annihilation of the Hindu mino-
rity in Pakistan?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) to (¢). The Government haveno
such information.

(¢) Does not arise,
afesm @t gon @@ dofot
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TV Stations

*50. SHRI ESWARA REDDY:
SHRI MOHSIN:
SHRI MRITYUNJAY PRA-
SAD:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) the progress made in setting up
T.V. station in major cities in India
together with their ranges; and
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(b) the expenses incurred so far by
the Centre in this regard?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) All India Radio,
has for the present, only one experi-
mental T.V. station at Delhi which
was jnaugurated in September, 1959
and has a range of 40 K.M. Estsblish-
ment of T.V. stations wt other major
cities besides strengthening the T.V.
station at Delhi will be taken up only
when the required resources, includ-
ing foreign exchange, are available,

(b) The expenditure so far incurr-
ed by All India Radjo for the Delhi
“T.V. station is Rs. 28.4 lakhs This
. excludes the cost of equipment receiv-
ed by way of gift. Recurring expendi-
ture js not included.

Relations with China

*51. SHR]I INDRAJIT GUPTA: Will
the Minister of EXTERNAL AFFAIRS

“be pleased to state:

(a) whether it iz a fact that since
the border clashey of October, 1987,
there has been any perceptible dimi-
nution in the Chinese hostile propa-
-ganda against India; and

(b) if so, whether Government pro-

pose to take any new initiatives for a
rapproachment?

THE MINISTER OF BSTATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) No, Sir.

(b) The Chinese Government's cur-
rent attitude does not encourage sany
initiative.

Visit of M.R.A, Leader to Kohima

*52. SHRI JYOTIRMOY BASU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether &t is a faet that on er
about the 27th December, 1967, one
“MRA. (Moral Re-Armament) leadss
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went to Kobims to meet the under-
ground Nagas; and

(b) if so, the circumstsnces under
which the permissian was granted®

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). According
to information furmished by the State
Government of Nageland, Shri Raj
Mohan Gandhi visited Kohima jn the
fourth week of December, 1567. He
obtained permission for the visit from
the Deputy Commissioner concerned.
Government have no information that
Shri Gandhi met wny Underground
Naga leaders during his stay.

Yugoslavia’s Proposals about West
Asia

*53. HRI SURENDRANATH DWI-
VEDY: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether Government of India
are aware that Yugoslavia has advo-
cated that Arab States should accept
the reality of the existence ot  the
State of Israel in order to pave the
I:)fﬁll‘ edging of tenslon in West

ia;

(b) whather Guvernment supported
this stand and made any proposal to
the Arab States to this effect; and

(c) when Government propose to
establish diplomatic relationshjp with
Israel?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(b) The Government of India con-
sider that President Tito's proposals
provide a reasonable basis for achlev-
Ing % settlement of the West Asian
crisis,

{c) There is no proposal to establish
diplomatic relations with Israel.
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Heopening of Suez Canal

*56. SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA:
SHRI Y. A. PRASAD:
SHRI C. C. DESAIL:

SHRI D. N. DEB:
SHRI 8. K: TAPURIAH:
SHRI N. K. SANGHI:

Will the Minister -of EXTERNAL
AFFAIRS be pleaseq to gtate:

ta) whether Government have made
any efforts to resolve the present
deadlock over the question of passage
of ships through Suez Canal; and

(b) i so, what has been the out-
come?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRG
(SHRI SURENDRA PAL SINGH):
(a) Since the very begin-
ning of the West Asian crisis, India
has in co-operation with other coun-
tries, continued to make strenuous
efforts at the United Nations and
elsewhere to assist in the finding of
an acceptable solution which would
‘bring about peace and stability in the
area on B lasting basis. The Suez
Canal is expected to be opened for
normal navigation when a settlement
of the West Asian crisis is reached
and peace and stability is restored in
the urea.

(b) On 22nd November 1967, the
Security Couneil ynanimously adopted
a resolution on West Asia with which
India associated jtself. In termg of
the Resolution, a Special Representa-
tive of the Secretary-General has been
visiting the eapitais of the eoncernad
countres in order to resolve the West
Asian crisis,

Expulsion of an Official of Pak, High
Comission

*57. SHRI HIMATSINGKA:
SHRI S. M. BANERJEE:
SHRI KAMESHWAR SINGH:
SHRI A. SREEDHARAN:
SHRI C. K. BHATTACHA-
RYYA:
SHRI K. LAKKAPPA:
Will the Minister of EXTERNAL
ATFFAIRS be pleaseq to state:
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(a) whether a Pakistap. High Com-
mission’s official, Mr. M. M. Ahmed,
was expelled by Government in Janu-
ary, 1968 immediately after the ex-
pulsion of an Indian diplomat, Mr.
Ojhaa, from Dacca; and

(b) if so, what were the main rea-
sons for the expulsion of Mr. Ahmed?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
Mr.
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Talks between India and Singapore on
Future of Indian Settlers

*60. SHRI MANIBHAI J. PATEL:
SHRI J. MOHAMED IMAM:
SHRI C. C. DESAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there have been talks
between India and Singapore regard-
ing the assistance by India after the
British Withdrawal from the naval
base from the Republic of Singnoore;
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(b) whether the problem of unem-
Ployment of persons of Indian origin
has also been discussed; and

(c) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRg
(SHRI B. R. BHAGAT): (a) and (b).
The Singapore Government have
pointed out their gnxiety about the
possible consequences of the British
withdrawal from the naval base
at Singapore, and in particu-
lar the problem of unemploy-
ment that would be caused by the
withdrawal. Over 8,000 people of
Indian origin who are working at the
base may be affected. About 3,000 to
4,000 of these may be Indian citizens.

(c) The Singapore Government will
give preference for re-employment to
its own citizens, including citizens of
Indian origin first, and will try to
absorb others who have various skills.
They have also offered to facilitate
the withdrawal of gratuity and pro-
vident fund to those who wish to re-
turn to their homeland, The Singa-
pore Government have assured us that
there will be no discrimination against
people of Indian origin.

Screening of Indian Fllma in Eenya

257. SHRI N. K. P. SALVE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it ig a fact that the
screening of Indian films has been
discontinued in all the theatres in
Kenya;

(b) if so, the reasons therefor; and

(c) the steps Gowvernment propose
to take in the matter?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) No, Sir.

(b) and (c). Do not arise,



477 Written Answers

Pay Scale and AHowances to Sepoys
and other Ranks

259. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of
DEFENCE be pleaseq to state:

(a) the pay scales and allowances
being paid now and those paid in 1947
and 1960 separately to Sepoys and
other ranks of the three wings of the
Indian Armed Forces;

(b) the rations and uniforms being
supplied free now to Sepoys Naval
Ratings and other ranks jn the Air
Forces; and

(¢) reasons for dlspenty in the pay
scales mentioned in parts (a) and
(b) above, if any?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to
(¢). The informmtion is being collect-
ed and will be laid down on the Table
of the House.

Promotions in Armed Forces

260. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of
DEFENCE be pleased to state:

(a) the number of years an officer
of the Armed Forces takes for being
promoted as a Major, Lt. Colonel,
Brigadier, Major General and as Lt
General;

(b) the percentage of officers who
do not get due promotion because of
poor medical fitness;

(¢) the present pay scales and pay
scales in 1947, 1954 and 1860 of
officers in the three arms of the
Indian Forces;

(d) the number of officers present-
ly working in the three arms upto
Major or equivalent post, as Lt. Col.
or equivalent post, as Col. or equiv-
alent post, as Brigadier or equivalent
posts; and
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ge) the allowances, if any, being

paid presently to the officers of the

three armed forces, rank-wise?

The Minister of Defence (Shri
Swaran Singh): (a) to (e). A state-
ment is laid on the Table of the

House., [Placed in Library. See No.
LT-43/68].

Recruitment in All India Radio

261. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to refer to the state-
ment laid on the Table on the 16th
November, 1967 in  fuliilment
of an assurance given in reply to
Unstarred Question No. 3465 on the
3rd July, 1967 and state:

(a) whether the representation in
all categories of All India
Radio services of some States
is abnormally high because
recruitment centreg are locat-
ed in these areas;

(b) if so, whether steps will be
taken t9 have recruitment
centres in all the States;

(c) whether State-wise percentage
for ALR, services would be
laid on the Table; and

(d) if not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) No, Sir.

(b) It is not the policy of the Gov-
ernment to recruit persons for em-
ployment in Government service on
the basis of State-wise percentage.

(¢) and@ (d). No. Presentation of
State-wise percentage is not possible.

Contract for Erection of Ordinance
Factory at Ambaszahi

262. SHRI ANANTRAO PATIL:
Will the Minister of DEFENCE be
pleased to state

(a) whether it is a fact that out of
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the four tenders received from con-
tractors for the erection of the Ord-
nance factory at Ambazari, Nagpur;
tender from Nichvome Metal Works
Limited was the lowest;

(b) whether another tender from
Messers Richardson and Crudas was
accepted though it was higher by
three lakh rupees; and

(c) if so, on what grounds the
lowest tender was rejected and the
other accepted?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) to (c). The in-
formation is being coliected and will
be laid on the Table of the House
when available.
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International Controj Commission
in Cambedia

264. SHRIMATI SUSHILA
ROHATGI:

SHRI VASUDEVAN NAIR:
SHRI M. L. SONDHI:
SHRI INDRAJIT GUPTA:
SHRI R. R. SINGH DEO:
SHRI HIMATSINGKA:
SHRI BHOGENDRA JHA:
SHRI BEDABRATA BARUA:
SHRI Y. A. PRASAD:
SHRI RAM SEWAK YADAV:
SHRI K. P. SINGH DEO:
SHRI J. MOHAMED
SHRT E K. NAYANAR:
SHRI SRINIBAS MISRA:
SHRI D. N. DEB:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India as Chairman of
the International Control Commis-
sion in Cambodia, started negotiations
with other members for the re-acti-
vization of the Commission; and

(b) if so, the reactions of the va-
rious member countries?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
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INDIRA GANDHI): (a) angd (b).
The Government of India is constant-
ly in touch with the other two mem-
bers of the Internmational Control Com-
mission viz. Canada and Poland re-
garding the activities of the Interna-
tiona] Control Commission. It is not
customary to disclose the reactions
of the other Governments conveyed
confidentially through  giplomatic
channels.

Pak. Charge against Indian Diplomats
and Army Officers

285. SHRIMATI SUSHILA
ROHATGI:
SHRI SAMAR GUHA:
SHRI HEM BARUA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Pakis-
tan has charged Indian Diplomats and
Army Officers involved in an
’rﬁn-mmtmmmz

(b) if s0, Government's
thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, $ir.

reaction

(b) The Government of India have
categorically denied these allegations
and have protested to the Govern-
ment of Pakistan for making such umn-
warranted and ficticious charges.
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Fourth Five Year Plan

267. SHRI D. N. PATODIA:
SHRI P. K. DASCHOWDHARY:
SHRI PREM CHAND VERMA:
SHRI YOGENDRA SHARMA:
SHRI YASHPAL SINGH:
SHRI R. BARUA:

Will the PRIME MINISTER be
Pleased to state by what time the
«draft of the Fourth Five Year Plan
\is expected to be ready and what are
the expected targetg for the Fourth
‘Five Year Plan?

THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): Work on the pre-
‘paration of the Fourth Plan has been
initiated. It is proposed to pre-
pare g draft of the Fourth Five Year
Plan by September, 1968 and place it
before the National Development
Council. It js not possible at this
stage to indicate the targets.

International Control Commission in
Cambodia
268. SHRI SRINIBAS MISRA: will
the Minister of EXTERNAL AFFAIRS
‘be pleased to state:

(a) whether it is a fact that the
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Cambodian Government have urged
the International Control Commission
to resume investigation of complaints
of violation of the Kingdom’'s terri-
torial integrity;

(b) if so, whether the Comrmission
has taken any decision on this; and

(c) whether the finaneial position
of the Commission has improved to
undertake new responsibilitiesy

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b).
Yes, Sir.

(c) The responsibilities the Commis-
sion undertakes would be those with-
in the 1954 Geneva Agreement, and
the financial and other requirements
in this regard will be considered by
the Commission and reporteq to the
Geneva Conference Members through
the Co-Chairman.

Chinese Conceniration along Indian
Borders

269. SHRI D. N. PATODIA:
SHRI YASHPAL SINGH:
SHRI K. N. PANDEY:
SHRI S. M. BANERJEE:
SHRI JUGAL MONDAL:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that accord-
ing to a news-item appearing in the
Statesman dated the 22nd January,
1868 Chinese are busy building stra-
tegic roads bordering Sikkim, Bhutan,
Nepal and India for moving their
armed forces within a short time all
along the border;

(b) whether it is also a fact that
the Chinese are concentrating their
forces along the Bhutan border;

(¢) whether with the construction
of roads between Shigatse and Lhoka,
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it is now possible for the Chinese to
send their troops to Chumithang bor-
dering Nathula in Sikkim; and

(d) if so, government’s reaction to
these developments?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to
(d). Across our northern border
and the borders of  Sikkim,
Bhutan ang Nepal, the Chi-
nese have been engaging themselves
in road building activity and Chinese
troops also continue- to remain in
strength. Logistic capability of the
Chinese forces has improved. Gov-
ernment keep a close watch on the
Chinese activities across our borders
with a view to safeguarding the terri-
torial integrity of the country and
are alive and alert to these activities
with a view to evolving counter-mea-
sures.

Agreement between USA and USSR
about mon-Proliferation of Nuclear
Weapons

270. SHRI D. N. PATODIA:
SHRI KANWAR LAL GUPTA:
SHRI N. S. SHARMA:
SHRI SHARDA NAND:
SHRI RAGHUVIR SINGH

SHASTRI:
SHRI T. D. RAMABADRAN:
SHRI SAMAR GUHA:
SHRI DHIRESWAR KALITA:
SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA:
SHRI DEIVEEKAN:
SHRI Y. A. PRASAD:
SHRI MOHSIN:
SHRI SRINIBAS MISRA:
SHRI P. N. SOLANKI:
SHRI D. N. DEB:
SHRI ATAL BIHARI
VAJPAYEE:
SHRI LILADHAR KOTOKI:
SHRI BEN! SHANKER
SHARMA:

SHRI SHRI GOPAL SABOO:
SHRI CHINTAMANI

PANIGRAHI:
YASHPAL SINGH:
SHRI MADHU LIMAYE:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

3092(Ai) LSD—3.
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(a) whether it is a fact that an
agreement has been reached between
USSR an USA for non-proliferation
of nuclear weapons;

(b) if so, the broad details thereof;
and

(c) the reaction of the Government
of India thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.
They have presented identical revised
draft Treaties on the mon-prolifera-
tion of nuclear weapons at Geneva.

(b) A copy of the revised draft
treaty presented by the USA and the
USSR to the Eighteen Nation Disar-
mament Committee at Geneva on
January 18, 1968 is laid on the Table.
[Placed in Library. See No. LT-44/68].

(c) The revised text does not fully
confirm to the Principles on which a
Treaty should be based, as set out in
the U.N. General Assembly Resolu-
tion No. 2028(XX).

C cial Broadcast

on AILR.

271. SHRI D. N. PATODIA:
SHRI T. D. RAMABADRAN:
SHRI GEORGE FERNANDES:
SHRI PREM CHAND VERMA:
SHRI CHENGALRAYA

NAIDU:
SHRI S. C. SAMANTA:
SHRI K. N. PANDEY:
SHRI HIMATSINGKA:
SHRI BEDABRATA BARUA:
SHRI D N. DEB:
SHRI HARDAYAL DEVGUN:
SHRI P. N. SOLANKI:
SHRI Y A. PRASAD:
SHRI R. R. SINGH DEO:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state: .

(a) what has been the experience
of the working of the scheme of
Commercia] broadcasting by A.LR.
so far;

(b) whether it is a fact that Com-
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mercial broadcasting by the A.L.LR.
will be extended to some more sta-
tions and if so, their names;

(¢) whether the advertisements by
A.I.R. has affected the advertisement
revenue of the newspapers; and

(d) what is the total revenue earn-
ed so far by A.I.R. through radio
advertisement?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) The experience cf the
working of the Bombay Pilot Project
of commercia] broadcasting over All
India Radio has been wholly satisfac-
tory. Demand for time far exceeds
availability.

(b) Yes. The stations to which the
service will be extended are being
finalised.

(¢) Commercial advertisements on
A.1.R. do not appear to have ad-
versly affected newspaper advertise-
ment revenue.

(d) The net revenue, after deduct-
ing commmission for advertising Agen-
cies, was about Rs. 9,60,000 during the
quarter ended January, 1968.

Indian Embassy in Dacca

272. SHRI N. K. SANGHI: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that the
Indian diplomatslemployees of the
Indian Embassy in Dacca have hLeen
put under severe surveillance and
their movements are being closely
watched; and

{b) if so, the steps taken by Gov-
ernment in the matter?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b).
Members of the staff of the
Indian Deputy High Commission in
Dacca have always been under strict
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surveillance, which has been tighten-
ed since the beginning of this year.
On several occasions, the Indian Mis-
sions in Pakistan have protested to
the Government of Pakistan against
incidents of harassment of Indian Dip-
lomats which are in violation of the
Vienna Convention and accepted
standards of international relations.

Transmitter for Karnal

273. SHRI ABDUL GHANI DAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether any memorandum has
been received by Govermment for
locating a transmitter colony in the
district of Karnal; and

(b) if so, from whom it has been
received and the action taken
thereon?

THE MINISTER OF INFORMATICH
AND BROADCASTING (SHRI K. K.
SHAH): (a) and (b). A representa-
tion has been received from some of
the residents of Pundri in the district
of Karnal for locating a transmitting
colony in their township. No. decision
regarding the location of the proposed
transmitter ip the Haryana State has
been taken.

Ban on UN. Publication

274. SHRI P. GOPALAN:
SHRI UMANATH:
SHRI A. K. GOPALAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
United Nations publication “Economic
Development in Asia and Far East—
the work of ECAFE” has been banned
by Government; and

(b) if so, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and :b).
The TUN. publication  entitled
“Helping Bronomic Development in
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Asia and Far East—the work of
ECAFE” was not allowed entry into
India, as it contained maps which
depicted the State of Jammu & Kash-
mir as separate and distinct from
India, thereby' questioning the terri-
torial integrity of India.

Foreign Organisations working in
India

275. SHRI P. GOPALAN:
SHRI GANESH GHOSH:
SHRI UMANATH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the number and names of
foreign agencies, organisations and
foundations working in the various
fields of Indian life;

(b) whether Government have any
check on the activities of these orga-
nisations; and

(¢) if so, the nature thereof?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINTS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
to (c). Information is being collected
and will be placed on the Table of the
House.

Statement by Home Minister of
Nepal

276. SHRI P. GOPALAN:
SHRI SHRI CHAND GOEL-
SHRI K. ANIRUDHAN:
SHRI C. K.
BHATTACHARYYA:

Will the Minister of EXTERNAL
AFFAIRS be pleaseg to state:

(a) whether the attention of Gov-
ernment has been drawn to the sta-
tement of the Home Minister of Nepal
that some irresponsible Indian ele-
ments are interfering in the internal
affairs of his country; and

(b) if so, Government's reaction
thereto?

MAGHA 25, 1889 (SAKA)

Written Answers 490
THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDH:): (a) Yes, Sir.

(b) His Majesty’s Government of
Nepal have been assured that the
Government of India have ng inten-
tion of interfering in the internal
affairs of Nepal. These assurances
have been accepted.

Execution of Defence Orders placed
with Private Parties

277. DR. RANEN SEN:
SHRI S. K. TAPURIAH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that the
execution of defence orders placed
with the private sector industries was
not satisfactory’ during the first half
of the year 1967;

(b) if so, whether Government in-
tend to stop placing of defence orders
with the private sector; and

(c) the total value of defence or-
ders placed with-the private sector in
the year 1966-67?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (c).
The information is being collected ang
will be placed on the table of the
House. ~

Atomic Development under Fourth
-

278. DR. RANEN SEN: Will the
PRIME MINISTER be pleased to state

(a) whether details of the pro-
gramme for the development of ato-
mic energy during the Fourth Plan
have been worked out;

(b) if so, the main features thereof;
and
(c) the tota] expenses expected to

be incurred in this respect during the
Fourth Plan?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) to (¢). The
programme for the development of
atomic energy during the Fourth Plan
has yet to be finalised.

Kutch Tribunal Award

SHRI SRADHAKAR
SUPAKAR:
SHRI RAGHUVIR SINGH
SHASTRI:
SHRI LILADHAR KOTOKI:
SHRI BENI SHANKER
SHARMA:
SHRI SHRI GOPAL SABOO:
SHRI M. N. REDDY:
SHRI VISHWA NATH
PANDEY:
SHRI N. K. SANGHI:

Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state:

(a) whether the Kutch Tribunal has
submitted its award;

279.

(b) if so, the main findings of the
tribunal; and

(¢) if not, when it is likely to' give
the award? )

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRg (SHRIMATI
INDIRA GANDHI): (a) No, Sir.

(b) Does Not arise.

(c) According to present informa-
tion, the Award is to be announced
on 19th February, 1968,

Immovable Properties of Foreigners
in India

280. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the approximate value of im-
moveable properties held by foreign
individuals and firms in India; and

(b) whether there is no restriction

FEBRUARY 14, 1968 Written Answers

492

or limit on the acquisition of immove-

able properties by foreigners in tnis
country?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). The
information js not readily available
and is being collected from the State
Governments and will be placed on"the
Table as soon as it is available.

New Pay Scales for Armed Forces

281. SHRI K. RAMANI:
SHRI SATYA NARAIN
SINGH:
SHRI E. K. NAYANAR:
SHRI MOHAMMAD ISMAIL:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that the
Chief of the Air Staff in a recent
statement from NEFA, ag published
in local papers and broadcast frcm
the All-India Radio, stated that Gov-
ernment would announce within a
month new pay-scales for officers
and men of the Armed Forces; and
=

(b) if so, when new pay scaies are
likely to be announced and the details
thereof?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). No, Sir. The Chief of the Air
Staff mentioned only about improve-
ments jn certain allowances and con-
cessions applicable to Defence Forces
personnel, which are at present being
examined.

Improvements in the Army
Communication System

282. SHRI BENI SHANKER
SHARMA:
SHRI SHRI GOPAL SABOO:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a tact tnat during
the 1965 war with Pakistan, the com-
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munication system jp our advanced
lines, did not work properly due to
the fact that the wireless sets supplied
t0 the fighting forces were old and
outmoded; and

(b) if so, the steps taken by Gov-
ernment to improve our communica-
tion system?

THE MINISTER OF DEFENCE
\SHRI SWARAN SINGH): (a) No.
Whenever there were stray cases of
failure of any communications link
for a short duration, alternative
means of communication were cater-
ed for.

(b) The question of improving our
communication system is kept under
constant review and steps are taken
continuously to provide the Defence
forces with more modern and more
reliable communications equipment.

U.S. Arms coming to Pakistan
through Iran

233. SHRI D. C. SHARMA:
SHRI SAMAR GUHA:
SHRI P. K. DEO:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI BAL RAJ MADHOK:

SHRI BASWANT: )

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it js a fact that Pakis-
tan is going to receive bombers,
tanks and other ammunition through
Iran from the United States of
America which an assurance was
given by the President of U.S.A. dur-
ing his stopover in Pakistan recently;

(b) whether it js also a fact that
an Iranian General has visited Pakis-
tan recently in this connection; and

(c) if so, the reaction of the Gov-
erment of India thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNNING AND MINISTER OF
EXTERNAL AFFAIRs (SHRIMATI
INDIRA GANDHI): (a) The Govren-
ment are aware of the attempts made
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by Pakistan in the past to acquire
U.S. arms and ammunition through
{ran. However, we do pot have any
information about any assurance of
the kind being given to Pakistan by
the U.S. President.

(b) General Bahram Aryana, Chief
of the Supreme Commander’s Staff,
Imperial Iranian Armed Forces, paid
a 12 day visit to Pakistan at the in-
vitation of the Commander-in-Chief
of Pakistan. It is not, however, known
whether this visit related to the sup-
Ply of US, arms to Pakistan.

(¢) Does not arise.

Pak. Letter to Secarity Council
Accusing India

284. SHRI T. D. RAMABADRAN:
SHRI CHENGALRAYA
NATDU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Pakis-
tan has sent a letter on the 28th De-
cember 1967 to the U.N. Security
Council accusing India of a renewed
campaign of oppression and victimiza-
tion against the people of Kashmir:

(b) if so, the steps being taken by
India’s representative in U.N.O. to
clear the mis-understanding created
by the Pakistan's letter; and

(c) whether India hag also protesteg
to Pakistan in this regard?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFATRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) and (c). The Permanent Repre-
sentative of India has written to the
President of the Security Council on
January 10, 1968 that Pakistan’s let-
ter refers to matters pertaining to
the domestic jurisdictlon of India
which are of no concurn of Pakistan
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"and amounts to gross interference in
the internal affairs of Indis. He has
peinted out that the allegations made
in the Pakistan's letter are false and
unwarranted and that the Govern-
ment of India are not prepared to
engage in any discussion or exchanges
thereon, '

Plan Outlay of Delhi Municipal
Corporation for 1968-69

285. SHRI K. M. ABRAHAM:
SHRI SATYA NARAIN
SINGH:
* SHRI NAMBIAR:

Will the PRIME MINISTER be
pleased tp state: :
(a) whether the Plan outlay of

Delhj Municipal Corporation for 1968-
69 has heen cut drastically;

(b) if so, what is the total plan
outlay; and

(c) the reasons for the cut?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (b) The informa-
tion in regard to Plan outlay
for Delhi Municipal Corporation for
1968-60 i awaiteq from Delhi Ad-
ministration,

(a) and (c). Do not arise.
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Land and Airspace Violations by
Ching

287. SHRI YASHPAL SINGH:
SHRI VISHWA NATH
PANDEY:

Wil] the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that there
has been zn increase in the land and
air violations of the Indian territory
by China during the last six months;
and

(b) if so, the measures taken by
Government in thig regard?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Dur-
ing the past six months the Chinese
committed 12 land intrusions on
Indian and Sikkimese territory, the
bulk being during the period of the

" Nathu La jincidents of August and

September 1967. One violation of
August and September 1967. Onme
violation of Indfapn air space was
also committed by the Chinese.
Apgainst these land and alr violations
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in the last six months, the Chinese
«<committed gix land intrusions in the
preceding six months.

(b) The Government of India lodg-
ed protests with the Chinese Gov-
ernment. The Indian Security Forces
also foiled the Chinese attempts at
Nathu La to occupy Sikkim territory.

Anti-Indian Propaganda by China

288. SHRI YASHPAL SINGH:
SHRI SHIV KUMAR
SHASTRI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to gtate:

(a) whether it is a fact that Chinha
ig repeatedly broadeasting anti-India
propaganda; angd

(b) if so, the steps taken by Gov-
-ernment tp counteract the propa-
ganda?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) Apart from protesting to the
Chinese Government demanding the
-cessation of such propaganda and a
return to the pathg of pnormal inter-
national behaviour, the Government
of India and their Missions abroad
-are using every available opportunity
to counteract the false and hostile
propaganda put out by the Chinese
Press, Radio and other mass media.

‘Commercial Broadeasting Service

289. SHRI GEORGE FERNANDES:
SHRI P. N. SOLANKI:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) the plans worked gut by Gov-
-ernment to extend commercial broad-
scasting service in the country; and
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(b) tLe number of advertisers wait-
ing in the queue for time on the
ALR. Commercial Service?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) The plans to extend com-
mercia] broadcasting are under exa-
mination,

.(b) The number of advertisers
awaiting time for commercial ad-
vertisements at Bombay at the begin-
ning of February, 1968 was 215.

Organisation of South-East Asian
Countries

290. SHRI GEORGE FERNANDES:
SHRI D. C. SHARMA:
SHRI SHIVA CHANDRA
JHA:

Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state:

(a) whether the Government of
India have made any proposal to the
countries of South-East Asia for the
creation of an organisation for the
economic development of the region;

(b) if so, how are the gbjectives of
such an organisation sought to be
achieved;

(c) whether there has been zany
response to the proposal from any of
the South-East Asian countries; and

(d) how the creation of such am
organisation iz expected to benefit
India? -

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir. We
have put forward the idea of a broad-
based grganisation to promote econo-
mic cooperation in the region.

(b) It is hoped that such an orga-
nisation would promote closer and
more fruitful relations among the
countries of the region in the econe-
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mic and technical fields and would
-also improve their bargaining position
vis-a-vis the more industrializedq coun-
tries in tarriff pegotiations, slabilis-
ing world commodity prices, etc.

(c) Yes, Sir. We have received
some response through diplomatic
channels and in informal talks but
it js too early to disclose these reac-
tions as they are of a confidential
nature. .

(d) India has a vital interest in
promoting economic, technica] and
other ties with neighbouring South
Bast Asian countries, It ig expected
that the creation of an organisation
like the Council of Asia would help
to promote such ties within the frame.
work of regional economic coopera-
tion. Such cooperation could help
the countries jn this region to achieve
economic independence and freedom
from economic domination.

Air-Dropping Operations in NEFA

291. SHRI GEORGE FERNANDES:
Will the Minister of DEFENCE be
pleased to state:

(a) the number pf officers, men and
planes of the Indian Air Force eng-
aged in the air dropping operations
in NEFA;

(b} whether it is a fact that the
Indian Air Force and the Indian Air-
lines Corporation had both in turn
tried their hands at air-dropping
operation in NEFA, and had given up
the effort due te their inability to
cope with the task;

(¢) whether it is also a fact that
the cost of gperation by the Indian
Air Force in NEFA is 60 per cent
more than the cost incurred by the
private firm till last year; and

(d) whether Government propose
to utilise the services of the Pilots
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and other staff of the private firm
through a separate Corporation for
air-dropping in NEFA?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) One
Dakota Squadrop of 16 aircraft is un-
dertaking supply dropping missions on
behalf of the NEF.A. Administration.
The Dakota Squadron is supplemented
by Caribou aircraft when operating
to hazardous and smaller DZs which
the Dakota cannot negotiate. Sixteen
sets of aircrew are employed on this
air maintenance task, Each set of
aircrew comprises of 3 members—two
officers and one airman.

(b) Yes, Sir. But the Indian Air
Force stopped supply dropping due to
increased Defence commitments and
the Indian Ajr Lines Corporation
stopped it because they were of the
view that the commitment undertaken
was not the norma] undertaking of a
massenger- cargo airline.

(cy The last rate per flying hour
which was ullowed to EKalinga Air-
lines was Rs. 920.41 cffective from
1-2-1967. The provisional rate at
which the recovery iz being made at
present is as indicated below:—

Dakota
Caribou

Rs. 939/~ per flving hour.
Rs. 2305/~ ~do-

(d) There is no proposal at present
to set up a separate Corporation for
air dropping in NEFA.

Appointment of Scientists as Direc-
Directors in Defence Laboratories

292 SHRI R. S. VIDYARTHI: Will
the Minister of DEFENCE be pleased
to state:

(a) whether any complaints have
been received by the Ministry in re-
gard to the method of recruitment of
Scientists to the posts of Directors,
Grade I & II in Defence Laboratories;
and
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(b if so, the action taken on each
complaint, with details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) ‘and (b). A
complaint was receiveq from ap un-
recognised organisation against the
system of direct recruitment to the
Grade of Director Grade II. Under the
Defence Science Service Rules, direct
recruitment to this grade is permis-
sible,

An appeal addressed to the Chair-
man, U.P.S.C. was received from one
of the Directors Grade II requesting
that the requirement of three years
service as Director Grade II be re-
laxed in certain cases in making ap-
pointments to the grade of Director
Grade 1. The Defence Science Service
Rules provide for no such require-
ment. gince no appeal lies to UP.S.C.
in such matters, the appeal was with-
held and the officer concerned was in-
formed.

Post of Directorsin R & D
Organisation

203. SHRI R. S. VIDYARTHI: Will
the Minister of DEFENCE be pleased
to state:

(a) the number of posts of Direc-
tors, Grade I and II and the names
of scientists appointed during the last
10 years in various Laboratories of
the Research and Development Orga-
nisation of his Ministry; and

(b) the qualifications suggested to
the Union Public Service Commission
and the qualificationg of the Scientists
appointed against the posts of Direc-
tors, Grade I & II?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) and (b). Four
Grade I and two Grade II Directors
have been recruited through UPSC
durng the last 10 years. The gualifica-
tions suggested to the UPSC the
names of the scientists appointed and
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their qualificationg are given in state-
ments ‘A’ and ‘B’ respectively which
are laid on the Table of the House.
[Placed in Library. See No, LT-45/68].
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Pay Scales of Air Force Personnel

296. SHRI M. L. SONDHI: Will the
Minister of DEFENCE be pleased to
state:

~ (a) whether there is any proposal
to revise the pay scales of personnel
gerving in the Indian Air Force;

(b) whether the present disparity
in the egmoluments of Officers of diffe-
rent Branches are proposed to be re-
-moved under the new scales; angd
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(¢) when the new scales will come
into force and the estimated total ad-
ditional expenditure involved?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No,
Sir,

(b) and (c). Do not arise.

Protest by Indian Embassy fn
Moscow on Articles in Soviet
Journals
297. SHRI YAJNA DATT SHARMA:
Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) whether the Indian Embassy in
Moscow lodged a strong protest with
the Russian Foreign Office for the
slanders published by the Soviet
official journa] ‘Literaturnaya Gazeta’
against prominent members of the
Congress Party including the Cabinet
Ministers;

(b) whether the protest hag been
rejected by the Government of
U.S.SR.; and

(e) if so, the reaction of Govern-
ment thereto?

_THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) The articles
in the Soviet official journal “Litera-
turenaya Gazeta” under reference
were brought to the notice of the
Soviet Foreign Office.

(b) and (c). The Foreign Office
explained that the journal was an
organ of the Union of the Soviet
Writers whose management was free
to decide about the contents of pub-
lication, and it had no authority to
intervene in the matter.

Fighter Planes Purchased by Pakistan
on behalf of Jordan

298. SHRI BABURAO PATEL: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that Pakis-
tan has recently purchased, with
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American funds, 60 Mirage Jet Fighter
planes from France for Jordan on
solemn understanding between Jordan
ang Pakistan that jn the event of
Pakistan going to war with India these

fighter planes would be wused by
Pakistan against India; and
(b) the approximate present

strength of fighter and bomber planes
of Pakistan including planes sent for
repairs from other Islamic countries
according to our Intelligence?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) We have no
such information.

(b) The Government do not consi-
der the disclosure of such informa-
tion is in public interest. The Gov-
ernment are aware of Pakistan's air
build-up and are taking adequate
steps to meet the threat posed by it.

Emigration of Mrs., Shirin Bai to
Pakistan

299. SHRI BABURAO PATEL: will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Mrs, Shirin Bai, sister
of the late Mr. M. A. Jinnah who was
living in Poona so far has become a
Pakistanj national and has shifted to
Karachi;

(b) if so, when and the names of
the members of her family going
with her with occupations or business
they did while in India;

(c) the amount™of money or assets,
including jewellery, Shrimati Shirin
Baj and her relatives were each per-
mitted or would be permitted to take
to Pakistan ultimately;

(d) whether the facility of becom-
ing Pakistani national is as easily
available to other Irdian Muslims
without let or hinderance from our
Government; and

(e) if so, what are the precise rules
which govern such emigration parti-
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cularly ip respect of the transfer of
funds and assets?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) to (e)-
The required information is being
collected.

(d) and (e). Indian nationals de-
giring to acquire Pakistani citizensmp
are granted Exist Permits by the
State Governments after a careful
consideration of each case provided
these persons are able to obtain neces-
sary travel documents from the
Pakistanj Missions in India. In
the absence of any agreement with the
Pakistan Government on transfer of
capita] and remittance of funds, there
are at present no facilities available
to such emigrants for the transfer of
their funds and assets.

Muslims Migrated to Pakistan

300. SHRI BABURAO PATEL: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state the number of
Muslims who migrated to Pakistan
during the last 5 years and the total
value of assets they took with them?

THE PRIME MINISTER, MINISTER
OF ATOMIC - ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): According
to available information, 155,111 (One
lakh fifty-five thousand one hundred
and eleven) Muslims migrated to
Pakistan during the last 5 Yyears
(period ending December 1967). The
Government have no information
about the total value of assets taken
by them to Pakistan
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Discrimination against Sikhs in UK.

304. SHRI INDRAJIT GUPTA: Will
the Minister of EXTERNAL AFFAIRS.
be pleased to state:

{a) whether there have recently
been a growing number of complaints
about discrimination practised against
Sikh residents in the U.K.;

(b) whether as a result, employment
opportunities for them are being ad-
versely affected in that country due
to race, colour, and for religious pre-
judices; and

(¢) if so, the action taken by the
Indian High Commission in the mat-
ter?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
There has been some discrimination
against all non-white immigrants in-
cluding the Sikhs, but there has beem
no special rise in complaints recently.

(b) Yes, Sir. In varying degrees in
different sectors,

(¢) Our High Commission takes up
individual cases whenever necessary.
The British Government are also
taking legislative and other measures
to stop discrimination.

Submarines from USSR,

305, SHRI INDRAJIT GUPTA: Will
the Minister of DEFENCE be pleased
to state:

(a) whether any of the submarines
contracted for from the USSR has
been delivered to the Indian Navy:

(b) whether the supply is proceed-
ing according to the schedule; and
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(c) the number of Indian naval
personnel trained so far in the hand-
ling of such submarines?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to
(c). It will not be in the public in-
terest to disclose these details,

Hindi Broadcasts
306. SHRI SHRI CHAND GOEL:
Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state:

(a) whether any additions have
been made in the Hindi broadcasts
during the current year; and

(b) whether there is any proposal
to increase them during the next year?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir. The
additions made in the Hindi broad-
casts during the year 1967-68 are con-
tained in the statement laid on the
Table of the House. ([Placed in Lib-
rary. See No. LT-46/68].

(b) Yes, Sir. For the time being,
it is proposed to increase the duration
of Hindi broadcasts from Bhopal Sta-
tion by 25 minutes per month with
effect from 7th April, 1968. Increase
in the broadcasts of Hindi lessons is
also proposed.

Modernisation of Defence Equipment

307. SHRI SHRI CHAND GOEL:
Will the Minister of DEFENCE be
pleased to state:

(a) the steps taken by Govermment
during the current year to modernise
and bring up-to-date the defence
-equipment;

(b) the number of factories open-
ed, if any, during the current year for
the manufacture of defence material
and equipment, along with the de-
tails of the rate of manufacture of
indigenous material;

(c) the steps taken to secure de-
fence equipment and material from
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other countries during the current
year; and

(d) how does the defence equip-
ment compare with our defence needs?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Mod-
ernisation of equipment of the Ser-
vices is proceeding according to the
Plan drawn for the purpose and re-
sources available, It would not be in
the public interest to give the details.

(b) Nil.

(c) The urgent requirements of
equipment and other stores are being
procured from foreign countries, with
due regard to the need for conserving
foreign exchange, to the extent these
cannot be obtained from indigenous
sources.

(d) Modernisation and induction of
equipment has been undertaken as a
continuous process to meet the pre-
sent Defence needs with due regard
to technological and other improve-
ments in the military field.

Expenditure on Kutch Tribunal

308. SHRI SHRI CHAND GOEL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state the total
expenditure incurred by India so far
in representing our case before the
Kutch Tribunal? N

THE PRIME MINISTER, MINIS-
TER. OF ATOMIC ENERGY, MIN-
ISTER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): The
accounts regarding actual expenditure
incurred so far have not yet been
compiled.

New Deputy Chief of U.S. Mission in
India

309. SHRI JYOTIRMOY BASU:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a mnew person has
come as the Deputy Chief of the U.S.
Mission in India; and
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(b) if so, the background of the

person, if known to Government?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
Yes, Sir.

(b) Mr. W. H. Weathersby, the
new U.S. Deputy Chief of Mission,
was formerly the U.S. Ambassador
to the Sudan. Before that, from
1962-1965, he was Counsellor for Pub-
lic Affairs in the U.S. Embassy in
New Delhi. From 1951 to 1961 he
served in various posts with the
United States Information Agency.

Press Information Bureau

310. SHRI JYOTIRMOY BASU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state: .

(a) the total strength of Press

Information Bureau;

(b) the functions of the Press In-
formation Bureau;

(c) whether a special team from
amongst the Press Information
Bureau staff is attached to  Prime
Minister; and

(d) if so, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) 1020 (Gazetted-
151; Non-gazetted Class II & 111-551
and Class IV-318).

(b) The Bureau acts as a link bet-
ween the Government and the Press
performing the following main func-
tions: advising the Government on
matters pertaining to  publicity
through the medium of the Press;
acting as the spokesman of Govern-
‘ment, explaining its policies and dis-
seminating factual information about
its developmental and other activities;
and reporting back to Government
public reactions, as reflected in the
Press, to' Government ‘policiess and
activities.
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(c) and (d). A Deputy Principal
Information Officer, assisted by an
Assistant Information Officer, main-
tains liaison between the Prime Min-
ister’s Secretariat as well as the
Cabinet Secretariat and the Press.

Committee on Use of Hindi

311, SHRI JYOTIRMOY BASU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government  have
constituted a Committee to advise the
Ministry on matters relating to the
use of Hindi;

(b) if so, the details thereof; and

(c) whether similar Committees are
proposed to be formed for regional
languages?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) A Committee
named “Soochana Aur Prasaran Hindi
Samiti” has been constituted to ad-
vise this Ministry on matters relating
to the progressive use of Hindi in and
through the media of publicity and to
review progress made from time to
time.

(b) A copy of the Ministry of In-
formation and Broadcasting Resolu-
tion No. F. 12(6){67-Admn. I.; dated
the 12th Jan., 1968 constituting the
Committee is placed on the table of
the House. [Placed in Library. See
No. LT47/68].

(c) There is no proposal to consti-
fute gimilar Committees for regional
languages.

Hindi Examination for Jawan

312. SHRI JYOTIRMOY BASU:
SHRI K. ANIRUDHAN:
SHRI A. K. GOPALAN:

Will the Minister of DEFENCE be-
pleased to state:

(a) whether it is a fact that a
Jawan is discharged from service, if
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he does not pass the Hindi examina-
tion within 5 years;

(b) if so, the total number of
Jawans so discharged so far; and

(¢) whether Government are gware
that it has adversely affected the
Jawans who belong to the non-Hindi
areas?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No,
Sir.

(b) and (c). Do not arise,
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T gaw1 frgrd #t geafa arce &
IRT AT | T & arfEET AR
Fgiaftas gz quarafi ¢
Cease-Fire in Nagaland
316. SHRI MAYAVAN:
SHRI SAMAR GUHA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have re-

ceived any request for the extension
of cease-fire from hostile Nagas; and

(b) whether in view of the increas-

ing hostile activities of Nagas, Gov-

ernment have decided not to extend

any more cease-fire which expired on
the 1st February, 10687

THE PRIME MINISTER, MINIS-

TER OF ATOMIC ENERGY, MINIS-

TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
As the Agreement on the
Suspension of Operations (and (not

a cease-fire) was due to expire on
31-1-1968, the Government of India on

27th January, 1968, announced further

extension of the Agreement on  the
Suspension of Operations for another
three months, that is, upto the end of
April, 1968. Subsequently, however,
on 28-1-1968 a request was received

from the Underground Nagas for an

extension upto six months. Overall

law and order situation and the wishes
of the people expressed through their -
Government

ing extensions of the agreement.
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Military Land Cantonment

318. SHRI NIHAL SINGH: Will the
Minister of DEFENCE be pleased to
state:

(a) whether Government received
any representation on the 12th May,
1967 from the employees of the Mili-
tary Land Cantonment Department
about the irregularities being commit-
ted by high officials of that Depart-
ment;

(b) if so the details thereof; and

(c) the action teken by Government

against the officials concerned?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No
such representation has been received
by Government on the 12th May 1967
from the employees of the Military
Lands & Cantonments Service. How-
ever, g copy of a printed pamphlet
dated 12th May 1967 entitled “An Ap-
peal to each Member of the Parlia-
ment of India” under the name of
Shri H.E.L, Murishwar, a temporary
clerk of the Service, has been receiv-
ed.

(b) The “appeal” refers to certain
personal grievances of Shri H. E L.
Murishwar, to certain cases of alleged
irregularities, and also makes some
general suggestions. Enquiry into al-
legations has broadly revealed that
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they are not substantiated, A few,
matters arising from the appeal’ are
however still under enquiry or under
determination by the Civil Court.

(c) Does not arise,
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Proposal of a coalition Government in
Vietnam

320. SHRI HIMATSINGKA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have -e-
ceived g copy or the contents of a
proposal put in circulation by a group
of 20 Vietnamese, mostly former mem-
bers of the Government of South Viet-
nam, for a negotiated peace settle-
ment in Vietnam envisaging coaiition
Government made up of the present
South Vietnamese Government and
the Viet-cong National Liberation
Front; and
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(b) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
The Government has seen press re-
ports on the subject,

(b) Government of India's views on
Vietnam question are well known. We
favour a peaceful political solution to
the problem in accordance with the
wishes of the Vietnamese people and
consider that the Geneva Apgreements
of 1954 provide a suitable framework
for the purpose,

Use of Poisonous Gas and Toxic
Agents in Vietnam War

321. SHRI HIMATSINGKA: will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have any
confirmation about the reported ulle-
gations that the U.S. Forces have of
late been using poisonoug gas and
other toxic agents in the Vietnam war;

(b) if so, whether Government have
taken up the issue with the U.S. Gov-
ernment with a view to prevent the
use of such gases and such toxic
agents in the Vietnamese war; and

(c) if so, the TU.S. Government's
reaction thereto?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
It is understood that from time to
time the International Commissioner
has received complaints from the
People’s Army of North Vietnam
about the alleged use of toxic chemi-
cals and gases by the United States
of America in South Vietnam. How-
ever, there appear to have been no
such reports lately.
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(b) and (c¢). The Commission sends
reports of its activities to the Co-
Chairmen, of the Geneva Conference.
No report on this subject has been
received by the Government of India
so far.
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mﬂomdmm
and Motihari

329. SHRI BHOGENDRA JHA:
SHRI K. M. MADHUKAR:
SHRI SHIVA CHANDRA JHA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to etate:

(a) the progress made in the
schemes for setting up Broadcasting
Stations of the All India Radio in
Darbhanga end Gorakhpur and a
studio at Motihari; and
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(b) by which time the work is like-
ly to be completed?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K K. SHAH): (a) and (b). The
acheme for setting up of a broad-
casting Station at Gorakhpur only
has 50 far been approved. Neces-
sary action to ascquire sites for
locating the transmitter and studios
for this installation is in progress. The
required equipment has already been
received and the installation of the
transmitter is likely to be completed
during the year 1970-71. The perma-
nent studiog are likely to be ready a
little later.

Government has been moved to ac-
cord financial sanction to the estab-
lishment of an All India Radio Sta-
tion at Darbhanga.

Investigations have been ordered for
the most suitable site for a studio in
Champaran—Saran  districts, The
claim of Motihari as a desirable site
will be investigated.
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Obsolete and unserviceable vehicles

333. SHRI 5. C, SAMANTA: Will
the Minister of DEFENCE be pleased
to state:

(a) what is the progress in the dis-
posal of out-dated, obsolete and un-
serviceable vehicles belonging to the
Defence Department;

(b) the number of jeeps, trucks, lor-
ries, and motor cycles disposed of by
auction, or otherwise till December,
1967 and the number of such vehicles,
which are still to be disposed of;

() whether certain obsolete and un-
serviceable vehicles continue to oust
and waste in the open due to the de-
cision to dispose them of being not
taken in time; and

(d) if so, the reasong therefor?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a)
8433 obsolete and  unserviceable
vehicles ie, those  categorised



531 Written Answers

in Class VI or Class VII were
declared for disposal during the period
1-11-1963 to 31-12-1967. Of these 3332
vehicles were disposed of till 31-12-
1967. The balance of 121 vehicles are
awaiting disposal,

(b) The number of jeeps, trucks,
lorries and motor cycles other than
those categorised in Class VI or Class
VII, disposed of from 1-11-1963 to
31st December 1967 and the number
awaiting disposal as on 31st Decem-
‘ber 1967 are as follows:—

Type of Number Number
Vehicle disposed of awaiting
disposal
1. Jeeos 6645 2110
2. Trucks 8607 2766
3. Lorries 16428 3017
4 Motor Cycles 7331 1501
(¢) and (d). Vehicles declared

obsolete and unserviceable are declar-
ed for despatch as soon as possible.
The actual disposal however takes
some time since certain formalities
have to be gone through auction ad-
vertised, auction held, price paid and
vehicles lifted by the successful bid-

der. Storage of vehicles under cover- .

ed sccommodation or in the open is
determined with reference to the
availability of accommodation and
the mature of the item. Where re-
quired, stores kept in the open are
covered with tarpaulins and  every
effort is made to arrest deterioration
during storage.

TV Stations

334 SHRI MANIBHAI J, PATEL:
SHRI S. R. DAMANI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
tsate:

(a) whether it is a ctthatin a
recent seminar held
been impressed that television can

er

B
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(b) if so, the reaction of Govern-
ment thereto and the estimated cost
at which such extension of TV can be
made in other big cities of India?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). Gov-
ernment is aware of the fact that the
recent seminar held in Delhi has im-
pressed the importance of TV as the:
most effective medium of mass com-
munication etc, and that concrete
steps should be taken for setting up
television stations at Bombay, Cal-
cutta, Madras and Kanpur besides
strengthening the Delhi Station.
These proposals are already under
Government's consideration. The
initial phase of extension of this ser-
vice to the aforementioned big cities
is estimated to cost Rs. 375 crares.

Committee on Aeronautics:

335. SHRI N. K. P. SALVE:
SHRI S. R. DAMANI:

Wil] the Minister of DEFENCE be
pleased to state:

(a) whether the Committee om
Aeronautics hag submitted its report
to Government; and

(b) if so, the broad details thereof
and the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.
N. MISHRA): (a) No, Sir. Under
the Government Resolution the Com-
mittee has been asked to submit its
report not later than 30th April, 1968

(b) Does not arise,
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Pak objection to enactment of unlaw-
ful activities Act, 1967

336. SHRI N. K. P. SALVE:
SHRI MADHU LIMAYE:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government of
Pakistan have submitted any objec-
tion to the Security Council regard-
ing the enactment by the Indian Par-
liament of the Unlawful Activities
Act; and

(b) if so, the steps taken by Gov
ernment in the matter?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.
The Permanent Representative of
Pakistan wrote a letter to the Presi-
dent of the Security Council on Dec-
ember 28, 1967 about it.

(b) The Permanent Representative
of India has written to the President
of the Security Council on January
10, 1968 that Pakistan’s letter refers
to matters pertaining to the domestic
jurisdiction of India which are of no
concern of Pakistan and amounts to a
gross lnterference in the internal
affairs of India. Our Permanent Re-
presentative has pointeq out that the
Government of India are not prepar-
ed to engage in any discussion or ex-
changes thereon.

Chanda Committee's proposal regard-
ing publicity media

337. SHRI N. K. P. SALVE: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) Whether any decision has been
taken by Government on the Chanda
Committee’s proposal that a Central
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Information Board be set up to co-
ordinate the functions of the various.
publicity media; and

(b) whether Government are con-
templating any other alternative to
these proposals? )

THE MINISTER OF INFORMA-.
TION AND BROADCASTING (SHRI
K. K SHAH): (a) and (b). No, Sir.
This recommendation along with
other recommendations about re-
organisation of the Ministry of Infor-
mation and Broadcasting will be tak-
en into consideration after the recom-
mendations of the Administrative Re- .
forms Commission are available.

Naga’s collusion with China

338. SHRI RABI RAY: Will the-
Minister of EXTERNAL AFFAIRS be .
pleased to state:

(a) whether his atten’ m has been
drawn to the report ti.at during a
debate in the underground Naga
National Council held in January
nearly thirty speakers had advocated
collusion with China:

(b) whether it is a fact that China
had said that she was prepared to
give recognition to the Naga inde-
pendence and was also prepared to
give help provided the Nagas em-
braced Communism and hroke off
talks with' the Government of India;
and

(c) if so0, the reaction of the Go?7-
ernment of India thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
BXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI);: (a) According
to reports available to Government
some of the extremists amongst Un-
derground Nagas have advocated
active collusion with China while .
others deprecated such a move.
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—
(b) Government's attention has _

‘been drawn to press reports emanat-
ing presumably from Pro-Phizo
Underground sources that the Gov-
ernment of the People Republic of
*China are considering ‘recogntion’ of
the Rebel group in Nagaland. The
Government have, however, no pre-
-cise information on the subject,

(c) Government are determined rot
‘to allow any foreign Iinterference in
“Nagalang which is an integral part of
-the Indian Union.

Pakistan Alr Chiefs visit

339, SHR] RABI RAY: Wil] the
"MINISTER OF DEFENCE be pleased
to state:

(a) whether his attention has been
- @rawn to the reports that Air Marshal
"Nurkhan, Chief of the Pakistan Air
“Force who was due to visit Delhi on
the 15th January, 1968 for talks with
Air Chief Marshal Arjan Singh has
cput off his visit; and

A{b) if so, the reasons therefor?

THE MINISTER OF DEFENCE
- (SHRI SWARAN SINGH): (a) and
(b). The visit has been put off by
-the Chief of the Pakistan Air Force
.and we have not been apprised of
-any reason.

Plan allocation for Orissa during
’ 1968-69
340. SHR1I CHINTAMANI PANI-

-GRAHI1: Will the PRIME MINISTER
“be pleased to state:

(a) whether the plan allocations for
Orissa for the year 1968-69 have been
-finalised;

(b) if so, the details tHereof;

(c) the share of the centre and the
‘State; and

(d) the manner in which the Stafe
~Government have agreed to raise their
:share item-wise?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, Sir.

(b) to (d). Do not arise,

Plan allocation for Orissa for 1967-68

341. SHRI CHINTAMANI PANI-
GRAHI: Will the PRIME MINISTER
be pleased to state:

(a) whether the total plan alloca-
tions for Orissa for the year 1867-68
have been fully utilised or there has
been any shortfall, if so, under which
heads;

(b) the source-wise collection of
Rs. 20 crores as agreed to by the
State Government fos rlising their
share of resources for the year 1987-88;

(c) whether State's ghare has been
fully met ar there was any Shortfall;

(d) if so, the details thereof; and

(e) what was the shortfall in the
State’s ghare?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) & (c). The
information will be available only
after the close of the year 1967-68.

(b) Attention is invited to the
Statement laid on the Table of the
House in reply to Unstarred Question
No. 3338 on June 22, 1967.

(d) and (e), Do not arise.

SHIFTING OF NAVAL TRAINING
ESTABLISHMENT TO PARADEEP

342, SHRI CHINTAMANI PANI-
GRAHI: Wil] the Minister of DEF-
ENCE be pleased to state:

(a) whether the proposal for shift-
ing the existing naval training esta-
blishmefit to paradeep has now been
finalised;
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(b) if so, when it is going to be
set up at Paradeep; and

(c) from where it is going to be
-shifted? da

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No,
Sir. .

(b) Does not arise,

(e) Visakhapatnam.

Indo-Turkish Relations

343. SHRI DEIVEEKAN:
SHRI INDRAJIT GUPTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether it is a fact that the
Turkish Foreign Mi visited India
in January, 1968 and held discussions
with Indian leaders;

(b) if so, the details of the subjects
discussed; and

(c) the steps taken for improving
Indo-Turkish relations?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) and (c). The subjects discussed
and the steps propmsed for improving
Indo-Turkish relations are contained
in the Joint Communique of January
9, 1968, issued on the conclusion of
the visit of the Turkish Foreign Mini-
ster to India. A copy of the Joint
‘Communique is laid on the Table of
the House. [Placed in Library. See
No, LT-51/68].

Agricultural income tax

344 SHRI DEIVEEKAN: Will the
PRIME MINISTER be pleased to
state:

(a) whether any final decision has
been taken regarding the proposal of
Planning Commission for levy of
Agricultural Income Tax;
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(b) if so, the nature thereof; and

(c) the reaction of State Govern-
ments in this regard?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, Sir.

(b) Does not arise.
(¢) The matter is still under con-

sideration by State Governments.

Resourcesg for Agricultura]l Sector

345, SHRI DEIVEEKAN: Will the
PRIME MINISTER be pleased to
state:

(a) whether it is a fact that Plan-
ning Commission is considering the
issue of raising larger resources for
the agricultural sector; and

(b) if so, what are the main pro-
posals under consideration in this
regard?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir
The Planning Commission is consider-
ing the issue of raising larger re-
sources for the agricultural as well as
non-agricultural sector,

(b) The Annual Plan for 1968-69
containing the recommendations of the
Planning Commission will be present-
ed to the House in the current ses-
gion,

MESSAGE FROM YEMENI PRIME
MINISTER

346, SHRI DEIVEEKAN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to tsate:

(a) whether it is a fact that Yemeni
Prime Minister has sent a message to
the Prime Minister of India request-
ing Indie’s aid and assistance; and
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(b) if so, the nature of assistance
asked for and the reaction of the
Indian Government thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) Certajn proposals have been
received which, are under considera-
tion of the Government
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Rebel Naga leaders planning to go to-
. ..China

349, SHRI S, S. KOTHARI: Will the

s.Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether it is a fact that Mouw
Angami and Isaac Siru, Leaders of
the rebel Nagas army and foreign
service are reported to be planming
to go to China and that they contact-
ed the Chinese Embssy while visiting
Delhi;

(b) if so, the reasons for taking no
action against them while in  Delhi;
and

(c) the action Govermment pro-
pose to take to curb such  anti-na-
tional activity?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAI, AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Information
regarding the Underground Nagas and
their movements is classified. Mowu
Angami was not a member of any of
the underground teams which came
to Delhi for talks during the last two
years. Issac Swu also did not come
to Delhi for talks after October, 1966.

(b) The question does not arise.

(¢) The Goverrrment of India have
taken and are taking all necessary
measures to prevent unlaewful activi-
ties by the Underground Nagas



541

1965 & gr WreaatfeRm e @
Ao arfeer gra Qv of A
o g

350. oY Whorem ®|dt ;v
difowen G a7 W A g LR
f& :

(¥) =1 1965 ¥ gu wr@-
qifear §a9 & oA qifeea g
"% T 184 JETT F4T ATET F ArATH
& T F AT qOETC T WE W
g q@ w1 IET ofewm ¥ W
faar & ;

(@) afz &, &t swT o9k A
2; ok

(m) aft 7, @ 97 184 wEwAT
F Ao T g X ol W W
T FEAE F w0 fame g ?

AAE WA, w9 wfer @8, dreen
Wit aw difaesnd s (wme
gheTramt): (§)¥(7). o gh ofemam
A 09 S § 9T F oarg
g ag Fer ¢ f werd & <t gafy v
FUH( AT ] qE UFT F AT IR
& & wEr g AT IEr frger w0
* 9% FAAT Wi 8 W@ @
AT gEd ) IR AEI A ¥W
qTT FT g %3 &< Sfaow v
g fr s a7 § waw# yamw
F AU TE & AA T T
WA F G R | g A A
qifse™ g & fae w31 & s wrear-
faama< 1965 &1 AG-9E TIrE H
1 wufa srcamaE agw < faar
£, IY TIOFT TV FY gIEqT F HAET,
‘HRI F N 97 aEEE #7 ATe

Written Answers MAGHA 25, 1889 (SAKA)

Written Answers 542

Demand of Plebiscite in Nagaland

351. SHRI SITARAM KESRI:
SHR] VISHWA NATH
PANDEY:
SHRI O. P. TYAGI:
SHRI SREEDHARAN:
SHRI S. M, BANERJEE:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
underground Nagas have made de-
mands for holding a plebiscite in the
State to decide about the future of
the area;

(b) if so, Government's reaction
thereto; and
(c¢) whether Government have

made any fresh proposals to resume
the talks with the underground
Nagas, if s0, the latest position in this
matter?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No reguest
for holding a plebiscite in Nagaland
has been received from the Under-
ground Nagas.

(b) Nagaland is an integra] part of
the Indian Union; the question of
plebiscite for redetermining its status
does not arise.

(c) Government of India have not
been approacheq in the matter by the
Underground Nagas.

Repatriation of stateless persons of
Indian Origin from Ceylon

353, SHRI HEM BARUA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that the
repatriation of Stateless persons of
Indian origin in Ceylon which was
to be given effect to by January-Feb-
ruary, 1968 has been delayed; and

(b) if so, the reasons therefor as
also the time by which this repatria-
tion is proposed to be given effect to?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). Ap-
plications for Ceylon and Indian citi-
zenship are to be called simultane-
ously after the Ceylon Regulations
under their legisaltion for implement-
ing the Indo-Ceylon Agreement of
1964 have been approved by the Cey-
lon Parliament. Repatriation can
only start after the grant of citizen-
ship.

Joint Defence of S.E. Asian countries

354. SHR] HEM BARUA. Will the
Minister of EXTERNAL AFFAIRS be
pleaseq to state:

(a) whether it is a faet that the
U.K. Goverrrment have decided to
wind up its military, naval and air
establishments in the Indian Ocean
area in the course of the next two
years;

(b) if so, whether it is a fact that
certain South East Asia countries have
prepared a joint defence pact for the
security of the region; and

() if 80, which are these countries
and what role India proposes to play
in this area?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir,

(b) and (¢). We are not aware that
any South East Asian countries are
preparing a new joint defence pact for
the region. However, there are indi-
cations that Malaysia, Singapore,
Australia, New Zealand and UK.
might jointly consider the problem of
defence consequent on the British
military withdrawal,

India has a vital interest in further
strengthening her close ties with nei-
ghbouring countries in South East
Asia in the political, cultural and eco-
nomic flelds. In aecordance with our
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po].icy_af non-alignment, we have g
plans in regard to g regiona] military
arrangemant,

P.M’s visit to NEFA

355. SHRI HEM BARUA: Will the
Ptl,:::m MINISTER be pleased to-
L) H

(a) whether it is g fact that she
paid a visit to NEFA sometime back;

(b) if so, whether her visit was
compelled by the reported intrusions
of the Chienese into NEFA;

(c) whether any enquiry was
made to this effect: and

(d¥ if so, the result thereof?

THE PRIME MINISTER MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER EXTERNAL AFFAIRS.
(SHRIMATI INDIRA GANDHI):
(a) Yes, Sir..

(b) No, Sir,

(e) and (d). Do not arise.

Pmof and experimenta] establishment

357. SHRI S, KUNDU: Wil the
Minister of DEFENCE be pleased to

(a) whether Government have con-
sidered any schemes for the develop-
ment of Research and Expansion of

Proof and Experimental Establish-
ment at Chandipore (on  Sea),
Balasore; .

(b) if so, the nature of such ex-
pansion and funds allotteq for the
year 1867-68 and funds likely to be
allotted for the year 1888-69; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE
(SHRI L. N, MISHRA): (a) andi
(b). Yes, Sir, A number of schemes:
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for the development of the Proof and
Experimental Establishment at Bala-
sore have already been implement-
ed by Government. Some schemes
in this regard are being progressed.
These include the increase in  ihe
existing length of the acquired
ranges to cater for the requirements
of the new guns, the provision of
certain other technical facilities, and
civil works required to protect the
ranges from sea erosion,

Funds allotted for 1967-68 com-
prised Rs. 6.44 lakhs in civil works
and Rs. 40.50 lakhs for the purchase
of stores for this establishment. For
1968-69, a provision of Rs. 16.67 lakhs
for works and Rs. 69.05 lakhs for
purchase of storgs respectively is
under consideration,

(¢) Does not arise,

Manufacture of Avro-748

358. SHRI S. M. BANERJEE: Wil
the Minister of DEFENCE be pleased
to state:

(a) whether some more AVRO-
748 aircraft have been manufactured
in Kanpur in 1966 and 1967;

(b) it so, the number of such air-
craft; and

(c) whether adequate steps have
been taken to step up the production?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE

((SHRI L. N. MISHRA): (a) Yes,

Sir,
(b) 1966 3 aircraft.
1967 4 aircraft

(¢) It is proposed to produce 6 air-
craft in 1968-69 ang step up produc-
tion to 7 aircraft per year from
1969-170.

Contract Service of A. I R. Staff
Artistes

359. SHRI S. M. BANERJEE: Will

Written Answers fi6
the Minister of INFORMATION &
BROADCASTING be pleased to state:

-

(a) whether the new contract of
service for the staff artistes has beem
modified after having discussion with
the All-India Radio Broadcasters and!
Telecasters Guild; and

(b) if not, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). The new:
contract from prescribing 55 years as
age ‘of retirement for Staff Artistes
subjects to a limit of 20 years service
was introduced on 30th September,
1967. This form was modified on 2nd
November 1967 by deleting the 20
years service limit. The revised:
form is proposed to be further modi-
fied by raising the notice period for-
termination of service from 3 months
to 5 months, as shorter notice was:
objecter to by all the Staff Artistes
including Staff Artists’ Association.
and All India Radio Broadcasters and
Telecasters Guild.

Instructions issued to Foreign Em-
bassies regarding political asylum:

360. SHRI S. M. BANERJEE:
SHRI S. K. TAPURIAH:
SHRI B. K. DAS-

CHOWDHURY:
SHRI CHENGALRAYA
NAIDU:

Will the Minister of EXTERNAL.
AFFAIRS be pleased to state:

(a) whether a note has been issued
to all the Embassies in India not to
give political asylum to the defectors;

(b) if so, the detailg thereof and'
the factors leading to the issue-pf the-
note; and

(¢) the reaction of the embassies-
thereto?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir

(b) A circular ,was issued to all
Foreign Missions in India on 30th
December, 1967, informing them that
the Government of India did not re-
cognise the right of Foreign Missions
to give asylum, shelter or refuge to
‘any person or persons within their
‘premises as this was not within the
‘purposes of a Diplomatic Mission and
is also against the well established
International practice. The Foreign
‘Missions were asked that in future if
‘they receive any such request, it
‘should not be granted and the Minis-
try of External Affairs immediately
informed, This circular was issued
to remind Foreign Missions in India
that such cases did not fall within
“their normal functions and t, prevent
.the recurrence of cuch cases in future.

(¢) The Ministry of External Af-
‘fairs has not so far received any re-
saction from the Foreign Missions to
‘the above circular,

Annual plans

361. SHR1 SHIVA CHANDRA
JHA: Will the PRIME MINISTER
‘be pleased to state:

(a) whether it is a fact that be-
cause of inadequate foreign  aid,
‘India had to start the Annual Plans
instead of embarking on a Fourth Five
Year Plan just after the end of the
Third Plan; and

(b) if so, how far the Annual Plans
are dependent on the internal re-
sources and how far, on foreign aid,
3 any?

THE PRIME MINISTER MINIS-
TER OF ATOMIC ENERGY, MINIS-
'TER OF PLANNING AND MINISTER
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OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) Un-

certainty about external assistance
was one of the reasons.

(b) The Annual Plan for 1966-67
took credit for Rs. 1321 crores of in-
ternal resources and Rs, 800 crores as
external assistance for the Public
Sector Plan. The comparable figures
for the 1967-68 Plan are Rs. 1245
crores and Rs. 1001 crores

Chinese atomic explosion

362. SHRI SHIVA CHANDRA JHA:
SHRI HEM RAJ:
SHRI NIHAL SINGH:

Wil ‘the Minister of DEFENCE
be pleased to state:

{a) whether it is a fact that China
ha; made another atomic explosion
recently; .

(b) if so, the reaction of the
Indian Government thereto from the
defence of the Indian territory point
of view;

(¢} whether Indian is in a position
to face the Chinese nuclear offensive:
and

(d) if so, to what extent?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to
(d) Yes, Sir. China conducteq a
nuclear test on 24th December, 1967
but its sctual character is a matter of
some doubt

The impact of Chinese nuclear de-
velopment on our defence has been
discussed at length in the previous
sessions of Parliament, Attention
is invited to the debate in the Lok
Sabha on 21st June 1967 on a Calling
Attention Notice 'and in the Rajya
Sabha on 1st August, 1967 on Starred
Question No. 184 and on 19th Decem-
ber, 1967 on Starred Question No.
623,
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- The development of nuclear weapons
by China in so far as it has a bearing
on ou security is a subject of con-
unuoug assessment by Government.

Indian press

363. SHRI SHIVA CHANDRA
JHA: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) the steps taken by Government
for curbing the owenrship concentra-
tion process in the Indian Press since
the beginning of the First Five Year
Plan; and

(b) the extent of suoccess achieved?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). In pur-
suance of its basic objective, the
Press Counci] of India has already
undertaken a study in this regard,
Tts report will be finaliseq on receipt
of replies to a questionnaire issued
to various sections of the community
in August, 1967. Further action will
be considered by the Government in
the light of the recommendations
made by the Council after it has duly
considered the replies to the question

maire.

Employees of Indian Embassies
knowing Hindl

364, SHRI VALMIKI CHOU-
DHARY: Wili the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

{(a) the percentage of the persons
having working knowledge of Hindi
posted in the Indian Embassies abroad;
and.

(b) whether the Embassies have
opened Hindi Classes for popularising
Hindi in other countries?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
“TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-

. 3092(Ai)LSD—S5.
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MATI INDIRA GANDHI): (a) In
most Indian Missions abroad there
are Hindi knowing personnel. It
would be difficult to state exact per-
centages as the position changes with
transfers and movements of staff.

{b) Hindi clases are being conduct-
ed in London, Aecra and Colombo
either directly by the Indian Missicns
in these capitals or with the support
and encouragement of the Missions.

Chinese jet aerodromes on Sino-
Nepalese border

356. SHRI BENI SHANKER
SHARMA: Will the Minister of DE-
FENCE be pleased to state:

(a)} whether Government are aware
that the Chinese have ‘made a net-
work of jet aerodromes all along the
Sino-Nepalese border; and

(b) what protection Government
propose to give to the civilians in
the event of an aerial attack?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH). (a) Gov-
ernment have no information,

(b) The aerial threat to us in this
region has been taken into account in
our defence plan,

Charges for commercial broagdeast

366. SHRI K. P. SINGH DEO:
SHRI P. K. DEO:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that the
A.1.R.’s tariffs for advertising time
is twice and even more than the rates
charged by the Radio Ceylon; and

(b) if so, the reasons therefor?
THE MINISTER OF INFORMA-

TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). The
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advertisement rates of All India

o : : ) At @ifes wegeem &7 TH
Radio’'s Commercia] Service are ( )
higher than the rates charged by Ry B fowmar Fan &, 7€ few T 1
R:aﬁ_l*’w ﬁ!"i:':» in view uf: thﬁﬂme{; amfew & @@ SEET AW AT #
riori service, appeal an " .
coverage of the former. Apart from AR BT AT A ;AT
providing popular programmes, the L .
ATR's Service is broadcast on medjum- (7) wrdm awfiEt #1 fade
wave, wh.ichhasz:esultedinboogﬁng Wimﬁmﬁlﬁiﬁﬁmﬁﬁ
the sale of cheap single band medium- NN ¥ frr r 3
wave transistors and radio sets, thus § A LRSS
helping the radio industry and which 4T FHEE! 18 ?
provides much better reception com-

pared to the short-wnv:e serme aqH *i'ﬁ, uY wfer w5, Tt
m¢?£1012? Commercial Service P QY SRR (aﬂ wft
thew ) ¢ (F) w@ET FoAE
gITAF
Contracts for Commerciall broadcast
(F) Tl g=1 ¥ wEr A
o I b & Deoc D% i w, dfer wa v &, @ AW

of g H1f FAAE AET ) SART adATT
Will the Minister INFORMA- R \

TION AND BROADCASTING be 50 ¥ T & GaTX 014 F1E gt
pleased to state: TN | ST A AR A AT

1965 ¥ & T F7 feqr mar 41

(a) whether it is a fact that many @ N

of the long outstanding publicity or-

ganisations have been kept out of the IqFY JATHETT T AT qT
list of approved contractors for Radio A = -
advertising, whereas new-born units AT, TR WA AT
have been accepted; and FAFRT ATH a |

(b) if so, the reasons therefor?

E- 1 2

(w) ¥ FA1 AET FHT T
THE MINISTER OF INFORMA-  gimiq &1 sy fear smnd, @ =

=T
TION AND BROADCASTING (SHRI .
= K. SHAH): (a) It is not the po- =t & fagsg grawgs sdadr
licy, Whichever comply with rules AT % |
have been accepted.
(b) Does not arise.
’ , . T e i v &t & o<y
arfor wege " sfwec
368. st wEw feg AR 369. Wt T fog Taw :
v fwad A T T AITT gy oo WA A A A3 A
wor v . fir -
(%) s ag a7 & afeem (%) ¥ TRmw 6 dgad

¥ i wEgeE AReA § Y e W Teea § §9 I3 ¥ QT
wogoAT FY §qFA TTEATH WA - garew Wi A frRi F qfvadd &y
fafa fraeg s 1 frrea frrr sfgwt faar mar &
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(=) afzgr, @ g7 s qa
& WK
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wfacear w0 (st @ fag) ¢
(%) s g
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(F) =@ 899 § g@FC 7 ¥

FREE # g 7

S WA, Wy qied W@, g
ot v A v e (st €
Wit ) (%) awEm WO #¥
sfasin saed gfear aww F
W I 9 9 @A F I T
E & e ager qar wfam s faae o
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FTHETT BRI F Fher yffwr & som=
¥ it g% fom ageEgr sgaeaHl )
a7 fPmr e awT 8,3 § - ww
¥ Wiafeh wHel § 7-35ET, AT
fee & F71, 1965 F §ud F I
s # T dofEl Wi mfeEt S
AT, HTATTH 9 7 FfaR e 1 germ,
Wt faddt w9 Ft gt s
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W FAT |

(&) W awT ¥ 7% W 9
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W F 9w ¥ ¥ gx owa maw
s F fayr W qae
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372. Y T §a® AT T
Mqﬁyﬁwﬁﬁwﬁﬁ
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(7) 7r oz &= & fo Tm &
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(%) a7 <@ daw § Q0 | @ AN
ATEET & ' FY 9 fread v
7§ i

(7) afg g, 3§ & THFC A
g7

awm A, wop wfe W, g

Wit may ddfwew @Rt (s
gfr wit) - (%) St @, @,
1966 ¥ 1

(@) 7 wFm 1 g= feoa
(WageqT ¥ 9gT) 4195 . 60 T 4T |
4T AFF 4390%0 (HATIT F qE)
g ax foar 9w & A
¥ 67 1966 7 70 1 FFTAT 691352
B FFATE |

(1) @ wfas 7 HELA, 1966
& T Wit fAarg ax 9 F A w9
& forg darT 7Y 47 1

(&) ofr 7

(z) 7 g =T )

Telugu Periodicals

373. SHRI M. N. REDDY: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number names, places of
publication of various Telugu lan-
guage periodicals and their compara-
tive circulation per issue;

(b) the Centra] assistance and en-
couragement being extended to the
language dailies and weeklies pub-
lished from rural areas and district
head-quarters; and

(¢) what are the specific condi-
tions for getting such assistance?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
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K. K. SHAH): (a) Necessary in-
formation is contained in the Report
“Press in India, 1967—Part II" laid
on the Table of the House on the
14th December, 1967.

(b) Systematic encouragement and
assistance is given to the small and
medium language newspapers by way
of suitable advertisement support,
preferential allocation of newsprint,
sustained supply of press releages, fea-
ture articles, photographs, ebonoid
blocks, ete.

(c) In the 'matter of release of ad-
vertisements, regularity in publica-
tion, reasonable standard of produc-
tion and adherence to accepted jour-
nalistic ethics are taken into account.

gA=wy # et 2w

374. =it vw fag woem™ ;@
g Wi AT AT 18 famare, 1967
I ogaifFa W@ W8T 4783 F I
F gy Fag e 3 FOT w4 oo

(%) 77 qRwwE § g7 99 0%
et 2w oyif 73 71 fvig T3¢
forar mar &; #T

(&) afg =&Y, a1 faorm g0 &
T FTOT § 7

Fa AW e H (s &o
womg) @ (F) &, 7

(=) wafy squ d9adia g &
TReEY §a § gx W@y Sww A
reaT &, 9T g1 H aree /i fade
BT Y A FHC F FCT TS w9
¥ fag qReEs ST S s

AT T T 1 THAT |
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Indian Embassies jn South African
eountries

375, SHRI GADILINGANA GOWD:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the names of the South African
Countries which became independent
recently and where our country has
established embassies;

(b) the names of countries where
such embassies have not been estab-
lished; and

(c) the reasons therefor?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS. (SHRI-
MATI INDIRA GANDHI): (a) and
(b). Botswana and Lesotho formerly
known as Bechunaland and Basuto-
land are two South African count-
ries which attained independence on
the 30th September and 4th October,
1966, respectively. The Government
of India have recognized them, but
have not established any Missions
there so far.

(c) The question of covering these
countries by concurrent accreditation
is still under consideration.

Radio station at Kurnool

876. SHRI GADILINGANA GOWD:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether there is any proposal
to instal a broadcasting unit at Kur-
nool, Andhra Pradesh; and

(b) if so, the action taken thereon?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). While
considering the expansion of medium

. wave broadcast coverage in the coun-
try under the 2nd and 3rd Five Year
Plans, Kurnool, along with Anantpur
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and Cuddapah in Andhrs Pradesh,
was considered as one of the possible
locations for a 'medium wave trans-
mitter for serving the Rayalaseema
area. Subsequently, as a result of
detailed examination it was decided,
in consultation with the State Gov-
ernment to locate the transmitter at
Cuddapah and the same was commis-
sioned jn June, 1963.

Naval dockyard at Visakhapatnam

377. SHRI M. S. MURTI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether the examination of the
Report submitted by he team of ex-
perts regarding the proposed Naval
Dockyard at Visakhapatnam has been
completed and a decision taken
thereon; and

(b) if so, the details thereof?

THE MINISTER OF DEFENC:y.
(SHRI SWARAN SINGH): (a) an.
(b). The Project Report has been re
ceived very recently and is bein
examined.

fadst § foam Wl ganawet &
fe=t & fipmr Ty w0

378 St goEAw wew ;o qar
wafrewnd W ag @ #oFwr
4 fe

(%) wra #1 oo wr fgdr &
FH-H T4 § fAv  faRw § fog
W qEEEl § §W 999 W S
&

(&) 9@ K a9 W
FETATET & @ W GTRT g T
fafirss Fordent aeadd Fdfw gt 3w Y
TS IWT H I =EER s ¥
w1 e fed o @ §; Wk
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\Sainik School, Goalpara

380, SHRI M. R. MASANI: Wil
the Minister of DEFENCE be pleased
to state:

(a) the details of the teachers from
various parts of the country employ-
ed in the Sainik School, Goalpara,
Assam with Statewise break-up;

(b) whether lately there has been a
demand that teachers from
States be immediately replaced by the
local people;

(e) whether to back this demand, a
1ot of agitation against the School has
been going on for some time past;
and
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(d) the action, if any, taken by
Government in this regard?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to
(d). Information is being collected
from the Sainik School, Goalpara and
will be placed on the Table of the
House in due course.

Bole played by U.S, Embassy and
British High Commission in Ouloug
Zade affairs

381, SHRI PILLO MODY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the attention of Gov-

ernment has been invited to a press
report published in the “Times of
India’ dated the 28th December, 1967
to the effect that the Ministry of
Externa] Affairs have orally express-
ed their strong disapproval of the role
played by the U.S. Embassy and the
British High Commmissioner’s Office in
New Delhi in Oulougzade affair;

(b) if so, the details thereof; and

(c) the reaction of the two diplo-
matic mmissions in question?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) and
(b). Yes, Sir. The U.K. High Com-
mission was told that they should have
informed us immediately Ulugzade
had approached them for shelter. The
U.S. Embassy was told that they
should hand over Ulugzade to our
care immediately as it was not within
the purposes of a Diplomatic Mission
to give asylum, shelter or refuge to
any person or persons within  their
premises, and is also against the well
established international practice,

(c) The US Embassy subsequently
informed us that Aziz Ulugzade was
leaving their premises and we iook
him in our care. to be dealt with in

———
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accordance with our laws, regulations
and international practice. The U.K.
High Commission informed us subse-
quently that Ulugzade had been per-
mitted by their Government to enter
UK if he so desired,

Training of Ceylonese repatriates to
India by Chinese

382, SHRI K. P. SINGH DEO: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government are aware
that Pekingites in Ceylon are actively
organising volunteers in the North

" weylon and coastal regions from among
the repatriates to India to undergo
training in subversive activities; and

(b) if so, the steps taken by Gov-
ernment in this regard?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) and
(b). Governmnent of India have seen
some press reports on the subject but
have not come across any concrete
information to this effect.

Film Finance Corporation

383.. SHRI K. P. SINGH BEO:
SHRI MUNIBHAI J. PATEL:
SHRI A. SREEDHARAN:
SHRI P. GOPALAN:
SHRIMATI SUSEELA GOPA-

LAN:
SHR] KAMESHWAR SINGH:
SHRI XK. ANIRUDHAN:
SHRI S. S. KOTHARI:

Wil] the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that the
Film Fimance Corporation of the
Government of India had to write oft
debts amounting to Rs. 30 lakhs given
to some film producers;

(b) if so, the reasons therefor;-
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(c) the steps taken by Government

to recover the debts before these were
written off; and

(d) the precautiong and measures
taken to safeguard the payment of
loans thug advanced?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) No, Sir. The
amount of bad debts tentatively writ-
ten off upto 1966-67 was Rs. 12,66, 089
The writing off, however, is done with
a view to presenting a correct picture
of the accounts and does not debar
the Corporation from pursuing legal
and other steps to effect recoveries.

(b) Bad debts had to be written off
on account of the failure of some
films at the box office gnd due to the
non-completion of some other films
which resulted in blocking chances of
repayment.

(c) Efforts were made, and are still
in progress, to get incomplete films
pleted and rel d, to get the re-
leased films properly exploited in the
open territories and to recover debts
by suitable legal steps, wherever pos-
sible.

(d) All applications are scrutinised
with a view to judging the thematic
and cinematic value of the subject,
professiona] competence of the pro-
ducers, directors and artistes. Loans
are sanctioned after detailed conside-
ration in consultation with the pro-
fessional experts on the staff on the
Corporation. 'H is also made sure that
the Procedure has actually invested his
own share of money (which is nor-
'mally 25 per cent of the budgeted
cost of the film) before the Corpora-
tion commits itself and has executed
a proper agreement that the pleture
will be hypothecated in favour of the
Corporation. Due care is also taken
in accepting sureties to safeguard re-
alisation of loans.
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Visit oi Hostile Naga Chiefs to Delhi
in January, 1968

384.. SHR HEM RAJ:
SHRI ANBUCHEZHIAN:

- Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether any hostile Naga
Chiefs visited Delhi in January last;

(b) whether any talks took place
between them and Government; and

(¢) if so, the outcome of those talks?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) to (c).
No, Sir. No talkg were held in Janu-
ary between Government representa-
tives and those of the Underground
Nagas.

Indoctrination of Indian sgldiers
captured by Chinese in 1962

385. SHRI HEM BARUA: Will the
Minister of DEFENCE be pleased to
State:

(a)’whether the investigation in re-
gard to the indoctrination of the
Indian goldiers and defence personnel
captured by the Chinese in 1962 ag-
gression has been completed;

{b) whether any report has been
—ade and if so, the main features
thereuf; and

{c) whether a capy thereof will be
laid on the Table?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes.

(b) and (c). The report is a res-
tricted one, of interest profesgionally
to the Services. It is not considered
desirable to make it public, particular-
1y at this point of time when the
occurrences dealt with in the report
are some years old.
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T.V. FOR EDUCATION PURPOSES

387. SHRI MOHSIN: Will the Minis-
ter of INFORMATION AND BROAD-
CASTING be pleased to state the
steps taken to use TV for mass com-
munication purposes in the educa-
tional field and also for other develop-.
ment purposes?

THE MINISTER OF INFORMA-
rION AND BROADCASTING (SHRI
K. K. SHAH): At present TV in the-
country is confined omly to Delhi. The
programmes are eSsentially educa-
tional and informative in content. 323
schools receive TV lessons in Physics,
Chemistry, General Science and
English while audiences at 217 Teic-
clubg view the evening programmes
In addition, there are community
viewing centres in 80 villages around
Delhi who receive special programmes
on improved methods of Agriculture,.
Family Planning ete,

It is proposed to start similar Tele-
vision Centres in Bombay, Madras,
Calcutta and Kanpur as soon as the
requisite resources are available.

Turkey's undertaking to supply arms
to Pakistan

388. SHRI C. K. BHATTACHARY-
YA: Will the Minister of EXTERNAL.
AFFAIRS be pleased to state:

(a) whether Turkey has under-
taken to sell arms and ammunitions
to Pakistal_'._l: and

(b) if so, the action taken by Gov-
ernment in this matter?

THE PRIME MINISTER MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No such in-
formation has come to our knowledge.

(b) Does not arise.

Books of Indian authors published in
West Pakistan

389. SHRI D.C. SHARMA: Will the
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Minister of EXTERNAL AFFAIRS be
Pleased to state:

(a) whether West Pakistan has pub-
lished several books written by Indian
authors without the previous permis-
sion of the authors;

(b) if so, the reaction of the Gov-
-ernment of India thereto; and

(c) the action proposed to be taken
in the matter?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir

(b) As no bilateral agreement has
so far been concluded with the Gov-
ernent of Pakistan on copyright,
the Government are not in a position
to take any effective gction in  the
matter. The only step open to per-
sons whose copyright has been in-
fringed through such pirate editions
is to resort to legal action in the
courts in Pakistan. However in view
of the present state of political and
economic relations between the two
countries, it is difficult for Indian
nationals to adopt this course.

(¢) The question of concluding a
bilateral agreement with Pakistan is
under the consideration of the Gov-
-ernment.

China’s 7th nuclear test

390. SHRI D. C. SHARMA:
SHRI SAMAR GUHA:
Will the PRIME MINISTER be
pleased to state:

(a) whether China conducted its
seventh nuclear test on the 24th
December, 1967;

(b) whether any assessment has
been made of the nuclear fall-out over
‘India; and

(c) if so, the details thereof?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes.

(b) Yes.

(e) Measurable fallout occured only
for 10—12 days. As the fallou: was
only for a short period and the levels
of radioactivity were only 1-2 per
cent of the maximum permissible
levels for continuous exposure, this
fallout will not significantly give rise
to health hazards.

Talks between India ang Japan

391. SHRI D. C. SHARMA:
SHRI RABI RAY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether talks were held bet-"
ween India and Japan recently at New
Delhi on International Affairs  in-
cluding the question of nuclear non-
proliferation treaty and economic aid
and development of trade between
the two countries; and

(b) if so, the outcome thereof?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINI1S-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
Yes, Sir.

(b) The discussions have contribut-
ed to a better appreciation of each
other's point of view on wvarious in-
ternationa] issues and matters of mu-
tual interest. Consequently, mutual
understanding and  friendship bet-
ween India and Japan have been
strengthened.

Feamt st &1 faar WA
392. sft mmwa: war dthme-
wri W g8 Ty @y gw w4 fie o

(%) w7 g FAT T WA
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Deployment of Nuclear-powered
Submarines in Tndian Ocean

394. SHRI S. R. DAMANI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government are gware
of the reported move by the U.S. and
Soviet Union to deploy nuclear-pow-
ered sub-marines in the Indian Ocean;
and

(b) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) apd (b).
Government have no information on
this.

ATHTH JOHAT AT wewwT I«
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Annual Plans

396. SHRI DEORAO PATIL: Will
the PRIME MINISTER be pleased
to state:

(a) whether ijt is a fact that a deci-
sion has been taken by the Planning
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Commission that the Fourth Plan will
begin in 1970 and till then every year
will be covered by Annual Plans; and

(b) if so, what are the reasons for
the three years break in the Planning?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). At
tention is invited to the Prime Minijs-
ter’s Statement placed on the Table
of the House on December 6, 1967.

Canada Committee

397. SHRI GADILINGANA GOWD:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the Government have
taken decision on all the recommenda-
tions of the Chanda Committee in
addition to decision already taken on
Radio and Television; and

(b) whether 5 copy of the decision
taken on the recommendation will
be laid on the Table?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Government has
taken decisions on most of the recom-
mendations of the Chanda Commit-
tee contained in four of its five Re-
ports, namely, those on “Radio and
Television”, “Documentary  Films
and Newsreels”, *“Press Information
and Publicity”, “Advertising and
Visual Publicity”. The remaining re-
commendations are still under consi-
deration at varioug stages. The fifth
Report on “Co-ordination of the Media
of Mass Communication” is still await-
ing consideration, pending recommen-
dation from the Administrative Re-
forms Commission which wanted its
consideration to be deferred for some
time,

(b) In addition to the last “progress
report” placed on the Table of the
House on the 18th December 1967,
two more “progress reports” relating
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to the Committee’s Reports on “Press
Information and Publicity” and “Ad-
vertising and Visual Publicity” will
also be placed on the Table of the
House during the current Session.

Iranian planes for Pakistan

398. SHRI GADILINGANA GOWD:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have veri-
fied the information contained in cer-
tain papers that aircrafts after repairs
in Iran have come back to Pakistan;
and

(b) whether any protest has been
made to Government of Iran, if so,
with what results?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). The
Government of Iran have mssured us
at various levels that the F-88 aircraft
sent to Pakistan were there only for
repairs, servicing and modifications
ang would return to Iran ultimately.
The Government of India, however,
continue to receive reports that these
planes are still jr Pakistan,

Alr and Jang violations committed by
Pakistan

399. SHRI VISHWANATH PANDEY
Will the Minister of DEFENCE be
pleased to state:

(a) the total number of air anC
Fand violations eommitted by the Fak
istan forces on the territory of sndit
during the months of Decemper, 196!
and January, 1968; and

(b) the action taken by Govern-
ment #n regard thereto?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). There was one instance each of
land and air violation across the Cease
fire Line in Jammu and Kashmir by
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Pakistan, in the months of December
1967 and January 1968. Cease-fire
violation complaints have been lodged
with the United Nationg Observers.

Underground Naga leaders’ visit to
China

400. SHRI YAJNA DATT
SHARMA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether a group of Naga un-
derground leaders led by Mr. Muijva,
the General Secretary recently met
the Chairman Mao in Peking to
solicit Chinese support;

(b) whether Mr. Muiva thereafter
had gone to London to report the
gist of talks with Chairman Mao to
Mr. Phizo;

(c) whether Muiva has gone
back to China and is staying there
conspiring with China; and

(d) if so, the details in the posses-
sion of Government and the action
taken to foil any evil designs of the
Naga Rebels?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)

to (c). Government of India have
no information to this effect.
(d) All possible action is being

taken to foil any such designs.

Indian stranded at London Airport

401. SHRI S. K. TAPURIAH: Wil
the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government’s atten-
tion has been invited to a press re-
port published in the Hindustan
Times on the 16th January, 1968 re-
garding several Indians who  were
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stranded at London Airport by the
Britishv Inmigration Authorities for
want of valid travel papers;

(b) if so, under what circumstances
the Indiang were given clearance by
the Customs anqd Immigration Autho-
rities at various ports of India; and

(c) whether gny investigation as
to the circumstances leading to their
travel without valid papers has been
conducted and the details of the find-
ings and action taken, if any, against
the Officers responsible for negli-
gence of duty?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER 'OF EXTERNAL  AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
Yes, Sir. According to Government’s
information, 11 Indians were refused
admission in the UK. by the Immi-
gration authorities at London airpor:
cn January 14, 1968. Out of these
one had travelled on a British pass-
port which was found by the British
authorities as forged. The remaining
10 persons, who travelled on valid
Indian passports, were refused admis-
sion as, according to British Immigra-
tion authorities, they did not qualify
for entry into UK. under the British
Commonwealth Immigrants Act, 1962.

(b) Since the persons concerned
were in possession of valid passports,
they were cleared by the Customs
and Immigration authorities at va-
rious ports jn India. Indian Passport
holderg intending to go to UXK. are,
however, cautioned that before they
proceed to UK, they should obtain
entry permits from the British High
Commission in India as a measure of
precaution.

(¢) Does not arise.
Display of indecent and obscene
posters

402. SHRI K. HALDAR: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have re-
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quested the State Governments to
take steps to control the display of
indecent and obscene posters and ad-
vertisements;

(b) if so, the details of the propo-
sal; and

(c) the steps Government propose
to take for its enforcement?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir.

(b) The attention of the State Gov-
ernments was drawn to section 292 of
the Indian Penal Code, which permits
action against obscene materials. The
attention of the State Governments
had also been drawn to section 142 of
the Delhi Municipal Corporation Act,
which lays down that every advertise-
ment meant for public display has got
to be submitted for approval of Com-
missioner from the point of view,
inter alia, of obscenity. The State
Governments were requested to con-
sider the inclusion of similar provi-
sions in the bye-laws of Municipal
Committees in their State jurisdiction
to control the display of indecent and
obscene posters and advertisements.

(¢) Action in regard 1o the curbing
vt publicity of obscene materials
under Indian Penal Code or under
any special local Act is dependent
upon the State Governments. many
of whom e.g. Punjab, Rajasthan,
Himachal Pradesh, Mysore, Bombay,
Gujarat, Kerala, Bihar and Andhra
©radesh, have already initiated suit-
able action.

Defections of USSR nationals from
India

403. SHRy J. N. HAZARIKA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that, formal-
ly or informally, the Government of
USSR have expressed their anxiety
over frequent defections by their
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nationals while visiting India and
have threatened that they would
withdraw their technical personnel,
presently engaged in the various deve-
lopmental projects, in these circum-
stances; and

(b) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) The USSR
Government have informally express-
ed their anxiety over some cases of
Foreign Missions in India granting
asylum in their premises %o Soviet
nationals visiting India. They bhave,
however, on no occasion threatened to
withdraw their technical parsonnel,
presently engaged in the developmen-
tal projects.

(b) A circular was issued to all
Foreign Missions in India on 30th De-
cember, 1967 informing them that the
Government of India do not recognise
the right of ‘Foreign Missions to give
asylum or shelter or refuge to any
person or persons within their pre-
mises as this was not within the pur-
poses of the Diplomatic Missions and
is also against the well established
International practice. The Foreign
Missions were asked that in future if
they receive any such request, it
should not be granted and the Minis-
try of External Affairs should be im-
mediately informed.

The above circular was issued to
remind Foreign Missions in India that
such cases did not fall within their
normal functions and to prevent the
recurrence of such cases in future.

Fielg firing practice near villages in
A{nriisar District

404, SHR] G. S, DHILLON: Will
the Minister of DEFENCE be pleased
to state: '

(a) whether residents of villages
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Subhraon and Kutiwala in Amritsar
District have complained to the autho-
rities against continued field firing
practice on their lands for the last few
months;

(b) whether the owners of land,
which is being used for field firing
practice have been given any compen-
sation;

(¢) if so, how much amount has
been given to them;

(d) the criteria laid down for com-
pensation to the owners of land which
could not be cultivated because of
field firing practice;

(e) whether Government intend to
stop or shift the field firing to areas
other than these villages; and

(f) if so, the time by which this
field firing practice will be discontinu-
ed in this area?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (f).
The information is being collected and
~ will be placed on the Table of the
House.

Indians in Zanzibar

405. SHRI K. N. PANDEY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Zanzibar Govern-
ment have decided to expel the
Indians who have left the country
since 1964; and

(b) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Nearly 1500
persons of Indian origin left Zanzibar
soon after the revolution in January,
1964. The Zanzibar Government have
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banned their return to look after their
property and business. This ban still
continues.

(b) The Government of India have
through their High Commission taken
up the matter both orally and in
writing with the Tanzanian Govern-
ment. As a result a Naturalisation
Bureau has been set up and applica-
tions for renewal of residenf permits
issued to Asians of Indian origin are
pending with the Tanzanian authorit-
ies who are scrutinising them., About
20 cases have so far been favourably
decided on production of evidence that
arrangements for departure from the
Island were made before the revolu-
tion,

Pension to service persomnel

406. SHRI RANJIT SINGH: Will
the Minister of DEFENCE be pleased
to state:

(a) whether benefits of enhanced
rates of pension were extended to all
service personnel killed during the
Chinese aggression in 1962 and Kutch
Operation in 1965 vide Government of
India, Ministry of Defence letter No.
195163|PEN-C, dated 16th September,
1966;

(b) whether this was made appli-
cable with retrospective date i.e. Oc-
tober, 1962 to those killed in action.
against Chinese aggression; and

(c) whether these benefits were ex-
tended with retrospective date to those
killed in action against Naga hostiles?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). Certain enhanced special family
pensionary awards were sanctioned in
the case of Service Officers and Per-
sonnel who were killed in action on
the front during the operations against
Pakistan on or after 5th August 1965,
vide Government of India, Ministry
of Defence letters No. 195163|Pen-C,
dated the 17th September, 1965 and
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No. 195163/Pen-C, dated the Tth Oec-
tober, 1965. These benefits were later
extended to Service officers and per-
sonnel killed during the operations
which took place as a result of the
Chinese aggression in 1962 and the
Kutch operations in 1965, vide Gov-
ernment of India letter No. 195163]
Pen-C, dated the 17th November,
1965. In the case of those killed in
action during the operations which
took place as a result of the Chinese
ageression, these benefits are applica-
ble with effect from the 17th Novem-
‘ber, 1965, the date of issue of the Gov-
ernment orders extending the benefits
‘to this category of personnel.

(c) As regards those who are/were
killed while fighting against armed
hostiles like Nagas, the liberalised
pensionary awards are applicable to
cases arising on or affer 16th Septem-
“ber, 1966, the date of issue of the rele-
vant Government orders,
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India-Pak relations

409. SHRI K. SURYANARAYANA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Prime Minister has
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received any proposal from the Presi-
dent of Pakistan through the Prime
Minister of USSR to settle its pro-
blems with India on the basis of Tash-
kent Declaration;

(b) if so, the details thereof; and

(c) the steps Gdvernment propose
to take to settle fthe issues with
Pakistan?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). No
such proposal has been received.

(c) The Government of India have
always been willing to discuss the out-
stahiding problems between the two
countries. They have proposed to the
Government of Pakistan that the two
sides should take immediate steps to
normalise relations between them.
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HAJ PILGRIMS

415. SHRI M. MEGHACHANDRA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the number of applications of
Haj Pilgrims sent to Mogul Lines,
Bombay from the Union Territory of
Manipur during 1965, 1966 and 1967;

(b) the number of persons who were
actually permitted to leave on Haj
from Manipur during the last three
years;

(¢) whether it is a fact that the
former Haj Committee, Manipur has
not forwarded many applications to
Mogul Line, Bombay although the ap-
plications with their fees were re-
ceived in time; and

(dy if so, the reasons for not send-
ing the applications with the accom-
panying fees of Magul Line and whe-
ther the amount collected was refund-
ed to the applicants?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMAT1
INDIRA GANDHI): (a) Number of
applications submitted by the Ha)
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Pilgrims from the Union Territory of
Manipur are given below:

-Year No. of applications submitted

1985 (Information not availdble, If
is belng ascertained and W.I].I
‘bé laid on thé Tdble of the
House).

1886 157

18987 131

(b) The nuriber of pilgrims from
‘the Union Territory of Msnipur who
left for Haj pilgrintage:

No. of Pilgrims

Year

1965 Not available, It is being
ascetained and will be laid on
the Table of the House,

1968 15
1967 69
(c) and (d). Thé informafion is

being obtained and will be laid on the
Table of the House.

Anglo-U.S. Bases in Indian Océdn

416. SHRI R. BARUA: Will the
‘Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether any further négotla-
tions have taken place regarding the
acquisition of islands in the Indian
ocean by UK. for establishing Anglo-
U.S. bases there;

(b) if so, the details thereof; and

(¢) whether the matter has been
finally settled?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). The
British Government had acquired four
island groups—Chagos Archipelago in-
cluding Diego Garsla from Mauritius
and other three island groups—
Aldabra, Farquhar and Desroches
from Seychelles. They paid L. 3 mil-
lion ex-gratic to Mauritius for the
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Chagos Archipelago and the three
other islands were acquired from the
local planters.

(¢) The British Government had
given assurances that they did not
intend to use the British Indian Ocean
territory for military bases but only
as a staging post to provide communi-
cition facilities with "the Fir East.
However, in November 1967, the
British Government announced that
they had decided to drop their plans
to go ahead with plan for Aldabra in
the British Indian Ocean territory as

one of the steps to meet post- devalua-
tion stresses,
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12 hrs,
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

Death of Shrl Deen Dayal Upadhyaya

SHRI EKANWAR LAL GUPTA
(Delhi Sadar): The hon. Minister who
* has to reply to my motice is not here.

I call the attention of the Minister
of Home Affairs to the following mat-
ter of urgent public importance and I
request that he may make a statement
thereon: —

“The tragic death of Shri Deen
Dayal Upadhyaya, President of the
Jan Sangh.”.

stgeR W wgEAE (SNT)
TR-AAT e ¥ A &A@ WA W
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THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM - SUBHAG
SINGH): He is in the Rajya Sabha
and he will be coming soon.

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): He will
be here in a minute,

DR. RAM SUBHAG SINGH: Any-
how, I shall reag out the reply.

Shri Deen Dayal Upadhaya Presi-
dent of Bhartiva Jana Sangh, was
found dead near Mughalsarai Railway
Station in the early hours of Febru-
ary 11, 1968. The U.P. Police are in-
vestigating the circumsatnces of the
tragic death of this eminent public lea-
der who had made a notable con-
tribution to the political life of the
country. The Central Government
made the services of three experts in
forensic science available to the in-
vestigating authorities on 12th Feb-
ruary, 1968. At the request of the
Chief Minister, Uttar Pradesh, it has
now been decided to entrust the in-
vestigation to the Central Bureau of
Investigation and a D.1.G of the Bureau
is proceeding immediately to the
scene of occurence. The House will
appreclate that notwithstanding the
deep anxiety felt by large number of
people it is not possible for me to say
anything at this stage about the cause
of Shri Upadhyaya's death.

=t weErTeTe o ;A7 ITeTE F71
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THE MINISTER OF HOME AP-
FAIRS (SHRI Y. B. CHAVAN): May
1 explain the point? There is one thing
that we shall have to understand very
clearly. These investigations are to
be made under the Criminal Proce-
dure Code. There cannot be double
investigation; there cannot be many
investigations, and these investigations
have normally to be undertaken by
an authority which is responsible for
law and order.

In this matter, tke senior UP officers
had already undertaken investigations.
But I say the feeling in this House
that the Central Government also
should take interest in this matter, I
was very pleased to find that the Chief
Minister of UP was also thinking om
the same lines. 'When I talked to him
last night, he said that he would wel-
come some representative of the CBI
taking over the investigations. So, a
senior officer of the CBI has been
nominated, and he will immediately go
‘there, and the team will investigate,
and the officers there will also help
him; it will be a single team for in-
vestigation. Let there be no mis-
understanding about it.

1 could very well understand the
hon. Member's anxiety and his feeling,
and in fact, all of us share that feeling.
But 1ill the investightions are com-
plete, it will be very difficult for me
1o express any opinion about the cause
of the death.
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SHRI Y. B. CHAVAN: Naturally,
all those things can be looked after,
once the investigations disclose the
facts. It is only then that this ques-
tion would arise. Supposing there are
some steps that the railways will have
to take, naturally they will have to
take the necessary steps. '

st e ()
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Fan ?

SHRI Y, B. CHAVAN: This s a
suggestion.
MR. SPEAKER: Shri P. K. Deo.



591 Death of Shri Deen

FEBBUARY 14, 1968 Disturb
Dayal Upadhayaya (C.A.) Tbances in Assam 592

st wg W e
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SHRI Y. B. CHAVAN: If the sug-
gestion is that we should give security
protection to ell he members of all
the palitical parties, I would say thrat
ceﬂ.ﬂmly those who ask for protectwn
can ‘be pmided with it.

it weheEe 0 8 §w
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MR. SPEAKER: He has said that
it will be considered.

SHRI P. K. DEO (Khalahandi):
Without putting any question which
may affect the investigaions, I would
like to know whether an time limit
has been fixed by which the report of
the investigation will be available to
the House?

SHRI Y. B, CHAVAN: Since it is
such an important case, naturally it is
u:pected that it will be very expedi-
tiously dealt with. But it will be
very dlfﬁcult to say that we should fix
a time limit for the submission of the
report.

SHRI NATH PAI (Rajapur): But it

should be faster than in the case of

Kairon's murder.
SHRI Y. B, CHAVAN: I hope so.
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SHRI Y. B. CHAVAN: The Hon.
Member is going into some of the de-
tails. I cannot say any thing about
that matter unlesg the investigations
are compiete.

MR. SPEAKER: That is exactly the
point to be inquired into now,
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1249 hrs. )
MOTION FOR ADJOURNMENT
MR. SPEAKER: As I said yesterday,
1 have received a number of nutices

of adjournment motions. Naturally
we cannot take up all of them,
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In regard to the digtubances in
Assam, a number of adjournment
motions have heen tabled. In the
order of priority, according to the time
of receipt of the motions that were
submitted, I am placing before the
House one adjournment motion tabled
by Shri Madhu Limaye. The House
must give permission for him to move
it He may seek the leave of the
House.

st wqg fomd@  (qAX) W=l
1 faom ag %0 a1 #1§ wrawgwar
Ty

MR. SPEAKER: Let him ask
leave,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CA'I’IONS (DR. RAM SUBHAG
SINGH): We are oposed to jts admis-
sion. The disurbances there were not
due to the irrespomnsible pronounce-
ments' of Government.

i 7y Ferd
AT § T FY |

for

@ & waafa

MR. SPEAKER: Those in favour of
leave being granted may kindly rise
in their places—I find that more than
50 Members have risen in their places,
Leave is granted

AN HON, MEMBER: Kindly read
out the text of the motion.

MR. SPEAKER: The hon. Minister
opposed it. He knew what the motion
was about. But for the information of
the House, I will read out the text of
the motion. It is:

“Widespread resentment and
outbreak of violence in Assam
consequent upon the Central Gov-
ernment’s contradictory and irres-
ponsible pronouncements on the
reorganisation of the State of
Assam, thereby putting into grave
jeopardy the security and integrity
of the entire north-eastern India”.

MAGHA 25,
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This is the adjournment motion
which was opposed but for which per-

_ mission has been granted.

DR. RAMBURHAG SINGH: I oppose
it because there has been no irrespon-
sible pronbuncement on the part of the
Ceniral Government and the distur-
bances were not due to any such cause
(Interruptions). No decision has been
taken regarding reorganisation of
Assam. Therefore, I am opposing it.

MR. SPEAKER: He has sought
permission and jt hrag been granted.
We will take it up at 4 P. M. and
continue till 6.30 P.M.

SHRI INDRAJIT GUPTA (Alipore):
You have been kind enough to inform
us that another adjournment motion
given notice of by Shri H. N. Muker-
jee and some others is under conside-
ration.

MR. SPEAKER: Other adjournment
motions are there.

INDRAJIT GUPTA: This re-
lates to the West Bengal Assembly
which is meeting in an hour and a
half from now. The value of that mo-
tion will be lost if it is postponed. Can
we have a statement at least from the
Home Minister? He is reported to
have made a statement—it has been
reported in the press—that some
direction has been given to the State
Government for releasing the detain-
ed MLAs. Has the Minister any
knowledge about it?

MR. SPEAEKER: Although there are
a number of adjournment motions, we
can take up only one at a time,

SHRI S. M. BANERJEE (Kanpur):
Let the Minister make a statement.

SHRI INDRAJIT GUPTA: Let us
know what is the position.

MR. SPEAKER: Papers to be laid on
the Table. Shri Jamir.
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(AM.)
SHRI VASUDEVAN NAIR (Peer-
made): What has hapepned to that
motion?

MR. SPEAKER: This one is taken
up now., He has not been informed
that it has been rejected. It is pend-
ing.

SHRI INDRAJIT GUPTA: In view
of the fact that the Assembly is meet-
ing in an hour ang a half from now,
could we at least have u statement
from the Minister?

MR, SPEAKER: It is not rejected.
He has not received any information
that it is rejected,

stagfemd : I s d f
T o fodw e o i ?

MR. SPEAKER: It is pending. Only
one motion can be taken up at a time.
I cannot ask the Home Minister to
get up and offhand make a statement.

SHRI S. M. BANERJEE: He knowe
the position.

st v fe@: sew wEed,
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SHRI S. M. BANERJEE: They are
not being released.

MR. SPEAKER: I cannot anticipate.
One motion is taken up. The other is
pending. Why is he in a hurry? I
have not rejected it.

SHRI S. M. BANERJEE: They are
meeting at 2 O'clock.

MR. SPEAKER: If the Home Minis-
ter himself makes a statement, I can
understand.

SHRI UMANATH (Pudukkattai):
question relstes to the period prior to
2 OQclock today. If we do not have
the information now, what is the use
of having it?

MR. SPEAKER: I understang. But
the Home Minister also must be giv-
en some time if he jis prepared to
give information,

AN HON. MEMBER: You ask him.

MR. SPEAKER: Papers to be laid on
the Table,

12.14 hrs,

PAPERS LAID ON THE TABLE

Government Resolutions on Wage
Boards for Sugar Industry and
Road Transport Industry

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C. JAMIR): T beg to lay on
the Table:

(1) A copy of Government Reso-
lution No. WB-7(1)/67 dated
the 30th December, 1967 an-
nouncing acceptance of in-
terim recommendations made
by the Second Central Wage
Board for the Sugar Industry
with regard to the age of re-
tirement and annual incre-
ments. [Placed in Library,
See No. LT-35/68].

(2

—

A copy of Government Reso-
lution No. WB-14(2) /67 dated
the 16th January, 1968 an-
nouncing the acceptance of
certain recommendations
made by the Centra] Wage
Board for Road Transport In-
dustry for grant of Interim
wage increase. [Placed in
Fibrary, see No. LT-36/68].

12.143 hrs,

MESSAGE FROM RAJYA SABHA
SECRETARY: Sir, I have to report
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following message received from the

Secretary of Rajya Sabha:—

‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on Tuesday, the 18th
February, 1968, adopted the follow-
wing motion in regard to the pre-
sentation of the Report of the Joint
Committee of the Houses on the
Monopolies and Restrictive Trade
Practices Bill, 1967:—

“That the time appointed for the
presentation of the Report of the
Joint Committee of the Houses on
the Bill to provide that the opera-
tion of the economic, system does
not result in the concentration of
economic power to the common
detriment, for the control of mono-
polies, for the prohibition of mono-
polistic and restrictive trade prac-
tices and for matters connected
therewith or incidental thereto, be
extended upto the first day of the
last week of the 65th Session of the
Rajya Sabha™.'

12.15 hrs.

ANNOUNCEMENT RE, ACCEP-
TANCE OF GOVERNMENT REPLIES
BY ESTIMATES COMMITTEE RE.
DEFENCE RESEARCH AND DEVE-
LOPMENT LABORATORY,
HYDERABAD

MR. SPEAKER: 1 have to inform
the house that the chairman, Esti-
mates Committee, has intimated to
me that he has accepted the replies
of Government indicating action takem
sm tk* recommendations|conclusions
contained in the ad hoc secret report
of the Sub-Committee of the Estimat-
es Committee on Defence Research
and Development Laboratory, Hydera-
bad, which was forwarded to the
Minister of Defence on the 28th
March 1966.
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COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

Nineteenth Report

SHRI EHADILEAR (Khed): I beg
to present the Nineteenth Report of
the Commitiee on Private Members’

—

PUBLIC ACCOUNTS COMMITTEE

Thirteenth Report

SHRI M. R. MASANI (Rajkot): I
beg to present the Thirteenth Report
of the Public Accounts Committee on
Appropriation Accounts (P. & T)
1965-66 and Audit Report (P & T)
1967,

12,15} hrs.
ESTIMATES COMMITTEE
Twenty-fourth to Twenty-eighth
Reporis

SHRI P. VENKATASUEBIAH
Nandyal): I beg to present the follow-
ing Reports of the Estimates Com-
mittee:—

(1) Twenty-fourth Report con
action taken by Government
on the recommendations con-
tained in the Seventy-seventh
Report of the Estimates Com-
mittee  (Thirq Lok Sabha)
on the erstwhile Ministry of
Food and Agriculture—Cen-
tral Rice Research Institute,
Cuttack.

(2) Twenty-fifth Report on ac-
tion taken by Government
on the recommendations con-
tained Jin the Ninety-eighth
Report of the Estimates Com-
mittee (Third Lok Sabha) cn
the Ministry of Food, Agri-
culture, Community Deve-
lopment and Co-operation
(Department of Community
Development)—Part I Cen-
tral Programme,
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(3) Twenty-sixth Beport on ac-
tign taken by Government on
the recommendations con-
tained in the Sixty-fifth Re-
port of the Estimates Com-
mittee (Third Lok Sabha) on
the Ministry of Railways—
North Eastern Railway.

(4) Twenty-seventh Report on
action taken by Government
on the recommendations con-
tained in the Ninety-fourth
Report of the Estimates Com-
mittee (Third Lok Sabha) un
the Ministiry of Defence—
Defence Metallurgical Re-
search Laboratory, Hydera-
bad.

(5) Twenty-eighth Report on ac-
tion taken by Government
on the recommendations con-
tained in the Ninety-fifth
Report of the Estimates
Committee (Third Lok
Sabha) on the Minjstry of
Defence—Electronics and
Radar Development Estab-
lishment and Defence Electro-
nics Research Laboratory.

12.16 hrs.

THE BUSINESS ADVISORY
COMMITTEE

Thirteenth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): I beg to move:

“That this House agrees with the
Thirteenth Report of the Business
Advisory Committee presented to
the House on the 13th February
1968",

MR. SPEAKER: Motion movad:

“That this House agrees with the
Thirteenth Report of the Business

FEBRUARY 14, 1868  President’s Address
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Advisory Committee

the House on the

1968".

presented to
13th February

.?J:[H.I MANUBHA] PATEL (Dab-
hai): Yesterday, I had made a request
that we abolish the lunch hour.

MR. SPEAKER: No. This was consi-
dered and it was not accepted, -

SHRI MANUBHAI PATEL This is
practically wasting the time of the
House. Only those who have cars can
go and come back,

MR. SPEAKER: We cannot have a
discussion on the floor of the “ouse
on cars and no cars. He has a scooter.
Others do not even have that. The
question is:

“That this House agrees with the
Thirteenth Report of the Business
Ad¥isory Committee presented to
the House on the 13th February
1968",

The motion was adopted.

12,17 hrs,

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS

sht i SR ¢ (W) <
T, e wge, ¥ e F i
g frefafed sqm ®39 & a0
ST FAAT ARG E -

“That an Address be presented to
the President in the -following
terms: —

“That the Members of Lok Sabha
assembled in this Session are deep-
ly grateful tp the President for tke
Address which he has been pleased
to deliver to both Houses of Par-
liament assembleq together om the
12th February 1966".
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SHRI S. M. BANERJEE (Kanpur):
Say ‘Congress Members'.

SHRI RANGA (Srikakulam): When
a Motion of Thankg on the Address by
the President is being moved by one
of their own Members, the Members
opposite have such scant respect that
the Prime Minister and the Deputy
Prime Minister are not aghameq to be
absent from the House. We take
strong objection to this.

SHRI NATH PAI (Rajapur): It is
very right.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR RAM SUBHAG
SINGH): They are coming.

SHRI NATH PAI: What is the your
ruling on the point raised py Bhri
Ranga?

MRE. SPEAKER: There js no ruling.

SHRI N. SREEKANTAN NAIR
(Quilon): On a point of order, What
happens to the Insecticides Bill which
was being considered last?

MR. SPEAKER: No. The hon. Mem-
ber is on his legs.
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3 qwad T W E AR I T
waardl #1 g9 & ¥ fau Igw
W a1 W e § fe o
T gET @ R IS T, TR
e # AT F, TEA @ 9T
ard, faam-fafrmr &% ow gaX &
qET ¥ T T Tl ;O e
fa | I TW T BT A AETRA
forar g FrgaTY Al T sTow ¥ 7w
13 F1 Ty a1 5 go o1 Rw F we

NI T EAAT S §, g€ & ¥ AW
T o % ofagfas Faw vomm &,
T & 7 3w B w0 oAy B Wy &
o g, e wmd @
forar § Fr g o Bw ¥ oomae #Y et
F) A9gd FUI, g7 ¥ T e § wiigw
fraior ¥ droml FY amr § arfe
HYAT ST FY IO § grFTa faaw
=rit & 2, ¥feT dar www § e ot
W AW § qg uf| FAeC gy a9
o @ 2, fawdr g€ Ao W
12.25 hrs.

[Mr. DeruTY-SPEAKER in the Chairl.

wa g ¥ & ueifas aarfae
%1 w9 feard qgar &, sS@gw amw
# Z=a & fF wx agr 9T Ff 7@
7 feafa ® 7 & f5 S9a1 & W
T AT HE, FWGT F FWI FI
FLEd, THgH fage & WA E fw
g g 7wt X Gfesw ad g
U F1E FER A a7 T TH
w1 ®1E AT € g, 99 gW S9T
RUFHRIIGT § a1 981 F &7 wdY
Fod sy e dr & i ag g7 Al
awRy § T ag o7 At € e At
tRamat Fafafma § s gw
ad § fF gome o) g ¥ e
W YER & geifas wfre Tl
tagiwm N A fr
qoY R F weee fam amt A, fow
T qw oW, o ashw it
F1, fom i At w1 g dean
%, gwx 100 af ¥ gfewr wav @, G0
@ 7Y & 5 s 9 gt & fod, S
A o smm fmr ?
9 g® a7 § fF A W anwarfasar
& am o frig o) e &t «
e gl &, 9@ g dwa § T H
grvafarar & am X fdle i)
Frrdrg el oY s e el R, T g7
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2

gy § f5 arwarfowar & awd
fat Fo1 o & ot e ¥ T w1 g
T § fe guy odfadear & 9w
fagra #t fodr g s oftanr & aofa
w7 v e forr &, Y Fwwe Ay At
A @, o A arwd o I @&
g msERgwg 5=
s § fF wwi ¥ W= § afwmi
fae vo1 oy & = gl o ww
% {7 # geArch § 9w @ WS
§ #1 s #, g ®, g oy
W ¥ &7 [OuT AT &, §Y g et S
¢ 5 = gl Uy wie fee &
sma gefr ar a0

T|T 9% % W W F WA
¢ W ot wEmhew wefy wEew
37 gl BT aCH 20 F W da g
A Ffeargdl Y T gEedt ;1 9}
M F oA AT E—TEh, I T
N q@ ¥ g0 T AR w7 g
¥ g FHT g # Afq w
sfarmfea w48 g% #gr & % 7 awen
TEl FY g9 AE ¢, 98 AL awe
2, Wi smavga fear & o g7 ooft ol
& g1y 4T, AT T T aHeETH
1 g fre

oo, § T wegw T g fF
A AT TF T IaS TANIAET w7 A9TT
T ¥ ¥ qfefess gr-efafedy
qw ¥ fearf o ], 9w% fv gm
WM F AR IOUN Aigw @5 § |
20 gl K (M AW AT AW A A
& f9Y gAY Y T g I, 3o
gl ¥ gav v qw ¥ fewet & foE
ot BT =EeyT, IR @6 #7 dErEn
W[ F fay faoet 3 N sy,
T FIT F w7 G W A W/
sraeqr &, W oo o o fow
Haga go o g | & ¥ o5y Ffw
Y T 71 & T AEAE ) A A

(M.)
TE & fF w9 o gATd dETT e
wat g€ § s ag ot 7 & e Ao
wWAa R Hfcag g F@iamins
w=T FfY sraear ® qEa w0 §
Wit W@ 3w & T W= w50
wfawa fgear Zary aw & #fw ¥ o
ST WY F FT AAEEAT FOT, TAFT
AT F1I, a7 AWHG AL g qHa,
IS wfy TEF &) awdl, 1 G HY
AT AT X wggw fear @ T Ty
frear frr g fe g @ MY FAT &4
o & fordr =% qrew s wiw, fea
#1 geq foy o, s fodr A ax
& #1 waw g1, 57 fad &= w71 w9y
&1, T WIT I FT T g, W
ITHF FOMT { w9 g3 fvea Wi
g% Tae W] femmr § 1 wfe
Fagnag g Pt ag ¥ gw &
g Froddy Af WA Wfgd, W
wr t aga 39 wwfy o M g
T FH AW e g, feaml w1
T A FT ;Y Fw F fad, g foy
e 3 W iy & A7 dat & AwH
F, ITH! FG F T4 GTEA 37 FT AR
i wt @ i gk feart & 5 Al
1 woamar Wy & fed ) AWt &
W ¥ =T d%e 911 faEe W H
1539t & 10 goe ol Zg@ e
1 U 1T 9 G wAT, 90w
¥ iy AR TN AT W AR
¥ & ast ¥ 15 g fslt egqa-aer
w1 Y 9OT wRw ¥ e
fr qgi & ol & o= AW
g1 gwl, SR T AEEA
1 e fe i gw gl & T
2wl & AT gre 7 oA, feay F7 O
& FT Ag 9T AFA, T {7 AL Wew
TEATT FY A AT & | gETD eIy
T g A o foit @ i e
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(M)

[+ s grew)
“Feami ¥ 29 a9 #1939 faar o=@
FfY ¥ d7 & wrwfriT av—ant
Rw ¥ AT & fordr ag T I3 IR
2 ¥t T ¥ EX fe & ww A
Y ACE WOET AW WEHET T
A wendEn A @Ar gy
AT §2@TT T A% 3 A% Afew =W
WHTT FH HFE AT W AT AT @ EH
Tom @ 1 61 ¢ T WX SR
AN T FETE 1w W A ow
T A qm o F g g

¥ <me g e g afw S wfed
T gat I A A=t I H 99
T doAr g IifgT | 99 1 See
g A A AT Au g@mEl ¥ fen
CIEHIHFIT F FAT g1 oW
o qfil § = w0y et
HEHT E0 & I H FT AT &)
‘9 FT EE 3T dom oafw @w oI
FTH OFY FL )

sftaq g9 7 1 @/ Aifg wETs
EANgE A ITTE T F J AR
F o F Faw S fraew
£, g0 ¥ A arfaa Fr 3 A Fiferw
1 § gardr us fowgm 6 Wy fr
Al w1 Ifaer o & faey o aw
¥ 39 T § O 39 IsraT
g framl #1 39 Y sow @1 sfaw
@ ford 1 fo s aut & gae Ff
TR T FTOF Fw qg W g
M %1 99 & SR #Y wEl AT
et e @ ot 20 & wwwar
¥ fr g Afet s ot ardy @i
2 ®[ Tod F HRT T AN FET
g o T F fam ed woy T &
AT ART EITF TA TEA | AOAT TG
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1 Ay ot @ wed ) ¥ qwwar
g f¥ aoere @ fedi i aow § T8
wﬁwﬁvﬁwmmm AT W
T L

e wrfE §% @ g
WMF WY | W9 AR BN &
=T OF W g3 § fewer aw
qFEET W@ X FF Iww
5 sfgw @ famdf @ @+
AT, WG wTET FT Fandf 17 9@
Framar ¢ v s #r e A g
7 2w gfew & farg o agan &, wAr
sty & fou sfeag gar & o & TX
HFET FT AHAT FCT G E | FH
T TR Fe A E ) g A
At amifas da ¥ w=w A
Wﬂ"rm w1 AW &, wfer g1 4
ST AT 34T § | feey AT T FF WY
forrs & 98 wfee wrfy & @t
Ffsargar wrdt ¥, Wt 16T &7 AweT
&, gt & dgrma & qed
T4 mrawg § gy Afa 7 & &
g gfvar F 9 aure fax AT @
fogry ot fat o & gurdy wwrdy
Fraff do Fadf T et § g7 0
EA A F Fwwr g £ 77 AT
il & 91 v oY WY W EW § Far
fe o gt &7 F1 WTiAfE AT F
T FANT TE FCART A A A IT
Al # wET Ag fRar 0 WO
AEHATH H EA @ I a9
& wo fagmw & fog o 3o & oY
FgraaT 1 AfE g qe w7 & e
w® ¥ AUAT FA F F AT w9
siafes argdl & FTT | ¥ qg 7T
TN AWM F ATHA § | TE WA RARL
fire g Fram & fis At A
gt A g fo v
1 FHA 20 AT 9@ WE AT A7
20 @t # faqifaa wd s &
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T Wi uF- e fefa o gw
wifew qme T aE & fe g
ARy ST e ST o A §
7z Tovaw g fav gw 7 Qe
! arr ¢ o R amwar § f oo £
Hnq o7 T § 9atE 37 37 9T frare
FEAT qEM | AT e wx ¥ fF
o #T 9 g% gArh s
=raeqt 1 62 ¥ fegerT % frod
o ¥ gt O F W FA fAg
Tk o I Yem A F dw
*7 aF &g %1 § FF fram o &
AT TS T F T 9T EA A
#1 &, 30 6o ax w7 F Oy
ZHT Y HE forber g 3w F AT
Ay o AT e ¥ ey
T gAY e A TN 9 A7 wwew fear
frar & B gf oot 3w § w=w g
aifas  @aTerATE €Y SqYEAT FAT 0
AR WA F @ ot gw
gz dfdfeafian sow T2w
e H asr i oy & a¥ @
20 @ ¥ | g falal § IR
fe i@ edm ) gwImaE #
Ay & Fr oo oY fegfy # 9} g
s Afx &, = ot Af
F wre gardr wfaw fafa 433+
Zrft &1 g W AEHATAE FY, WA
grerdt 1 B AT ST F SAaT a7
o7 A #¢ q@n 1 g7 & foaw g
s m AT g1 @F fAg
oW AT IR AT W & AT
oA I TIA E | gT T Fagy
fedi & win o0 {5 Argd & v #NG(
¥ w1 g w1 oafgse AT
oifgw 1 o @A s g afafee
AN T AFA &1 39 g% R OF
o ¥ Wi or & ogw A48T 87 -
FTor &3 qife &g AT S HF A7 S
= & gral F gdr @ g SAar F
T gEAATE & fag o | 34 dEw

(M.)
¥ w9 fF gw a7 s fadi &
T ® gETh B ¥ w7 ¥ 41
i gt wlefwt drawr Foesg @t 6
& g § qg Wi 9 B oew e
e a7 afrdwer #F 1 g
fadftymam ST A ¢
o graor Praror 6T F o< vk o
St ot & Fwr wom A #
% 37 Y g7 oo &7 &rtg FATE
& g wgga O § qar f AT
forr weft & are e wer @ v afy o
frasfor & ararqe oY @ oo @ Ao
gr fora & g qedwfrs @7 ¥ anf
ST TR EAY g A AT A0 Fro
T & f 3T w1 qurfiwor a7 FET
o & qufassor  waaTe T8
v | Frfarar =7 A g3 e AT
g W 57 6w Smw amr
forret &Y o g writ @@ g wnfE
W AM § fr ogwTe 3w & s wr
7 fafas o swaear & =< o fd
gt & faars A8 & ¥
gH A AT A = T W
%3 & 3791 & AT 0% Fg A0 IWE
fafaw & AT FA G 1 WM F A=
garkar fawfaa i = 709 o
HE T GrE qgAT I AT | AT
ag foafg Fmw @ @ 3w § o=
To=Ag dar g o wifrE e
wafifaFaer fa s F fag faedome
gar F147 § Shagw & fawdf 33 919
I AT F 1 5w g5 feafa & gwaga
w E fe 20 =i & owd
= ST FT Al gH A=A fmia g
fE 39 =1 wifgs favsar 9 4,
30 w1 adl T, wfwar 0w
WEAT 99 & WRT g qq e,
QR 1T T T, T s gafa
# e} 77 1 0T gH W qEQ WY AR
e FT &F F 1 IS AT S @
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(M)
[ wexefiT arEa]

WY T gmgw g oW @ww wr
T § 9T W T T AW 97 -
w ¥ fme w9 W gwA
g% foe sz 3@ 98

S, & 9 a@ ¥ 9 ¥ wfew
Fafaa g forw ara & fag gt weew
J wed wiwwmwr & ey fawT swe
g e v 2w & W= He
Y qret 1 fa SaTT SfE Tw 2w
QAT F FAAIT FET AR § A 1w
W #Y Tt F @A F T Sgeh
ot ag ok fag fomar 1 fawa &1
W4T FT T WEATHT ¥ EhT &1
AT FT T A wrfamr T
FfFT wTaT F v T A W) gL aier
Tl o FwaT § 3 FY FHA A
T THAT & TN THAT F) GAL A T
FTAT AT TFAT & | T ¥ FI g
T A w1 A fr ¢ feam
w 3w F fAw, 2w %Y uwar & forg ot -
=4 & e Ty oF T W E A
TEETT WISTHT F1 @ F W Y qFAT
Tt 79 grfae T F AT | T A TR
FL 38 919 71 54 e fv omw osw
g & 9 AT ToEfaE 6 ¥
T afe AR Awaw § i g A
TI FY ToAAE I F T F sehArer
@ X Bforwr w7 @ & | Tzl AR
¥ e e frm g R e @ ¥ o
&z < frae 30 ¥ fAo A 1 @w
FaR N Afrar @A i
@ @ wae & a1 fifor ofae
HEAT TR FL | g0 T T A g
g ¥ fo Fafrar & o Qv g foret
oA AT # agAfa @, ww W A
aifedt 3t agafa § afw wmar FTaw
AT T TEFAT FT FAAR T T
Ty s, & e g 6 4 awa s
9T g T F I #1¢ ggAta frwrer

(M)
THI | 9T A T T ared fa<
I @ E v g e e dwd v
wErE & w fw ¥ A, W A
N ¥ we< Afae ¥R g1, AR oww
T Tha® 9 g, WL g Jwveh
TEATH BY. ..

ot gerww T (94 feeeh)
W I T &

st s o ;g NETC AT
e A wfaframad ared § T ST
FT qTHd oY W FY THAT FY FAA FA
TS AT & T I Y A S T
THAT F WET T QG F FIC T
R @ § & awwan g e ag w9 & fag
fa=r w1 fawm & o ¥ ol &7y
T &1 913 T ATed Y, A0 weT Aew
&, =18 e fagrd areldt &, sieeraer
A g, At o TWHo FHAT & AT A
ATy ot g, ¥ F1 37 a9 F fa¥ a9y
f& w1or gw "« fawt F< o oW gwl
F o faam #¢ | wfet e wa O
HEF A &3 gL 59 2w A WAy
Ffg g I maa T A ¢
FW R AT A A FT A qgt &Y Fwar
Y 4T FIA FT | FGT FY wfa w7 A
Y ZATX AT WET & o o guerd
farT T § gL W WA ¥ A
T T T T FHSAT FAT &
I L FE G | W9 &
FAL F1E IE FT g G & F wWOE
AW ¥ O W AT F FALC &G AT
argaT g fw w & awm o g
F I g Uw g9 §5 FLITARTEA
freremT 20

s, Gl aTed w91 9T A @Y &
THEE FTIO HT W FFATY | §F 4 AT
& fr migs @9 & | ®YE 99 § €A
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(M.)

TqHIT FReTHi F F0 fRar 1 araady
R Esdt 2 g A IR AN FLAAfFT
T TAST g g S0 F 3w & mea Figae
FX AMT FT gH FAAET ? g4 FE I
Fear # wmr ™, 3w F weeX U
aegfa &1 faarw € wi fqa® fF =7
2w &Y wafy & @ sy fF 3z
wiafaes fasdr fe gardt wsdig usarsq
WEAl & FICAE & A gH AIAY dovesi
F WIAT WFZ F1 AHEAT FEAT L |
M F AILAA T AT qFZ w7
HEEAT FLAT & | 30 & o3zt fafam
[T qAeAT dAF A4 ITFTEA
FFACE 1 AT ITH AR F WA AT
qEATY FAN ATATH FIT, I F FX,
q@ifeat & F9Tar ag gark fag fa-ar
%1 fagr 77 arar & wrw agiwd foasy
oY F AT F1 I qEH R
A Aqe7 foar av f5 Y {amt & figrrarg
Rar g1, faa  wredin depfy, wred
FAGT F [ANAT Y, IART SORCAT FY 98-
1T FT Fgr 97 % 79 37 Y T
FgAfasar w0 o oA § AT g
Jw 1 a6 AT ATFAr F 707 ITH FAAT
ATEY &, 3 H eqArT AT TN Y ATIAT
Y AHT IAF! AT AP0 ARA F | A AT
HEH 97 a9 AT W FHIR WG H G
¥ ome TE DA Tifgy | wEF A
Taed g arw § w77 737 ¥ w3 &7
feq & 2w Famy gafeqa 7 arelr
FUETH F GHEAT (Fa7 8, AT L AHAT
§fs vay go T irgfel F ¥
TER AL F@IE 99 AT & A
/g g 7 § 1 0T & 7 A 7 G, @AY
H BFAT B0 | W AW F FHA A
[T A 37 Hwz AT T OCEH A
AT G WL GERC {F qFAT ENT
g serfrgm Iz srar sl fw
2w # eriifas sugeqT 7 A% guw
AM | ZAT T fret wRra F AW F
®AT FAAT FT TAET T TR
3092 (Ai)LSD—7.

(M.)
AT & | FW A gaET fa=rT gt R
e g Fw & amfos quf = ¥ ffaa
& ar 78 | 3 whow 9w, I gfe
9%, I9% faa® e gny fawarg fear
g AT T woaEr € )
&1 g FYE I T S A
Frforer 78 v 1 T 9a7 av e yeafas
I UG 997 qFT § WX F AT H WO
ary E | AT F AW A J@ Aoy
wE afea 7% arg arg 91w W 9
oY faare w3 fF i gw qdt Ig 9%
g EfF ga fagr AT & w9,
gagaTfaar & " 9T A1) wEt
FT BT FT T FY AT {O  T97 GHA
&? % gmaq £ s aff qor awq £
N [ AT F A2 2w G ey
1 g€ & 5 fomd w=x weafaw
qifeat %t g fafaw st & oY
&1 97 T gTHTE AT a9 FOE TE F A4,
AT TaT welt, st s s A
ITHT 0T far 9 5w av e ag
Wam s I g fF 3IWF AT
AT ABFAGSF A qHT
g Mz aq @ g FAqL ardr wf3-
AT F gT IT s FT @A FLT
&\ AR IIATH 74T A1 A A7 OF I
T4t mel g faq @4 wi g4
ait Frafmmaasgarfega vam
# d3wrg gt s 5 FE O A
FU% FIT & AT A THT F a1q
FEANT FTF HOT FFT KT T G
F WL T | T AT FTRATTHAT 9T
TAR AT HT FTH G A4 97 FHY
& AT T &Y T AT T 9T AHT OF
arg X A frare T wAT Ow
qit & FIAM AXTHTE Faw
gaqr grd & F fAe A o A
wifawrd 15 &1 qar D s i,
37§ FAT G WA GEAE AT ATOER,
IR FF WA wfaeTd wE ST
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[t we=hir avea]
=ifgr ? ga® @ fegrafmar =i
gawcten & wwh {0 feead
T AT AT § TR o 5T 3 ) g
Zadr ol ¥ g A Ay § A IRy
T T A &, QAT F o &0
T N & &7 dnfa N g, ot
w2 78 @t feafa @ag aga e
F I TE wHAT G 1 AT HE Fgra
F e 97 9@ SEar § a7 SEE
oo § \ S fagia fa
1T magatfear &t § waq W
T aEarg | TW oA A g oA
fagrai "t mr=wt #1 @ @Y
TH FLAT 397 |

T agd & T T wRET §
fr=si gz ) gAT AT & IFT TA-
HIH F&F FaA FFAT & FIC F1H
Fenwe fFarg ) Aged § fr i
FITATIT T gRFIgET AN &1 F T
g 5 dmaffaenfs wimdaw
QIETr F FTCFA Y &F aEr 981
17 7EY wrga v 2o % fawrer 3 fag
TOF FFET & HITFHA § FH ST ITAT
JY? ¥ g e fagrt & FTwT
IR 1 4g g A w7 A & fs wsm
gl aTa DErAT R afye T
T F FTC T § AR 7 A F
FOF FHFL W oAy feafy G
Y 74T €7 O T § | THR! THE FAL
faare som i =T THET FAET
"rAAT M

oF ®YT W | ATEE " g
T AT w1 eqrdt avET g fradt
&, ST F1 GrAAHT AT TART ATH-
qTAT & HAATC W AL FidT B, IAHT
smavaEaTt #1 g ¥ A 9faT w2
Ff s W § A FT W feam
sitfis frg™ smw gaa & s ndt Ffa
HrTT T20 & W A 7 0F fageT g3
1 Fiferw 1 & W waaT w1 9 fasew
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(M)
fasm & a7 fagey W1 =t was ofiar
FUTER U, WIKH WA F WY O,
frgradimar ¥ W 9w wEr
&, v o & weeT A der Ay
ErN? Sed wRT A IS A T R v
T a9 § I A B EE aw  q@v
g W F fardm o fawew wed
gzr fomd ey wfrr odf @
¥FT TG g AL AL IW & WK
fogia fagreil 37 fawiofe 257 . @
fosmar & o7 3723 gu & 1 ey omd
oY s e v gE g 1 wAvT d 6
Fal guwt favarq oo T@El ¥
TI5 AT\ 98 T3 aFdT & | TaArfaw
Yol & o #t TeAfaw gEl ¥
T T SsE I 9@ ¥ g sem
@ BT "avT Jav g ST I e
e qedt w1 R A w7 oA
I F weee wqifa fem & S @m
ST F1 AT 3y A dRT ) T E IAR
HE ¥ fAg g Few wsm i
AT YA T 29 F @At # 9% A@r
¢, Ao 7w, s 3 feare
ST AT ®i OFAT FrAag Her fear
ST & AT GATT A9 AT G A HAAT
qg A ST gATE A AT EEE
FC gH T ¥ faarTEAT e

gy stgamar § wgmien aegfa
S ¥ g7 AUG @ FHEAE] F A6
Wgaru e |1 IR gwaw
gt famn oggr & & 5 s g ¥
e Ty 3Y v E-Faamw At ofeaw
gfrm—gt faea wifia § g@a de
@ mr g sgafrg 5 gfr Fa
arr g fafea § vare g A1 fae-
fazr frgaama ¥ w=T 99 @I g0
sTEquETd g sFr T mrdcafian
givrar & sFT IWIg g8 @ 7 Wi gATL
fag mar fam & fou o fa=r
w1 fagr g v W@ % @
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(M)

#fws Afs w1 A7 & I3
wTEe g A & M AT A wgw
3 g gmy ww fear @0 T
oW ¥gw am wrag g o
gfar & wea wrfe wTes § AR g aw
qEf T § 9% @rg A aeaw
aEy £ g & fa o ®
srafos waEl | fR gat 2w g
TET g g ey g gfr
FE qF AATH A W@ W g IR
frenit R &1 g disg e
SMed § fir wrEsaaE & wEwy g
Faqea g | gHA IO ARALF
FqX HuAT d3few Afa ®1 smarfa
frar 1 w9 war @ fr fasy diw
7| ¥ wAWa A g9 919 w1 fag w1
¢ fr g q3fws Aifg v s fa
T &, for Aifas Gl &1 gay =T
fem & 3 @y et & A 99% 3=
gHggaT AT AT

w3t 7% faaaam &1 T §, @@t
S 9T 99 @I & 9% TF I 4%
FT FTIO AT L | AT g WY
Y g F fa Sy A gaara &
fafa oY § 1 & UF IgTor O HHSY
AT § TF WA= FT AT AZATE |
Ty 7 i g Tow fafr § afer ol
afes s am Wi fafaa £1 it Sifam
og® F7E ¥ wure HAt st faemw ¥
F &, 99 AW SAA TE A9 F A
s wmam s oy fs
fagaame & 09 72 g TFar & I IFA
wg1 fF 7g fr grreras gem 0w
7 g F1 owEw fmeam §
far &t e fawm g §rm WR
HTTEAT §F UG 9T 09 A a0 |
ST wEATT F OF ¥HLeT 7 famary
Fag¥annq famrguaar

“Vietnam War is nonsense in

military terms. counter productive
in diplomatic terms, dangerous in

(M.)
terms of its global implications and
repuguant in moral terms.”

Q¥ g 1 @ g wrigd | & ag smm
F3a1 g o gt aee fem Y ga o0
T F AT @ 9 gre §, qEA
¢, o A § WY qgw s9i o
A wier & 2w fog g @
TR F AT I AU FE] ¥ IAI
T 2, AT ATETSAATEAT I I
ga g wfas afdf=ag § o & farer
0 fa & ofia 61 9007 F 9% AT
I TN E, | EroEd e @A o
¥EY § | witgad faw ¥ gaw ¥
wEei § oy A1, F wrwr @ &
T AEel § W 9w FOT | gATe
T A Y A A Afma s A F
NG WAl ¥ I AT, AT
Teefy Fam A fog & Sefiee
ifar & a1q %1 & a9 g F AR
W ¥ gy oA FWE A
¥ =mgan ¢ fr o9 = OF SO
TR IR T AR WY TRF
T THE AT/ ;AT gA IO F1igd
fRr R g 98 smary Y gar oo
a1 T AT Y | ¥ gATT T Fded
& fr gfvan & Q@ qwm Sl w1 @1 aE
FY T aqrzd &, S FEL W A
AAD T FAAA A Ed §
A § . fr aeeEE oo s
W 7 927 G, IR gHH Wi FAT

. Arfgd, I gAFT wEgAT F Ay

R 39 g 5 O w97 fae wa
gt o2 § wow, g ¥ F sy
a1 5 fawiw & fag wror dvd 7 @
8, < gfr W qg W Qe A § 5
£ HF WL gATL AT T A AT -
ey st g @ & @0 fir gav
T ST Afadi F W g woAr
qETS F1 SB@TY, W WETS R
To= frar 1 ga 71 =1 i Toraoew
N AT FNE gy Afgd | W TRy
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[ T e
Wt aw @& f5 w@ aifewr w1 @
HFAT AR FAT FAT AT AT gAR

&FFT A, gad A FY ST ¥ IawT

%g di% wEre faar v W S a9
T A g & fag adt o e
g @ ST guTR A AT A @,
Iq 9 Fawn FT foar av Ffew o7
TIUHT FT g AT HAT qY gL W
& TOETET TGTT HAT A AT aggl
wrelt St ¥ gy R g faw g
A O F g gg dF X WA
@l F7 # T 1 &, " s
TN FH & T oA A, I
TFAT AT TFA & w19 A1 IA A
¥ 9 gw wiw F @9 & A ST
argd § IO @ W g FO e
& 1 59 W FY ww AT Ffaeifaw ot
W 1 %4 dw A gfar § owwdr
T AT FA AT AFT TG @A F
e g e g wmwag AW
g ¥ W AT @y § W A
FAT =TT 2

wRa-afFEE §9¢ F A W
I F g aga ¥ el & aro g
grergar #1 w5 ofeem ) e
st 9z g wfawre w7 foar o, 59
1 BT T gF ¥ wA9rd faard 3
dfeer g #a7 o7 f5 g wmew! W%
fagiat =7 3w &, gw 53 Ffvard grawt
9T qEAT AR § W IT ;AT AT
¥ FI IS TLEH T IH AT &7 FAA
Jargew fean | gefifag g7 wTr AR
s A S e S dr &
TG ATH HIT IFIT HTHAT FT FT FT
st fear & 39 A @or e s
wgrafen wegfy St & afawmewr &
Y go AW 7 a7 A DgwET AE

§ gaaw g 5w fggew
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¥ "4 ¥ gz ¥ +fgwy x4 AW
HOFT U B FAG TR FT FEE
frgam A g e Hda &
AW AT T R E) W A FT R
& Frgm wrf dar AT faee, fa &
gfar & oF oF 3w whe fire ama
A gfar #7 71 @ aqr gAEAH
aw gak T, fre? go A afssfa
M F W T FT OQ, I F fw
T AUF T T A IW A @A FT
{1 X gA7 577 147 & fF G weadisdi
AT A 79 FA F fAg gW 07q FL)

ag & w1 Tar @ e asiw it
i At F1 A TET W
R § 1 T gEI AW AT sy
S # grew frdar ¥ amg mEw &
FoE mEr AT E, A g asq &
g9 AT WU AT FT Ao Y,
Fifw AT AW HIT TS GF H WTH-
i 7Y &, o oo 9 o A |
%, g i€ ST ¥ W mrew-
fadc 78 w@ T%aT 2

T AL 3W | o feafa 2, 99 a2
g9 9T A1 TREICET ¥ fra w0
w9 Y £9 & ¥ &%z 777 §, I FY =47
R 3w F AT owfaa S F T ww
g @f gg § 21T IFA FG T Fa4v
faem &2 37 &t w1 qFET e )
aETAfER gAtT o A e et
F HT #§97 F AT AT F e
grHfyg fFar & S ST Frad F74 &
foq #ag azedi B argw fear &)
gara WY ag qAT wder g fFogw Aw
F gry Iufead TFEt F1 s § @y
gL, Oy fedi #1 g0y 9w @ WY
o qifeat 1 dmT ¥ F9T I3 FEA



621
(M)

Tl 9T faare w AR 9T oA
e gz fAerd

T TR, 3T Wi & w1 &
wmeat g fF wro 5w wRA & At @
aTh & wgrien Tl ot aw gard
T AT St 9ZAE fF IEE 998 %
QAT weAT W FEIfaw F@ ge ANy
TG FAEGMHI T HIT I A IT F
wA-gfafafast &1 sarr orsfam 5 =t
FEfFm g, W e fae @A &
I 2

SHRI M. N. NAGHNOOR (Bel-
gaum): Sir, I rise to second the mo-
tion moved by my hon. friend, Shri
Chandrajeet Yadav. He has given a
lucid exposition of the sincere afforts
that the Government have put in dur-
ing the last year to make the people
more prosperous and happy. The coun-
try knowsg the hard times we had to
face due to the unkindness of nature.
Vast areas of out country were hit by
drought and scarcity conditions, but
in spite of that, Government put in
their best efforts to save the country
from famine and starvation. Bihar and
its surrounding areag were the worst
hit, but thanks to the efforts of the
Central and State Governments, who
have risen to the occasion to meet the
natura] calamities, the country has
been saved from famine and starva-
tion. They have intensified their
programmes of not only procuring
food put also importing food and also
trying to increase the food production
in our own country. This has been
mentioned in the Present's Address
ang a good word has been said about
food production. Due to the good
weather conditions this year, we hope
to reap a harvest totalling about 85
million tonnes, which will be 20 mil-
lion tonnes more than the previous
year. ‘This itself proves that Gov-
ernment has spared no pains to griw
more food at qur own level

Because we hope to have a bumper
crop this year, we should not be com-
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placent, but should try to build
our own buffer stocks, In this regard
the Govermment, in consultation with
the Chief Ministers, have tried to in-
tensify the programme of procure-
ment at State level. The Chief
Ministers who met on 8th and 8th
April 1967 agreed that all States must
intensify the programme of procure=
ment, Unless we make the procure-
ment programme successful, we can
not meet the food situation There-
fore, 1 appeal to the State Govern-
ments to see that they keep up the
procurement programme as active as
possible.

As we all know, we have a very in-
tensive and extensive food production
programme in all the State. We have
not only taken up major, medium and
minor irrigation projects, but we
have alsp tried to give relief to the
poorest farmer by giving him a well
or a pump set. We have invested
crores of rupees in the major medium
and minor irrigation progamme. I
may briefly narrate the huge invest-
ment that we have made in the last
three plans. In the first plan, we in-
vested about Rs. 300 crores and crea-
ted an irrigation potential of 6.4 mil-
lion acres. In the second plan, we
invested Rs 380 crores and created an
irrigation potentia]l of 11.7 million
acres, In the third plan we invested
Rs. 572 crores and created a potential
of 175 million acres. During 1966-
87 and 1967-88, we have invested Rs.
1519 crores and created an irrigation
protential of 21 million acres.

MR. DEPUTY-SPEAKER: The hon.
m=mber may presume his speech after
lunch,

13. hrs,

The Lok Sabha adjouned for lunch

till Fourteen of the clock.

The Lok Sabha re-dssembled after

lunch at two minutes past
Fourteen of the Clork

[MR. DEPUTY-SPEAKER in the Chair]
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SHRI M. N. NAGHNOOR: Mr. De-
puty-Speaker, Sir I was just mention-
ing the efforts of the Government in
trying to intensify the agricultural
programme. In this behalf we have
adopted four measures. One is for pro-
viding major, medium and minor ir-
rigation works, the second is to facili-
tate the use of underground water
through pumps and lift irrigation pro-
gramme, the third is to provide neces-
sary fertilisers and the fourth is to
make available improved variety of
seeds. I was giving the figures as
regards the enormous jnvestment we
have made in the matter of major and
medium irrigation programme. So
far, up to 1967-68 and also during the
three Plans we have spent Rs. 1519
crores and created an irrigation poten-
tial of 21 million acres. Along with
this as we have in our country flood
havocs now and then and in this be-
half we have spent during the three
Plans about Rs. 148 crores and given
protection to an area of 11-5 million
acres during the three Plans and
during the years 1966-67 and 1967-68
we have spent RS, 13.88 crores and
Rs. 12-13 crores respectively for these
two years.

Before the three Plan periods the
irrigation potential available in this
country was of the order of 51 mil-
lion acres. But today we have the
privilege of servising the country
with an irrigation potential of 89 mil-
lion acres. This is all in respect of
major and medium irrigation pro-
gramme in areas where there was
enough water, But there are vast
areag in our couritry which are scar-
city areas wherein we do not have
a rainfall of 15 inches per year. As
the President has been pleased to
mention in his address, to cater to the
needs of these acres, we have given
special empasis to irrigation pumps
and lift irrigation programme. We
have tried to make power available
to every mnook and corner of our
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country. Even the small villages
in our country have been electrified
In this behalf we have spent about
2400 crores during the three Plans and
we have an  installed capacity of
10:17 million Jkilowatts of power,
During the year 1966-67 we have
spent Rs. 399 crores and created an
installed capacity of 11.44 million
kilowatts and during the year
1967-68 we have invested Rs. 386
crores and created an installed capa-
city of 13.50 million kilowatts of
power, In the matter of rural ele-
ctrification, in al] the three Plans
we have electrifiedq 26,507 villages
during the Third Plan and the total
number of villages electrified up to
the end of the Third Five Year Plan
is of the order of 50,000 villages. By
the year 1966-67 we have electrified
57,000 villages and up to the year
1967-68 we have electrified 60,000 vil-
lages in our country at a cost of Rs.
55 crores.

In the matter of providing irri-
gation pumping sets also we have a
very commendable performance. Up
till) now we have provided irrigation
pump sets totalling eight lakhs in
our country. So you can imagine
that Governmet have spared no pains
to give relief to the farmers. So that
the farmer has got to grow at least
the minimum to see that he is able to
feed himself and hig poor family.

Sir, the President has been pleased
to make a mention about fertilisers.
In the matter of fertilisers we have in-
vestetd during the year 1963-64 Rs. 37
crores and Rs, 32:9 crores in 1964-65.
These are the imports we have made
of fertilisers. Puring 1965-66 we had
to import worth Rs. 44 crores. There-
fore, considering the importance of
fertiisers in the country we have
switched on to have our own fertili-
ser industry in the country. During
the three Plan periods we have up to
the Third Five Year Plan invested
Rs. 138 crores towards the production
of fertilisers and allied materia] in
our own oountry.
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We have also given attention for
‘the development of ports. The Gov-
ernment has been pleased to clear
sanction for the development of two
Jmportant ports namely, Tuticorin and
Mangalore. We must congratulate
the Government for this and I request
the Government earnestly that neces-
sary funds should be made available
for the early completion of these
Pprojects.

We have also the privilege of deve-
Joping nuclear science in our country.
"We have, recently heard that a rocket
has been successfully launched from
the Thumba Equatorial Station and
two other stations have been deve-
doped. We have also heard that very
€00n w. will have nuclear power for
the use of industrial development in
our country,

As you are aware, Government js
doing its best to improve the morale
and efficizncy of administration. In
this behalf Government has been plea-
sed to appoint the Administrative Re-
forms Commission. The Administra-
tive Reforms Commission has been
gitting from time to time and making
serioug efforts to make imporiant re-
commendations to tone up the ad-
ministration of our country. To-
wards this, the Admrinistrative He-
forms Commission has made a sugges-
tion that there should be a Lokpal in
our country to eradicate corruption
‘both at the high and low levels, We
must have an institution which will
look into the mal-administration or
weorrupt practices in .our country. So,
-with the institution of Lokpal coming
intn existence, we will have some
authority to check corruption at the
highest Jevel. - Whether it be the
“Ministers or the Secretary, everybody
will come under its purview and I
‘hope very soon corruption will come
10 an end.

AN HON. MEMBER Yon admit it

SHRI M. N. NAGHNOCR: Coming
as I do from Mysore, I must muke a
mention of the Mahajan Corm!ssion’s
Report which has been submitied, fhri
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Mahajan was unbiased and impartial
in submitting a wvaluable Report. He
was the former Chief Justice of India
ang his Report must be taken into
consideration and must be accepted in
toto. I request the Government to
see that the Mahajan Commission’s
Report is accepted in totp and that the
border disputes between Maharashtra
and Mysore and Kerala are settled.

the
friend

With these words, I second
motion moved by my hon.
Shri Chandrajeet Yadav.

MR. DEPUTY-SPEAKER: The mo-
tion has been moved and seconded
also.

Motion moved:

“That an Address be presented

to the President in the following
terms: —
“That the Members of Lok

Sabha assembled in this Session are
deeply grateful to the President
for the Adrress which he has been
pleased to deliver to both Houses
of Parliament assembled together
on the 12th February 1968".

Now there are the amendments,
Shri Viswanatha Menon—not here;
Shri Uma Nath—mot here; Shri
Abraham—not here; Shrimatj Sushe-
ela Gopalan—not here....

SHRI S. M. BANERJEE: May I
Make a submission? We thought that
after the first speech was over, the
amendments will be allowed o be
moved.

MR. DEPUTY SPEAKER: Unless it
is seconded, how can I take up the
amendments?

SITRI S. M. BANERJEE: You may
consider them as moved.

MR. DEPUTY-SPEAKER: No, no.

SHHI S. M. BANERJEE; There is a
little confusion. All these Members
who have given the amendments have
done it sincererly....
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MR. DEPUTY SPEAKER: How can :
I geviate from the usual procedure? '

There is anothr way out. There is a
large number of amendments to
the Motion on Address by the Presi-
dent, Hon Members present in the
House who are desirous of moving
their amendments may send slips to
the Table within 15 minutes indicating
the seria] numbers of the amendments
they would like to move:

SHRI K. LAKKAPPA (Tumkur) I
am here; I can move my amendments.

MR. DEPUTY-SPEAKER: 1 have
laid down the procdure. Please send

your slip within 15 minutes to the
Table. Shri Ranga.
SHRI RANGA (Srikakulam): lr.

Deputy-Speaker Sir, the Addresg that
has been presented to us, that has
been vouchsafed to us, by the Presi-
dent is the gloomist one and the most
despondent one of all the Addresses
that have been delivered ever since
this, Republic was born. The picture of
India that ig painted by the President
is one which cannot bg said even by
the hard-boiled Government enthus-
iasts, to be an inspiring or a hopeful
one, It is indeed most depressing and
disheartening. It does pot hold gut
any hope of quick recovery or inspired
action or patriotic or unselfish role to
be played by this Government in the
spirit of self-denial, the words that
were used by the President, self-res-
traint or self-discipline or the readi-
ness to discharge their responsibilit-
jes—these are his words—with deep
national coneern transcending party
affiliations.

On the other hand, what is the pic-
iure that we find today of our country
all around us? There is lawlessness
everywhere, That is admitteq in the
Address. Who is responsible for this
lawles:ness? It is easy to say that un-
ruly elements, unsocial elements are
indulging in it. But who has been
the cause and who has been responsi-
ble for providing conditons which
are resulting in this lawlessness?
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The language problem wag brought
in here by the Government. They
got their Resolution passed not being
satisfied with the Act which has inei-
ted, which has enraged, the student
population in the whole of the South.
You may agree or you may not
agree with it. It is the Resolution
which is directly responsible for all
that is happening so far as the stu-
dent world is concerned,

The gherao evil took place in.
West Bengal. Did the Government
of India assert itself with its authori-
ty in the name of the whole nation
as soon as the new socia] evil was
launched upon our political horizon?
They went on waiting like sphinx
until it became a menace, until so
many of us in the Opposition had to
raise our own Voice against that
menace ang asked the Government of
India to do something about it.

There was also Naxalbari. Wow
in Thanjavur and Parvatipur, recently
they are trying to create irouble even
within the agricultural sphere, among
the agriculiura) workers and the
triba] people, What is it that the
Government of India has been doing?
What is jts role?

There was the Governor’s misuse of
powers, We ourselves asked for the
dismissal of the West Bengal Govern-
ment. That dig the Government do?
When it was too late, they did some-
thing and that too in a wrong way.
They replaced one exisiing Ministry
by another Ministry whose title was-
no better thap that of the earlier
displaced Ministry with the Tesult
that enraged the people and that gave
an opportunity to the Leftist and'
various other people of the United
Front to raise a regular revolt against
law and order against the Govern-
ment as such in West Bengal.

There was the misuse of the Pre—
ventive Detention Act and they
tackled ordinary citizens, neaceful
merchants and others who were keep-
themselves with the law and order
ang kept them in jail. Mot being
satisfled with it, they misused the
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Control of Essential .Commodities
Act and the Prevention of Adultera-
tion of Food Products Act in order
to frighten the merchants in this
country. All this has led to the law-
lessness that is existing. They now
come and tell us. ‘Please come to
our help.”

What about the economic position?
Are not the prices rising all over
India? They say, “No.” They only
say that they are not rising as much
as they diq last year, that they rose
by 16 per cent and they have fur-
ther risen by another 6 per cent or
9 per cent. Is that any consolation?
Have they put a stop to inflation?
Can the Finance Minister or anybody
else possibly assure the country that
the price-spiral has stopped, that no
more tax burdens are going to be
heaped upon us, that there is not
going to be any deficit financing, that
they are not indulging in ° deficit
financing, that they are not resorting
to Nasik press? All these things are
going on. Inflation is knocking at
the very door and knocking out the
value of the rupee with the result that
the ordinary masses of our country,
the peasants and the workers, are
being impoverished, They have been
improverished by rapid stages during
the past four or five years and their
poverty is still increasing.

They say that the heavy industries
are being developed. They have
developed them in such a wrong way
that they themselves admit that there
is need for economy, for efficiency,
for streamlining. for reorganisation
and for transferring them to the
public sector.

Government want to take credit for
having appointed the Administrative
Reforms Commission. The Adminis-
trative Reforms Commission has sug-
gested that the steel plants in the
public sector should be transferred
to an independent statutory corpo-
ration. Yet, Government are taking
such a long time in implementing that
recomendation. Is it because they
want to set their house in order and
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see that as many people as possible:
who are their favourites and who are
at their beck and call are appointed
and placed in proper key positions
before they hand them over? And
are they going to hand them over
only when the whole thing has be-
come completely bankrupt?

Everyone knows and the hon.
Minister has himself had to admit
that they are losing more than Rs. 50
crores a year. He was asking us to
draw some consolation from the fact
that Rs. 30 crores worth of steel pro-
ducts are being exported. But are
they not being subsidised? Is it not
a fact that the cost of production is
about the highest now in India? The
only consolation that they offer is
that ‘Oh, they have been over-capi-
talised’. But who was responsible for
this over-capitalisation of these steel
plants, if it was not the Government
of India?

Take again the case of light indus-
tries. What is their position? Their
is s0 much of unemployment there.
Take, for instance, the engineering
industries. There is not only unem-
ployment, but they are also slow-
moving in their pace of production.
The whole gamut of these industries
is not able to work beyond 75 per
cent of their established capacity in
some of the industries, they are not
even able to work up to 50 per cent
of their established capacity. Is this
not recession? And yet our friends
opposite "say that we have turned the
corner. Where have they turned the:
corner? They say that agricultural
production has improved, and there-
fore, there is going to be more money
coming from agriculture into indus-
tries and that money is going to be:
utilised hereafter. Is that any kind
of a consolation at all to anybody?

The proof of the pudding is in the-
eating. There was a time when
Pandit Jawaharlal Nehru sent out an
s.0s call to all the intellectuals in this
country and all the young men in our
colleges to rush to the engineering
colleges and the polytechnics and get
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themselves trained jn industrial arts
-ang crafts and sciences and so on. But
what is the position today? The Edu-
cation Ministry admits that today as
many as 20,000 fully trained engineer-
ing graduates as well as supervisors
are unemployed, and by 1970, another
50,000 are going to be trained by our
.colleges and ‘polytechnics and thrown
into the employment market and
there are no prospects at all for the
employment of these 70,000 educated
‘people, highly skilled people and very
wel] trained people. And yet these
people opposite deplore the drain of
our intellectual and scientific person-
nel to other countries, instead of ap-
_preciating the fact that some of these
people are at least able to go abroad
and earn foreign exchange and send
‘it back to-us to swell our own dep-
leted foreign exchange resources.
‘They deplore this drain but at the
-same time they are not able to find
any employment at all for these peo-
ple. Now, what is the real position?
For every employed engineering gra-
duate, over hundreds of ordinary
workers find employment, but when
the engineer himself finds no employ-
mtne, you can easily imagine how
many hundreds of ordinary workers
are going to remain unemployed.

Then, what is the plight of private
enterprise? There is not one sword,
‘but there are many swords of
Damocles hanging over them; the ten
points of the ‘Bhubaneshwar resolu-
tion and later on, the Hyderabad or
Jabalpur resolution are held over
‘them. Not being satisfied with all
this, they are going to bring in now
taxation also. All the time they have
10 resort to new taxation, because
there is 50 escape from it since they
are finding themselves in a deficit. In
‘budget after budget they plead their
‘inability to avoid further taxation.
And our people are supposed to be
‘the milchi-cows for thig purpose, But
are they really such milch-cows?
Are not Government losing in this
process? Then they lose, ig there any
provision in the governmental eco-
mnomy to make good the logses.

L4
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Again, take the case of the textile
industry. They asked for some pro-
tection. Was it given to them? Be-
cause it was not given to them, they
are losing, and they are now wrecking
vengenance on the poor cotton grow-
ers who are not able to find any mar-
ket at all for their cotton. Can you
just blame the millowners only for
this situation? Surely, the millown-
ers are also blame-worthy, but much
more so is the Government blame-
worthy because of their wrong con-
trol and wrong disincentive that they
have introduced,

In these circumstances, may I know
in what way they are going to im-
prove our national economy? They
promise that somehow or other there
is going to be improvement because
of agriculture. I agree that there
has been a good crop this year. I am
not prepared to say that it is a bum-
per cy¥op. There could have been a
bumper crop if only Government had
abstained from creating so many dis-
incentives against the kisans. Are
they really protecting the jute grow-
ers, the tobacco growers, the tea
growers and the rubber growers and
the producers of pulses? They are
not giving any protection to them. By
the time they introduce the minimum
price regulation and the support price
by the Food Corporation or the STC,
90 percent of the jute has already
gone into the hands of the merchants
at prices which were highly uneco-
nomic and which were far below the
so-called minimum price. The same
is the case with tobacco also. All
the tobacco merchants under the
leadership of the ILTD have now got
together and are now trying to pay
the lowest price for the highest or
the best first grade tobacco. Is there
any protection for the tobacco
growers Government are not think-
ing of that at all. On the other
hand we find that they have
brought in ceilings through the Con-
situation (Seventeenth Amendment)
Act. Then, there is the threat of
Cooperative farming and then the
threat of compulsory acquisition of
peasants’ lands for the benefit of the
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Companies owned by Government as
well as private enterprise as that
capitalism can be given a push in
this country under the aegis of Gov-
ernment and also under the protec-
tion of private enterprise, but all at
the cost of the kisans.

Is it not time that they give up the
zonal controls? If really their esti-
mates are correct, I hope it is a good
enough crop, I am sure we have got
enough production to go round with-
out endangerig the life of our people
anywhere in the country for want of
a minimum quantity of food supplies.
S0 could we not give up the zonal
controls? Who are these zonal con-
trols bemefiting except some of these
Ministries, and some of the States
an- their authorities who are fortu-
nattely placed in that position today?
Why should there be these zonal
controls any longer? I think many of
the members in the Congress Party
themselves are not in favour of these
zonal controls, and yet Government
are sitting tight over them at the
behest of their own officer and are
not prepared to abolish them. Why
could they not do it at least now?
Why could they not give up the
policy of procurement
at least in those areas where there is
scarcity? It is high time that com-
pulsory procurement should be given
up all over the country and more
especially in those areas like Srika-
kula, Vishakapatnam, Rayalaseema in
Andbra Pradegh, Jaisalmer in Rajas-
than and certain parts of Orissa etc.
which are still suffering from
drought and acute famine conditions
and scarcity.

Once these two things go, then
what is it that should remain? It is
minirmmum price regulation so that
the peasants can be protected and
saved from exploitation by powerful.
Industria] and Commercial interest
ang also by governmental interests

Aguin, can we simply say that all
is well on the agriculturs] front?
Have they done enough in order to
develop  irrigation and drainage?
Have they not neglected drainage in
a criminal fashion? Have the; not
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allowed denudation of our forest
wealth in a suicida] fashion? Why is
it that they have been delaying the
development of the Narmada valley?
They are prepared to interefere in
the States’ affairs whenever it suits
their political interests, put when it
is absolutely necessary to do so to
promote the economy of our country
and to develop our food production
they are not prepared to use those
powers and they are not preparad to
use their good offices with the State
Governments in order to see that
the Narmada valley project is fully
developed as a multi-purpose project.

Then, there is State trading in food-
grains. Only some time ago the
Chief Minister of either Punjab or
Haryana was complaining that the
servicing charges demanded by the
FCI were thrice as much as was
being charged by the foodgrain
merchants.

We were then complaining that the
foodgrain merchants were exploiting
our kisans. But here is the bigges!
exploiter, the Foodgrains Corporation.
This state of affairs is bound to be
there as long as there is no proper
competition between the Foodgrains
Corporation and the foodgrain trade.
Therefore, we reiterate our demand
that the Foodgrains Corporation should
not be given any monopoly at all. On
the other hand, it should be provided
with sufficient funds and equipped
with the necessary storage capacity
in order to compete efficiently, ably
and in every State with private trade
50 that there would be real, good
competition between these two great
forces and there would be sufficient
protection for our peasants against
exploitation.

Then we come to the foreign in-
debtedness, Government say they
are not able to meet the servicing
charges on foreign loans and invest-
ments in this country. Is that not a
confession of their failure—that they
are not able to service the loans they
raise iz other countries in order to
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develop industries here so that these
industries would be able o help them
to repay the interest as well as the
principal and also leave a profit here?
But is there any profit? Not at all.
Is there any prospect of it in the
horizon? Not at all. On the other
hand, they have invested more than
Rs, 2,900 crores of rupees on public
enterprises, What result do they
show? They themselves admit that it
is not even one per cent; it is just
a little more than half of one per
cent. If even an ordinary merchant
or industrialist wants to try to show
a profit of 10 per cent, he would be
dismissed by his management or
board of directors. Can we not ex-
pect this bankrupt, inefficient, imbe-
cile Government to show a profit of
at least 5 per cent? Not even that.
Only half of one per cent, a little
more, 0.6 per cent. Is all the public
money placed at their disposal by
our people, through tax revenues,
through internal loan resources,
foreign aid and foreign debts to be
wasted in this manner just to satisfy
their own dogmas? As regards their
much-vaunted socialism, where is it?
There is a Sanskrit word known as
soshan. This has resulted in soshan
for our people.

Then the Fourth Plan, We sug-
gested to them: for God's sake, be
sensible; give yourselves a holiday
for at Jeast three years from this ter-
rible, painfu] Planning Commission
and its plans so that the staggering
burdens would not be too heavy and
our economy might be saved. Would
they agree? No. They were very
brave. They said: nothing doing.
They would not even listen to Shri
Lal Bahadur Shastri's suggestion.
They went shead. What has been the
result? For three years, there is no
planning at all, no development, even
the earlier things could not be deve-
loped further except the wrong ones.
They themselves say that whatever
the three steel plants in the State sec-
tor and the other steel plants in the
private sector produce cannot be con-
sumed by our people; therefore, they
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are obliged to sell abroad mnd that
too in a subsidised fashion. Yet they
must go ahead with Bokaro, swallow-
ing hundreds of crores of rupees, not
one or two! Even the biggest of irri-
gation projects would not cost more
than Rs. 150 crores, and they would
provide employment to millions and
millions of people, assuring an inde-
pendent existence for millions of
peasants angd raising our own social
economy in the country. But no, they
would not think of that. They must
waste our national resources on this
wasteful, useless, unnecessary, redun-
dant Bokaro plant. And what about
its cost? It is going up. My hon.
friend, the Prime Minister is smiling.
She is welcome to her smile, She has
gone to Russia once too often. She
has invited them also here much too
often. She has also given the promise
that we are prepared to exchange
these wvisits much more frequently
from the highest level to the lowest.
And all these visits are to result in
what? In our enslavement to Soviet
Russia’s precious decisions, conveni-
ence and economy.

From Rs. 350 crores, the cost had
gone up to Rs. 450 crores. I suppose
it is now estimated to cost Rs. 900
crores—] speak subject to correction;
is it Rs. 800 crores? A few hundreds
of crores do not matter to this Gov-
ernment at all, except when the
foreign investor calls the bell. When
he presses the bell, the servicing
charges are not available with this
Government. Therefore, they have
been sending round dignitaries from
this country and inviting foreign dig-
nitaries to this country, because this
country has got great prestige. What
about our Ministers going round with
a begging bowl? The Finance Mini-
ster said, ‘No, no; I have not gone
round with a begging ‘bowl. I have
only gone to educate myself’. How
late it is for him to try to educate
himself, and at such a huge cost? He
has gorie round. He may say that the
begging bow! was not there. But our
foreign creditors know where the
begging bowl was. They were not
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prepared to fill it. With the result
that the latest information is that out
.of the committed aid that has been
promised to us, not even half is go-
ing to be made available to this bank-
rupt Government,

Then there is this question of ex-
penditure. They talk of self-denial
and self-restraint. To whom? Obply
to the people, not to themselves as
Ministers, the Government, the Gov-
ernments everywhere and the Reserve
Bank, the State Bank =and all the
other financial institutiong that they
have brought into existence in such
-galore fashion. They must observe
this self-denial and self-restraint in
expending public money, in commit-
ting to various projects which yield
Tesults in the foreseeable future, not
in God’s own good time.

How much of unemployment is
there? It is anybody's guess. They
‘themselves have admitted that it was
14 million full-time unemployed, not
to speak of under-employed. Under-
employment there is all over India.
More than one crore of handloom
weavers are today under-employed;
more than three crores of artisans are
under-employed, suffering from pangs
of hunger., Government have no
scheme to relieve their distress, This
is the result of all this planning; all
these 17 years of hard labour on the
part of this Government has produced
only this little poisonous rat of un-
employment among educated people,
among the scientific people and others.

We are told that more and more
-women doctors are needed. There
are no hospitals in villages Women
doztors are being retrenched in
Andhra. We are also assured that
more schoolg are being started, be-
cause s0O many more boys are coming
to schools. But thousands and thous-
ands of teachers are being served with
notices saying, that their services may
not be needed at all. Acting teachers
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have been retrenched and there is
no proper recruitment even for train-
ing young men for teaching. There
is no employment for the already
trained people,

Then we come to Centre-State re-
lations. Government say ‘Oh, we are
going to improve relations between

the Centre and the States’. Have
they done it? Is it the proper way
they are going about the thing?

Their Congress President as well as
their Ministers—I do not know whe-
ther the Prime Minister committed
any such indiscretion—go on declaring
in their Congress session that they
are going to make use of all their in-
fluence, all their power and all their
political strength in order to unseat
these non-Congress Ministries. Is
that the right way to go about this?

SHRI K. N. TIWARY
Nobody said that.

(Bettiah):

SHRI RANGA: Let my hon, friend,
Shri Tiwary, who is extremely loyal
to his Prime Minister, remember what
the Chief Ministry-cum-Congress Pre-
sident—just like the Prime Minister-
cum-Foreign Minister here— has said,
which was published in bold letters
in all the papers. They have started
it already. What did they do in West
Bengal? What did they do in Har-
yana? What did they do in Bihar?
What are they trying to do in UP?
Everywhere they are doing it. We
have been patient with these peo-
ple all these years, remaining in the
opposition, but these people have not
got the political stamina to remain
in the opposition continuously, sensi-
bly and in a wise manner even for
five years. They must get rid of these
non-Congress ministries by hook or
by crook. And they have begun to
talk now of the backward classes, the
Scheduled castes and Scheduled
Tribes for the first time, as if all these
years we have not been making any
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provision in our budgets for their
welfare and so on. Why have they
singled out these backward classes,
these unfortunate classes for the first
time in this very important manner in
the President’s Address? Because
they have now come to realise the
advantage of turning these people in-
. o a political instrument with which
they can disrupt and destroy the
opposition in the various States.
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The Soshit Dal has suddenly come.
When the British were here, we know,
of course, how they played with our
interna] social differences. The same
role my hon. friends are now trying
to play, and they have done with
great eclact and in such an ignomi-
nious manner in Bihar, and they are
going to do it in other States also.
They have no sense of decency, and
they are not ‘ashamed to make an
open confession that they are out for
power just Jlike that Rao Birendra
Singh of Haryana. What difference is
there between that Raoji and this
Indiraji. He played with power in
such a shameless manner. Herself and
her party are playing in the same
diabolic manner with power. It is
not for this that we fought for freedom
and sacrificed so much of our lives and
time when the British were here. In
those days when Mahatma Gandhi was
alive, if any Congressman had ever
dared to come out openly and say that
he must have a Ministership, he used
to be blacklisted, that is all. It was
never done except in one case at Nag-
pur, and that gentleman went in his
own way. Now today we have desc-
ended to this level that this Congress
and the Congress Ministries and Cong-
ress Ministers must be going round the
whole of the country strutting from
town to town in order to work up all
sorts of intrigues and schemes to des-
troy the moral of the non-Congress
ministries. They cannot have patience
even for five years, even after having
enjoyed this power continuously for so
many ‘years.

Let me come to the other question,
the question of Vietnam. Only this
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morning my hon. friend from Mathura
posed the question before the Prime
Minister whether she was prepared to
condemn the action of the Vietcong in
the same manner in which she was
prepared to criticise the action and
activities of America. She said, no. No
wonder. We have understood her very
well. She is aligned completely on the
side of Soviet Russia, and Soviet Russia
is backing Vietcong. Why? Not be-
cause she is so much in love with
Vietcong, but because she does not
want to be accused by the Left Com-
munists and others all over the world
that she is not standing by the Com-
munist group, by the Vietcong, that is
all. This is what they are doing. Is it
not possible for our friends to imagine,
to understand and appreciate the feel-
ings of the Vietnam people in regard to
their own patriotic urges, their own
country's interests? Do they really
believe that Vietcong and Vietnam are
not two separate countries, but only
one country? In that case, do they
believe that Pakistan and India are still
one country and not two countries? Is
it not possible for them to realise that
Pakistan is thinking only as Pakistan,
and we are thinking only as India?
In the same manner, the Vietnamese
do think about themselves as separate
from the Vietcong people who are com-
munists, and that is why they asked
for America’s help and assistance, in
the same manner in which Pandit
Nehru had sent an S.0.S. all round
the world in order to come to our res-
cue so that we could be saved from the
Chinese aggressors. If it was right for
him, surely it is right for the Vietnam
people and their leaders to ask for
American assistance. America went
there and is suffering. We should have
also gone there in all decency. (Inter—
ruptions) She is only an apology of a
Prime Minister, it is these Communists,
Left and Right, who are dictating our
foreign policy, and that is why in Viet-
nam we are not able to play the hono-
urable role that we should play in
order to help them, to stand by thém.

They made the poor President say
that Israe] should be made to give up
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her gainw of war. You may say that
we have gjven up our gains of war in
an honourable manner in the Indo-
Pakistan war, and therefore it is right
for us to ask them to do so in the
same manner if you think you must
be consistent with your own activity,
but what about Tibet? Why have you
not said a word about Tibet, when you
have said so much about China. You
say you have no quarrel with the
Chinese people, I agree with you; you
say we have been having traditiunal
friendship with the Chinese people for
a long time, I agree with you. Thanks
to the foresight of the Britisk peopile
here, we were able to have that Tibet
remaining independent, =autonomous
and standing as a buffer between our-
selves and China on the one side and
between ourselves and Russia on the
other. Now, this Government came
with this bhai bhai, uncle uncle busi-
ness, and they made a present of it on
a silver platter to China, with the re-
sult that China has become our next-
door neighbour you know with what
calamitous results. Even at the time
we had demanded the resignation of
the Prime Minister. He would not go.
Is it ever possible for a Congressman to
go out of office unless he is necked
out? He would not. Tappealed to the
Congressmen to have courage like the
Conservatives of Britain who sent out
their own Prime Minister. They were
not prepared to do it. We wanted the
Dalai LLama to be recognised, they
would not do it. Even now they are
nat prepared to say a word about the
heroic liberation movement that is be-
ing carried on by these peace-loving
people in Tibet. Is it not a shame?
With what face can we lift our heads
in the world?

Then we have got Sontheast Asia.
They say they are improving our re-
lationships with countries in Southeast
Asia, our friendship with these coun-
tries. What is needed is a security
pact. Only in regard to one thing I
was pleased, namely the Deputy Prime
Minister’s visit to Japan, For once he
had gone to Tokyo and had some
worthwhile discussions with them in
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regard to co-operation. Are they de-
veloping it? Mr.Chagla also did some
work, but would they develop some
kind of security pact? Against whom?
Not against Soviet Russia, please do
not be afraid but against Communist
China, Why? Not because she is com-
munist alone, but because she holds.
herself as a threat not only to India
but the whole lot of Asian countries.
and also of the fond, beloved Soviet
Russia of some of our friends.

I am glad about one thing in the
President’s Address. A year ago the
people have shown that they are losing
their confidence in the over-all leader-
ship of this Congress. In 9 out of 15
States they threw these people out
lock, stock and barrel, through the
politica] windows of their lives. Yet,
these people have learnt nothing. Just
because they have a small majority
here, they think why should they give
up. Therefore, they have some on
hugging themselves to power. But is
power enough? Was it enough for the
British? Did it prove enough even
to the Bourbons? Were they not
kings when they were toppled over?
In the same way it is happening all
over India. They are not able to hold
the people, there is no union, no com-
munion, no understanding, no urge of
belonging, between the Government
and the people. It is no longer a
national government, they are not able
to provide nationa] leadership to our
people, they are found inadequate, but
we thought that with a sense of demo-
cratic disciplines they would at least
read the writing on the wall, realise
what was happening. They would try
to develop better and more harmonious
relations with the States @and help
them. They did not do that. They
could have at least developed honour-
able relations with the Opposition.
They did not do even that. Certain
agreements were reached on behalf of
the whole -Opposition through my
friend Mr. Masani with the Prime
Minister and her colleagues but they
were broken. No wonder a hiatus had
been created between the Government
and the Opposition. We have lost faith
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in the bena-fides of this Government.
It has taken them one year to gauge
the disaffection of the people all over
the country before they could make
their confession in the speech of the
President:
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“After many centuries, the people
of India are going through a process
of dynamic change.”

A poor imitation of Nehru's language.

“It is a challenge to us all to ans-
wer the urges and needs of our
people.”

I say that they have failed to meet
this challenge; they have failed to
answer and respond to these urges.

“Important national problems
must be placed above party politics.”

At long last they have realised this.
All this time it had been their mono-
poly. Even the€ other day, Mr. Chavan
said that for the next twenty years the
Congress was bound to rule; Congress
was very much needed. Certainly it is
very much needed for smashan,

“Government will be ready to sit
with Leaders of all Parties and
take counsel with them on major
issues of interest and importance
to the nation.”

Why have they realised it now? How
is it that wisdom had dawned upon
them just now? Is it because they
have realised that it is not possible for
this Government and this party alone
to run the show in this country, to own
the loyalties of the people, to lead and
guide them and inspired them? Is it
because of this that they have made
this confessicn? It is for us to make
the offer and we are not yet ready to
make it because we have lost faith in
this Government. Why do they want
to sit with us? To put us in the
wrong? What did they do in regard
to Mysore and Maharashtra? They
could not settle a problem between
two Congress Chief Ministers, between
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one Congress President and one Con-
gress Home Minister. In regard to
Assam, they could not settle the prob-
lem between their own selves. Shame
on them that they allowed that
Ministry to continue to remain
in power even after the Home Minis-
ter confessed here yesterday that
there was no Government at all
for number of hours in Gauha'i
on that day. More will be said by my
friends later on when the adjournment
motion comes up. My friends want us
to co-operate with them in preventing
defection from party to party. But
who started the game? In Andhra they
started the game in order to weaken
my party, Krishak Lok Party and my
friend, Mr. Viswanathan’s party, Praja
Party by ‘stealing’ our people. They
were not ashamed of doing so and no-
thing was done when I put it to Pandit
Nehru. Worse tricks were played in
Rajasthan by using the weapon of the
Governor to subvert our majority and |
manufacture an artificia]l and shame-
less majority for the Congress. They
were not ashamed to do these things.
Is it for these reasons and for such
purposes and for such occasions that
they want to call us in and put us in
the wrong? Is it for this purpose that
they want to pervert the whole
social and economic life and the
political parties of our countries? My
answer is: no to this kind of parti-
san, selfish, unpatriotic and power-
mongering approach of the Congress
Government.

SHRI S. M. BANERJEE: On a point
of order under rule 340. I beg to move
that this House be adjourned. This
morning we pointed out that the
Assembly was going to meet in West
Bengal at 2 P.M. to hear the Govern-
ment’s address. In spite of the assu-
rances given by the Home minister,
we have information that one of the
ministers of the fake Government in
Bengal refuses to acknowledge (hat
nine MLAs are still in jail. I weculd
request that the House be adjourned.
This is a very important matter.
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MR DEPUTY-SPEAKER: I have
Ziven you an opportunity to raise this
matter 1 have gone through the rule.

SHRI S. M. BANERJEE: The rule
says: at any time after a motion has
been made ...I have made the
motion that the House be adjeurned.
It does not say: “with the permission
of the Chair. The Prime Minister
could tell us ‘whether they would re-
main in jail just to boost up the pup-
pet Chief Minister Mr. P. T. Ghosh—
‘who is a combination of P. C. Sen and
Atulya Ghosh—Ghosh from Atalya
Ghosh and Prafulla From P, T. Sen.

MR. DEPUTY-SPFEAKER: How
does it concern this House?

SHRI INDRAJIT 'GUPTA -(Al-
pore): It is a negation of parlimmen-
tary democracy and everyihimg fhat
Boes with it.

SHRI P. VENKATASUBBAIAH
(Nandyal): Mr. Deputy-Speaker, I
Tise to support the motion of thanks
to the President for the Address which
‘he has been pleased to deliver to both
Houses of Parliament. In this con-
nection, T am Torced to say that when
the President has been discharging
his constitutional obligations which
had been enjoined upon him, on this
most solemn and dignified occasion,
while he was performing his duty
some Menmbers of Parliament behav-
ed in such a manner as to bring dis-
credit not only to themselves but to
parliamentary democracy and our
Constitution.

1458 brs.
ISem 8. M. JosHur in the Chair]

An eminent person like Mr.
Mukerjee, who has been championing
the cause of democracy, lead this
walk out. It is all the more deplora-
ble. How do some Members of the
Opposition who was eloquent on
Constitution and parilamentary demo-
cracy reconcile themselves to this
3082(Ai)LSD-—8,
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colleagues act in ap unconstituticnat
manner?

AN HON. MEMBER: Walk-out is
not un-constitutional.

SHRI P, VENKATASUBBAIAH: A
committee appointed by the Speaker
found it right to reprimand those
Members who indulged in such things
and Mr. Mukerjee was one of the
Members of that Committee.

The President has expressed in his
Address concern over the deteriorat-
ing law and order situation and the
growth of violance and the display ot

ionist tend in some parts
of the country. I will take this vcca-
sion to appeal to all the Members of
the political parties who firmly believe
in the unity and integrity of our coun-
try and also to those who have got
firm belief.in the parliamentary demo-
cracy to set an example so as to see
that the sovereignty and the umty of
the country are preserved,

15 hrs.

From the east to the south, when we
see every day certain things happen-
ing, we feel that after 20 years of
Independence, “where are we going”. _
Are we going towards anarchy and
confusion? After winning the hard-
won freedom by waging a battle
against a mighty empire and after
sacrificing many of our sons at the
altar of freedom, are we going in for
the slow disintegration of this coun-
try? A time has come when we have
to search our hearts and when we
have to take firm decisions to arrest
this growing menace. I have got
great respect for Shri Annadurai of
DMK party. (Interruption). I can
tolerate your interruption, Mr. Sree-
kantan Nair, but you must also take
it when you begin to speak. I am
glad that Shri Annadurai once said
that they have given up the idea of
secession,
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AN HON. MEMBER: Not once, but
many times,

SHRI P. VENKATASUBBAIAH:
They are part and parcel of India, and
they respect the National Flag and
they pay all respect to the unity and
integrity of the country. But I just
bring to the notice of the House and
also to the notice of the leader of the
DMK vparty here an incident which
has been reported in The Hindu, It
took place at a civic reception given
in Coimbatore when the Food Minis-
ter of Madras, Shri Mathiazhagan,
prevented the National Anthem being
sung.

SHRI S. KANDAPPAN (Mettur):
Sir, on a point of order. It is not a
fact.

SHRI SEZHIYAN (Kumbakonam):
Shri Mathiazhagan wanted the Tamil
version to be sung.

SHRI S. KANDAPPAN: The Col-
lector of Coimbatore has clarified the
position and what has appeared in
The Hindu is not correct. The Col-
lector of Coimbatore has clarified the
position and i d a stat t to
that effect.

MR. CHAIRMAN: What is the point
of erder?

SHRI 5. KANDAPPAN: The refer-
ence made by the hon. Member, Shri
Venkatasubbaiah, is not based on
facts.

MR. CHAIRMAN: The hon. Member
thould see whether his facts are
correct,

SHRI P. VENKATASUBBAIAH: 1
am only reading a report as published
in The Hindu which is reputed for its
impartiality and correct expression
of views. (Interruption). The report
says that the Vice-Chairman request-
ed the public to stand silently 2s a
mark of respect to the National

(M)
Anthem at the end of the function,
but the Minister suddenly banged the
table and asked him to keep quiet.
Later two children who were engag-
ed to sing the National Anthem sung
only Vazhia Senthamizh.

SHRI S. KANDAPPAN: What is
the date of that report? (Interrup-
tion).

SHRI P. VENKATASUBBAIAH: It
is a press report and I shall place it
on the Table of the House,

MR. CHAIRMAN: I think it is on
the strength of that report, that he
is speaking.

SHRI S. KANDAPPAN: A further
clarification that had appeared after
the press report should have been
taken into consideration by the hon.
Member who 1is a responsible .nd
senior Member of the House,

MR. CHAIRMAN: He is speaking
on the strength of some facts which
he has with him,

SHRI S. KANDAPFAN: But there
are other facts which subsequently
appeared in the papers.

MR. CHAIRMAN: You will have
to hit out when you speak.

SHRI S. KANDAPPAN: That is not
the question here. What about my
point of order?

MR. CHAIRMAN: There is no point
of order, You should see that the
facts are corrected when you speak.

SHRI P, VENKATASUBBAIAH: 1t
the hon. Member, Shri Kandappan,
repudiates it, I am very happy. 1
thank him and the DMK party, and
if the DMK believes in the unity and
the integrity of India ang shows res-
pect to the National Anthem, when 1
have no quarrel about it. 1 accept
his repudiation. Very recently we
had the unfortunate incident in Gau-
hati. In the name of Lachet Sena,
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disruptive tendencies and sesessionis:
activities have been started and we
are also discussing this in the form of
an Adjournment Motion. I thought
that it would have been better if Shri
Madhu Limaye had agreed to an
ordinary discussion wherein we can
also join—we lag behind none—in
voicing our feelings with regard to
the secessionist and anti-national
activities. 'What I am just bringing
out to the notice of this House is this

tendency for violance and to defy
law and order. 'Who is responsible
for that is not a point here. The

question is, how best we can preserve
the democratic traditions and create
a sense of confidence among the peo-
ple and also educate the electorate
and other people to have confidence
in the democratic functioning of our
institutions, ’

Time and again, the Congress party
has been blamed for creating such
things. I will ask my hon. friends—

SHRI K. LAKKAPPA: He is charg-
ing the Opposition party in Mpysore,
recently, under the very nose of the
Congress, at the time of the Republic
Day celebration, when the Congress
Minister was presiding, the NCC
showed disrespect to the National
Flag.

MR. CHAIRMAN: Order, order.
Please resume your seat, -

SHRI K. LAKKAPPA: It has ap-
peared in the press,

SHRI P. VENKATASUBBAIAH:
Whoever dose it, nobody is above the
law and the Constitution. I am not
speaking on anybody's behalf. I am
only stating the facts that have come
to my knowledge.

AN HON, MEMBER: What about
Shiv Sena?

SHRI P. VENKATASUBBAIAH:
So, this is what is happening in
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Assam, The President has rightly
pointed out in his Address that all
these tendencies have to be curbed.
What is the way out? After the
general election, certain forces have
been thrown up. The Congress has
lost the majority, as Prof. Ranga
has pointed out, in many of the
States. It is no good on the
part of Prof. Ranga to accuse that
the Congress is behind all these things,
to topple this government or that
government. If you take State by
State—I am not championing any-
body's cause—you will find that it is
not because of the Congress's effort
to topple the non-Congress govern-
ments but because the constituent
units, which are a conglomeration of
heterogeneous elements, are =inking
under their own weight. Nobody has
done anything, For instance, the
Uttar Pradesh Chief Minister has
threatened to resign seven times with-
in a week. Everytime, after the
Cabinet meeting, the Ministers come
out and issue quite contradictory

statements, Are we encouraging
these Ministers to issue such state-
ments? It is not the fault of the

Congress party alone; it is the fault
of all the other political parties who
believe in the democratic functioning;
that is to say, the fault lies in the
fact that the parties, having believed
in democratic functioning, the parties
who have got belief in the integrity
and unity -of this country, who have
believed in the Constitution, get them-
selves aligned with different parties
who have got extra territoria] loyalt-
jes and who do not believe in the
Constitution and the democratic func-
tioning. The real disease lies there.
1 wanted to highlight the real defect
in the functioning of these pon-Con-
gress ministries. It is not the fault
of the Congress government when
the non-Congress ministries them-
gelves disintegrate the moment they
form into a ministry.

Coming to the language formula
and the agitation about it, we are also
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very much deeply concerned about
this unhappy situation that is pre-
vailing in the country due to the lan-
guage controversy. Every citizen of
the country who is loyal to the Cons-
titution believies that this country
should have one link language and
that link language should be one of
the 15 national languages of our coun-
try. There is no doubt about that.
There are certain historical difficul-
ties. It has been decided upon, to
assuage the feelings and misgivings
of many people in the non-Hindi
speaking States, that bilingualism
should be continued for sometime to
come. That was the assurance given
by Panditji which was incorporated
in the Language Bill and the subse-
quent amending Bill. But the diffi-
culty came when an attempt was
made to put more burden on non-
Hindi people. I appeal in all humi-
lity to the Hindi protaganists to try to
appreciate the feelings ang difficul-
ties of the non-Hindi people and to
share the burden involved in these
matters,
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The three-language formula was
failthfully implemented in many npon-
Hindi States, but the Hindi States did
not implement it. Whereas our :hil-
dren are learning Hindi, the regional
Ianguage—Telugu, Kannada or Tamil
—=and  ®aslish, But  unfortunately
the Hindi States did not implement
this eam»romiss formula which was
thought 1o b2 in the best interests of
the ecntr=.  Tiven now I appeal to
my friends in non-Hindi States.
Whatever language is adopted as link
language, the section of the popula-
tion whose mother-tongue happens to
be the link language have an inherent
advantage. We cannot penalise them
for that. At the same time, the other
people should not feel that somebody
will supersede them and gain some
advantage. All these things have to
be sorted out at a national level, ins-
tead of sticking to party dogmas or
party prestige. T would appeal to all
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the political parties to evolve a natio-
al consensus on this matter. Langu-
age is important in our political life,
but if we have to choose between lan-
guage and integrity of the counlry,
nobody should hesitate to say that
country is bigger than the language.
That should be spirit of not only
Hindi-speaking people but alsp of
non-Hindi speaking people. We must
also realise our responsibility. After
20 years of freedom, if we could not
agree on a common language to be our
link language, we are not fi{ to be
called a mature nation.
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Coming to the economic situation,
the President has pointed out that
because of the prospects of increased
food preduction this year, the present
economic impasse will show signs of
improvement and recession and grow-
ing unemployment will slowly recede
into the background; we will be able
to turn the corner and go on the path
of prosperity. Too much dependence
on external assistances in all pur »nlans
has made us not only complacent but
also indifferent to the betterment of
our economic position, Unless we
make a determined effort to be self-
sufficient and stand on our own legs
come what may, this situation will
continue for some more time to come.
Our record in regad to receiving ex-
ternal assistance has not been very
flattering. To be frank ang candid,
our performance was not upto the
mark in spite of getting thousands of
crores of rupees from every couniry
in the world. That was the result of
the deteriorating economic situation.
At the same time, there are enthu-
siasts in this country who say that the
plans must be bigger and bigger,
whether we beg, borrow or steal from
other countries. We must control
that tendency. Within our limited
resources, we must be able to improve
our economy. Otherwise, this conti-
nued dependence on external assis-
tance will take us nowhere.
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Under PL 480 we have imported
foodgrains to the tune of Rs, 1400
crores in al] these years, whereas we
are not able to find the necessary
funds to complete at least 4 or 5 of
our national projects, which are near-
ing completion and which will re-
quire a capital outlay of only Rs. 100
crores. There are projects which can
yield quick results like the Rajasthan
Canal, the Kosi~Gandak project and
the Nagarjunasagar project. If we
spend about Rs. 100 or 120 crores, we
can attain near self-sufficiency if not
complete self-sufficiency in food. The
Congress President, Mr. Nijalingappa,
speaking at Hyderabad has rightly
pointed out that even if we have to
resort to deficit financing, we must do
so and complete these projects within
a reasonable time. I am not an eco-
nomist, but from a common sense
point of view, I feel, where a coun-
try’s prosperity is at stake, we should
not hesitate to resort to deficit finan-
sing for completing these projects
which will yield quicker results and
enable us to march towards self-suffi-
ciency at least in food. I hope the
Finance Minister will bear this in
mind and give top priority to such
projects.

Coming to border problems I do not
want to go into the vexed question of
the Mahajan Commission’s report,
but I will highlight only one point.
States’ reorganisation has taken place
on the principle that the local people
of that area should have a sense of
involvement and must be associated
more closely with the administration.
I take reasonable pride in the fact
that my State has been formed on a
linguistic basis after the self-immola-
tion of the great patriot Potti Srira-
mulu. But now the tendency seems
to be that the carving of linguistic
provinces is just like declaring inde-
pendence from the Indian Union. I
would point out here that there was
a long-standing border dispute bet-
ween my State and Madras. The two
Chief Ministers sat together and it
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was resolved without much difficulty.
The same spirit of give and take
should prevail in al] States. We must
realise that the States could not be
carved out in a very scientific manner
whereby no non-Marathi-speaking
man will come into Maharashtra or
no non-Kannada-speaking man will
come into Karnataka. There will be
a large number of linguistic minori-
ties in every State. In Madras, there
are a large number of Telugu-speak-
ing people who have played a very
notable part in the development of
that State.

Sir, I do not blame now ithe DMK
Government, but I want to point out
that there has been a tendency in the
State Government not to protect the
linguistic minorities Language, as I
said, is the life of the person. I am
very sorry to find that the lingustic
minorities in Madras are not treated
fairly. They must be given all pos-
sible protection to improve, to deve-
lop, their language and their culture.

SHRI MANOHARAN (Madras
North): How can he substantiate
that?

SHRI P. VENKATASUBBAIAH:
I can say to Shri Manoharan, because
he belongs to a linguistic minority—
his mother tongue is Malayalam and
not Tamil—

SHRI S. KANDAPPAN: He has
been protected well. That itself is
enough proof to disprove what the
hon. Member is saying.

SHRI P. VENKATASUBBAIAH:
I would like to point out to Shri
Manaharan that the Telugu-speaking
population in Madras are having a
sense of frustration, They feel that
slowly Telugu is being removed from
various educational institutions.

SHRI S. KANDAPPAN: May I
request the hon. Member, Sir, not to
be so vague but to give specific in-
stances? Even recently our Chief
Minister went to the extent of
saying . . .
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SHRI P. VENKATASUBBAIAH:
1 am told that the Chief Minister was
kind enough to tell Shri Vinayakam
that he loved Telugu more than Shri
Vinayakam himself. These platitudes
1 understand, I have no objection to
that. That is why I was very careful
in saying in the beginning itself that
1 do not blame the DMK Government
for this, perhaps they havg inhnerited
the legacy of the previous Govern-
ment. I do not mince matters in all
these things. Therefore, I say that
there must be a sense of justice and
fair-play so far as these linguistic
minorities are concerned. It js not as
though they are living in a separate
country, they are part and parcel of
our own country. [ wish to say that
till Shri Rajagopalachari became the
Chief Minister of Madras in 1937—I
say it with a sense of pride—the
Telgus dominated the political field of
Madras and all the Chief Ministers
were from Andhra in the composite
State of Madras. Now the two Sta-
tes have been separated. I have got
a great liking for Madras. 1 have
been a member of that Legislative
Assembly for a number of years. I
say that linguistic minorities should
be safeguarded and then only these
border problems should be amicably
settled.

There is the matter of inter-State
water allocations. I am not pleading
the cause of any State here. I will
only appeal to all friends that these
matters should not be referred to a
court or tribunal. That way it is im-
possible to find a solution, because
when we come to question the wis-
dom of an eminent Commission pres-
sided over by such an eminent person
as Mahajan how can we say that a
tribunal sitting there will be able to
solve the problem overnight. That
should not be the approach. The
water should be utilised to the maxi-
mum extent. The water should not
go waste into the sea but it should go
into the production of foodgrains in
our comntry. In that spirit, whether
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it is in Andhra, Maharashtra or My-
sore, it becomes national property,’
and where there is facility for propesr
and quick utilisation it should br
gone into. I appeal once again to ali
friends that it should be taken in the
spirit of accommodation and we
should see that these water disputes
are settled as quickly as is possible.

About rural water supply problem,
I very well remember Shri Morani
Desai telling in the Jabalpur Session
of AICC that top priority will be
given to rural water supply scheines.
There are still several hundreds of
villages where there is not even one
drop of drinking water in spite of
twenty years of our freedom. In my

constituency itself there is a belt
where there are 40 or 350 villages
where every year water has to be
suppli?d through lorries. A wrater

supply scheme has also heen formu-
lated but it has not seen the light of
day. I only wish that Government
should give top priority in consulta-
tion with the State Government to
see that every village should be cov-
ered by drinking water supply schem-
es whether it is through wells or
pipes. In every nook and corner the
basic amenities have to be provided
for our people.

Lastly, 1 want to make only one
appeal to my hon. friends. Unfortu-
nately, political horse trading and
changing of parties has become the
order of the day. Nobody is sure
whether his Government will survive
or not. Premium is now being put
on defections. That seems to be the
order of the day. The Lok Sabha was
good enough to give its unanimous
approval to mv resolution that was
brought before this House. 1 would
once again appeal to all our friends
that irrespective of party affiliations
they should give their serious thought
to this matter and work for the stabi-
lity and also proper democratic func-
tioning in this country. Then alcne
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this country will progress towards
Pprosperity and -what our leaders had
wislied when they waged ths war of
independence against a mighty empire
will be realised.

qAUEY ADIT: T3 2T 9gH
UF qGAT T 97 fF WY aeE
WIA FAEIT T AW wAT Ry #
& 9AF A 721 AT T 1 gAY TT
wT Tezifa & wfAqmy g7 59F w
FAITIFI A FAITTEIT 1T 4,
22 & 32, 43 % 55, 68 ¥ 72, 74,
93% 102,106 % 130, 170% 178,
230 & 234, 244, 245, 260 T 268,
273 ¥ 2761

d{t star Maw  ((wvieE )
WA IH T J 987 F1 &7 T vEr 97
gar?

A AERT : 77 737 X g
AT 97 "/ FEFT T gAT a7
a7 focdy efee ame™ ¥ OF oF "7eq 71
AW IEFTT 4911 AT g amam
weey gt adt ¥ gafag 77 gam
wiar f5 §9 39 faar amw Wik oz
faaz &1 awg fear nav 471 We W
TO AR ALY T a H a7y §
A afes ¥ arw g3 7 £

st ®o WYo  ayat 5 qMTT
A @RI g &1 9 AN A ¥

anwfs 7T © smoy o gwEa
fer & 3 @ wwy wgm @ g A
qFYE G WE X g AN F wrR ¥
frz &t @& ok g w9 ¥ w2
Ty @@

=T araFg)

(M.)
=t gFR T wPNG (I5AT)
T 9 g% g9M F4T § o T &1 39
g 7 Fufeqy &1 w1 A g
anfgd

aamfy wgaa : g fafeex 43
gz &

=} €o Wlo AN : AW AZIRA,
¥ O ATET ATH WIET WIS FSTAT AT |
99 gaq  fedy ofwy JwT § 7))
IEIT 737 91 fF a7 AeT Ww AT
g 57 39 aF $E o @A W A
dme & g W€ 471 wwr i
dyw W § —

ot i g (daw) : ag w0
g w@r &1 IS oMy SR gy
T TR

stdodto AT :  agd I3 AT
&) FEEEguaT ¥R g T & ¥
#¥5 orar § 9@ ¥ ag wgr AT

Immediately after the Governor
spoke a few words standing on a
Chair just by the side of the Chief
Minister Dr. P. C. Ghosh he was es-
corted back through the =~ Western
Gate by his ADC and others. The
Speaker Mr. Bijoy EKumar Banerjee
and the Chairman Dr. Pratap
Chandra Guha Roy were not seen
in the "House. The whole Proceed-
ings lasted only three minutes,

THX WA A YWA FTOAT
TEg A FT | ZAAT ATHOAA
g

FaNfT wEEm : I9 § qEe WS
TTET T &

o v fag . wm a7 AmEm
o fefr s Fam § o1 T

No rule is binding on him. What is
this? ’
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SHRI S. M. BANERJEE: He is
making me more violent.
9z 77 ® § % ¥ feet =9 w1 qaw
T g1 ®F 340 F W 9g TR
I3 TET§ | A9 IF ®F F 29 Afag |

wafa v # AT wA A
Tar 2 fegdy eftee wgE 7 Wy A
@ fear ar s 3w A W ogEw W
r g97 7 ¥

st "o /o wAAl : ¥ fAiew @
f& daw # FicEEEa §F STeA
gl Ty R faasa &
fag @27 ®1 TIIH N gEAN ]
faar

anEfE AgRm ;. 3w # w
Ie@ g g1 gt 9T qga A wE
TH FFIET ZAT ¥ AT TF IH
oI §% 199 7 & Fr GF 7@ a3
g1

SHRI VISWANATHA MENON
(Ernakulam): I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that there is mno
mention in the Address of the
failure to meet the representa-
tives of the All India (Posts and
Telegraph) Administrative Offi-
ces’ Employees Association, to
negotiate on their demands sub-
mitted on the 23rd October, 1967.”
(1)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no
mention in the Address of the
failure to protect the existing
conditions of service of the staff
of the Telephone Revenue Ac-
counts Offices resulting in pecuni-
ary Joss to them due to the non-
protection of the present emolu-
ments drawn by them and their
pay scale” (2)

(M.)
That at the end of the motion, the

following be added, namely:—

“but regret that there is no
mention in the Address of the
failure to grant independent
status to the Postal Stock De-
pots i eachr Circle. which is
causing Fardship to the staff.” (3)

That at the end of the motion, the

following be added, namely:—

“but regret that there is ne
mention in the Address of the
failure to stop the heads of the
Telephone Districts in New Delhi
and Hyderabad from resorting
to reductions in the staff strength
of their respective offices.” (4).

SHRI N. SREEKANTAN NAIR:

(Quilon): I beg to move:

That at the end of the motion, the

following be added, namely:—

“but regret that there is no
mention in the Address of the:
discontinuing of the anti-democra--
tic attitude of the Union Govern-
ment towards the non-Congress:
Ministries of Kerala, Madras, etc.”
(22).

That at the end of the motion, the

following be added, namely:—

“but regret that there is mno-
mention in the Address of the
critical economic crisis in the
country and industrial recession
leading to retrenchment and un-
employment of workers.” (23).

That at the end of the motion, the:

following be added, namely:—

“but regret that that no men-
tion has been made in the Address
of the inordinate rise of sugar
prices brought by a conspiracy
between the sugar magnates and
some section of the governmen~
ta' machinery.” (24).
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That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the Address of the
necessity of reducing the 20 per
cent. increase imposed on the
prices of rice and other cereals
irom 1st January, 1968." {25).

That at the end of the motion,”the
following be added, namely:—

“but regret that no mention
has been made in the Address of
the necessity of reintroducing the
subsidy on foodgrains supplied to
the deficit States like Kerala and
West Bengal” (26).

That at the end of the motion, the
following be added, namely:—

“but regret that no assurance
has been given in the Address
about protecting the interests of
the people of the non-Hindi States
against the impositlon of Hindi".
2n.

SHRI E. K. NAYANAR (Palghat): I
beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of the
failure to put an end to differen-
tial treatment given to Jawans
and officers in the army.” (28).

That at the-end of the motion, the
following be added, namely:—

“but regret that there is mno
mention in the Address of the
failure to resume relatians with
People's Republic of China at am-
bassador level.” (29),

That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of the
failure to ban the activities of fas-
cist organisation like Shivsena im
Bombay”  (30).

(M.)

That at the end of the moticn, the-
following be added, namely:—

“but regret that there is no
mention in the Address of the
failure to recognise the German
Democratic Republic.” (31).

That at the end of the motion, the -
following be added, namely:—

“but regret that there is no
mention in the Address of the
failure to condemn the establish- -
ment of U.S, military base in In- -
dian Ocean.” (32)

SHRI K. LAKKAPPA (Tumkur): I"
beg to mover

That at the end of the motion, the*
following be added, namely:—

“but regret that there is no-:
mention in the Address of the
failure to nationalise Banks jn .
the country.” (43),

That at the end of the motion, the-
following be added, namely:—

“but regret that there is no
mentioni in the Address of the
failure to stop corruption, nepo-
tism and favouritism in the coun-
try.”  (44).

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
fails to mention that Ggvernment
has abused the Constitutional
powers by using Governors to top-
ple non-Congress Governments.”
(45).

That at the end of the motion, the-
following be added, namely:—

“but regret that there is no
mention in the Address that
Government has failed to check:
lawlessness, disorder aund consii--
tutional crisis” (46).
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That at the end of the motion, the
. following be added, namely:—

“but regret that there no men-
tion in the Address of failure to
meet food situation and improve
irrigation facilities in the coun-

try.”  (47).

That at the end of the motion, the
: following be added, namely: —

“but regret that there is no
mention in the Address of the
break-down of  constitutionsl
machinery in the country.” (48)

That at the end of the motion, the
‘following be added, namely: —

“but regret that there is no
mention in the Address of the
recession in industrial production
in the country.” (49)

That at the end of the motion, the
-following be added, namely : —

“but regret that there is no
‘mention in the Address of the
failure to achieve economic free-
dom in the country.” (50)

SHRI K. RAMANI (Coimbatore): i
“beg to move:

That at the end of the motion, the
following be added, namely: —

“but regret that there is no
mention in the Address of the
failure to nationalise foreign own-
ed oil companies.” (51)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of the
failure to rnodify the Bonus Act 1n
favour of the Government.” (52)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of the
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failure to stop corruption and
nepotism at the ministerial level.”
(53)

That at the end of the motion, the
following be added, namely: —

“but regret that there is no
mention in the Address of the
failure to check the rise in prices.”
(54)

That at the end of the motion, the
following be added, namely: —

“but regret that there is no
mention in the Address of the
failure to take over the closed tex-
tile mills.” (55)

SHRI P. VISWAMBHARAN (Tri-
vandrum): 1 beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that no concrete pro-
posals have been made in the
Address to combat the rise in price
of essentia] commodities.” (68)

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made that the Government
of India has resorted to unconsti-
tutional and undemocratic methods
in dislodging the non-Congress
Governments of Bihar, West Ben-
gal, Haryana and Punjab.” (69)

That at the end of the motion, the
following be added, namely:—

“but regret that the Government
of India has failed to supply ade-
quate quantity of rice to the deficit
States particularly Kerala.” (70)
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That at the end of the motion, the

following be added, namely:—

“but regret that the Government
of India has increased the price of

foodgrains supplied to States,” (71)
That at the end of the motion, the

following be added, namely: —

. “but regret that the Government
of India has not taken effective
steps to eradicate regional imbal-
ances in Planning and Develop-
ment as is evidenced from the
utter neglect shown to States like
Kerala.” (72)

SHRI LAKHAN LAL KAPOOR

{Kishanganj): I beg to move:

That at the end of the motion, the

‘following be added, namely:—

“but regret that the Address fails
to mention the manner in which
the present minority Ministry in
Bihar has been installed.” (74)

SHRI E. K. NAYANAR: 1 beg to

move:

That at the end ofethe motion, the

following be added, namely: —

“but regret that there is no
mention in the Address of the
Mahajan Commission Report on
the question of boundary adjust-
ment between Mysore and Kerala
which created more problems
instead of solving the boundary
question satisfactorily.” (93).

That at the end of the motion, the

following be added, namely: —

*“but regret that the Address
does not mention the increasing
unemployment every year in our
country and the failure of the
Five-Year Plans to give employ-
ment to the educated and unedu-
cated unemployed persons in the
country.” (94) )

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
not mention the failure of

(M)
the Central Government to evolve
a national food policy due to which
the food situation has become
serious in the country in spite of
the increase in the grain produc-
tion.” (85)

SHRI M. R. MASANI (Rajkot): I

beg to move:

That at the end of the motion, the

following be added, namely:—

“but regret that while dealing
complacently with the food situa-
tion, there is a surprising failure
1o announce the removal of zonal
and other barriers to the free
movement of foodgrains and food-
stuffs throughout the country
which had been imposed by reason
of an acute shortage that no longer
persists; the failure to announce
the end of the policy of compul-
sory monopoly procurement; and
the failure to propose concreie
measures which would provide in-
centives to the farmer to increase
production in order to cope with
the rising, population.” (96)

That at the end of the motion, the

following be added, namely:—

“but regret that while referri:!.g
to the need for raising the effici-
ency of State sector emterprises,
the Address has failed to an-
nounce—

(a) the acceptance of the recom-
mendations of the Administra-
tive Reforms Commission
which are devised to make
these enterprises function
more efficiently by giving
them maximum autonomy
from interference by the poli-
ticians and bureaucrats in
office; and

(b) a readiness to restrict the
establishment of new State
enterprises” (97)
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That at the end of the motion, the
following be added, namely:—
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That at the end of the motion, the
Tollowing begadded, namely: —

“but regret that while referting
to the question of the reorganiza-
tion of a border State like Assam,
no reference whatsoever is made
in the Address to the deplorable
attack on Indian citizens of non-
Assamese origin and their
that took place in broad day light
in Gauhati and other places in
Assam on Republic Day, 26th Jan-
uary, 1968, resulting in a large
number of them becoming home-
less and in the destruction of pro-
perty worth crores of rupees as a
result of the denial of even ele-
mentary protection to those who
were left at the mercy of the
mob.” (98)

That at the end of the motion, the
following be added. namely: —

“but regret that while referring
to the prevalent unemployment
there is no mention in the Address
of concrete steps to provide em-
ployment opportunities by encour-
aging productive investment.”
(99)

~ That at the end of the motion, the
following be added, namely: —

“but regret that while referring
40 the conflict in Vietnam, the
Address repeats the sterile appeal
for an unconditional stoppage of
the bombing on Worth Vietnam at
a time when the North Vietnamese
and the Viet Cong have intensified
their attack on the Capital of
South Vietnam and other places
resulting in large losses of civilian
life and that in this manner the
Address has shown an utter lack
of appreciation of the real {nsture
of North Vietnamese aggression on
South Vietram and the desirability
that it should be repelled in the
interests of peace and security of
the countries of South and South-
East Asia including our own."
{100)

»

“but regret while referring to
the movements for :he liberation
of people from colonial rule in the
Southern part of Afiiica, no refer-
ence has been made in the Address
to the brave struggle of, the peo-
ple of Tibet for the liberation of
their country from Chinese Com-
munist domination.” (101)

That .at the end of the motion, the

following be added, namely:—

“but regret while contenting itself
with a platonic hop-: that the ties
between India and the countries
of South and South-East Asia will
be dfurther strengthened, the
Address makes no concrete pro-
posals in regard to filling the
vacuum caused by the withdrawal
of British power from the region
and the developing of a system
of regional collective security
among the countries of South and
South-East Asia against the com-
mon menace of Chinese Commu-
nist expansionism.” (102)

SHRI CHINTAMANI PANIGRAHT

{(Bhubaneswar): I beg to move:

That at the end of the motion, the

following be added, namely: —

“but regret that there is no
mention in the Address of the
worst drought which has affected
nine districts and in particular
areas of Daspalla, Gania, Nuagan,
Mahipur, Koradaa, Jakads, Bola-
garh, Bequria, Khurda, Ranpur,
Banpur and Khandapada in the
district of Puri in Orissa.” (106).

That at the end of the motion, the

following be added, namely:—

“but regret that there is no
mention in the Address of the
closure of all the khadi spinning
and weaving centres in the entire
State of Orissa resulting in the un—
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employment of 20,000 families
engaged in these industries”

(107).

That at the end of the motion, the
“Hollowing be added, namely: —

“but regret that there is no
mention in the Address of the
growing awareness of the farmers
‘in the country for utilising water
for growing more food as such
‘giving top priority for providing
hundreds and thousands of minor
‘and medium firrigation works in
the drought affected areas with
a view to finding a permanent
solution to the problem of
drought.” (108)

That at the end of the motion, the
following be added, namely: —

“but regret that there is no
mention in the Address of the
silting up of the mouth of the
Chilka Lake, a national asset, and
no mention of the steps to be
taken for saving Chilka Lake and
helping the 36,000 fishermen fami-
lies solely depending on fishing
from this lake” (109)

That at the end of the motion, the
#ollowing be added, namely:—

“but regret that there is no
mention in the Address for deve-
loping Chilka Lake and Kantilo
as important national tourist cen-
tres.” (110)

" That at the end of the motion, the

ifollowing be added, namely: —

“but regret that there is no
mention in the Address of the
growing combination of the fas-
cist, undemocratic and reactionary
forces in the country and no indi-
cation of the steps proposed to be
taken to meet their challenge”
(111)

That at the end of the motion, the

Hfollowing be added, namely:—

“but regret that no indications
‘have been given in the motion

(M.)
about the working of the Mani-
bhadra and Gania Barrage irriga-
tion schemes in Orissa.” (112)

That at the end of the motion, the
following be added, namely: —

“but regret that there is no
mention in the Address for under-
taking oil exploration works in
Mahanadi Basin and Chilka egtua-
ries in Orissa which has proved
oil bearing™ (113)

That at the end of the motion, the

following be added, namely: —

“but regret that there is no
mention in the Address for taking
steps for extracting rare atomic
minerals found in Orissa.” (114)

That at the end of the motion, the

following be added, namely :—

“but regret that there is no
mention in the Address for locat-
ing a Naval Shipyard at the
Chilka Lake in Orissa.”"” (115)

That at the end of the motion, the

following be added, namely:—

“but regret that there is no
mention in the Address of the
steps proposed to be taken to
prevent unearned increment in
urban ‘and values and putting a
ceiling on urban property.” ( 116).

That at the end of the motion, the

following be added, namely:—

“but regret that there is no
mention in the Address of the
steps proposed to be taken to
ensure the six minimum needs of
the vast masses of this country.
i.e, food, housing, clothing, em-
plovment, health and education,
within the coming five year
period.” (117).
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SHRI INDRAJIT GUPTA (Alipore):

I beg to move:

That at the end of the motion, the
fiollowing be .added, namely:—

“but regret that there is no
mention in the Address of the
unconstitutional ang illegal mea-
sures adopted by the Central
Government to topple non-Con-
gress Ministries in  States like
West Bengal, Bihar, Punjab and
Haryana.” (118).

That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of the
continued failure of the Central
Government to supply minimum
requirements of rice to Kerala.”
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utter failure to evolve and imple-
ment a national food policy based
on self-sufficiency.” (123).

That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of the
disastrous effects of recession in
the economy, such as factory clo-
sures, um-employment, retrench-
ment, decline in exports, rise in
prices, etc.” (124).

That at the end of the motion, the-
following be added, namely:—

“but regret that there is no
mention in the Address of the
menacing growth of aggressive,
fissiparous and chauvinistic orga-
nisations like the Shiva Sena in
Bombay and the Lachit Sena in

(119). Assam.” (125).

That at the end of the motion, the

f th tion, th
following be added, namely:— That at the end of the motion, the

following be added, namely:—

“but regret that there is nu “but regret that there is no
mention in the Address of€the mention in the Address of the
failure to evolve a  democratic failure to protect the lives, pro-
popular solution for the language perty and honour of the minority
question.” (120). community in wvarious States.”

(126).

That at the end of the motion, the i
following be added, namely:— That at the end of the motion, the
following be added, namely:-—-

“but regret that there is no

mention in the Address of the “but regret that there is no

utter fiasco in finalising the menticn jn the Address of the

Fourth Five-Year Plan” (121). refusal to nationalise the banks
and general insurance compan-
ies.”  (127).

That at thie end of the motion, the

following be added, namely:— That at the end of the molion, the:

“but regret that there is no following be added, yi—

men.tion in the Address of the “but regret that there is no-
continued and dangerous depend- mention in the Address gf the
ence on foreign aid including PL- Government's failure to denounce
480 imports.” (122). U.S. aggression in Vietnam.” 128).

That at the end of the motion, the That at the end of the motion, the-
following be added, namely:— following be added, namely:—

+  “but regret that there is no “but regret that there is no
mention in the Address of the mention in the Address of the:
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refusal to establish diplomatic and failure of the Government
relations with the German Demo- to take effective measures for their
cratic Republic.” (128). complete rehabilitation.” (173)

That at the end of the motion, the
following be added, namely:—

That at the end of the motion, the-
following be added, namely:— *

“but regret that there is no
mention in the Address of the
need to take specific and positive
initiative for improvement of
India’s relations with Pakistan
and China.” (130).

SHRI C. DAS (Tirupathi): I beg

to move:

That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address gbout the
steps to be taken in rectifying the
difficulties in the implementation

“but regret that no mention has
been made in the Address of the
attacks on non-Assamese in Gau-
hati and in action of the Gov-
ernment of Assam jn taking strong
action top prevent the happenings
on the Republic Day.” (174),

That at the end of the motion, the-

following be added, namely:—

“but regret that no mention has
been made in the Address of the
non-implementation of the recom-
mendations of the Wage Board for
non-journalists.” (175).

of the Official Languages Act and

Resolution.” (170), That at the end of the motion, the-

following be added. namely:—

SHRI MOHAMMAD ISMAIL (Bar-

rackpore): I beg to moved— “but regret that no mention has

been made in the Address of the
failure of the Government to link
dearness allowance to the consu-
mer price index numbers despite
steep rise in prices.” (176).

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the Address of the
¢losures and lockouts in a large SHRI K. LAKKAFPA
number of factories in West Ben- I beg to move:
gal resulting in unemployment of
workers.” (171).

(Tumkur)::

That at the end of the motion, the-
following be added, namely:—
That at the end of the motion, the

following be added, namely:— “hut regret that the adrress

makes no mention of the grave

“but regret that no mention has threat to the nation’s unity and

been made in the Address about
the failure of the Government
to ban introduction of automa-
tion in public and private gector
undertakings.” (172)

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the address of the
question of rehabilitation of dis-
placed persons in West Bengal

the prowing sense of insecurity
felt by the large sections of
citizens and measures to combat
these tendencies.” (230).

That at the end of the motion, the:

following be added, namely:—

“but regret that the address
makes no mention of the grave
threat to the Constitution as evi-
denced by flagrant abuse of the
powers of the Governors in the
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matter of appointment of removal
of the Chief Ministers.” (231).

That at the end of the motion, the

rfollowix"lg be added, namely: —

“but regret that there is no
mention in the Address of the
. grave malaise in the nation's eco-
nomy as evidenced by recession,
rising  prices, unemployment,
growing disparity in the income,
and measures to combat or alle-
viate the sufferings of our peo-
pie.” (232),

That at the end of the motion, the

: following be added. namely: —

“but regret that there is no
mention in the Address of any
measures to redress the pledges

- taken by Parliament to liberate
the territories occupied by China
and Pakistan.” (233).

That at the end of the motion, the
cfollowing be added. namely:—

“but regret that there is mno
mention in the Address of any
deterioration in the socio-econo-
mic conditions of Scheduled Castes
Scheduled Tribes and other back-
ward classes of our people and
measures to bring them up at par
with others in the society.” (234)

SHRI BRLI. BHUSHAN LAL

« (Bareilly): 1 beg to move:—

That at the end of Ithe motion, the

: following be added, namely:—-

“but regret that po meatioa
has been made in the Address of
such dire issues as the threat to
natiomal survival contained in
the language controversy and
down-turn ia relations between
the Centre and the States.” (244).

That at tha end of the motion, the

: following be added, namely:i—
“But regret that the .Address

(M)
does not condemn the ‘Hate India
Campaign’ in Pakistan and there-
by lowers the prestige of India
before the word” (245),
SHRI

MONOHARAN (Madr:

North): I beg to move:

That at the end of the motion, the

following be added, namely:—

“but regret that no mention
has been made in the Address of
the failure to remove the justiii-
atle spprehensions of the nun-
Hindj speaking people throagh a
suitable legislation and amend-
ment of the Constitution.” (280).

That at ths end of the motion, the

following be added, namely:—

“but regret that the Address
fails to take note of the demand
and the need to discard the con-
centration of powers at the Cen-
tre in favour of the States to rec-
tify the federal imba'ance.” (261)

That at the end of the motion, the

following be added, namely —

“but regret that the address
makes no mention of the laud-
able experiment of the Gov:n-
ment of Madras in providing
rice at measure per rupee and of
the deliberate attempt to scuffle
down the scheme by the Centre
by not providing reasonable fin-
ancial assistance.” (262).

That at the end of the motion the

following be added, namely:—

“but regret that no mention has
been made in the Address of the
partisan attitude of the Central
Government towards the non-
Cengress Governments in Stutes.”
(263).

That at the end of the motion, the

following be added, namely:—

“put regret that no mention has
been made in the Address of the
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fact that prohibition is being scrap-
ped by Congress Government in
States and the need to appreciate
the zealous and positive stand in
enforcing prohibition in Madras
State.” (264),

That at the end of the motion, the
fullowing be added, namely:—

“but regret that no mention has
been made in the Address of the
need for setting up a steel plant at
Salem.” (265).

That at the end of the motion, the
following be added, namely:—

“but regrt that the address fails
to mention the need- to prevent
automation in LIC, Railways and
Oil companies in the face of op-
position by employees.” (286).

That at the end of the motion, the
following be added, namely:—

“but regret that no .mention
has been made in the Address of
the deplorable condition of the
handloom industry and “of steps
for effective relief to weavers.”
(267)

That at the end of the motion, the
following be added, namely:—

“but regret that the address has
failed to take note of the misera-
ble plight of textile industries in
genera] and spinning mills in
the State of Madras in particular
affecting thousands of workars.”
(268).

SHRI TENNETI VISWANATHAM
(Visakhapatnam);: I beg tc move:
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Official Languages Amendment
Act during the last session of the
Parliament or t} indicate the steps
which the Government propose tc
set right the injustice done to non-
Hindi States by the Resolufjon
referred to above” (273).

SHRI BADRUDDUJA (Murshida-
bad): I beg to move:

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
fails to mention about hundrads
of communal riots in the country
resulting in colossal loss of inno-
cent Muslimg lives and properties
and about the utter failure of the
administration to prevent and
check such communal disturbances
that have naturally created a deep
sense of insecurity in the Mus!im
minority in the State. (274).

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
fails to mention about the arbit-
rary and unconstitutiona] action of
Governors in toppling down non-
Congress Governments in 7arious
States.” (275).

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
fails to mention agout the failure
of the Central Government to
solve the Official lenguage prob-
lem resulting in serious develop-
ments in various parts of the coun-
try.”  (278).

That at the end of the motion, the MR. CHAIRMAN: The following

following be added, namely:— amendments may please also be mov-
ed:
“but regret that among other
omissions in the Address the S. No. 12t0 21
most glaring omission is the one 80 to. B4
to make a reference to the deplor- 131 to 134
uble situation that has erisen as 158 to 160
a consequence of adopting an ill- 235 to 243
considered resolution ‘along with 260 to 272

3092 (Ai)LSD—5.
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SHRIMATI SUSEELA GOPALAN
(Ambalapuzha): I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure
to ban automation in LIC, Oil
Companies and various public
and private sector undertakings.”
(12)

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure
to fix a national minimum wage
based on the rules laid down by
the 15th session of the Indian
labour Conference.” (13).

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure
to include Cochin Shipyard in the
Fourth Five Year Plan.” (14).

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure
to continue rice subsidy to Kerala
State.”. (15).

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure
to allot sufficient funds for the
development of Kerala.” (16).

SHRI GANESH GHOSH (Calcutta
South): 1 beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure
to condempn the U.S. aggression in
Vietnam.” (17).

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure
to prevent the South African re-
presentatives from participating
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in the UNCTAD—II Conference”

(18).

That at the end of the motion, the
following be added, namely:—

“but regret to note the vindica-
tive attitude of the Government
towards West Bengal.” (19).

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure
to distribute waste land to the
agriculture workers and poor pea-
sants.” (20).

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure
to end country’s dependence on
foreign food.” (21).

SHRI KANWAR LAL GUPTA
(Delhj Sadar): I beg to move:

That at the end of the motion, the
following be added, namely: —

“but regret that there is no
mention in the Address of the
need for abolition of food zones in
country.” (80).

That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of any
positive steps to check dis-integ-
rating forces such as anti-national
activities of Sheikh Abduilah,
lawlessness riots and goondaism
on account of regional and lingu-
istic feelings.” (81).

That at the end of the motion, the
following be added, namely:—

“but regret that there ig no
mention in the Address of the
any positive steps to take hack
lost territories of India from
Pakistan and China’ (82).
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That at the end of the motion, the
following be added, namely:—

“but regret that there iz mno
mention in the Address of any
positive gteps to check price rise
and to provide minimum basic
amenities to people.” (83).

That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Addrress of any
steps to bring forward legislation
for uniform civil law.” (84).

SHRI BAL RAJ MADHOK (South
Delhi): I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of the
activities of anti-national elements
and disrespect shown to the na-
tional flag in Assam, and cases
of arson in Gauhati on the 26th
January.” (131).

That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of the
serious situation in East Asia and
its repercussions on India as
also the concrete steps to be taken
to face them.” (132)

That at the end of the motion, the
following be added, namely:—

“but regret that there iz no
mention in the Address of
making the entire country one
single food zone after abolishing
the various food zones,” (133).

That at the end of the motion, the
tollowing be added, namely:—

“but regret that there is no
mention in the Address of the
situation arising out of aggres-
sive posture of Pakistan and China
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towards the gecurity of India and

the steps to be taken to meet the

same.” (134),

SHRI BEN] SHANKER SHARMA
(Banka): I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address that the
Government failed to take any
action in Assam even after ihe
clear admission of the Home
Minister that the State Gowvern-
ment totally failed in maintaining
law and order in Gauhati on and
after the 26th January, 1968.” (158)

That at the end of the motion, the
following be added, namely:—

*“but regret that there i mno
mention in the Address of the
break-down of the State admin-
istration in Assam after the 26th
January, 1968.” (159).

That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of the
failure to ease the food situatiom
even after a bumper crop this year
on account of wrong policies of
the Gavernment.” (160).

SHRI SHRI CHAND GOYAL
{Chandigarh): I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that there is mno
mention in the Address of the
failure to grant the arrears of
dearness allowance at the Central
rates to the employees of Haryana
Government, which has been
granted to their counterparts serv-
ing in the State of Punjab.” (235).
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That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of the
failure to grant dearness allow-
ance at the Central rate to the
employees serving the Union ter-
ritory of Chandigarh who have
been allocated to the State of
Haryana.” (236).

"That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of the
failure to solve the problem of
unemployeq Engineers in the
country.”  (237).

~That at the end of the motion, the
tonuwins be added, namely:—

“but regret that there iz no
mention in the Address of the
failure to solve the problems of
lecturers and .teachers serving in
the privately managed colleges
and schools regarding their emo-
luments and conditions of service.”
" (238).

.'nnt at the end of the motion, the
following he added, namaely:—

“but regret that there is no
mention in the Address of the
failure to pay emoluments to col-
lege tacherg and school teachers in
aecordance with the recommenda-
tions of the Kotharj Commisaion.”
(239).

That at the end of the motion, the
following be added, namely:—

. “but regret that there is no
‘mention in the Address of the
fajlure to provide for mny. repre-
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sentative elected body for the
administration of Chandigarh.™
(240).

That at the end of the motion, the

following be added, namely:—

“but regret that there iz mo
mention in the Address of the
failure to decide the criteria for
the appointments of Governors in
future in view of the formation ot
non-Congress Governments in a
number of States.”  (241).

‘That at the end of the motion, the

following be added, namely:—

“but regret that there iz no
mention in the Address of the
failure to make proper arrange-
ment for the safety of late Shri
Din Dayal Upadhaya when he
was travelling from Lucknow to
Patna on the 10th February, 1968
by Sealdah Express.” (242).

~That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of the
failure to appoint by the Central
Government of high powered Com-
mission of Enquiry to probe inw
the causes of the tragic death of
Shri Din Dayal TUpadhyaya in
mysterioug circumstapces on the
night between the 10th and 11th
February, 1988." (243).

SHR! Y. S. KUSHWAH .(Bhind): 1

beg to move:

That at the end of the motion, the

following be added, namely:—

“but regret that no mention has
been made in the ‘Address of the
need to encourage the Ayurvedic
system of medicine.” (269).
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That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of the
need for steps to establish diplo-
matic relations with Israel and
Formosag and to re-instal Dalai
Lama Government in Tibet” (270)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
fails to condemn the continuance
of cow slaughter in India.” (271).

That at the end of the motion, the
following be added, namely:—

“but regret that there is mo
mention in the Address of the
need to scrap the policy of na-
tionalisation of industries.” (272).

MR. CHAIRMAN: The amendments
are also before the House.

oft wzx fagtdt atadadt  (Ferrn-
R®) : awmfa AgRa, /5 & A
qedl & wta¥ Tgafy o ¥ wie-
WIST OF HEgAQT wAqT AT ¥ )
dtaife sqa & 713 ugefy gag
) Fedifag v § 1 Wy utaww
¢ f5 wa ugafs ot g9 3 am
ufwamy §, &t 99 s w7 Afwr
N, IW gIET ¥ wgE F1 AT A
Ay | v smfer 5T oAff & T
TE E 1 g T S A
afer orpda & ceg qoqOd qrovW
TR A ITE AT FHF Y

qF qg w1 FC &% g0 ¥ 9w
Ugafq agfeg dRT "Rl & awer
N FT 7@ F, a7 gfAwmw & gaR
%5 7@t afgdgy w7 v i fiw

arETHi g ) $T IFE a8 w0
AT IA ATAATHT FT H I F@ATE |
forg ¥ ¥ dewddr T GoEew
Y 7€ § 9T I A g weawa AT
FEHI T o G §, T o S
¥ afugl & fau fa=r a1 faww gt
wifgg 1 swa g aa & gn Wi
g g 1 &fFw w1 o waew
¢ o gt g, gara <9 I wwT
&2 g1, 99 AeNfg ot g9y & IAi
weat wr e T w7 ¥ fag wiF ¢

gurdr wrgrd wmaw 5% g€ wOET
¥ & 1 oefr St woerT A we
woE FE & 1 wgefa ¥ ufe-
WYY & A1 §ag F LAT gL ¥ 67
2 & 1 3w { ;oI ¥ e
Fuat A W gwdt § W W
o fer & B @Y & dfew
w Tezafa gag w1 Wy 5 @
1, Ot TF g1 %) weardy Y Tt
=gy | wo¥ wEaN A Gy & g3
T ¥ OF T0%T 4g W & wwar d
fr g Sw fevmes o 9 ¥ 917
w7 & | q@ dars & ' fo qve %o
F WA aE A T aO% 7 g
L1 U]

SHRI N, C. CHATEERJEE (Burd-
wan): Abstention,

oft wew gt aradet - e
At & www awal g, ¥few ate w9
¥ aww ¥ AfY wiaT

g W Ied § fv gwgaee
Ry FX, 97 ag 36 v w wrw@ W@
wig g a9 o § 0 W
W ¥ E ¥ uEnA Wi
qaw gy s § 1 TR win-
FI%H & oy = gu oY g 39 aufanl
T qT FAT R, OO Fo) § 9y
strEw @AT gt 1 A 6t w1 gw
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(M)

[ wew fagrdr avayfi]
wy{ares =1 faar A9 & 767 & A
99T F €T H g% AW F1 79
Ratzrat § ag aray ?

aarafy o, gaTt usg ¥ IAF
wegsrw Wt AN | wfezal Y
qUEATT ¥ I® gW AT g E
watfezai & atz gniT 3o gw 78 &
AT FF TR 1 TW AT T owAT
¥fgafrrrzgd) e daoma Al
T F fog & AT 1T T EN
&1 2w F Ugsrw FowaA A
w717 i, a7 ga1 fqg a¥ Soar w7y
AT 1 26 FAIL F1 AT A FA
qw # o &7 AERAT WA @ W,
qoAl qf5 9 WA N5 TG ¥,
FdatT # FHELA F AT, 7R
wfesr & faqbe &1 9t wfgwre g
aTT AT ¢, 99 F Ay gw qaig T
@R, MFE F Ug-sq B A faerd
oY, Iuar 3 ¥ da¥ F e g
e gfag @et q@dr & 1 o e
g 24, ox dahe F WA A
R T, Og-saw # woAty fafw
W F17 & TAF U941 qigl g @y
® 1

FIT | A A UG-5aF FTHIA
F, 99 MY 1 famar qqmr s
T | g UG-£aF FT AT I
A FT AFF | g A g4, A
SEEECUECIEE: O LI I i S
IARFIGA IAIT T FAIL | &
T gl W wedi ¥ WOy dwvew
1 g w5 g 1 WA 39
Awata, F3 T« TAAZ G Y,
AW ¥ 71 #T A F qfq ag Anw
O F AT R § v fav g
wa & 4% gy ¥ fag W dar
@ Y

(M.)
1535 hrs,
[Mr. DEPUTY-SPEAKER in the Chair]
QF qfIqArEET A0Sy F
amfE & A% g & Oy d@fyam
faqin ferr & 1 3@ Afmra g9
¥ aey T wafirfEn g 1 g
dfram gat uwifas wfas, amn-
fas aty T &1 ag "fiare
g afa 17 A0 & AT gaty sesdi o7
WY freTr wear @ d@igTwT §F
ATy g7 37 giram #Y frer 21 o
§Y 1 ATqeEFar 9wy 9T dfrae §
gargr {1 awal AT Ifgg,
afpr dfqam ¥ shomw & gdaa
F F sqaeqr 7fF & | glqaaT ®
e AT, gfqwiw 1 qg 7w a==n 44
T w1 &, 937 gRT 1307 977 9l
sraafiafear g | sadaFgw
maTFf g frga oy aw & oF
AFFTeas rTen s w1 @
g '
T AWM OF g M R
1947 ¥ gu & fdt a7 wrg 7 fwiw
HFm i wmIwaEa T §F
oET § A% weAm T ARNw W
femg) sefaRFqET gR A oW
@A wg & ow @
AR I F A § ag Al -
A F NG 9 1 ofemw & e
o e 9w T U & aft-
FEAT W AG FT wF 4 | A
o AT gEI U FT ST §

& @ § frae #37 = gRw A
AT ¥ TAT FET § | o9 TgET §
AW ¥ 9 Wil & faeg I
QI TF A A guam w1 Wamr
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(M)

(M)

qor fft &, s et o gww fea
FR & 7T HTH 91T 5T 99 AW,
g TR w9 g, 99 aws § fraden
* afafafdt & s gm = fqw
¥ 9 wif W9 §1 wET O €,
oW WINT ¥ NV 9 WA & -
arfer ST A ITRGT FT JTHAT FAT
AT A dfam A gm A w v N
N g AmfEar & fager w1
o T § 9 fagig @ae & %
¢ o WA ¥ag @og @A @
wr &1 fagee wiwmar fag st
E TR CFTERE F 1w
AR WY gWTO OF W FEA &
aMPBAEFNT aFE AT Ec I g
& fawen & g0 avg w9l ¥ 9EEw
WATEFT W 3ga F a1y fieg wom-
Trd & § ) ofifafa @ gwed
w1 sgrt § 9w ofifeafadi & fao-
T FIAT ZO |

Iy AERA Twefa St A
UUA AT ® W A OF W9 &t
t fm o sowm At afcs wgamd
s T A fRar 0 et oY
] wgr fr wgegt U wwEm A
T ANANT ¥ I @ W
afgd | @ ¥ ey =1 &l 7 &
uwar | AT e wgar §F w6y g
¢ TaT w oY g o AfE w A A
foredrd g & FC A 0

g &% § fF qoaaw & wfmame
& Fiw  gaoa fFar | T agEe
¥ g gu Ot @ & weel WY
woT WX W fear | 9w eww @
TwER I foaw sl § ar 9wy
¥ W7 ¥ FT g AqT O 4 W
fegrr o e 7t faar a1 @ qw
9 & g wre ww w g T@
forar o awar 1 @ T O wiEE X

frar adf faOndt o= W §8@ ? WX
FUG A TF T SO AT A
AT g g ? &
9 AW ¥ & 7Y § Fog e ¥ agw
T8 gmme 1 ST @@ 3w 9T
T gW faw & A 37 ow 94-
g g fee 1 wEe @
O a1 79 2w Y Fwegre gw @
g e M aT T iw A
aAETHl B g FA T A AL
et | R fagwfrs gteamtas
TE T AW g gu N uw
FAETHI F O g 79 w3
AHEITHl F gH F 92N | GEA
Faw ¥ faOdt  z=r Y far ag ¥
o fadet oo sE w fer )
FE @ fee @ W A T AW
FO | TF-a%9 & gqfaq Fiwaa
@ I IO FT G E

o A F aR A AFdAE
wif gl a7 wTfaTR ST W E
FAAT A AT I H FIRG T A G-
fawre T foFar 41 S@ & are S
1 gF At g F A3 W W= 7
wTEH @A FT HET 4T | gATS FRE
foer ag  wret g @ w  F W @
g ar gt A aw ¥ 43 §
e o g R RE W
g § 45 TN fewatg  wror
FCQ g A T feel § ds w1
FIAET gTE FIGEE § H/IK e
F N wifew ¥ ffw a@ ¥
T FRE T T FAG F AT
HY I AT ¥ faame s T

¥ frde & fF ogufa St &
wgor § Y g Wil 9T a9 9 fAn
FTAT A1fgw | §9 awag aE § o
IR ¥ FI I F FE F
gerigEu el Sroagi g W=
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(M)

[fr wrzar F.qrdy aroad)
I F g T frew wwar 1 g
g & 5 9y T 11T I9E Te
AT qergm @, v ¥ A
%1 gaers Jwan 1 fawme & g8
g1 5 mwamHi Y A gw A
T awa feey dw o ge @@ A
A9 % g0 99 qAA™Hi & gwH H
qgEE g g 9 freTogr ot e
fawraro A @ wew e
G A 1 A e wfrom &
yega ¥ wowe g 1% sywfrear ¥ ag
A SFE FET WEAT § | W d
Rt g Y S o §f
et wrwor T AT AT 20 AF T
T Aifodt & w1 e e
ATHAY F ANA g UF AT 9T AT-
QU F § A ! e ¥ W
AT AN T AT A B0 7w
grmiafmyaeraw & WK @9 d
27 3w & | =R Wl R S s
& FT W fared o, goers amw
FTTY "I gt JEM AT FHi
q I FAFATY TF AT gAT 4G
W WAL AT ATTEY, T9 FY AT
oY AT Afgw, W A s
oqT @A AR 1 gy wEwmEar
2 5 oo oo & 9 IFAw a%
fam sy | ey Inm 3y faema
FWRY, @ 9T ¥ fowa # a@
fard 2 & o= w@T sfeArE ®
q% ot & at 99 sfemd § ¥ freee
# fog fadnfy s w7 @1y A FT @A
vft 31 w7 oW @gdH frEgw
gagH WA ¥ g AW o ¥
oyt Agl fFar AT aar g7 7

A Mo W g (71):
ooy § ot T feT Wk

At wen fagrd wadd . g

o agt A€ ¥, o« § Fg w7 W qg

(M.)

% qe1 gt &, ug wfawew qor gar
¥ 1 A ag a3 ¥ gafag Aw
T RIS A 1 2T F awdC
ferelY @k o & e Y i AT !
ot 97 § @ & fr o fger ¢ 33
T Wy wraaear §1 04T gw {3 fE
It FARTAATH! F AR ) W M Y
TRAT F TEAA FT | AfwT gy oww
a3 g arfe & |

@ & g f@  m@w
gaw 74T ¥ oweAw & gAet ¥
T W uF Egew ¥ fear g W
T WAL WH qATE H WA F oy
afrardy 7ify & grar afada s aw
FFAeT g7 AT 1 WfEw wam o wAv
¥ ogg #Y famr adf F1 1 FA
ur Feaer 2 fear fad mmame ST OF
T oo T FAT ARAT 2 1 W@
AT AT § R FTH w9 g9 F
TG E | W AT FE HETF
v T 7AW gAt X faare fer It
2 gt 33 fam wa § s qame
@he § | & w7 TN, g IF AR
1 w5z ¥ @ faww ) & Ay
ey #1 qd% T FHATE, AU
2w & oqow fpdi w1 gfe W oW
FT ST ¥ AT AT A F0 AT@T
aff s oawar 1w @ et
weeTe & dar w §, Afew 9w sfeard
& faepw ¥ HAT &N 9EUE g ARy
&, a1 g WA wEre A ¥ T A
3

WINT FT N WY WM 9ER ¥
farare-fafrmy #¢ § o fear S &y
ag ik AT RV TF AW
Az ifed FRaNEIaT
A Y WIE H aId TEw o ww
#t o€ frrae ¥ R 2 fnewm
UL SR
g W wrofm W v wfaken
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(M)

FEdT §, AT OF OF T 0T 43 T
fp sis w@dt wfed, @@ g% @
T, s & FweT 31 watg €
g A & | S wAs F T $740
w1gd §, ¥ wrad § 3T o A
a7 gt § fo ga sher & St
wiaaw g ! sy g f5d w1
{ Aruw T &, S ¥ Ao § ) wa|r
ST WU H T H I OF T
27 Sfew s sman & T Rl
T %A QF WNT 99 %% ¥
Y ¥a1 F Ggw #HA &, 99 {5 Wiy
wifedt &Y & Wi @ qEE o
AT &HT AT A AT A
fgdr areii ¥ fod oF wey WK Wi
1 7 gfad fegr o1 awar § Wi
™ IF T oaEEw W & faw dure

g1

o Mferaa (FAEYT) © wAW
faFam o |

ot wew fagrd addt 0 9
e et ® 1w § I wE I

ArgmaT fg=t 2, a1 0% wrohw W
i @

ot Wtwg e (arEAia) o e
T wyww ity wgr ond ?

ot wrze fagrdt wrwddr
T wRAY |

= w0

IqTeAE HEYET, 4% v fwar o
WYfF dux ¥ e @ A wnT
ANy oz Ngw w1, w e wfirgos
# 99 ¥ oferds oo fear ww wwe

(M)

F1 A T A & 1 WOEr S
grm, AT andr weEE) ® ' g,
THT WET § Wiy @Rl wedaE A1
fadas T Afm S A g A
g1 a1 f5 ¥07 " w7 a1 |
aq & fad  wdet a1 G, WA ¥
firelt o Wi ®1 7 s A€ g
wifgd | 0T #T ATEAR AW g
o= A AF0 & fag g foar aan
g AT F a1, AT AT T
¥ W , fedY ar wdst § & uw wior
#rg s famdr argumar fEy @
7 % fod oF W wTEa wET ST
sfad &7 fem s qfer oy
#9lE I gRA  Ag  "mAr.m )
% & wwwar g 5w w1 gwen
T T wmarT o ferar ar awn g e
7 fedt oo ferdY ot sty W fret
qT WWet WY W1 @ W
wre e F7 fagr s ar fow
o whae g e & e
wfeard agt it wrfed, Wl sl W
e« frerem & fod gt e s dsr g
vt worgnft, e & wrerr-wET
FOU gom WX wae wegafy S
¥ ufwwrew ¥ arg gvwe 1o e
| AW FH G Y, AT A
T T IW T AT B30 |

TSy AgRT, UREfa St ¥
gfawmew & &w & wifes  fexfr a0
N aafg | ag w5 v g fs Bw o
wifes &% ¥ war guwr d, S Rk
fod &Y a7 AR gaT 9T W
Tqr qifes &7 g9 fardere &
& 37 w1 1@ Fr0 siwiar & Agm
g 1 AT F gE § @ A
wqr ogar 7 W AR afeem &
17-18 AT Faag A g0 @ Io<
wig @ fir gard st sy arwwn
w, tw x Wfew wv §, gomh
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(M.)
[sY wewr fagrdy avaga)

gfe & fae 7 it wmawea )
T wies  wfa # e a9 §
g1 9@ ga WOd Wmw WA qEr
FO WX IO WEY T X, T
s IR 7 & S0 ¥ faed aw
HHEAT T T R HA-HTCAHT H
R WS, aa g 3 ¥ wifgw qiw
# atedfim femr & afvada & awan
trafF @ & e § yrfve
o § 9T &Y 99ET 97 | oA 9w
g Edt Wew qw i dogw
&7 qeAfoTs g AT 9% @ g |
7 va-adia FET F AR g W
afig A9 W@ 1§ w_w
fFar 99 amer a9 & uw-aim
AT 1 A F SRl 9
IET TOIATHl 9%, WO ATEAY AT
I F wWEEEATH F AT
FE gen AT wfas  amaEy ¥
AT A A AFT qATgardt gfeewior
HYATAT A |

e o AT e s faew
fagot®, at2w® oF woms y=fow
qr f& wr@ § @ w99 TFIH
F7 @ 0% o 991, gEO T
qar 1 dradr o a9
7z fawes gar  fawg & feafa &
g 1 & F wred T ¥ agwa ad
§-% 1 98 ag % & f§ g drwm Bt
g 3 3 wfgd | A A Ew g
agt ¥ wsd...

=t afto WTo gyt : ag a1 &Y
g " I 0

st v fagrdt T & gf
&, I & FTO7 § JIoAT  qNT qATE
g foaftmmaami g ww ¥
AR TG a0 ¥ I B FGHAT

(M)

foar am g1 & 1w #1 wifaw w9
AR A § 1 AfeT ge wifaw wwe
T A GHT TG g1 wwar A1 vy
FI ST TWWH | AW wTsarEr
AT ITAT TATH G5 TG T THA 1

Iqreas gy, & frgeT & w@r
ar f& wfas few w7 e
gt &1 awa, frarm # Sfef,
TEIFES § oftads s@ 1 www
A Iz AR g @ ¥ uriw,
faeia wyeqar et Afedi & frat
W OF ATEAWEFATE 1 T FroET
AN THH g Ag g1 awan at
A A =S SAW ¥ fRad WY
T §F & 18 gw 5w fafaa wifgs
drzq ¥ frwr @8 T & wew
7§t femrf 33 1 wF W7 wifaw w9
T AT Imwag WE I F
59 w1 ik § Afew 78+ Tw
¢ g & fr g o wifaw
Ffaai ax fer & famme w%

oF 99 HIT § % T g §<
1 T & S faleit g aga
o T | I A et ¥ fadet
¥ geiy # af 93 @ ¢ 1 7g g
wmeiTaT 7 sqEeT % frg e & )
s i ¥ g et v o fiz
g s d@ ¥ ogward ard
¥ At wfm @ ¥ W WA
o wfewr FAE a @ ow=
¥ & we frd § = g wdwr
& e 7@ § | Gar e § e
W@ qR w1 KA WK s E A §
i e g 1 aQa &
g0 F @ B g s i faer ®
& 1 s g A ey & W gy
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#r Tfy Fr afcremT F 41 a1 I
IO $T G & A4 v AvhE o

afey q@fa o & fada & g
& sroor ot afdfegfy dar @ @ & 999
gfx g F3g AT qrauTT AT Tfgw
faz7 & fag g AT av9T TE Y |
IAF AN FT gH ARANT W AGT &0
TR afa g9 qfirar F WY o A
TR @FAT W Y@ gHewa T
& g % gaq ¥ wwEr dar e
@rarfas & | w7 S§r e afigr qF
gfrar & R qr A 7 SRR
“wifas s gfrar” w1 gAT faar av i
# et &frw et ¥ mfnw 9 &7
A TG FT W@ | AT FaT A WOMT
7@t & fr afaw g3 gfaar & 3w wfas
7 ¥ frwe agdl wt sPFaT *Y STOW
X ? wifaq e gfar & s gae
FT W4T gAT ! ALHR A IW@ AT Y
writ 41 Agr wgr ! gd afar o
gfirar #t w0 fwe ¥ 3@t om=-
EAT § | 3% o £ 30T & A9 g
g wicElas avag § St & agar
fo wrm o, e fa e @ @
o g et Wi wfem &1 g9 &7 &
qaEra 7 wgd, WK g9 &a & W AW
W TR § T ¥ e A T
AT Fg F X qT FT@TF | G499 |

MOfI'ION FOR ADJOURNMENT—
DiISTURBANCES IN AssAmM—contd.

sty fomdt (A7) @ SumsAwW
wgrea, # weary s wre g oww
T W wrdardy eqfre & oot
g THE WY W e FRW ag &

MAGHA 25, 1889 (SAKA)

Assam (AM.) 698

s qEtas fegem # o oaw § &
el # ot geA¢ 92 § 9EY A FEw
& wEwir At #1 I /X I
smaETe gax § = § afer fegmm
# qTAT AT FAFT HEOOET I qTT
6 wmaT § WX §9 g% § W A
Fa § 7 F99 A FAT F {@qT
AR @ q9T wawd @ § afes
FT qTRI Wl TEH FEOIAAT WEAGT
e

IS WERA, TF WG § IA
wEwar & s qarae fegem
Afadl & e wrwr Tar g AGGH
& @ ¢ 5 w7y Afy 7 a1 g8
& a9t & s ag QU g fggem
¥ W Y S | gafey w gw ww
Hifrt & wfv fadia g9e 6 9% IR
¥ WY a9 T § 99 T FT @0
Ty & | @R fegem ® oo
RN g WM RE I &
") A ¥ gy Gy afafafiat & @ &
fis foad go g & mwf 0 @)
e qifFea # WY T a9 @Y 8
o) @9 @ wdE, faRer oed
T 917 & qemEl & R wifes, 0
g faRer wimar @ fegam
# azewdr 21 F F Rfww w3 @
& 1 o wiw o, ey frogg §
oEW Y AT @ AR ¥ A gEea
&, W wE TR 9T A=) At aw fadu
gEIET Bt OFT AT gFHaT 47 AT
YT 7 ara< v QAT @ Py faded
ATHGT FT AT TIHEAT GIT FLA FT AT
AEPE FW &1 AFT T oA W
Mgy ¥ i gzd g 9w A § &
Tgq aede ¥ a0 amr Swgar g )
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o = forrd]

g Ty WY o aefi] oy g€ & e
fraret afy og=r & SmagTe W 9EE qar
Tw e | FfeT 3o Gf wd ae
aré § 9% 39 & fpare A dard ow
oF ¥ g G O WK ¥ g %
ST forwmr Y sy i # & gaw
@t W T4 qv f6T §t w7 a5gr e
¥ wyr fir g Y A gy 7 & o
FAAT E AGI 9T ! ST F Weg AY IR
9 ¥ & ag & 9 ame @ e
i.

“But about this particular in-
cident naturally the Goverrsuant
of India had no occasion to re-
ceive any information”

=t ofg T 3 e qaT . .,

e W (s T w
wore ) 3R aER A W T ?

stoqfrm : T @as T &
sy s afad

oY QEEATIT WY ¢ gIeE A
L g

~t A fawd : graw W AT
gRE O @ wam g e T ¥
a1y & et e war = F gt faww &
¥ "IAT FTIE A B ¥ faeq &
wferer & o, WY s et Y 7 A

FEBRUARY 14, 1868

Asgam (AM.) Jou

g weam wF Aff Tak frg o W
fan? oo T3 93T FI 57 fF e
wfagwrdt o 7 f5 Faw Tsiwae
AT W WY g2 weAl q g 9
gufay grgi ara gaam far qra
T g & f% waat Y Truwdt &
foramz w1 AT FL W AR F WUw
IIET FIA &1 qavLd B A0 Wl 94T /e
A+ g1 AaRT g7 fgT ot @ fra
Ut ¥ fae wrad 1€ sforer adi a1
7 AT AT9F FIT AT HTIHT AFL &
FITATNTE |

STET O AW R gAGS 1 aam™
wsd AT Ot Ay gadsr F Favr
TTEA T A g Ay @ @ I
A wOH ¥ AL H W T 1wy
arz g fis o srrd TS A grian
T AT ATAT A7 A1 OF T D 7HY
F gt oy wod fokd 1 gz Mo
o 1 g wred we °r fF wg faefes
Ty g, a1 7 w fr faarfes oo
grm, fev e fis aend 3= mfaa §rm
g ¥ vy B wa-fenfas a@m arc
o /T AR AT W qATa
X | T ary ar Afaat aaw FOATR
w1 TaT aEERer qgf dav firar g
adror ag gar 5 &« agw A
N g g T W aw AwT eEh
gifsn & arX ¥ &y hyen feqr | www
Fart § of g fairdy q@aew &
3} wr RE) 9T AW AWT X g
Arg g9 9T, AT HAGL g7 a1
Y 9 WIaE ARTHI % We T Oy
29T &7 HY GAAT TEA 2T F ATHT
fFar ag TAR 7 F 9gAT | e
F7g 9T T @ ham Wi gafen

-~
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TR § qE T A4 8 ATRA €Y IAAT
W 2T m A e feqfr saw @
it & f a8 STE W aguEAr w0
Fererfarerr are 2 7T 814

gl AMYAT AT A LT W@ A
e fFar & wom gw AW A
73T WIAAT A1 FIHT AT A T
FTRY I A gfs wqz
s AT A e foar fre® ad fe s
& qeq o7 wedry adem dar w4 ¥
Fadm z&i ¥ Jamei &1 OF A9
TAAT WG, A A€ W AT Y 4
€Y WEEATT HTAT U1 | TIHT FTOT 48
a1 fF 799 et fad 2@ - ¢ qwaey
TFA 50 STHT 70 997 W ¥ FA
w1 EFiA A 7O AT

fae 13 wAaEr & gaqeq ®) AHT
CAATEATATEY TR AR AW g
&R vz wY arq § | I AW 7 ¥ Bear
® W1 ff g8T T 471 WA g
seata & a7 R 9w d 7 gAsT g
Tex & fagra & AINTT 9T #T ITAAT
dic ag &% U™ Y gEfaT
fegrma & far 33m . wg
CE N i S LGN 1§
T Y OF FAEr AN AR ag @
HEH F FL qZ 19T [ATHAT | AT
g w4 W1 g ) & 5 a8 FAw A
a1 XAH FIE ATEATEA q1 THA AGT 4T
afFT €7 am &1 " & fag ggrE
i &9 9@ WY W WY SAw fe
AT W, FTF q4T%4) Y WG A €9
®1 W, Iavsqw wEew, ©ET w
g3 fF ga¥ frfes =9 & g8 o
f&e #71 wrearay 3§ fear ar Wi

MAGHA 28, 1880 (SAKA)

Asmom (AM.) 702

Fg1 a1 i www T BT QTS T
g dw Tww & fagw & e a7
g IR gt aF var g fe waa F e
wAT STfegT aea A Y g7 AT
T frar ar afa g & fai o
Fq oo A fF daer gR F ogwd
fawg wrad ssafom €1 @ § 4 dar
f arfagr arga #1 giom o wr
FeZIY ag wHAT A1 T wHAY &7 7O
gl w7 faar wre foT €7 49T =
fada st W1 sroow feam 1 § wgm
g s wey sz aw anforgy arew
F Wik wiemar wEq I
T 74T AT F F0 ATA FT
TR 3w AT ) g faar afra
ot fF oo ogrdr T & o F 4@r
e v9 & 79 W ¥ 9y awmE
q1, IARI W & g gweT ww F7Y
¥ fag os TF geA &1 IAET fogia
arw fgrgeam & faars fadg frar

TAT AT | TAW 9T B GRS
T g1 zafaw we ¥ TR S wEe
oPr § o wgt % = fasi § 9 awe
# § 39 WY A o I a1 w1
w71 a1 5 oo o W 7w w0 e
WTE S BT AT T IV | T
agr ot &Y st A o W7 § Iwr
W Swamr 1 f§ 9o d g e
wY it | IR A e & o g
qgrEl ®F § SR W IEAnaT W
v ¥ wafeal #Y wnr s o
¥ ¥ g T ¥ ol 5 grtsar 3
qEfoT WY AR AT | WOAT
T F T vy ¥ ol anfogr wmw
IR eTR R €

O 9 A FT Ao g e
el ¥ 9w Tg WY FO G W W
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[ 7y fowd]

¥ A geAd we W qf @Y fegr
arge fmar # Qg ogu ¥ o qF
i firet § f5 Y 24 ATl #1771
AT g Tt A 3 fomer srfegr
ATEE LA AR & < T T A
B Tt -39 | fF agm S
Fg ¥ o oo g e § g aar wAe"
" IRy Tifeer wgw @ fraam &
' gEAT FT GHA a0 & fAw Mg A
Ia%H 13 F AT e g aw §

16.05 hrs.

[Mr. SPEARER in the Chair]

wiag & F@R ¥ A w6 §
f siiw ot & Fan wfomy agw #
CEAHT 3 FT F§ | IO FA1eAGT ARGA
TR g A & a1 B uw & diar-
faw ot g SImar § ST g AT
a9 IAH 99 G aOF § gerr
g |

wgd ¥ S g8 W T § SEE
fordardt fom T 30w T A
I ag Arfergr arga 1 WY § R Iy
ger waw ¥ qd feafa s 3 fog o
WA F GHET &7 g faee & fag
oS g T § 1 9 NEgEr § guEw
g I W iR wahel §
g gq § ) At Wy ;Y I OF
THTET FT THE 47 IIRT TAT 4T |
WigH §F A& @I qT IR 6T
srerar | fafaat qur erearfEt
F AF S IR A oers T
9F QT AT AT T AT oy
74 7 | ¥ uEdy A FEd ¢ R g
oger AT Fmfeat & foe §F fex
gmiedl &1 F9rq F § fivaem w9
wim ? wag A aa g §)

-
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IET A% TN T Wi AT A
& w7 FE v § fr
|TET AqH FT I/ T@ 7 IAE0
da1 T ey § aifE ¥ ox @
T AT HE | ITH AT ATY FAL AAT
o wor 1 ¥ FW 9T I« sTEC
TEY | HY FTOT § qg JURAHTY
FTHT F AleaeT 3 § 1 AT NG W
mar & f5 SwawT g e F at §
IS | Tg ST AT G @ ) WER
¥ 1960 ¥ a7 3O ! wewwenrw Am-
foal o2 wwm=R gu | sEw T fR
oF AT A% wafwEi & faars sreard
T JUET G I F 1 A Y AT
WIMARIGATFAE @R |

foc w ag A ¥ fr gw dm
waE ¥ o FA F fag few qega
FT gEE fear mar § ) ag AR Ow
FeaT & | & go%T eg7r ATge Wi famr
wEl & v am S § R
faeres 70 fo & & 20 a<g & o
wigh a1 ;T F & At ? g
Q §F & ¥ o faene @1 @ ¥
T ¥ g7 § wE a< e Y AR
I ST TH qAT FA H OO qR
s e 5 oagr 1 Ude Tig
m § AR ke wiww ag g §
IAF FA wiEEr A ar o A oqer
a1 & FaT T A B § geT 1wy
A% IH WV FT FaTw Ag1 A @
T ot o ey glaarc faden &%
< faeft geady &7 9% § 9 ¥ fag
dare gt § 1 gy 7w § 6 wramw &
fran W FRfMET® I & aniy &
IAET T WEAEHL fmar iy gk
a7 arrAYT & it s e oy
Fqifes T arfET &1 g 39 gt
o fanfeat #Y o & fog farar o
g & | 5 3% gy frdei geowy frdad
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ghaare ik fa2er dar aw= g Qe
Y TF A AT g G G |

&% g Wt g AEgE § 5 g
¥ T | ST wET S0 § S W0
A9 I § SART FLET W O AT
Fron @ fored wraT w1 AT aga
TS I9G 1§ A qg wHEAT T
TR 7 T |

w g a § aga g fr v @
YET FT W FF 39 WA F wa
fren & faet ey & fgwms wmarw
Je1q wifegr amgT # S AT-Hw A}
o dWl F IFA A FAAfEEr aw
@ § % fgaw wmAw veg |
T aE ¥ AL ¥ ¥ g oy
A wFEEr g 9t qeede faQey
FFasy Wi Afaar § I faafaer
= 7 & fag W 5 s # i
FATIE FTTATY |

“That the House do0 now
adjourn.”

MR. SPEAKER: Shri Sitaram
K_asxi—not present. Shri Himat-
singka,

SHR1I HIMATSINGEA (Godda):
Mr. Speaker, Sir, I have hearg the
speech of the hon. Shri Madhu
Limaye. He has tried to condemn the
Central Government for the trouble.
So far as the Central Government is
concerned, I may state categorically
that ag soon as the Central Govern-
ment was informed of the troubles
that were brewing in Gauhatl, im-
mediate steps were taken to send the
Border Security Force and the Re-
gerve Police and they were stationed
in all the trouble-spots. It is a diffe-
rent thing that they were not utilised
properly by the local administration
or the local administration did not
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use them properly, But so far as the
Central Government is concerned,
immediate stepg were taken by them
from Delhi to post all available forces
that they had in different places, {o
Gauhati and other places in time to
be able tp prevent a portion of the
trouble that had started earlier, But
so far as the loca] administration is
concerned, I must say that it com-
pletely failed tp protect the citizens.
Enormous loss of property was caused
by hooligans even when curfew had
been promulgated, and curfew had
started; even during the curfew hours,
the trouble continued and property
after property was destroyed. Valu-
able property was looted and what-
ever was left was set on fire and
destroyed. The police stood as silent
spectators ang the report was that
they had in many places supported
the hooligans and allowed them to
loot property and put thein on fire.
So far as the local administration is
concerned, it completely failed, and
for that, I do not think that the Cen-
tral Government can be taken to
task

As has been stated, the property
of all the different non-Assamese ele-
ments was destroyed. No one was
spared. The property of the people
from Bihar, Uttar Pradesh, Punjab
Sind, Rajasthan and of every other
person who was regarded as a mom-
Assamese was destroyed. It was an
organised thing, and this trouble had
been going on for a number of months.
Notices were issued to individuals, to
associations and to shopkeepers snd
businessmen to clear away from
Assam if they wanted to save them-
selves, but the local administration
faileg completely to do anything.

Assam is a border State full of
trouble of different kinds and it is
absolutely necessary that the local ad-
ministration be strengthened, because
it i8 an area which can give a lot
of trouble] unless proper steps are
taken in proper time, it will be very
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difficult, and therefore, it is necessary
that efficient administration is ar-
ranged by posting a number of effi-
cient persons at the key posis, which
is absolutely necessary for the safety
of the border State. It may lead to
varioug troubles if not attended to
properly.

It is necessary to realise that the
reasons that are being put forward
by the local administration, that there
was some kind of grievances about
non-employtnent or want of employ-
ment for young men, aTe not con-
vincing. It does not seem to be justi-
fied; it is a lame excuse, because the
shopkeepers and businessmen who
have been carrying on the kind of
businesg that they have, are more o
less self-employed; there is not much
room for giving employment to
others. So far as certain pew indus-
tries are concerned, they have taken
proper stepg to employ a large num-
ber of local Assamese young men who
are capable of doing that business and
there cannot be any grievance, and
that cannot be an excuse to allow
this kind of destruction to be carried
on, and the property of loyal and
peaceful ecitizens being allowed to be
looted. Crores of rupees worth of
property had been looted and taken
away and gr destroyed, and the worst
part of it is that the local administra-
tion at least did not take efficient
steps to recover it or to bring the
offenders to book.  Otherwise, that
would have brought confidence in the
local people, Therefore, it iz neces-
sary that steps are taken to round up
the culprits and to create a sense of
security afhong the people who are
there. "

The people who have been affected
are living there over hundreds of
vears. They have been born there.
brought up there and their forefathers
were there. Therefore, to treat them
as non-Assamese also is absolutely
wrong. Even if they gr. non-Assamese
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they are citizens of India and every-
one of them has equal right to be
there as any other person has. There-
fore, it is necessary that the local
administration is geared up and takes
proper steps to see that such people
are not put into difficulties.

The insult to the National Flag has
been mentioned. It was an organised
thing. The people were not allowed
to join the flag-hoisting ceremony.
Only three persons including the
Minister could be present at the flag-
hoisting ceremony, and the students
and others who had gathered together
to prevent people from going to the
Parade Ground, formed themselves in-
to a procession and went_gbhout pul-
ling down the National Flags and
trampling them and putting them on
fire. It is an jnsult to the whole nation
and no step was taken by the police.
In fact, the flag at the police station
itself was pulled down and the flag at
the State Bank of India was also
pulled down and burnt. But still the
local authorities did hot take any
steps. Therefore, I feel that the local
administration was certainly negligent
in its duty and it completely failed to
take proper steps.

As has also been mentioned, diffe-
rent classes of people have been af-
fected. It was not an action taken
against any particular community, but
all the non-Assamese residents of the
place were affected.

I feel that the Government should
now make arrangements to see that
proper officers are posted so that the
local administration may become
strong and efficient, especially so far
as the intelligence side is concerned,
so that the Government might be
able to get timely information and
take proper steps in time.

DR. KARNI SINGH (Bikaner): Sir,

‘what has happened in Assam this time
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is in my opinign a symptom of a very
sinister disease that ig spreading in
this country. As an Independent, I
fee] that there is po sense in merely
apportioning blame either on the
opposition or on the Congress, Rather
the time has come for all of us to
sit together and find 5 solution as to
how we can control thig sinister re-
gionalism, linguism and fissiparous
tendencies that are trying to draw the
<country apart.

‘What happened in Assam is some-
thing that all of us Indians have to be
ashamed of. Citizens from all over
India including Rajasthan suffered as
a result of this. [t is against the very
principles of our Constitution which
lays down that every citizen has the
right to move freely throughout the
teritory of India, the right to reside
and settle in any part of the territory
of India, the right to acquire,
hold and dispose of property and to
practise any profession or to carry
on any occupation, trade or business.
‘When a slogan starts in any one part
of the countiry like “Assam for As-
samese”, “Bengal for Bengalis”,
“Punjab for Punjabis”, “Rajasthan for
Rajasthanis” etc. I -feel the time has
come when all of us in this House and
outside have to get together and
quash thig feeling and create  feel-
ing of oneness in the country, which
is s0 important.

I am sorry to state that with the
passing away of our great leaders
like Jawaharlal Nehru and Lal Baha-
dur Shastri, a big vacuum has been
created. I would like to make it clear
that I have no respect for the Con-
gress party today. But I have always
worshipped the name of Jawaharlal
Nehru, who had become the gymbol
of Indian unity. I am sorry to say
there ig not 3 single man today in
this country who can be called an
All-ITndia figure. ‘You have State
filgures and District figures but
there is not a single man to-
day who can be classified along with
Jawaharlal Nehru or Lal Bahadur
Shastri, We have our Home Minister;
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to us, the pegple of India, he is a
State figure. The same applies to
Mr. Morarji Desai; he may be gne
and a half State figure. I do not wish
to say anything about our Prime
Minister. I come from a chivalrous
State. All I can say is, she is a
very gracious lady. I do feel
that some sort of leadership has
to emerge in this country to fill
up this vacuum, What we peed to-
‘day iz a leader who can go to any
part of the country and millions will
flock round him. I do pot think there
is anybody in this entire House to-
day who can carry millions as Jawa-
harlal Nehru did. That is why this
feeling of gneness and pationalism
that had come t othe country at the
time of independence is gradually
evaporating. All of us must sit to-
gether ang try to fill that wvacuum,
whether by one jndividual or collect-
ively. If thig feeling of regionalism
continues to spread in our country,
ag it is doing today, many of us are
seriously thinking whether the time
has not come to scrap the States and
think in terms in zones. Every citizen
must begin to think seriously how
we cap bring this great country to-
gether. 1 feel that all these linguistic
and regional feelings developing in
this country are extremely sinister
and dangerous. 1 feel one Jday this
same House may have to crap the
States and bring in a new regional
formiula which can gefeat this tend-
ency of “Assam for Assamese”,
“Gujarat for GQujaratis” etc.

Coming to the question of security -
of life and property, I feel every
citizen in this country has a right to
have his life and property safeguarded
by Goverrment. But we have seen
that in many places nowadays the
citizen’s life and property is not safe.
He is not safe to travel; he is not safe
to start his business in different parts
of the country. What sort of a nation
are we trying to build if this ijs the
situation? T would like to know from
the Home Minister as to where he
draws the thin line between self-
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defence and murder. This time is
coming when an armed citizen like
Members of Parliament who have
armg licences may wish to use his
weapon to safeguard his life and pro-
perty. When the Government js not

in a position to protect a citizen, what |

are the rights of the citizen to protect
himself and his property? 1 feel the
Government will have to bring in
some sort of law by which in case of
break-down of law and order as was
the case in Assam, a citizen will be
able to use his arms to protect him-
self, his family and his property. I
fee] the thin dividing line between
self-defence and murder that frighleng
the citizen will have to be made clear.

SHRI Y. B, CHAVAN: If g man is

loping in this country, I feel if all of
us collectively put gur heads together,
we cap find some sort of g solution,
1 feel if we do not work for this uni-
fication of the country, a time may
very well come when this country may
break into as mamy countrieg as we
have States. All citizens in this coun-
try and responsible leaders will have
to try and avert that catastrophe,

Before 1 conclude, I would like to
ask the Home Minister whether he
has any proposal to introduce Presi-
dent’'s rule in Assam or he likes to
introduce President’s rule only in op-
position-run States.

st o G (wfeEr)
worm ofr, 7y ey agw A TzAAHe
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q w13 § & owar ar v g o
WL 9T §a9 § 14 FT 0F 97 § 9
TR ST AT ¥ WeATG 4§59 & Y
oF T | 97 fa=re s e
e & aowan g fF o Qewdiie
W A A grAwEwar @ odqr o
Fafy a1t 3w ¥ 59 a3 Y qEAw, gEw
AT &Y Y § W AT A ) ATy
wET § 38 wTg s & Wi g€ weard
§ |z e § 1 W q@ 9%
e g, SFT F W S et
1 qgw g9 W fw fear oy
TEqET HEAT 1 &) ey & W
St W AT @ I o TR S
w2 & | ¥ wox Owa & wgw fE
oY WY WL F WT 9T FW AW A
veamdl ® frifaw v & fg @
el frfrar & § ot Su% W
w7 g I e e o frfas
T A AEH | TG g@ AT AT &
W g ¥ weAd w7 IW AE AT
wgeard i wrat # 9 At o Afew
&g Wt W & faweerd wgfoar
=t & <t ¥ #x v Wy ¥ e,
firx ¥ s=fy WA @Y SRfom w7
o ¢ | arm ¥ eg ag X aifew
T W WA %1 Idfo $T &
& = ¥ wrEy agh o gr=iT wEAr
® Tafoa feqr aw g 1w AW
e T 9 g qa Aot w5 Frdfar
FOFfaram SaRgwaafe
gor ¥ ¥ o o 95 sy RE wwEr
&7 gara™ fAsrer Tfgg 1 5w o
gEFHE AN A0 § I9F) geT ¥
qEA T A grawwEar T4 6| 18
A% & fr wra ¥ oY w2d v ag
foad g@ #Y @ 7§ T€ W AT AT
ff & T TEET aug ¥ g e
aifeer @Ed @ WA XY oW
F® #  HeAW  wTA, ¥
guwar g fir waet #rd sitfac aft 4,
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mwﬁﬁaﬁtlﬁmg i3

i wrafeat & arer oY swagre gu, W
g & Fh7 @ A 7, gAk g
¥ WY, o dlo ¥ W ¥ W T &
AT Y| g a9 g Fagi
% ¥ S Wiy w7 I e SR
FImwi A |

T g Wt I § fF waw gam
drradt wdwr 3, forgdt worg ¥ i,
ot g ax ¥ awr faoedy 3w &,
qfeeT St gATT gw & S Aot
aw &, 39 & wgw A faary, 39 & e
| g W WTHT T A A wEAH 9
Tafam v §1 ¥ frddt o= & el
& wg i ¥ g W v O fed
GEAHAT WWA 7w & ww faey
T FT gHd, qfew @R AT T
we 97 et wit yreiw wnET W
A o @ G @ e
7 3w WX waa ¥ & fao woe
& e W @ Y, Wi & wwe
w&m, afe it Tk &, S & e
ey § fv 2w ¥y dRmfa &,
T WHEET T W= g1, a1 Wi O
T 9T gATH yETT & @mw, T
qedfs ¥ waw § whE QW<
w1 € g g fwe

7Y T ¥ v fF T ¥ 9w
B T W TE A W wE u g,
TEaT gE §, & T wew e § e
A9y A eafir ) Wt Tgrwar A g
Y, uiEh At Y faeely § wrer wm,
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% wgmar A agErd S Ay, Av
g A WIEAT T T, AT F A=L
A & wfr sr-gargfenr waam AR Y
€ 3w & e wwa W e @ oY
2 ¥fFm g o ¥ i T oo
F & form a7g ¥ 9 IAET WEHIT &,
form a@® ¥ Wy IuwT I §, I§ €
FME A qg AT TETAF gt F 1 § o
wd FOT 6 I B B IUIATHAT
wT, Saget wraa, fawEerd safoat
ot frammerd Faerdt 9T ol ¥
faame i Wi smaw & ST qU AT
&g T EATL AGTEY A, qET N A gOrT
wgar &, W1 IT-wE § g WA € WK
TR AT W T3 F GEHT A T|qLR
= Frer, ot fe wiaer & g@ T
!y 1 oF, W N AW,
g o Fefaw &, ot €@ awer w1
TR T, TN GEET §OK F A W
wretr ¥t gfee @t et alt et
Ty wwRT e wTd waw #Y 9SO
Tg TTAEET MW AT W & §f
ot STty Wi awrerdy ® afwam
far g

SHRI D. N. PATODIA (Jalore):
Mr. Spesker, Bir, whatever has hap-
pened there, never before such &
large-gscale damage was done within
such g short period, never before in
spite of large-scale damage the ad-
ministration was as incapable as it
was there. Where did it happen? All
this happened in the border State of
Assam where security arrangements
are expected to be available at its
best. It happened in Gauhati which
is n de facto capital of Assam. It
happened on Republic Day where
police arrangements were already
availsble. It happened in broad day-
light between 9.30 and 12.00 in the
morning.

The seécessionist tendencies and anti-
national activities are rising and
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growing so fast that to minimise the
importance and the seriousness of che
incidents will not be proper and may
become dangerous. There is no doubt
that everything that has happened
there has happened under the nose of
the administration and the police.
with their knowledge and with ‘heir
connivance,

We are aware that the Lachit Sena
element is growing since about one
year. They are carrying out all these
anti-national activities in various
forms about which both the Centre
and the State have ample information
through their Intelligence Depart-
ment. They were propagating seces-
sionist tendencies ‘Assam for Assa-
mese not for Indians’ and so on, and
when the Prime Minister made cer-
tain statements these elements cons-
tituting Lachit Sena and pro-Pakis-
tanis took advantage of the situation,
It gave them the handle and they
utilised this opportunity. They want-
ed to see that with the help of the
local government they make an agita-
tion, a demonstration which is success-
ful. With this background it started.

On 13th January protest meetings
were held, loud-speaker announce-
ments were made, processions were
taken out and posters were p
Thereafter, on 24th January there was
a hartal all over Assam and violence
took place at the airport of Gauhati.
There was an attack on the airport
by more than 500 persons, aircrafts
were prevented from taking off and
one air hostess was injured in the
process. It is surprising how such a
mob was permitted to enter intc the
airport area. Certain attacks were
made on certain factories also. A
decision was taken that on 26th Janu-
ary the Republic Day will not be per-
mitted to be celebrated. Tt was not
only the flag hoisting ceremony tnat
was to be prevented, it was an aati-
Revublic Dav demonstration and deci-
sion was taken to that effect.

abad
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All this was known to the State and
the Centre about which there 15 a
clear proof. The Chief Minister of
Assam and the Assam Government
wrote to the Central Government that
the situation was getting beyond thcir
contro] and if timely action was not
taken, if the Centre did not -hange
its attitude the situation will go be-
yond their control and they may .ot
be able to control it. What tnore
proof can there be about it. In spite
of that the situation was permiiied
to deteriorate. In spite of that all
this happened on the 26th January
and it has been amply described.
But in spite of that nothing was done
either before the disturbances or
during the disturbances or even after
the disturbances. How can anybody
explain, whether it is the Central
Government or the State Govern-
ment, that unti] three days after the
disturbances no arrest was made, no
searches were made, no police raid
was made, not even diaries were re-
corded in the police stations? W*at
does it mean? Still we claim that the
Centre and the State did not have
proper knowledge and they did not
expect so much agitation. Is it not
known to everybody that the Deputy
Commissioner of that area has openly
confessed that instructions were not
carried out by subordinate officers?
Is it not known to everybody that the
Chief Minister of Assam even until
the last stage wanted to justify by
saying that in view of the students’
agitation he was unable to control it?
Is it not known to everybody that the
State Administration and the Thief
Minister were afraid of the students,
afraid of the agitators and were afraid
to arrest them? Is it not a fact that
the Chief Minister permitted himself
to be made a party and wanted to
teach a lesson to the Centre, wanted
to see that the demonstration succeed-
ed and the Centre changed its atti-
tude.

Sir, these were the circumstances.
It is all so disgusting to describe these
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incidents. A few years back similar
incidents took place in Dibrugarh and
surrounding areas and an Inquiry
Commission was set up under the
chairmanship of Shri 5. K. Dutta.
The Commission submitted its report.
That report has still to see the light
of the day. 1 have been told that
that report has conclusively proved
that even in those disturbances the
Government of Assam was involved.
That may possibly be one reason why
the report has not been made public.

. Now, Sir, regarding the Centre my
hon, friend from the opposite side has
said that Centre should not be made
responsible. Does the Centre not
have sufficient intelligence arrange-
ments in that State which is a border
State?
and hour to hour information? If
they do not get, their intelligence is
weak, If they get, then they close
their eyes and do nothing abont it.
Were they not aware that the State
Government sent information to them
in advance explaining the situation?
‘What did they do? Did they not have
sufficient powers, when such a situa-
tion arose in a border State, a situa-
tion of emergency, for them to inter-
vene and do something wunder the
Constitution? They do have such
powers, But in this case they did
not act. Now when so much of
damage has been done, when on the
plea of non-Assamese origin they
were rendered helpless without pro-
tection, the State was unable to pro-
vide even the elementary protection
which is the first duty of the State.
When property worth crores of rupees
has been damaged, the hon. Home
Minister says that the guestion of
compension is very difficult. Why?
Who is to compensate? What for the
State has been provided? They are
unable to provide protection, they
are unable to provide security, they
are unable to take adequate action
either before or after the disturbanc-
es and they are also unable to provide
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compensation. 1 want to staie that it
would be one of the duties of the
State that adequate compensation is
provided and that would be needed to
restore the confidence that has been
lost in the affected people of the area.

Now, another angle which 1 would
like to touch is that Assam is a bor-
der State. It is a strategic area. If
you look at the sequence of events In
these border States, so much of dis-
turbance has been happening in these
border States and the Government
and the Railway administration have
been most ineffective. It started with
Naxalbari; then it came to Kashmir
and now it has come to Assam, At
each of the places, the administra-
tion was ineffective and at each of the
places hooligans had their way.
Which way are we going? Are we
going to make our borders vulunerable
like this? Are we going to invite
Chinese and Pakistanis again into our
territory? Are we not going to be
strong on the borders? What has hap-
pened? In spite of guch damage, so
much lawlessness, so much of inaction
is an ample proof,—and as the hom.
Home Minister has said that, in his
opinion, the administration failed
completely, why was this thing per-
mitted and why is the Government
permitted to function ip this manner?
Will he be good enough to compare
the State of Assam with other States
like Rajasthan? Will he consider
not to apply double standards? We
believe that this is a national point.
This is a point over which the entire
country is involved and we have to
do something.

The tlura pom: waicu 1 wowd like
to stress is regarding the survival of
cy in our country. My hon.

friend, Shri Limaye, has very ably
ctressed on this. We are passing
through a stage where, apart from
economic distress. we are faclng so-
cial unrest and politica] unrest.



719 Disturbances in

{Shri D. N. Patodia]

There are language riots; there are
religious riots; there are boundary
Tiots, etc. and we are unable to con-
- trol any one of them. In which direc-
tion is our country going? Is demo-
cracy going to survive like this? My
hon. friend, Shri Nath Pai, said yes-
terday that we do not know how
many Indians we have in our coun-
try. We know how many Assamese
are there; we know how many Ben-
galis are there; we know how many
Rajasthanis are there. But we do
not know how many Indians are
there. This is the direction in which
our country is going. Everything
gets reflected from a weak leadership
at the Centre. I want to say that if
the leadership at the Centre is strong,
the State Governments like Assam,
the Chief Minister of Assam, will
never have the courage to behave in
the way in which he has behaved.
Therefore, it is the Central leadership
that is needed to be strong. It is the
Central leadership that is needed to
be effective if we have to prevent our
country going to Dieces.

SHRI R. BARUA (Jorhat): Mr.
Speaker, Sir, it is with a deep sense
of ‘sorrow and responsibility that I
share the feelings of all the hon.
Members over what has happened in
Gauhati. But I feel it is just a mani-
festation of a bigger disease which
has taken roots in the entire country.
Therefore, it is rather symptomatic
than the disease in itself. 1 would
appeal to the hon. Members to look
at the whole thing from an objective
perspective.

Looking to the geography of the
area, we find that the State of Assam
has been flanked by two inimical
countries; China and Pakistan and,
on the other hand, there are so many
problems that bother the State of
Assam. My hon. friend, Shri limaye,
has thought it fit to come up with
this adjournment motion. But I do
not find the utility of an adjournment
motion when a problem like this faces
the entire country.
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Now, the .nmedjate problem for
us today is how to rehabilitate the
distressed people there and how to
bring about confidence in the people
there. It is true that on the 26th
January, 1967, the disturbances took
place there, The people of Assam do
not take a solace from the fact that
such things have happened in other
parts of the country. We have no
solace from the fact that in Madras,
the National Anthem was not allow-
ed to be sung. We are sorry for
such unfortunate things happening
in Assam. I can assure you that all
shades of opinion came up immedia-
tely condemning violence as a result
of which nothing happened in any
other part of Assam. I myself rush-
ed from here to Gauhati and from
there I went to other parts of
Assam. A .silver lining is there that
the disturbances which happened in
Gauhati did not spread to other
parts of Assam. Therefore, I would
appeal to the hon. Members and to
this House to put their heads
together to see how the distressed
people can be rehabilitated. 1t is not
the materia} rehabilitation but the psy-
chological rehabilitation that is more

important. It needs neither anger
nor emotion but only a practical
approach.

I had the occasion to meet some
yoyng people, some students, and it
was really gratifying to note that
some of them were very sore for all
the ugly happenings that took place
in Gauhati. I am sure, if we ap-
proach the problem with sympathy
and wunderstanding, the people who
were misled will, certainly, not re-
peat the same thing. You will re-
member that the people of Assam
played a prominent role in the strug-
gle for Independence. Even the
present Chief Minister of Assam had
made an immense contribution in the
struggle for Independence. Even
now, he did his best to bring about
peace in the Nagaland,

I was surprised to hear a respon-
sible Member like Shri Limaye say-
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ing that it was the Chief Minister of
Assam who encouraged all this and
it was he who encouraged the people
of Assam to demand a separate State,
I can assure you that he is not a man
of double standards of that nature.
He was free and frank in saying that
he was opposed to disintegration of
Assam., To say something jmputing
motive is something very uncharita-
ble. It was also said that the Chief
Minister made g provocative speech.
May I remind the hon. Member, Shri
Limaye, that on the 13th January, in
a meeting at Gauhati, his colleague, a
S.5.P. member, made a very provoca-
tive speech? This is how the things
‘happen. Therefore, it will be of no

oY wy, fmd ;w1 wEy Taeey ?
werw ", § g @ N EE
& ‘g smivgl & fag” 7 57 sfaey
HEgE A Y Ao feqr 41 3@ X 0w
STATREY FEATS FATY I F T qrEy
7 faed A fear a1 el & Srar
=gt § f& war I o e ?
g wré sefam o fFar & At aw
T PR FF | " ey
4T FgT AT 7

SHRI R. BARUA: What I mean to
-say is that such statements have been
made from such people also.

ot 7y fowd e wEE, Wi
ot 77 T8 Jaor @ § fF SN
w i

SHRI R. BARUA: As Mr. Karni
‘Singh said, this is not a party ques-
tion. It is the symptom of a disease and
it should be dealt with as such. I say
with a deep sense of sorrow that this
disease has spread to such an extent
and it is time we put all our heads
together and to do something to find
‘out the solution.
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It has also been said that nothing
was done by the State Government.
As my hon, friend sit over there
has said, this kind of thiRg has been
happening in different parts of the
couniry where the police sometimes
remain inactive and the officers do
not act in the manner that they ought
to. A similar thing may have hap-
pened in Gauhati also; so, for that
matter, immediately a commission of
inquiry has been appointed by the
State Government, and certain forma-
litieg alone remain to be completed.
It is also my information that three
of the top officers there have been
transferred immediately subject to
any future punishment that they may
have to face after inquiry is over.
On top of all this, the Government of
Assam had also immediately appoint-
ed investigation cells to go ahead with
specific cases. Therefore, it will be
uncharitable to say that the Govern-
ment of Assam did nothing. On the
27th and algo on the 28th, the police
force was meobilised and all necessary
steps were taken in different parts of
the State to see that there was no
recrudescence of any such trobule.

Therefore, I would appeal to all
hon. Members that this is a problem
which needs the attention of all of us,
and we have to see that such things
do not happen again. It is true that
divisive forces are there now in Assam
as indeed in other parts of the coun-
try, but we should also beware of
the fact that there are inimical forces
on the two flanks to encourage these
things, as has already been admitted
by my hon, friend. So, you can rea-
lise the complexity of the problem.
I was sorry that today somebody was
trying to give a communal colour to
it. 'This is not the time to create com-
plications and make the maiter more
complex. Unless you go to that area
and see for yourself the actua] situa-
tion you cannot appreciate the posi-
tion. If you go to that area you will
find the complex pattern of the popu-
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lation there; the ethnological groups
are different, their standards are diffe-
rent, their ways of living are differ-
ent and so om; at the same time there
is a conglomeration of the different
races and ethnologica] groups. There-
fore, isolating one group from the
other or trying to set one against the
other will Jand us in a serious diffi-
culty in that part of the country.

One hon. Member has said that
President’'s rule is the solution. Here
and now, I may assure you that Pre-
sident’s rule is no solution to the
problem in that part of the country.

SHRI S. M. BANERJEE (Kanpur):
It is a solution only for Haryana.

SHRI R. BARUA: Politically speak-
ing, my hon. firend may be right be-

cause there is a Congress regime there

and they want to throw it out. But
I would submit that it is not just a
political problem. If we really mean
to deal with the problem, then we
cannot do so through President’'s rule.
We must take the people with us.
This is not the time to provoke the
people. ‘Therefore, let us not speak
and do things which may harm the
wider and deeper causes that we have
in view,

MR. SPEAKER: Now, Shri J. B.
Kripalani.

SHRI MANOHARAN: (Madras
North): You had promised to call me.

MR, SPEAKER: There is no ques-
tion of promise. I shall call him
him later,

SHR] MANOHARAN: You should
go according to parties. You may
cal] me next after Shri J. B. Kripalani.

MR. SPEAKER: Next, I would be
calling Shri Bal Raj Modhok.

SHRI RANDHIR SINGH (Rohtak):
Thonse Members who had gone to Gau-
hati may be given some time.

FEBRUARY 14, 1068

Assam (A.M.) 724

MR. SPEAKER: I do not know.
There is ample time, and we stilt
have 14 hours left and every party
will get a chance. After Shri J. B.
Kripalani I shall call Shri Bal Raj
Madhok, then I shall cal] one from
the Congress side, and after that I’
shal call Shri Manoharan. Shri J. B.
Kripalani is above all parties. Now,
I am calling him,

SHR] HEM BARUA (Mangaldai):
T had also sent my name.

st o Wo FAFN (wAT)
TR IR ORI W
# A o wiw aren Ay oy A F
FRAT T g1 & gwwa g fE
EWEN B I WET R AT
ofgd f5 @ ww N ag oz
& g A § 19 TE I wer
3 H & gvw w1 o mfww w0
g %A1 {5 i a9 Fr@EAg 4T
@A wAT W & 1 gw dw arshw
wrefmt & qr| A iy wgw By S
FTAT T art ¥ w4, | 91 oFEd
B & 9w ¥ A fowy g
°r:

“Asam is not part of India; Assam.
is for Assamese”, al] the foreigners
must get away.”.

T HE g 9 W ¥ A
:‘;?ﬁ?ﬁ*wmﬁw@m
T ET FT | fws
o3 s et e
ot fsft E ff 0¥ s Fafored & T
Wt Wft o fr Y 77w e aw
A A Arw AEY A diw oad

& qwwen § 5 ag P oy For
furd @ @ gT W, e I 1
T T ¥ Tk At H A wew
T A oqE B A gt 1 W
wE & wgr f& dmfey & sec
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AFA GO Y 1 I N F AT AR
T4 g, WET #Y Agowdr F1 wE o )
& weiwe WY d31 9n I@ FAAT A
fodrE =Y feelm 3 3T Y Y | G
TaAHE A AT A HIE TR F AL,
Aoy I A T T A AT sy A
SATEr ¥87 #1E ST ®ET F ST ST

ot ®o WYo FAAN
o T Y ¥

(FR)

oY dte Wo FATHA : Sw AT
sgram e fr g Rr maAm AT
A AAF T ATAT A § 1 T qE
¥ AU AW T Y T AW AT QAT
W g et | & g § R oA .
Fed & 7 1 94Y & W Y A g
2w gat fedft 3w & A9 g2 o
affT g o Ty s 7
9T AT g I § a9 q@ FvTr £
AT § a9 AT F &7 o ww
qETEE ®T AT &

They are just postponing the evil
day. That has been the bane of this

Government. frew f sfaw
My ofaw @ A A R
T Y€ ¥ 9T AN FT FTH T
Y gaT A oY @ & Al g
T sare WA % A F o ag g
g

Assam for Assamese or Bengal for
Bengalis or Maharashtra for Maharash-
trians or Punjab for Punjabis.

I & ¥ fir foray qomt §, Fray
T § § Ygaeh s o
Re ¥ 9% o aff @, aui ¥ Fredf
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@ 7 | AT e §B gl aTTT
FLAT TO 2 FwaT §, FA AL

ot FT AT & 7

Bengal for Bengalis, but the rest of
India also for Bengalis, Maharasitra.
for Maharashtrians but the rest of’
India also for Maharashtrians, Assam
for Assamese but the rest of India
also for Assamese . .

SHRI S. M. BANERJEE: And UP
for all.

sit WMo wo FATAEN : @ AF
€ gar & i wraw BT weiiT | UF F
oY R g, gl B Hagt § el s
Eaiagi ¥ dur FAX § AR wAT
7T X o § o fer e § e e
9 BT FT 7T W | T AT
FATE & | gAY S Y g A S o

W faT F1% = (e a2
T g

st ao Wo FITAW : oF G
AT A FATA WTH G e |
gaaar § 5 ge awm ow o & 9w
9 Y FH 7E9 { WA § g@d ot
¥ off mawd TG qT AEY AR
g AT A8 & waw § 0 dEY
TaHY ®A 1 9T 9igd o ogw
a9 ¥ qF W G F AW @& @y
el I g f& oW1 gz wET
fagiq =T frar §, @ T=@me W
FALE |

This is not the work of badmashes;:
this is the work of gentlemer.

g g WA wifegy | oafes
wrafat 1 w1 & | ag fedt T
FTH AGT & | WX UIT FE (€ AT
wTEHt FTAT oY 98 A A W ¥
wrdt & 1 AfeT 78w e wmTey
T FTH &, TIHWT & FIC goa1 & AT

L
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[’Eﬁ' Hio Wo §4T'T'|'I'5ﬂ‘] .

“There is honour even among thieves.
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71 4% fergeary oF 27 it
T WE AT S A wgiaeR
mfm #dfr fegma & o

Let them keep their own army; let
them keep their own navy; let them
keep their gwn defence and let them
be outside if they want to. Give them
a fair chance.

SHRIMATI SHARDA MUKERJEE
(Ratnagiri): Let them pay for it

SHRI J. B. KRIPALANI: They can
pay for everything they do. They
should not rely upon the Centre. Un-
less you put this proposition before
those people who consider they are not
Indians, there can be no solution to
this problem. We ghould certainly
let them go. We are not Pakistan;
we will not force any province to
be with us. But we cannot allow
our natienal flag to be dishonoured,
our national anthem to be dishonour-
ed and our people living there to be
dishonoured. Why cannot this Gov-
ernment take courage in both hands
and act?

SHRI RANGA (Srikakulam): How
could he expect this Government to
do that?

SHRI J. B. KRIPALANI: This Gov-
ernment goes out to keep the peace the
world over; it cannot keep the peace
in its own ranks, A house divided
against itself is a house built on sands
and when the storm comes, it will
fall. I say that nfany governments
have fallen before,k in India and they
have taken the nation along with
themn. My trouble is that when this
Government falls, it is going to take
the nation along with it. That is the
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tragedy. It is not that the Congress
Government may fdll. It may fall;
It does not matter. One govern-
ment goes and another comes. But it
js taking the nation along with it.
‘That js the sad tragedy.

st wg famd 7, WX A ww
THaTAl A, T FgA & qugA ¥
N garAfesdz Seie aw 53
gz st wg fama ¥ og s 5 T
qT w17 ¥ anhel & faddr wifewy
I W TEEmEE @ me,
agi % dFAEF mEw AW ¥ A
FEE YRR agt 9 W qQA
ghaart 1@ I awg ¥ wew
Hy g wead gk

1716 hrs. -

[MRr. DePUTY-SPEAKER in the Chair)

st mg famd Awwr ww § e
FFEEET  WIHe A gamr|
s w& 1961 ®r W fafwey,
sfeg Ags, F9z< gRWE Fraw
FE 1 IW A9 § AFT 13 AAAQ,
1967 a%, & f& gw fafaey,
o wego, 7 foAw SR A
| S, w5 gwAfaEd ag gd
W A @ fel & aart

SHRI J. B. KRIPALANI: Who is
responsible for that- Is the Gowvern-
ment not responsible? What are you
talking?

SHRI MANUBHAI PATEL: I was
Teplying to Shri Madhu Limaye.

SHRI J. B. KRIPALANI: Is not the
Governmeént regponsible for it? This

is nonsense,

it wAATE B : AR A WA
# ut sgfem fe Awaw ®@w a7
g W E WY, WA ar agr
oot & f5 oF <9 w1 2w ¥ wew
g famr @ | A IHA TR
daqe & § gav G @wd &,
e g A W e dd A
i s e

SHRI J. B. KRIPALANI: What non-
sense are you talking about my age? Is
there any young man here who is
younger than myseif? I say I am
80 years young.

SHRI MANUBHAI PATEL: You are
the youngest here.

SHRI J. B. KRIPALANI: Are not
the Congress people ashamed of the
doing of their Government?

SHRI MANUBHAI PATEL: We draw

SHRI J. B. KRIPALANI: Yet they
have the face to stand up in defence
of their Goverrment’s doings.

SHRI MANUBHAI PATEL: It is no
question of defending anything; it is
putting facts before the House. I am
sorry. I em not trying to excite you.

MR. DEPUTY-SPEAKER: Please
address the Chair.

SHRI SHEO NARAIN: You are
losing your temper. He is a Member.
He has a right to speak.

SHRI J. B. KRIPALANI: He is a
Member, but he must talk sepse. 1
hold my temper when the Houe is on
fire.
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TR aea e T g ag §aW
qEH F AU FW FT wifow wC @
2 AR FWEIT T &AW AT
Tfgd |

zx fefa & fom =g s+
Afy aga gz o= fsdmre 1 oft =
mar § fF dwd g Y aat § -
wfaed= &, 7o Agar 17 § 9@ F
¥ aedt §, a2 oF Foole 2 s o §
I ¥ 12 WO HAY Ay §, Ag q@h
TT TE F AT & | FT IA FT 4
%o 7E a1 fF ag T@ e wew ¥
FaF A FraEFFWFL |

6T WY AAmetE a9, ag A
ATTHAE &, TW T WGH F FA A
T WA HAY § | W A o
# &2z qar A1 D¢ A F w9,
A TF AT T FAN FA & a2 oY
o gl fagd @il ¥ S # @
& 1 X T qWTT AT WAW TCAI0R 1
o & e R T sA yd
wTa ¥ 2 o awdr §, e weAr
aHEY 9T o ot T8 &, 9y e
¥ w39 )T & 9 F1 1= awar
§, @t fex i /e Y AoeT @
& T aEAr, 20 A F AW T
&Y AEF a a%an, FHATLL TS {1
AEY a9 FHAT, FOX T [l TG0 a9
AT |

1 1962 ¥ ATMHT T W IE
gt 1 ¥ 39 9 AF W HT TSET
a1, {3 39 a9 T 47 fF AnTEE 2
T T WY fAuET € w0 @9 @
—

“You are opening the flood-
gates of disruption.”

W A X IT I FE A, A FF
fag &1 W & | A %Y faare SR
FIE a7 oft I @ ¥ | FISAWT A X
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s fr g A a3,
st & 97 §, e amfaay
FfR g dfFr g am g fr gan ?
W AW FIER T WA 2w [
%, w1l weifa & fay &, swfi
# o1 FT FE TN T 0T Twa,
At A F v, ATISE AeT
F fadr §, g ¢ o T ¥ g,
ar fex o w2F § fr waw sl
FfAA g, IR S E T T aFT &
TR T et , AT g A
Tt & | gW sEw wed Agr S
Y | 9w st ey @
Y Ty AT & fad wy € |
- gw fra e M FAFrer v ast §
Tq ol 70 Fg & 6 gw o wwe
FEF g @ oT fER sy fay
#F wioR TN TS GET @A SR

g R & sz § 6 o 39 e
—a:

1. g6t qTA A TE 0w
-draraet &7 g, AT %’mghff

Fogam & @ 51w ¥ we
F BT AAE AW @y g, iy
gfs s@w F1 A BT w0 § A
FRfRwATgET Ay
ufas Ag@ql § 1 WEY W O
e @ & ar ot & & faec A
far s 1 A gE § R oF -
im g Ty 9w, o feder
mfae @1, % gon =1 fEr
wfas &, 90 & fafadt ¥ owawed §f
R A A eF W g, ag " '
A F A §, wforgr, fagw, wew-ammdE
A T A F a ¥ faww
FL | agl B AR-AqTE &1 d fa=
X, s fasra &7+ faame w2 s
|TY T T GLEAT FT 9 fa=mme L oK
TEF AT A GAE I qAW 2, TIF
HTETT 9 59 A1 @7 FT ST far
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1T | T 79 FfAT F 5w a Y
F1 d31 foar o1 w9t 30 FE w1 qo7
fear 1

2. Y qEA—AT 9T Y A
qrfeaTit Tads 1 |WT e, 39 %1 Afedr |
oW §F WY 99 F OF T8 907 § |
S AR SF qE-AAT ¥, 9@ v Q@
a4 gt 41 f e & ara-wy ow A
1 9zt @t F & amr afs eof-
W B LT S a9, AEA Wl aw
I T A A1 gHT | T AT ST T
e ¥ A e arfe iR &
T A FATHT AT &, I ¥ AR AT
w &% 9% | 3F fau ag s
HIHT FT TATHT ATF FAT AT WL I@F
a7 Q¥ SW F) q€@ET dw A7 IAEy
UF FT TF | 9 aF 4g UF A gy
T TF 0 T AT T AT

3. fraf—ag & I | T
fadwit qret § oY AT W T
¥ wmr FT W E I q B A7 A Fewrer
WY | 4 WAEwEE § &ife § F
¥ 47 ¥ I 97 I9 I FT FH
i 7t @ & 5 71 @ d=dqrad
FTUs e a7 9 | m aw @
e S W qifsEe agr o
o Y @ § IW A ¥ ¥ fwA-
qad o et § aftedr we W
qrefei & gra saeie § |

4. 9T 999 ¥ S OF TELT FT
AR &1 Wi a1 go &, 59 A1
T = & o ¥ a9 fadg
e ¥ wifgy | WY #ga & fF ag
aréz ufrar §—gfar we w1 wfaga
FAAT 2 fr o AT ofgme @ 2
w7 wEr adT ¥ 9@ W gEA
=% g & 7 3T 97 a7 ofmmw
¥ TEEE T ¥ | 9 7 e 97 A
tframgiacdRcsc T8 g
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Ty F1 AT fas ady & 97 7 9
¥ garAt | g wEr AW R wr g ?
We are temporising. Abdication is
po solution, WX aET nfam &
Fait Ba F meAe @A & A IW oW
wg o oA & AR TR
MW A TEEAREF
W oW dgw wefafred ofai
*|aT g | qgi gt A= 7 faiq
fasmd & Iw B AT vefafies
wfar T AT | A AWE §IE
shifreet cfasr & F v d ary &
&8 7w AvEar | S ofar
J ¥ ¥ wfewc g7 Ifgy =0 w={Y
T wfgy

5. @ ofarw i ¥ W (e
¥ wgrEy | g w9t awer
ofaw F *w A fear v & Sear
W RS = & T e e
¥ v ¥ ot gfem TR v § oo
aai ¥ Ty gei

6 q@ 9T AT W oWk T &
o A0 # qar o § o e oA
A T @ | TR WA

sl
Wi TG

WG AR NI F awil | Afww o
IATHE TAT TEY FT AW AT TEAHE
HMEF g E I W FERE wT
g % fagre ¥ v &7 fora fear 7
T Y 7 § 1 o AT A § ST AT
fRfafdmm are 3, 97 ®1 faaee
=W AW faur 91 Afew @ T
TUET § I H Y A F FEHE FAT
R

sfm o qf  ag w30 & fr
e w1 qfogr g qaman & fe aw
N e 1 dgw e
AT g g&, avir dmt o g7 g
2092 (Ai)LSD—11.
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%t femefiza wriw 331 & w7 e
F1 Fiarfgat € g5 § 1 W9 wuEr
gfez # s saffr gy wwd § afs
o 39 F WL I8 TRET qaT g Tr
#% Central Government ig weak,
AT AOF I7 W Fg M AG @
g zafar = Afy @fsr o=
w7 qf5y o Frave i & =9
AR E ¥ g g ot wdn fr ¥
T gde @ & S fE
TITHE AT Y A weE g &
Far N g F G AT I=w =
Aoy R aThel | gafad gw el
TAHE HY CHETE AT B AT T
1 A5 e T WY I o7 qERET
#3 W @ N f s fReit fawe
w1t w7 wgeT O W R I
HAt & FAwraET 7L | 5 foad & =awgaw
fe waw N o g sqrr P o
|

sofod €8 WA FT TGS WA
¥ o afew o T Y W AT
FT S WY wqﬁ_zil'tmi:r LGl

g

4,

4
3
¥

g her gE &, 9T AW
9T 9% WY A wET A B
T &1 T GIET T FICC F
#7 dg §9 gAT, AT IH BT
T ISW &\ AF I AT
T e AT 7 wwr &R
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[t Tl aver st ]
TS § w=T WY ¥ g
% g *ga q@ &, ¥hew dar {7
¥ IE T FEL AFAT A W wmA
@ ¢ wied W ow ogm A
framx Y smw

w17 ag qaT faswd ¥ a8 ATy
% g fasX &=, =TT i ¥
g fr e ag Hda ¥ aXH
g ¥ F a ® P AN
wIFR AT IghT g g3
2 et gar feT =g 9 fodt ardf
g 9% 9 fas FFTe aON F
FAT A FOF AN W@ AT AR
oF A A wf W s
# @ & S FE W A
A gz Amf ¥ ga oA FqT W
drEaT IETemaT § W gasr e
FE Y IT a1 q7 AHTT AR
ATy AT &1 3T w7 AT @y
& fr mgr 9fem S50 ¥ ¥ A
2?7 sifar ag dTgs @iz A0 oF
FHard A4 & T g % faaan
FOA & AT Wi g aFar § @
7% g g qATE g Aq T
gfegan foasl fow wstm 1
wfew gsmT g1 A1 Iak faT 7g
g.frs q5d & w1 I¥ wafas @7
¥ A1g WY IART A Fh@ mand
et wra rArER s famd
2 =% fAT e ag wewA
T wEA FAE 9C 4fF 77 TAIH
9% FIT AL WO AT WY
farrerits 9 ITFT FFIC §aF
a1 Ay Fa A e faae g R
foaar 3T §IIH A FAXA A
A Af g Gur W fEfr wT oFEAr
e 7wy adi g o yvea fafrme
N ww # go o= gk A1 wwR

1%y
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neT #r§ a7 daqqrfs o3 mor
WEIF W Wi w1 I Tw A
Fr ara wrgw fafyeer #r  falt
oty ¥ fag w8 a1 7 zaw faogw
wEA TR AT UE g AW ¥
T a7 AW AR AT AT R
o7 qifafesm & 9T FEToATAT I8
FEFardy ara g Al #E o &
wgr fs w0 R ghaenr faslt @t
=t wegwr w1 AfE ga fafrex &
e az gfawm & 4l fashi ?
g wrar gfs A5 A il &
ghawi  faet g1 sfaod faedt @
T2 B1 AKAT & AHT TAF WL
weaTE ¥ aF §dg A TAEEAY
T F fag 3743 g7 ST TE @
o ST &1 Tar a1 @ gr awar
fe ® azt woa ¥ g5 AT W
of wifz w9 W7 3Rt @
Fgm fafacer dgw a4 g
FT A I G gITE FE ¥
arg W d1r FFW fF gz A 2=
TRz F OINTRTT § AR Ew
& & 3 owEA 2w g3 O aem
T GUIFR I ALY T WA
gt frar sgasr w1 fagre @
fear @ 7z e aff &

T T a3 AfF WA A
¥t gm o g doa o @
g ok 37 S0 @ W A
wr g€ § 9aR g7 wEdr & foamr
yfwea  wrgw gdr @0 o f
FT R FEF 1 TT AR AR
FaEerd Tfafess wifedt & "
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[ Toeft @ =TeT)

T TE W gl W wTeTE 99-
frai FwEe & & W@ | I
w3 g T wfaew, v g
frraik w g7 W= =@ ¥
99 wig. I@d awA  AfEw BE
A TgEFET F AT T TH FIA
¥ md dz A AR IW A A A
¥ &y g1 9 | WA W AW AP A
T gt T e @ E 59 A
A TF WIEAT FTH F FT A TG F19
¥ arey WIfaw 330 FT wET I
adr aw § wf, agfg amd )
TF T UT AN FI9 qF AT
faeierdr & a9 @A § 39 FT FoAT
g amar ad &

/SRRI MANOHARAN  (Madras

North): Mr. Deputy-Speaker, Sir, I
want to submit our reactions on what
has happened in the State of Assam
on 26th January. My hon. friend, Shri
Madhy Limaye, has explained every-
thing that has been happening in
Assam, In the course of his speech, he
has mentioneq about the extent el
damage done, that women have been
molested, that properties have been
destroyed and that everything has
happened in the State of Assam.

While all that happened, the Chiet
Minister of Assam was not in
Gauhati. 1 am told that on January

24, in anticipation of events that may
arise, he left Gauhati and reached
one of the villages in Assam for a
holiday.

Sir, the general impression in the
whole gtate of Assam was that in
collision with the Chief Minister of
Aseam, the whole episode, all the
drama, was enacted. 1 do not know
how far it is true. But the general
tmpression in the whole State of
Asssm iwas this. The minority com-
munities have been singled out and
these people have been attacked bY
those people who claim themselves to
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be the members of Lachet Sena or
something like that. I can understand
the regiona] feelings of the people of
a particular State. But I cannot un-
derstand this sort of- a thing. If the
regional feeling js allowed unchecked,
I am sure, it will generate imto re-
gion?.l perversion. What we are wit-
nessing today in Assam is the regional
perversion.  The blessing has been
given by the Chief Minister of Assam
and some gther officers who connect-
ed with that. It js really a tragedy
that this kind of thing has been tole-
rated by the Centra] Government. The
Governor is there and he could have
submitted a report, to the Central
Government. Perhaps he might have
submitted a report; I do not know.
But Shri Y. B. Chavan himself has
confessed ag follows. 1 would like to
quote what he himself said here yes-
terday. This was what he said:

“The main question is to find
out exactly what l=d to these dis-
turbances. Then what the res-
ponsibility of the Administration
is in this is also a major question.
1 have personally expressed my
own view that that day the local
administration completely failed.
Tt is ig a matter of shame for us.
I do not want to conceal that fact.
1 do not propose to give protection
to anybody.”

This js the exact confession or ad-
mission on the part of the Home
Minister. 1 want to point out that
mere confession and admission is not
enough. We would like to know what
he is going to do in the present silu-
ation. Biharis, Bengalis, Marathis,
and Sindhis ete. have been singled
out and attacked, and as T have said
already. cars have been selected and
demolished and thrown into the
canals.

My hon. friend Shri P. Venkatasub-
bajah while he was speaking on the
motion on the President's Address was
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naturally expressing his apprehension
about the minority communities in
the State of Madras. For his infor-
mation I want to say only this much.
Perhaps he may have been told like
this by somebody: I do not question
his bona fides; probably he would not
have meant what he said. For his in-
formation I may tell him that during
the peak of the anti-Hindi agitation,
the minority communities have been
protected by the people of Madras
State, In the State of Madras we have

Rajasthanis, Marathi, Gujaratis,
Sindhis and also the Sikh com-
munity. ...

SHRI P. VENKATASUBBAIAH

(Nandyal): On a point of personal ex-
planation. . .

SHRI MANOHARAN: I do not mis-
take hiz intention.

SHRI P. VENKATASUBBAIAH: I
did not mention the context of these
anti-Hindi disturbances: I was speaking
about linguistic minorities generally
and I said that they should be provid-
ed with more facilities, It was in
that context only that I was speaking.

SHRI D, C. SHARMA (Gurdaspur):
1 was in Madras during the last week
of December, and I went to that area
of Madras where the Rajasthanis and
the Telugu people live, and they said
that they were under fire when that
language controversy took place.

SHRI MANOHARAN: Very recent-
ly, each and every minority com-
munity’s association has invited the
Chief Minister of Madras and they
have pxpressed their complete satis-
faction regarding the law and order
situatlon in that part of the country.
I hope the Home Minister here would
have received thousands and thous-
ands of telegrams from these mino-
rity communities stating that they
were safe ang that their position was
secure.

I would like particularly tp men-
#lon here that T belong to a minerity
cemmunity myself The very fact
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that I am here as a Member of Parlia-
ment representing a particular party
is itself positive proof that the mino-
rity community is well established
and secure. So, Madras has the uni-
que opportunity to have a dyaamic
leadership in the person of my Chicl
Minister Shri Annadurai. So, there
is no question of the liquidation cf
minority communities or the minority
communities being put to difficulties.

SHRI P. VENKATASUBBAIAH: I
hope I would get another chanee to
speak. I shall reply to these points.

SHRI MANOHARAN He may nhope
for the best.

In the whole of Bombay, commuri-
ties like the South Indian community,
Bengalis, Gujaratig etc. were molested
and manhandled by the Shiv Sena.
Then, the press reporters went to our
Deputy Prime Minister Shri Morarji
Desai. They asked him ‘Are you going
to be a passive spectator of the hool-
iganism let loose by the Shiv Sena?’.
and shsmelessly, the Deputy Prime
Minister gaid without any sense of
responsibility. Don't you know that
there is the DMK party in the
South?. He had the guts enough to
equate the DMK with the Shiv Sena.
On the contrary, I would say that we
have been responsible for maintaining
the law and order gituation in our
State.

Another thing. While the Shiv Sena
was creating havoe. ...

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): May I rise on a
point of explanation? The hon, Mem.
ber cennot make an allegation and
then say that T will not have a chance
to explain,

What I said had been torn out of
context in a very shamless manner
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SHRI VASUDEVAN NAIR (Peer-
made): What iz that context? It has
appeared in all the newspapers,

=t 7q fomd : dadq A W=
T At ATE F®Y Ay AGT &
g 1 IR IR ag A TEA
=1lgd 4t

SHRI P. RAMAMURTI (Madurai):
Let him say what it is.

SHRI VASUDEVAN NAIR: He was
keeping mum al] the while.

SHRI E. K. NAYANAR (Palghat):
Does he deny the press report?

SHRI MONOHARAN: 1 expected
some decensy from him. I am sorry 1
am disappointed.

SHRI SONAVANE (Pandharpur):
The hon. Member gaid something
shamelessly,. So he need aot feel
SOrTy.

SHRI MONOHARAN: When the
Shiv Sena activities were going on
the Bombay State, my Chief Minister
was asked by pressmen, ‘What is your
reaction?” I will quote what he
said. When Shri Karni Singhji was
talking about the dearth of leadership
in this country, I was thinking about
my Chief Minister. He said: ‘What
is required today is not Lachit Sena
or Shiv gena. What is required today
is a Seva Sena'. That is the leader-
ship that is required in the country
today, That is the leader whem we
want.

I would request the Home Minister
to consider this thing which is gra-
dually developing. Right under the
very nose of the Delhi Government,
a scandaloug collapse of law and or-
der was witnessed by the people of
this country on New Year Eve 2t
Connaught Place. Certain young in-
dividauls having drunk came out in
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the open and tried to molest ladies,
even the wives of diplomats. What
happened hereafter? What action has
been taken by the Government of
India is not known.

So it is going on. Who is responsi-
ble for this? I do not like to put the
blame on anybody. But facts are facts
and have to be faced. The villain
of the whole tragedy in the country
is none gther than the Copgress
Party.

So I request the Home Minister to
study this problme without any poli-
tical bias, because the question of
minority rights has to be taken into
consideration. Democracy might be
majority rule, but the preservation of
minority rights must be the guintes-
sense of democracy. So I request him
to consider this matter, Having con-
fessed that the law and order situa-
tion is out of control it is a clear case
of complete failure of the zonstitu-
tional machinery. I want to ask Shri
Chavan: Why should he aot have
asked the Governor to submit a re-
port? Or what prevented the Gov-
ernor from submitting a report to the
President recommending dismissal of
the Ministry» Had it been a non-
Congress Ministry, that WMinistry
would have been to pled or gismissed
by now.

So the whole problem should be
viewed through the democratic way
of solving it, not through any politi-
cal angle. I request the Home Minis-
ter to find an immediate solution to
this problem. Otherwise, as previous
speakers have gaid, the integration of
this equntry will be a will-o-the-wisp.

SHRI H. N. MUKERJEE (Calcutta
North East): Mr. Deputy-Speaker, the
deeply disturbing events which have
taken place in Assam are evidence of
what I consider to be the disgrace
abounding which prevails today in
our country, ang that is on aceount of
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ibhe bankrupt leadership at the Cen-
‘fze, a leadership which hag neither
administrative acumen nor political
amsight, which js busy with its petty
seif-interested  preoccupations about
cBnging some how to power. The
Fesult has been that we see in Assam
& wery dismal way in which the dec-
Tme and fall of the Congress 1s heing
-emarted.

In Assam, the putrid picture et
pebitica] dog-fight is really so melan-
chaly that one hesitates to describe it.

38 hra

We know wery well how the
adwministration is weakened on ac-
comnmt of the Congress Farty there
being riven by dissensions. There
age groups led by the  Chief
Mmister Mr, Chaliha, there is
Dev Kant Baroeah, there is Mahendra
Moban Choudhury, and there is ano-
ther person who was a member of this
MHoose a long time ago, Debesvar
8arma. I do not know what the Minis-
ter of Industrial Development docs
these days, I hope he is kept busy with
pwoblems of industrial development,
but he may also have a finger in the
dirty pie which is cooking all the time
in that extremely helpless gtate,

Bo, this js what is happening, and
the Government of India is showing its
epgregious incapacity just as in the
case of Maharashira. The Shiva Sena
bas been mentioned. It is a slande!
on the name of the great Shivaji,
and yet Mr. Chavan is here unable to
do ® thing about it. Now there Is a
Lachit Sena. Lachit Barphookan was
a loeal hero of Assam who resisted the
Mogbuls. His name is being abused
4nd slandered in jobs which are of
esuch a terribly disgraceful charseter.

T am sorry that today in the course
of the debate my hon. friend Mr
‘Madhok referred to the Muslims hav-
ing been exonerated from the treuble
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there, and he made certain 1nsinua-
tions. I wish he had not made those
insinuations.

SHRI BAL RAJ MADHOK: What-
ever I said was based on facts, and 1
challenge anybody to disprove my
facts.

SHRI DHIRESWAR KALITA (Gau-
hati): 1 accept the challenge.

SHRI H. N. MUKERJEE: A little
while ago my hon. friend Shri Kalita
gave me the information that at least
he could, out of his own personal
knowledge, say that there is the case
of a Muslim gentleman of the name of
Muhammed Sufi whose house in
Gauhati was burnt: But I do not want
any kind of discriminating referece
made to memberg of the minority, reli-
gious, linguistic or others, in the
course of a discussion in which we
want to develop and strengthen the
forces of national integration. In the
context of so many riots having taken
place where the Muslims have suffer-
ed grievously, the intervention of Mr.
Madhok was utterly unworthy and his
reference to Kashmir, which is a
knotty enough issue without our hav-
ing to dirty the waters over and over
again, was also completely gratuitous.

I refer then to what has already
been mentioned by so many of my
friends here, that is, the responsibility
of the Centre when the inefficiency
and failure of the local Government
was patent to everybody. I have here
a Bengali weekly called Compass, run
by a revolutionary who had spent
about 30 years in British jails which
hag a report, and it says, it refers to
chapter and verse, that everybody had
known about the deliberate prepara-
tions being made for what was guing
to happen in Assam, but neither the
State Government nor the Central
Goverment did anything about it.

Mr. Kalita, our colleague in this
House, has toid me this, that on the
morning of the 26th the National Flag
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[Shri H. N. Mukerjee] -

hoisted at the Communist Party Oifice
wa, hauled down. The National flags
boisted jn the Communist Party Office,
Eauhati, and the P.S.P. office, Gauhati,

.fwere both kmuled dowp by hooligans.

* The number of the taxi in which the
hooligans came in order to do the
hauling down was communicated to the
police, but not a step was taken about
it. g

I can give s¢ many other instances
_ which are ‘mentioned in this article,
but you will not give me time, but I
would refer to at least some matters
* where Mr. Chavan js said to have been
involved. Here are reports which say
that when Mr, Chavan went there, he
did make some fairly good statements,
1 must give him credit for that, but
when was there and Mr. Chaliha was
present, at a particular point of time
ihe Chief Minister had been asked,
“Did you not know which press had
printed these leaflets of a dangerous
ang mischievous character?, and
Mr. Chaliha is reported to have ans-
wered—I am giving a rough transla-
tion—“I know everything, but what
can I do? If I have to arrest the peo-
Ple concerned, then many big leaders,
very distinguished people would have
to be arrested and perhaps at the
very end, we shall discover that ex-
cept for you and me, nobody wovld
be left here”. This is what is put in
the mouth of Mr. Chaliha.

It is said also that on the 28th
January in the morning at the Circuit
House therp wag a meeting of politi-
cal leaders, I do not know, I am quet-
ing from g report printed in a very
Eeputable journal, this is not a sensa-
tional weekly. a paper called Compass
The political Jleaders asked Mr.
Chaliha: why did you not arrest the
well-knowr, anti-socia’ figures whom,
you know, were behind this business?
Mr. Chaliha answered very frankly:
what would have havpened if 1 had
made that trial? Ultimately, T would
'_ha\re been driven gut.” These gre the
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words which are put in the mouth of

"Mr. Chaliha. I know Mr, Chaliba; he

has been a Member here and 1 have
a soft corner for him. I know he
wanted to bring about some reconcili-
ation between the gisparate elememts
inbabiting Assam and I know that he
has been a victim of political factiom-
alism which is going on in that Stape.
That is why heaven knows what mis-
chivous elements are behind this parti-
cular kind of thing which has
happened in Assam, We have to think
as to what exactly we ought to do im
regard to Assam,

The Prime Minister and her cof-
leagues are unable to make up their

minds about any long-terrm
solution of the problem of the
peoples of Assam and talk im

different voices from time to time
They say one thiig to the kit
people; and another thing to the peo-
ple of the wvalley and all kinds of
things to all kinds of people. The re-
sult is that nobody takes the word of
this Government seriously. Then com-
fronting the hill people, the Prime
Minister or her representative sxys
something in order to placate them
but while confronting the plains people
she says something different. She gives
statements. She did come out with ome
statement which offered unnecessary
provocation to certain elements of the
youth of Assam. If she had any notiom
of statesmanship she would not have
behaveq in this fashion.

Besides you have to remember that
Assamn after all is  strategically msi-
tuated. Assam is also one of those
States which can say that it is mnot
being assisted to stand on its owm
feet. Why do people form facist com-
binations like the Siva Sena or Lachit
Sena? It is because opportunities of
industrial development which would
bring them employment are being
denied to them. During the last
twenty years of planning, only 5,000
employment opportunities had bean
created. That ir the report which eir
culates in that State. It is the largest
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oil producing State but the second
refinery is denied to them. A petro-
chemical complex is not being put up
there but in Barauni. Not a metre of
broad-gauge railway is in Assam.
There is no second bridge on  the
Brahmaputra and economically Assam
is kept behind. If there is that kind
of economic deprivation, it causes
frustration and cynicism and despair
and that is the breeding ground for
fascist movements and they became
the play things of certain factional
elements in Assam. God help us and
the country. This is exactly what is
heppening. Therefore, we have to be
extremely careful about these things.
We have alsp to remember that when
revealations of the CIA’s activities
came to be made, a man called John
Smith had written a pamphlet which
had been circulated. It mentions how
the CIA money had been spent—
rightly or wrongly—for the purpose
of bringing about literature on United
Bengal, United North—Eastern State
and all sorts of bunkum notions which
go against the country and endanger
security in our part of the country.
Therefore, we have to be very care-
ful. There has been a complete fai-
lure on the part of both the State and
the Central Government and the most
egregious imaginable default on the
part of the Congress Party which
rules at the Centre and in Assam and
therefore this adjournment meotion is
orie which should commend itself to
the House.
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SHRI P, RAMAMURTI (Maudrai):
Sir, I do not want to go into details
of the incidents that have taken place,
Enough has been said about them.
Listening to the speech of my friend,
Mr. Madhok, I find he has got one
panacea for all these things, He says
if we have unitary form of govern-
ment ant if all powers are concentrat-
ed in the centre, all these troubles
would not arise,. What else have we
got today? It is g federation Only in
name. Where is provincial autonomy?
Is it not a fact that all the troubles in
this country arise fundamentally be-
cause of lack of powers in the hands
of the States and concentration of
powers at the centre? After all, we
want unity of this country. But let
us also realise that when we talk
about unity, that unity must be found
in diversity. We are not people of
the same type. We are people whn
speak different languages, who inha-
bit different territories, who have in-
herited different customs and differ-
ent cultures. These are facts of life.
Why is it that a Maharashtrian feels
that he is a Maharashtrian or a
Tamilian feels that he is a Tamilian?
Is it wrong to have that feeling? I
do not think it is wronz. On the
other hand, we have to find unity in
the midst of this feeling. That is the
only way this country can go forward,
In the countries of Europe. where
such thines exist, where people speak-
ing the same language inhabit a par-
ticular territory. single-nation States
have been formed. In this country we
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do not want such a thing. We want
all these things to be formed into a
single State. At the same time we
should recognise the aspiratioms of
these people, recognise their equality
and the feelings they have. Unless
we make provision for al] that all this
talk of unity will be just a mantram
and the country will go fo dogs.

Let us take the question of Assam.
My hon. friend Shri Manubhaj Patel
was saying that nobody gave him the
reason for bringing forward this
motion, nobody gave any argument
for this motion. I g I will be
able to convince him that the Central
Government has been wobbling on
this question. If I am able to con-
vince him I hope Shri Manubhai Patel
will vote with me and not with the
Government, After all, we should re-
alise that in this sensitive spot, just
like other people in this country, there
are what are called Tribal people who
have been living there. They have
their own separate customs and
manners. Unfortunately, during the
British period they have been extre-
mely backward. Now with the dawn
of freedom those people also have got
their political aspiration and they
want to be equal with the other
people of this country. Under these
conditions, is it wrong for them to
think that if, for example, the Assa-
mese spesking people can have a se-
parate State, if the Tamil-speaking
people can have their own Tamilnad,
if the Punjabi-speaking people can
have punjab simply because they are
more advanced culturally, politically
and_ economically, because the Tribal
people are backward they are not able
to have their own State within fthe
Indian Union. Tt is a stmply a demand
that these people are raisine,

Unfortunately, in Assam there was
2 conglomeration of these people and
the muajority happened to be from
the plains. T am not saying that the
common Assam peoole want to domi-
nate gver them. They are not the
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people who are exploited. Unfortu-
nately, there are elements in the
upper strata of the people from the
plaing who want to dominate, who
think that these Tribal people or hill
people can be utilised for purposes of

exploitation. This thing has been
going on. Therefore, when the de-
mand arose, what happened? On the
13th January, 1967—there was not

the present Home Minister but his
predecessor Shri Nanda was the
Home Minister—

SHRI Y. B, CHAVAN: T was the
Home Minister and 1 take ful]l -es-
ponsibility for all that is said there.

SHRI. P, RAMAMURTI: I am sorry
This is the statement made by the-
Government of India.

“The Prime Minister and the
Home Minister have held detailed
discussions with the leaders of
the All Party Hill Leaders Con-
ference. The Government appre-
ciates the political aspirations of
the people of the hill areas of
Assam and has decided to reorga-
nise the State of Assam.”...

This is the first part of the state-
ment and I approve it fully. Then
they: go on to say:"....bearing in
ming the geography and the impera-
tive need of security and co-ordinated
development of this region”. Then
they said:

“The Home Minister discussed
with the APCC leaders the pro-
posal for a full scheme based on
federating - units having equal
statug not subordmate to one
another should provide the basis
for this reorganisation.”

It is not a mere proposal. Later on
the Government tried to escape sav-
ing that this is a mere proposal. I
want {0 point out that from the
wording of the communique nobody
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can come to the conclusion that it is
a proposal. It is a definite commitment
on the part of the Government of
India. Later on it says.

“In this arrangement a limited
number of essential subjects of
common interest would be assign-
ed to the Federation leaving the
rest of the State funotion to the
federating units which will have
+heir own council of ‘ministers,
legislatures etc. etc.”

It did not say that the Government
of India was putting forward this
proposal to the various parties in
Assam. On the other hand, the last
and concluding paragraph of that
statement was:

“Details of the scheme includ-
ing the subjects to be allocated to
the regional federation would be
worked out within six months by
a committee...”

It was not after those people ac-
cepted it, even before they have said
this. f

“committee at which all con-
cerned interests could be repre-
sented.”

This was a definite commmitment made
by the Goverrment of India. After
all, if language means anything, when
they say that within a period of six
months details of this Federation will
be worked out, it is a definite com-
mitment. Otherwise, the Government
could have said that they were mak-
ing this proposal to those leaders and
they can come to a conclusion. Sub-
sequently what happened was that
the various parties of Assam and the
foremost among them, the Congress
Party, had discussions with Mr, Cha-
liha at that time before making the
statement. But later on Mr. Chaliha
found opposition in his own party.
The state of the Congress Party was

very well described by my hon.
friend, Prof. Mukerjee. Therefore,
jmmediately Mr. Chaliha turned

against it, there wag terrific opposi-
tion to it from the leaders of the
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plains. What happened then? The
Congress Party was tn the forefront.
Then, the whole thing was given up.
They said, “We will have another
committee, Asoka Mehta Committee.”
They promised to work out this thing
within six months. They kept quiet
for six months and just towards tne
end of it, they appointed Asoka
Mehta Committee which completely
scuttled the whole idea of federa-
tion. Naturally, there is turmoil and
a feeling of distrust among the hill
people.

During the last session, in Novem-
ber, the Government came out with
a proposal that the whole thing will
go to the national forum. At that
time, we saw that Mr. Chaliha had
come here to lobby with the members
of various parties and he had brought
with him a number of students who
were housed in a vacant house of
the Chairman, House Committee, here,
which is not an honour given to the
ordinary people, for the purpose of
going and meeting various people.
Later on, we know that the Assam
Congress Party itself said that they
would get out of the All-India Con-
gress Party if this federation is ac-
cepted. This was the particular posi-
tion in which the Government of
India was finding itself. We know
that, before the 26th January—I am
not going into the question of Lachet
Sena and all that because I have not
got time to do that—open propaganda
was ‘made .in Assam that unless a big
upsurge takes place. unless we show
that we can create disorder of a very
bad sort, the Government of India
will impose federation and, therefore,
we shal] show that we can also create
a tremendous amount of upsurge.
That is what was openly preached.

My hon. friend, Shri Patodia, from
the Swatantra Party, pointed out that
the Home Minister, the Government
of India, had received an intimation
from the State Government saying
that the situation will g0 out of hand
it the Government of India does not
change its policy. What is the policv
that thev wanted to change? The
State Government wanted the Gov-



767 Disturbances in

[Shri P. Ramamurti]

ernment of India not to have anything
to do with the idea of federation.
They wanted that the Government of
India must give up this idea of fede-
ration and that, if it is not done, the
situation will get out of control. Here
is the proof that the State Govern-
ment was a party to this whole thing
because they wanted to scuttle the
whole idea of federation. It is not the
common people of Assam but ] know
certain interested people at the top
level who want to utilise the discon-
tent of the common people against the
conditions thal are prevailing there.
They want to divert it and they have
diverted it for this particular
purpose and they have created
this whole disorder,

That is why 1 say the Government
of India not pursuing a firm policy of
this question of reorganisation but
retracting from the position that had
taken place from time to time is di-
rectly responsible for the situation
that has been created in Assam. That
is why I say 1 want to place the
responsibility squarely on the head of
the Central Government. I hope Shri
Manubhai Pate] will at least now see
the reasons why exactly the Govern-
ment of India is responsible for that.

SHRI MANUBHAI PATEL: I am
not convinced with the arguments
given by him and, therefore, I am not
going to vote for the motion.

SHRI F. RAMAMURTI: I cannct
help people who do not want to see
the facts. But these are the facts of
the situation. That is why I say that
the Central Government is responsible
for this. If they want the unity of
this country, we have to think in terms
of winning the feelings of those peo-
ple and not only those people but all
the people inhabiting this country,
speaking different languages and all
that. It is only on the basis of the wil-
lingness of the people that the unity
of the country can be preserved, not
at the cost of the danda, not by show-
ing the danda. The Jana Sangh may
talk of the unitary form of Govern-
ment. Well, that is exactly the thing
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that will create apprehensions among
the non-Hindi speaking people be-
cause the Hindi-speaking people hap-
pen to be in a big majority. That
will be the thing that will create the
feeling of distrust among the people
of the country and will undo th= unity
of the country? Therefore, if you
want to undo the unity of the country,
you can have that, But we are not
going to tolerate that,

MR. DEPUTY-SPEAKER: Now, Shri
Hem Barua.

i AN AW (FEr) o 3Imay
AT, FOAH ATCEH T 4 7 &
g g A ¢ afar g e e gt

MR. DEPUTY-SPEAKER: |
called Shri Hem Barua. Shri
Narain may resume his seat.

SHRI HEM BARUA: (Mangaldai):
The causes and nature of the deva-
station caused at Gauhati on the Re-
public Day are too well known to be
recounted, and most Members have
given a vivid account of these distur-
bances; although I know that some
Members have given an exaggerated
picture, 1 do not want to waste my
time on the narration of these events.
But this is also a fact that although
the devastation is limited to a parti-
cular locality in Gauhati, the devas-
tation was too deep in dimension,
there is no doubt about it. This is of
the same pattern all over India; from
Coimbatore and Meerut to Ranchi 1t
is the same pattern of destructive
and divisive forces raging together
for the destruction of the country. I
think you know that the Central
Government are responsible 1o a
very large extent because they have
given a fillip to this sort of divisive
psychology in the country.

18.31 hrs.
[Surr G. 5. DurLLoN in the Chair]

have
Sheo

We say that Kashmir is an integral
pagt of India. But then why is it
that Indians from the rest of the
country are not allowed to go to
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Kashmir and buy land there? If
NEFA is part of India, which NEFA
is, why is it that we do not allow
Indians from other parts of the coun-
try to go to NEFA without a permit?
So, it is the Central Government
which is responsible for creating a
psychology of division in the minds
of the people of this country and
that is paying them dividends today.

What pains me most is this. Shri
Nath Pai was very right the other
day when he said that there were

Assamese, Bengalis, Punjabis, Mara-
this and Gujarati but there were no
Indians; he was very right when he
said like that. That dynamo of social
transformation has to be generated.
After the achievement of freedom, no
attempt has been made either by the
party in power or by the other poli-
tical parties in this country to gene-
raté the dynamo of social transforma-
tion in this country and that is why
these divisive forces are gaining
ground. Whatever that might be,
what has pained me most is the dis-
respect shown to the national flag at
Gauhati on the 26th January. That is
the most painful thing. I camnot tole-
rate disrespect shown to the pational
flag anywhere in part of this country
because.it is a national flag for the
achievement of which millions of
India from Gandhiji and Netaji down
to poor people like us have shed our
blood. If this national flag is to be
insulted like that and dishonoured
like that and descreated like that,
God ‘protect the nation. That is what
1 would like to say,

As to what happened at Gauhati
on the 26th, the Home Minister knows
it. I am very thankful to him that
he came down to Gauhati immedia-
tely. What happened on the 26th at
Gauhati was this, The flag that was
unfurled on the mast of a particular
police thana of Gauhati at Bharala-
mukh was pulled down, and the
State policemen who were there in the
police station lcoked at the sickening
spectacle with merriment and did
nothing to prevent the goondas from
pulling down the flag. Again, what
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happened when the flag was pulled
down from the medical college at
Pan Bazar which is within a few
yards of the main police station at.
Gauhati? What did the policemen.
do then? They looked on merrily at:
this sickening spectacle and did no--
thing to prevent the people from pul-
ling down the nationa] flag. This has
pained me most, and I think this has -
pained Shri Y. B. Chavan also most.
This was a deliberate and organised
disrespect shown to the national flag.

It has been said that there is deep-
seated frustration among the youths.
of the State over the question of em-
ployment. It is a fact that there is
such deep-seated frustration over the-
question of employment in the State.
There are the Central Government
installations in the State, particlar-
ly the installations under Shri Ascka -
Mehta’s charge. May I ask him
how many local youths have been.
employed in his installatioris? He has
done nothing in this regard. For this,
I hold the State Government also-

responsible. I welcomed Dr. B. C.
Roy’s statement when he was the-
Chief Minister of Bengal that any

job carrying a monthly salary of Rs,
250 or below should go to nobody
except the sons of the soil. The State-
Government has not prepared any
manpower budget in that way. That
Government should have looked into
the problem of the youths of the-
State which it has not done. This is
a very painful thing.

This is a question of fighting
against vested interests. May I say-
that vested interests are the same the
world over? Like Goondas they do
not suffer from any caste or commu-
nal divisions. They belong to the-
same fraternity, What happened was
that instead of trying to face these:
vested interests with a socialist pro-
gramme, which the ruling party or:
the Government in the State -cculd
have done, things were allowed to-
drift, and the result was the holocaust
there. This is a fact and the Home
Minister has also admitted, that on:
the 26th January, the local adminis--
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tration in Gauhati totally failed, The
Deputy Commissioner on the . spot
was one Mr. Saigal, from the Pun-
jab, What has happened to him, I
know and you know. He was present
at the Fancy Bazar where some boys
were found setting fire to a certain
place. He arrested the four boys and
put them in a van and drove. As he
put them in the wvan, twelve other
boys also jumped into the van. He
drove all of them to the police thana
and when he got down, he did not
know which were the four boys he
had arrested. So he allowed all the
four plus twelve to go away. That is
the type of man we had there. He
deserves to be President of the Gandhi
Smarak Nidhi, in Assam, noi the De-
puty Commissioner of Gauhati or any
other part of the State. That is the
type of administrator we had. It was
an Assam Minister who teld me 1ikis
-story; I heard this from Mr. Mahen-
dra Moban Chaudhuri, Revenue Mi-
nister of Assam, Therefore, I do not
“have any reason to disbelieve it

AN HON. MEMBER: He was a very
bold officer.

SHRI HEM BARUA: He was very
bold. 1 know what he did.

On 28th January, after visiting the
devastated areas, when I came and
met the Deputy Commissioner in the
company of the Minister and so many

- other leaders of Gauhati, I asked
him point-blank: “Mr. Deputy Com-
missioner, why is it that your police
force and vour civil administration
failed on 26th January? On the 28th
night, did you order any raid on any
of those houses where looted proper-
- ties might be kept and have them
rstored?” The Deputy Commissioner
looked like a helpless man and said:
“‘What can I do. 1 issued the order
on the 26th, but thé police has not
carried out my arder.” That is the
type of administrator you have there.

Shri Chavan is a bold and coura-
geous. man. He has admitted that
the loeal administration collapsed
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completely that day at Gauhati. I
congratulate him on this admission,
What is the type of polica official
we had in Gauhati? When I asked
him in the presence of the Chief Mi-
nister, ‘Tell me why is it that vour
police did not function on that day’
he said, ‘Look here, What to do. The
police force here ig inadequate.’ When
Mr. Chavan came over there, [ had
the proud privilege of meeting him.
The Chief Minister was sitting neer to
him. I asked him: “A top polica officiaj
says that the “police force is inade-
quate. Did you ascertain from the
Chief Minister if it is a fact. If it is
a fact, you should rush in with your
own people. 1 was told that the police
contingent in Assam, the Central Re-
sprve Police, is the largest in India;
possibly after that comes the State
of Jammu and Kashmir. Yet it did
not function.

There is an organisation in Assam
known as Lachit Sena. There is an
attempt to compare it with the Shiv
Sena, Both the organisations are 1e-
prehensible  organisations, with &
difference. Whereas the Shiv Sena
is functioning as an bpen organisa-
tion with an open office, open Presi-
dent and open Secretary, the Lachit
Sena functions secretly, The Lachit
Sena in Assam functions as a secret
and underground organisation. They
have circulated a paper where they
have said that they have already en-
tered intd a pact with the under-
ground Nagas and share the same
ideals,

SHRI DHIRESWAR KALITA: You
are making an alliance with the
Shiva Sena in Bombay.

SHR] HEM BARUA: Our
man has condemned that.

Chair-

As a matter of fact, we must not
wget that Assam is a strategic State,
and-all the forces of destruction have
combined there. The leader under
whose auspicious the cycle factory
was smashed, which Mr. Chavan saw
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during his visit, is nameqd Burman,
and he confessed that he belongs to
the Naxalbari group of Left Com-
munists, and he also said that he
would give a list of 11 other persons
who were with him. These people
have failed in Naxalbari. After thai,
they have shifted their headquarters
to Gauhati, and, in collusion with
the Lachit Sena which has entered
intg a pact with the underground
Nagas, have created this holocaust
there, and your Government is sleep-
ing.

The Chief Minister said that there
are certain foreign interests. I do not
know who those mysterious foreign
interests are, but there are no doubt
certain foreign interests involved in
the destruction of Assam. Besides
Pakistan and China operating through
the Naga hostiles, there is the Lachit
Sena, and there are also six persons
in Assam in the pay of the C.LA.
who get Rs. 2,000 3 month.

Then, there is a dirty attempt to
give a communal turn to these events.
I may tell you once and for all that
there is no use trying to cover upour
sins. The Hindus were as much res-
ponsible, because I have a list of
their names with me, as some of the
members belonging to the minority
community. This attempt to give it
a communal colour is fraught with
danger, because it may lead to com-
munal tension, and Assam can least
afford to have any more conflict or
tensions of that sort.

1 am thankful that a judicial en-
quiry has been ordered into this,
but at the same tfme anybody, how-
ever great or big he might be, who
is found encouraging these fissiparous
tendencies in that part of our coun-
try, or anybody who is actually en-
gaged in these operations, must be
brought under the arm of the law,
and also, in order to ensure peace not
only in that part of the country but
also elsewhere in the country the
Home Minister should summon &
round table conference of all the poli-
tical leaders, the leaders of different
organisations also, and chalk out a
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plan and programme with a determi-
nation to work it out. I know you
are in the habit of appeinting com-
mittees, but committees are an occu-
pational disease of democracy, and
our Government is expert in appoint-
ing committees, and the committees
submit reports, and the reports are
never paid any heed to.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): This
debate, though we did not want it—
we did not want it because the form
in which ang the purpose for which
it was intended was not something
with which we could agree—has af-
forded an opporntunity for the diffie-
rent sectiong of this hon. House to
have some sort ofi self-criticism as
citizens of this country, because what
has happened in Gauhati is some-
thing in the form of a warning, not
only to the Government here or to
the Government in  Assam, but I
think to all organised political
thought.

I say so because when I went there
1 saw two shocking things in my visit
to Gauhati, One was the vast areas
which were burnt down and looted.
That was bad enough. But another
shocking sight was this. I met all
the political parties, all the leaders
of political parties. I saw them in a
shocked condition—all national politi-
cal parties. I met representatives of
the Congress, the PSP—Mr. Hem
Barua himself was there—the Com-
munist Party and the Jan Sangh.
They felt shocked in this sense
that they came o realise that
this form of madness could sweep all
rational political thinking; they could
not do anything. They were rather
dazed; their mental c¢ondition was
such. They did not know how it
happened or what they should do.
That is why I say that what happen-
ed in Gauhati is a warning not only
to the Government but to all politi-
cal parties and their leaders and wor-
kers in thig country,

The adjournment motion refers to
what we did about the reorganisation
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of Assam in the last few years and
1 shall make a brief survey of what
happened in the last few months or
s0. The report of the Pataskar Com-
mission came in 1966 and a cabinet
sub-committee examined the whole
thing, I was a member of the commit-
tee which examined it and we discuss-
ed the proposals with different sections
of the peoplein Assam, particularly
the hill areas. When I took over this
portfolio in November, 1966 this was
one of the problems which I had to
tackle and I 'must say that it was a
complex problem. Possibly it will re-
main a complex problem for some
more time to come. Some persons
are in the habit of over-simplifying
these problems by saying: first take
a decision, clarify issues and stick to
them. I wish the political problems
of this country are so simple as that.
The basic point to remember is that
there are aspirations of the people of
the hill areas which had to be consi-
dered sympathetically. But any reor-
ganisation problem has to be solved
with the maximum of understanding
among the people of the concerned
State. It has always been the ap-
proach of this Government and 1
think it will have to be the approach
of any Government. Because we
have seen it and 1 hope the leaders
of all political parties will agree
with me that whenever there are pro-
blems of organisation or of language,
all political parties are vertically
and horizontally divided . . .(An Hon.
Member: Including the Congress) 1
have said so. It is a national problem,
not aparty problem. Elections were
approaching I wanted to arrive at
some unde-standing on this question,
As was very rightly pointed out the
north-eastern region is very import-
ant to us from the defence point of
view and peace in that part of the
country was the paramount consider-
ation for us. The hill areas were
in those days thinking in terms of
some direct agitation. In the Mizo
hills there were some disturbances
and wanted to show them our sym-
Pathetic understanding of their pro-
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blem. The Prime Minister visited
that area and had discussions with
them and then issued certain state-
'ments which amount to saying that
their political aspirations would be
taken into account and she said this
after consulting the Chief Minister of
Assam. As 3 follow-up action, 1
held discussions and we had very
long and, if I may say so, tortuous
negotiations. We came to a certain
understanding of the problems and
that is contained in the statement of
13th January, 1967. I take full respon-
sibility for that. Whatever it is good,
bad or indifferent—whatever it is—I
cannot say. I cannot say that 1 did
not do it: I did it. I stand by that
understanding and 1 justify it. Now
some people are saying that they are
trying to interpret it legally, this way
or that way. Even there, I must say
one fact, which is very essential. This
is a matter which was discussed
because the situation had to be faced
and some efforts had to be made in
this particular matter, I discussed
this matter with the Chief Minister
of Assam and told him categorically
that we must think of some formula
for keeping these areas together, te-
cause I was thinking that it is in the
national interests that we should try
to keep these areas wunder the um-
brella of one administration. That
was the thinking at that time, and
that is the thinking even today; if
you can succeed, it is good but if
you do not succeed we will have to
think of altermatives also. I must
say that I had suggested that we
must have some sort of federal
formula, where all these people
can git together. The Chief Minister
did not accept it; he did not reject
it either. I thought. I had hiz permis-
sion, and I reported the matter to the
Prime Minister, and I said that on
the basis of this possibly we can
carry on negotiations with the people.

SHRI HEM BARUA: Dijd Chaliha
say to you “Go ahead”?
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SHRI Y, B. CHAVAN: I had said
what I mentioned. I know why you
are asking because you want to useit
as a stick against him. Please do not
do it. I have said it; he did not ac-
cept it; but he did not reject it. That
was the factual position. I  thought
it might come, because I know and
I have gone through this politics of
reorganisation so often that silence
sometimes is presumed as consent, and
I came away. So, we had discussed
this question, and I think this must be
made very clear because whatever
tatement was made, it is said that 1
nterpret it this way.” It was not
nerely a question of interpretation;
that was the understanding on our
side: that this decision about reorga-
nisation wag taken but the form of
reorganisation was to be considered
and the question of regional federa-
tion was a proposal. I had said that
all concerned will have to sit together
and discuss these matters, if it was
to be a federation, one will have to
make efforts to persuade other people
to agree. It is not ag if I just sit in
my room and make 3 commitment
which will have to be impused on the
other people. Shri Ramamurti said
that we are trying to get out of it
and that the Assam Government is
trying to exercise Some pressure on
us. It is not true.

In May, 1967, I went to Gauhati and
I discussed this 'matter. I spent two
days there and I discussed it with all
the representatives of all possible
public shades of opinion in Gauhati,
and when I found that the opinion in
the plains area was against the fede-
ration, publicly, in a public meeting
at Gauhati, I said that there is no
question of imposition of a regional
federation on Assam. So, the question
of getting out of 5 federation does not
come now. I had made that point
very clear because when the Chief
Minister of Assam said that parti-
cularly the people of the plains were
against the federation, there was no
question of imposition of it. I made
it clear not only to the leaders of the
HLS but to other people also, I am
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on record and there is no question of
somebody trying to pressurise us now
to get out to the commitment made
at that time, It wa® in May, 1967.

ot vy fod & 7 A o s
a1 f& 13 SAad F S g, A
5% 94T ¥ q@ETT AW A,
T AT F AT AHA o |

SHRI Y. B. CHAVAN: You have
said what you had to say. Now, please
hear what] have to say. The point
is, even if we wanted to get out of it,
we could have done it at the time of
the election; in May, the elections
were over. I had gone there to per-
suade them to agree to a regional
federation. I did not go there merely
to announce it. I spent two days
there, and I think that Shri Hem
Barua can possibly stand as a witness
to what I am saying. They said,
“nothing doing” about this regional
federation, I invited him but he had
some other commitmerit. He sent me
a message saying, “I am glad you
are in Gauhati”., So, there was no
question of getting out of it now,

1 would appeal to this House that
this question of reorganisation of
Assam is a very complex problem and
we will have to treat it a5 a national
is;ue.‘ Therefore when we failed
o arrive at some understanding, even
after May, I invited all the leaders of
public opinion to come to Delhi and
take part in a round table conference.
Even that did not produce any unani-
mous results. It produced of course
the Asoka Mehta Report which s
one of the important documents
before us and which has to be
considered. I do not say it is good or
bad. One has yet to take a final
decision  about jt. Thiy 'ig very
complex problem and we have to
think about it in an objective manner
not from party point of view, There-
fore, we made an attempt to raise the
level of decision from the State to
the national level. We wanted the
cooperation of all the political
parties. At that #ime, the mover of
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the resolution who is now holding the
Government responsible for thiz and
that said, “No; we have nothing to do
with it. It is your funeral”; That
is the normal attitude they take
when we consult them on national
issues,
ot wq fowd : ww @Y fnig
A Eaam dgn wrged ¥
¥ ozg wg fadft oFff wiw &=
T1T &G1ET |

SHRI Y. B. CHAVAN: If we had
taken the decision, you could have
blamed us. But we were in the pro-
cesg of deciding a national problem
and we wanted your cooperation.
-
oft wy fomlr : 13 FAEd F TIA

¥ 9gw wY AE qor ! & qoX o7 F
fomr a1 fF = Swar #3717 foa
FE ¥ 9z ST § | T W9 AH-
&% ¥ 93 5@ & a9 w9 gasr -
T AT 9T A=A RS §

SHRI Y. B, CHAVAN: He has not
followed what I said. At that time,
no decision had been taken. This
was only a proposal put out for con-
sideration. We wanted to consult
them when we decided to raise this
issue to the national level

st 7w fomd : 13 S0 ¥
9EY ST g 4T | TW FT WG &
qre 1 S TE

& TReWTE W WY ¥
9B T A7E HraaT AgY g |

e wy femd : wa7 wEE A
i i gw & qar F@ 9 7 A7 A g
FHr AT qBAT | FW AE ¥ TEALC-
fa vy a1 &< ¥ Fa7 wraeT & 7

SHRI BAL RAJ MADHOK: Gov-
ernment accepts that the opposition
should be consulted. But the con-
sultation should be at the proper
time,
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&Y Qo gHo WY (TAT) : waY
ARIza qeere-fat aw g @ &
T AU TG FE T & F I B waie
A iaR gl s s & 5
987 A AT @I € | WA WIT A
T @T R AT AqF 1 g0 AW F
g T R

S gAATY THUQ AT AW
X § "€ 17 qAT RIA | T
o9 F FF THZAT § AT T q@F 7
F0 ®raer g 7
I am repeating again. When a final

decision of a problem is not taken,
we are consulting you and at that
thme you say, “It is your funeral”.
Now you are telling us that thig is
because of the reorganisation and so.

(st we, formlt w9 Y @A q@AT
arfgT 1)

I do not want to go further
into the details of it. As the matter
of reorganisation was referred to it
was my duty to refer to it. As I said,
this is a very difficult and complex
problem. Let us not make use of
it for any party purposes because
that will lead to further complica-
tions.

As said in reply to some questions
yesterday, maybeit is possible that
this atmosphere which was created
about the reorganisation problem
may also be resporsible for the trou-
bles that started. But I must leave
this question open because the en-
quity commission is sitting and it is
much better that they go into the
causes and examine them.

SHRI HEM BARUA: What about
the Prime Minister's reported state-
mernt in Jorhat?

SHRI Y. B. CHAVAN: The Prime
Minister’s statement was published
completely out of context and was
incorrect. First of all it was not a
statement. As a matter of fact she
made one thing clear that no final
decision has been taken in this



Disturbances in

781

matter. That was, really speaking,
the important thing, that no final de-
cision about this matter had been
taken. That particularly thing was
not mentioned at all.
ference to the Ashoka Mehta Com-
mittee’s report was put in such a
way as if the report had been com-
pletely rejected and that put the peo-
ple against us.

19 hrs.

SHRI HEM BARUA: Since you have
said that, this is in the process of
negotiation, the reorganisation of
Assam and the form it would take,
and since you have also mentioned
the Ashoka Mehta formula and all
that, we think that the Central Gov-
ernment has not come to a decision
as yet. Since the Central Govern-
ment has not come to a decision as
yet, as we understand from your
pronouncements, what business had
the hon. Prime Minister to make a
statement like that—might be a dis-
torted one that appeared in the Press?

SHRI Y. B. CHAVAN: She did not
make a statement. That is what I
am telling you about.

SHRI DHIRESWAR KALITA: Why
did she not contradict it in the Press?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): I did not
hear what the hon. Member just now
said, but I just want to clarify that I
have made no statement whatsoever.
Some people came to see me and they
engaged in conversation. Many
things were said. When they asked
me about it I said just what the Home
Minister has said to the House, that
no final decision has been taken, we
are in the process of consulting the
various points of view—they had put
their points of view—and all matters
will be taken into consideration.
Then they asked about the Ashoka
Mehta Committee Report. I said that
that will also be taken into considera-
tion but that the hill people had re-
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jected it and that view also had to be
considered. That is all that I said
and nothing beyond that.

SHRI HEM BARUA: The hon.
Prime Minister’s statement is one of
the reasons for the trouble in Gauhati,
If it was not correctly reported it was
the business of the Prime Minister to
correct it immediately. Why did
she not correct it immediately?

SHRI Y, B, CHAVAN: Sir, I do not
want another dialogue to start. It
is ‘better that I dea] with the points
raised in the speeches. This igs the
background about the reorganisation.
This question will have to be follow-
ed further with constructive thinking.
I would make an appeal to al] politi-
cal parties to give co-operation in
these matters,

Whether the Central Government
has faileg particularly in this matter
is the main question.

SHRI RANGA (Srikakulam): When
you said that the administration fail-
ed and there was no administration,
that was good enough reason to have
President's Rule there.

SHRI Y. B, CHAVAN: [ will try to
deal with that. What I said there.

SHRI NATH PAI (Rajapur): Here
also reiterated that the administra-
tion failed.

SHRI Y. B. CHAVAN: I said the
loca) admimistration had compietely
failed,

SHRI NATH PAI:T You did not
mean the Municipal Corpoartion but
the State Administration.

SHRI Y. B. CHAVAN: The words
I used are in record. I am repeating
what I have said before, This is not
the first time I have said it. 1 said
it in Gauhati itself. I had mentioned
this matter to the Chief Minister him-
self that the local administration, the
loca] machinery had completely failed
that the Collector wanted to enforce
law and order but he could not do
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that. That is a fact, In the process
of this inquiry if it is found that cer-
tain policies of the State Government
were also responsible certainly the
State Government has to face the

music. What can 1 do about it?
What comes as a result of the
inquiry. I do not know. Nobody

intends to protect anybody. At the
same time, as somebody said, Mr.
Chaliha is one of the finest pationa-
lists in Assam. I must say it. He
is working in difficult conditions

there. We must wunderstand his
difficulties also. I must not start
questioning his bona fides in this

matter, questioning the bona fides of
the State Government as such. They
were asked immediately to start in-
quiries and send investigation t~ams.
1 have got information that they hawve
appointed a special CID DSP, a
Deputy Superintendent of Poiice,
some 15 to 20 inspectors and many
sub-inspectors,

SHRI NATH PAI: These are the
guilty persons and they are going to
carry out the investigation.

SHRI Y. B, CHAVAN: Other people
have been brought in. These people
who were responsible for administra-
tion in Gauhati on the 26th have been
transferred. The D.LG., the D.SP.
and the D.C. have been transferred
ang other officers have been brought
in and they have been given the
responsibility of carrying on the in-
vestigation in a proper manner. A
large number of people have Leen
arrested, some property has been
found out and prosecutions are being
started. The judicial inquiry has
also been ordered and Justice Sen
has been appointed as the Inquiry
Officer there.

Now, Shri Madhu Limaye, while
moving his motion made one specific
charge and he said, “I charge you"—
that is why I am mentioning it—that
we had information about this trouble
of 26th January and that we T:;_ m?t

anything from here. is
?vohere jPhe gis wrong. About this

FEBRUARY 14, 1968

Assam (A.M.) 784

question of reorganisation and the
poster campaign, etc., we were aware
of it and we had raised this guestion
many times with the State Govern-
ment and we had pointed out to them
that this was something very serious
and some of us have had discussion
with the Chief Minister 3lso on this
question, once or twice. I must
say that it was pointed out that pos-
sibly Gauhati city itself might be the
focuss of this trouble. So, as far as
the Central Government was con-
cerned, considering their owp as:ess-
ment of the situation, we had warned
them about the possibility of what is
likely to happen. But we must also
know that in this constitutional set-
up, when we work in such matiers,
the Centra] Government can be use-
ful ip giving them assistance advice
and many other things which we did.
But about what exactly happened on
26th January, naturally, as I suggest-
ed, had no anticipation of this exact
form of happening taking place there.
The Central Police force, whatever,
we could spare, was pesent in other
parts of Assam. If they had a pro-
per assesment, they possibly could
have made use of it by sending
police force there. As far as the
Central Government is concerned, it
will be very unfair to say that we
had any prior intimation of this parti-
cular thing happening and that we
did not do anything. Certainly, if we
had failed, I would have come for-
ward to say, “I have failed”. 1 wull
not hesitate to come and confess if
there were any shortcomings in our
thinking or in our working. There-
fore, this charge is completely un-
founded.

Then, the fact remains how these
things are happening. I wouid like
to submit for the consideration of
the House, without any excitment,
without making any allegation or
charges, that all of us have to sit up
ang make some heart-searching. Cer-
tainly there are strong views about
certain matters. But we have created
an atmosphere in this country that
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this country, which according to him

nents and take those issues to the » is the Congress Party and this Gov-

streets and create ap atmosphere of , ‘ ernment, then I oppose the mwtion.

violance and then do what we like..
Whether it is Assam reorganisation,
whether it is Hindi, whether 1t is
anti-Hindj, whether it is anything
else, we have created an atmosphere
of taking issues. to the streets and
deciding them there. The constitu-
tion can function if there is a demo-
cratic value accepted by all ¢« nverned
and the democratic value is: Think
honestly, stick to the convictions and
try to persuade the other man to
your point of view by argument.
This is the basic value on which any
democratic Constitution can functicn.
If at all anything is responsible, it is
this new atmosphere that we have
created in this country, the attitude
of resorting to violance, taking all the
issues to the streets and doing as we
like. When we create this sort of a
feeling in the country, naturally, the
younger generation become the first
target of it. When they sce that
the Ministers go on the streets and
break the law, why should not they
do so. When that sort of a feeling
comes in, how can you blame them?
If at al] we take advantage of this
discussion, it is this. Very grave
issues are at stake. What is zt stake
is something very big for this country.
Therefore we shall have to search cur
own hearts and think in completely
different terms. We have to give
priorities to things which deserve
priority in our national life. National
unity has the first priority; democra-
tic value has got the first priority in
this country.

1, therefore, would make this ap-
peal te the hon. Member Shri Madhu
Limaye, If it was his intentiun

_through this motion to invite the at-
*tention of the country and that of the
}Mernbers of this House to this parti-
1' cular aspect of the problem, then he
. has served that purpose, bul if it was
" his intention merely to take a nega-
I tive attitude and try to find a scape-
| goat for everything that happens in

DR. KARNI SINGH: On a point of
clarification. He has not answered
my quetsion. I had asked him a
very pointed question, and I would
like him to answer that. There has
been a very grave breakdown of law
and order in Assam. 1 wish to ask
him now, as I did in the course of
my speech, whether Governmeat pro-
Pose to impose President’s rule there
as they did in Rajasthan on very
much less grounds.

SHRI Y, B. CHAVAN: 1 thought
he had asked another question and
1 Was going to answer that, He had
raised some other quetsion also,

SHRI BAL RAJ MADHOK: I had
raised the question whether the Cen-
tral Government have advised the
Assam  Government to give citizen-
ship to the infiltrators from Pakistan.

This was told to us by the Ministers
there,

SHRI Y. B. CHAVAN: I shall
answer that question also. Again
this is one of the misunderstandings
that is going round in the country.
Somebody has also written to me
about it; I think some question was
also asked in Parliament and I have
already answered that, What we
have done is this. There is no ques-
tion of asking any-State Government
to give national citizenship to those
people who are infiltrators, There
is no question about it. The only
question is that there are a large
number of people in this country who
during the last twenty years have
been allowed to stay here on a year-
to-year basis, on some compassionzte
grounds. There are a largs number
of people in different States who
came over and who overstayed here
and because of their family relations
here and other human considerations,
Government, after giving carefu]
thought to the matter, have allowed
some people to continue here on a
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Year-to-year basis. It js abou: them
that we have told the State Govern-
ments to consider their cases. The
reason why we have said so is this.
If we allow some people with our
own permission to stay here without
being citizens of this country . . .

SHRI RANGA: Are they lakhs and
lakhs?

SHRI Y. B. CHAVAN: . then
they get all the advantages of citi-
zenship but they have not the obli-
gations of citizenship.

SHRI BAL RAJ MADHOK: Are
there just a few cases or are there
lakhs of such cases?

SHRI Y. B. CHAVAN: They are
not lakhs; they are just a few hun-
dreds. It is about them that we have
told the State Governments to con-
sider this question. There was
never any question of asking the
Assam Government to give citizen-
ship to those people who, against the

rules of that State without any
permission, entered that State, We
have not given any instructions

about those cases. I hope my hon.
friend is now wiser about the mat-
ter,

As regards the question put by the
Maharaja of Bikaner, there is no
question of taking over the Govern-
ment of that State under President’s
rule. That is absolutely a clear
thing. There was no constitutional
failure in that sense and, therefore,
there is no question of President's
rule there.

DR. KARNI SINGH: What happen-
ed in Rajasthan?

SHRI Y. B. CHAVAN: The hon
Member had asked me another ques-
tion which he has forgotten to men-
tion. He was asking me a very fun_-
ny question in the course of his
speech, First of all, he referred to
lack of persons and great figures
with any national stature. I have
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no answer to that, because it is

‘'quite true that Gandhijis and Nehrus

cannot be produced every ten years
in this country.

DR, KARNI SINGH: We

accept
that.

SHRI Y, B, CHAVAN: None of us
can even dream of comparing our-
selves even to one-fourth of what
they were. That is the position on
this side of the House, and possibly
that is the truth on the other side
of the House also. Nobody is born
a national leader. In future times
also there will be nothing like that.
I do not say that I do not belong
to a State. I certainly belong to a
State, who does not belong to a
State? Is there anybody who can
say that he does not belong to a
State?

DR. KARNI SINGH: I do not think
that that was my question,

SHRI Y. B. CHAVAN: Is there
any person who can say that he does
not belong to a State or to a lingui-
stic group? As everybody else does,
we all do belong to particular States.
In this country, as far as my per-
sonal assessment goes, in the years
to come, there will be leaders who
wil] have ultimately to grow out of
their State politics. Nabody will be

‘just born or dropped from the skies
‘as a national leader. So, it is no use

merely blaming each other, and say-
ing that one is only a State figure. I
belong to a State and e\fary‘body
else belongs to a State, He is fortu-
nate ip being a Maharaja, because he
was born a Maharaja.

DR. KARNI SINGH: On a point of
clarification.

SHRI Y. B. CHAVAN: I am not
yielding.
DR, KARNI SINGH:

very unfair stalement.‘
question of Maharaja here.

This is a
There is no
1 can
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also refer to him. As Shivaji the
Second, but I do not.

SHRI Y. B, CHAVAN:
take it as an insult.

I do not

In a debate, if he is prepared to
give, he must be prepared to take
also. He is a sport, a great shot, an
international sportsman. Where is
that sportsmanship?

DR. KARNI SINGH: I think he
has misunderstood my point, What
I was saying was that the vacuum
that hag been created by the passing
away of Jawaharlal Nehru has to be
collectively filled up.

SHRI Y. B. CHAVAN: Thank you
verY much for that. When You give,
you enjoy; so when you have to
take, you should not whimper.

DR. KARNI SINGH: No, no,

SHRI Y. B. CHAVAN: Anocther
thing he mentioned was about self-
defence. He was worried about what
is self-defence. Self-defence is gua-
ranteed under the Penal Code. He
knows about it as much as I do. He
wants all the rules of the game and
about self-defence also laid down.

DR. KARNI SINGH: The situation
as jt exists in Assam is an extraordi-
nary one. It is not a normal law
and order situation. The citizen must
know how he could protect himself.

SHRI Y. B. CHAVAN: If he
wants to resort to self-defence, he
has to take all the risks of self-
defence. This is the only rule of
self-defence.

DR. KARNI SINGH: What
pens When the Government
defend the citizen? Suppose
is gsuch a situation prevailing. I want
to know what constitutes self de-
fence and what constitutes’ murder?

hap-
cannot
there

. SHRI Y B. CHAVAN: On that, if
he comes over to me, I would have
a discussion with him.
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DR. KEARN] SENGH: All right.

SHRI Y. B. CHAVAN: I think I
have answered his question.

P oo wq fawd (YI) : wErw
HEI, 999 9gT 9 §F 479 9% qqOS
# fo gy ot ¥ Sy aeli ¥ Ay
Ha-sargas ag ata wE FFgw Al
¥ AATg-nwaTr $THF HEer g v
E

B

&t gaRTATE ARW ;. W%
art # vy g, 70 F X H A W@
4|

B shoufmd: S, & g @
SeaTfE A gn & qeg-awhrT &3¢
FH W WY FAT AR §L L

St TN AR T wT
aga E

ot wy fed © @Y ST ST &
9g WX GAET & IAAE ¥ 9@
far &3, gaT Y § Fam A g o
h |t TIEAT AP . qOF A
W HRET ARy &

I am keen to discuss with him also
on that problem. But thers is no
decision taken yet.

ot auy famd : T wEEw, &
®1§ grer @ E | AET F g v
qEATg 5w ¥ ggam AT Ay
& @ Sir F7% & g Wi wwmEy
T IFAT F I8N HL | FATK A1dl FY
qg 9 AT A WM, IRT AT 0T FAT
& 7g w3, wWifE 78 g A §,
TH qCE A T FTAT IART WIAT ALY
o

I 3% G AT F, T W & AT

it ®Y gAaT an, A Gar

2 fir o i TR g AR F o,
TEHAT qAA F R AR AT H
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[t 7y femd |

9 T A& AT § | gHAM WAL
wif deSeRrET aw o &
FoFFIMIAamR AT ; Af
uE g § I @i §, TR 8T
FR AR AT B a<E F avq g
wwT wifgd—aast faaerar § S
wifed | ot & v g |

WS WgRy, v 991 48 & %
wEF 13 I w1 AT e
o1, ¥T g fAT 9T 47 99 0F gETS
qr ? wene w@ERW, wEW § wEa &
IITEA. FT ATAAT 367 15 FEHT & &
T gu, a7 oF AN A9 R AW
FATHT ¥ g A AT R, I J A0
T, A www & qgrEr g ¥ few
6t wAFAT FT FroAT T+

Tz ¥« T ard) oW gL
afafe I A7 gawr = A e
%Y fer it @ 7Y ard ¥ A w2w i
aaq & @ fgewr a1 39% fou g
F WU @ g™ AT qEEE_
AgE 7 wg o1 ¥ w@mEw § "Aww
qUREFT FHET AW AT AZFEAT
TEeqT WE 78 | @Eadr § wrew
et 1 ara fawelt | qrEEwT FHE
31 w1 T @ ST Afww 13
JAEE Y A vy ¥ gH A a
T I AT K W F—T
*1¥ fa el g g BT @ o oF W
R 8, S AT &, T wAY S
TR TF qETE 27 § 1 OF www A
N WA HWE ) v
m(sﬁﬂt&)&fwaﬁ ag w8
e
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“A federal structure composed
of federating units having equal
status, not subordinate to one
another, ghould provide the basis
for this reorganisation.”

uw ag 4@ wer nur § i zEd
F g AENI AN w=w #
FEIAATE :

“Details_of the scheme, includ-
ing the subjects to be allocated to
the regional federation, would be
worked out within six months by
a committee on which all con-
cerned interests would be repre-
sented. At a later stage other
administrative units in the eas-
tern region may also join this
regiona] federation.”

a8 ag W o Tl 5w W)
g &1 IR g5 g8 a1 A 1 I
¥ gee-wwigw feum ar Tgf, wEs
vt g, wrae A fen e, s
g% for off o 9@ 91 | W AT
wga1 wga § v qE § wrfaer qwa
q T T FT AT 47 AT A qHH
¥ Aot seTeT HoEi q@T 9wl
aga ava wfafear ) T @ a1 a7 A
gz wifagr wgw TEE AW iy
&0 o 77 & wgaT g AT ) AR A
W Hgar wREr &8 AT A s

aaTE 97 fawge ek fawdm | e
#1 I g% 2w Hifay

“Federal gtructure should not
be the basis of the reorganisa-
tion of the present State of
Assam.”

7g 2 que? et awsy THY
uF, 8 A A 9@ § A qW AREL
T ¥, frod R R ¥ agw
HTgW &1 YT W | Ay A €
w7 g & Twd ?
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“We feel that the matter is of
national importance and that a
decision should therefore, be
taken after ful] consultations
with the leaders of different par-
ties in Parliament.”

g A AFRFIT H w2 §
gAY 9T 4T uATE o f§ gwenr *¥
IAWIA & GO qOT AT F I
oq AT FAY  FIA § AT ST
FIA FA F AUF ¥ gasr v waOgr
T & wAve g R m e A A
wgar § f& gurdt wawg w1 oW
IAET WIAY qIET F | AEAT A F
qvaTq, A AR GAAT KT 1 qE
sigafey Acaom s @rar fF
oy uw w4 F oo fadar g
Y qATE KT A0ET Ft IAAEr 6%
fr sy waw ¥ faenes feafa sew
g 1 A7 Ayar w°@F wme wE@AT
7 AT ¥ &7 S v ar fw A
faederar A7 awae faddr gam
a3 @Y ag faega agrd | @ 15
wre %1 faefaer & | aEeETFrAETE
T TAR At § AE A AF AT H A1
AT AT TR AT W FT AW O
TATAT AET 9gaT | wwy WY & wmgar §
f& aw @9 AT o # g
g f fredt are o Ao awen o<
AgE T TG 4 AT Fx gy oy e g W
& e oY @& § o7 @A FF@AT W
AT areer & frad agrer S At
g S wg Ot fe wo fewa
¥ wrq qwer Fifad | ag g @ o9
(-4

wa garw @ v g feoag W
IMEA G IR AT TG TER
wr e 7T 2 7 us w§ ¥ Ty
H TE 9T R A g4 T H1X
g FT GEA § | Tgiv e fRam
W Ol # g W
forar oy i e wranfea &1 wew e
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s, W fear s, SaE Ml w
AT T FA, LT AT | Tg 8 G
3T W, AR AT IEE & A
S0 W § F¥m e o )
¥ e fed¥E qg=a F aEvE e
TOF § 9T @7 I § I ¥
&Y fear | Sad g A wgr av v
g 24 Y, 26 FT F@T AT ? A
Sl W F gAwr  ger fae o,
¥ 77 w1 & fF 9w g & qEwe
™ WE F TEAz waf® Al a%
fromr Tmd % ¥, w%T s Fafad
F FEAT 9T, THfeRT FT IFA 9L
Fmfaai #¥ gemT 9, ¥ @i
AR FLT qFTT Wi 56 TH-
ardr A A 7

s wgrew, & ¥ o g
TR R G A ARIE A Jarwgr
wife Teufy e g7 wwer s &
amag g e K ow
T w&T Fg m i o ghcaron & sfs
TENEE, W4T TTH WL AT TH FT /IAAT
qrgafaa ety wrew fear ) = R
WA T FEfRE A0 w1 T
AT G HA FIA AgT TCY T o pwwr
WHR § AT THEAT g1 AGT {7 qwA

AT Y LT g1 HwAt R ot weafre
L #1 919N @ 7T famm sy
ot Toer ¥, few e Y T €

TATTH, TET AT FSUT | Wy Fardy
ZAT T AT B T 7% 7 SEQ
7 gafar oeafs W ®Y /R 8
faar) agram X qe @ g | § awiw

q wr g AfeT § o s oy
wan g 5 oaefs wman v dx
wie g ¥ faw g aw @

T ag waw ¥ forg ger gt & o oo
& forg WY Y, gfmm & fao o a§f
o< ¥ & fog o Ay wr 1 fecdgT
AIEE EAET W1 ¢ 7 g HAT WeY
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[+ =g fod ]
T J@T g gafwe  tAEr faer s
FT ga+T "wfgwTT &

rezafa wre= ¥ gera W @faam
¥ 256 gTC § AT 7L 37 77 AiG-
TR

“The executive power of the
Union shall extend to the giving
of such directions to a State as
may appear to the Government
of India to be necessary for that
purpose.”

gt FA T F}own ¥ fog
assgr W faeR sgrmr § fF ax
T W FER GfAEE R wAi
¥ wAaTT 9% | @1 ¥ a8 ST wRAr
f& Ta1 3@ @ a0F w7 fagw faar
a1 HT W Afgs # i A Al &
a1 ¥ gasar grir fw qeafy WA w
wira U sedr @ § 1 AR W
ag F IET TR FT § A1 q
AR | qg AT FT @ F P oA wE
& g fam AgY AT gAY ST
E g W ST WIT WIS FY AT A
T AE | a8 F1E wEw F ¢ T2 AGY
g5 & 11960 FT IJTEW TE A
a1 | 6T oF, T a9 9gS FAL gIAT
& o ag A A g W R 1 safey
# zA%T ¢ ATHY ¥ AT s & fA
Fa gl g | SR Far fF Ay
arfw 7 1 e FET TEHTCAIAT TS
1 FAT FAT FT FEa; (5 afqgry w1
TIGHFA FT AL A AFACH F FAAT
H @7 FF F AU gw waw agrdd Ot
% wmmr 1 wefaw mwEEeT & &
fiaes gt g A srfors swiaTaT
# g ag w77 g & 5 ¥
#TFT 3T Tge agrEr S FT AT
sRfrs wretar 1 78 waAT G 05
G # ¥ w0 ) Aoy www ¥
# wgm fF o7 A AaETH w7 AT
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7 w1 g 8 FFmr ) At g
F a7 § 49 & Fg1 Ig F qqF 9
fear T |azqvqtrﬂrw~{rqr(rq
i AT Ay BT AR THT Fg F
Iggwd 7 wrg ? fEdt F7 o gaw
Ty WA AEE ) gafRc & nmr
veara aifug 49 & wawg g1 F qgm
g 6 937 3% 9Em T FT 2 WET F AT
TE%T fTee 51

MR. DEPUTY-SPEAKER: The
guestion is:

“That the House do now adjourn”
Those in favour may say ‘Aye’.
SOME HON. MEMBERS: Aye.
MR. DEPUTY-SPEAKER: Those

against may say ‘No'.
SEVERAL HON. MEMBERS: No.

MR, DEPUTY-SPEAKER: I think
the Noes have it. The Noes have it.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (DR. RAM SUBHAG
SINGH): Sir, we want the votes to be
recorded.

ot 7y fewd 0 § AW A FC
gad &, IAw AfgFiT @&
MR. DEPUTY- SPEAK!R You do
not want a division?
it wq fowy : IR wo fEw
TUHETER |
SHRI S. KANDAPPAN  (Mettur):
When the decision is not challenged,
why division?
oY wy fowd : 27 ®1€ T 7§
&1 gmt ag e o whwar adi
&\ TET &1 Uy ¥ AT U FT
@R
SHR] UMANATH (Pudukkottai):
Are they challenging it?
MR. DEPUTY-SPEAKER: They

have not challenged it. They demand
the recording of the vote.
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st wy foma : fovg fraw & we?

MR. DEPUTY-SPEAKER: So, he is
raising a point of order.

st vy forrdt : Feifen foa fram
L

MR. DEPUTY-SPEAKER: 1 think
they have demranded a recording of
the vote. They have not challenged
my decision.

ot vy fomrd - 7, 7

MR. DEPUTY-SPEAKER: They
nave a right to challenge: they de-
mand the recording of the vote.

SHRI UMANATH: Under which
rule?

MR. DEPUTY-SPEAKER: I  had
announced the decision; I stick to it.
they have a right to demand a re-
cording of the wote. That is wull.

=it wy o : a7 7 AT 1Afa-
VAT HT T AET GT | |G F FAT
wfawETa F1 $=E A= I |

MR. DEPUTY-SPEAKER: There is
a difference, Mr. Limaye. Please lis-
ten to me. It is not a question of no-
confidence, They have demanded a
recording of the voting.

SHRI RANGA: Sir, this ig not the
first time that we are being defeated.
We are not afraid of finding ourselves
in a hopeless minority. But then the
point is, we must be able to ynder-
stand each other properly. (Inter-
ruption). Are you hearing me or
are you making silent comments?

MR. DEPUTY-SPEAKER: 1
listening.

am
SHRI RANGA: You can enjoy your:
self. ..

MR. DEPUTY-SPEAKER: I said I
am listening.

SHRI RANGA: My point is this.
This is not the first time that we are
being defeated in this House, We are
not afraid of finding ourselves in a
hopeless  minority. {Interruption
The Minister of Parliamentary Affairs
wants to enjoy this as a big joke, But
the point is, we must be able to un-
derstand the poeition. I have been
here in this House for a much longer
.zic than some of my friends on that
side. What we have understood is
only this: when we do not challenge
vour decision—"The Ayeg have it” or
“The Noes have it"—then we under-
stand that there is to be no formal
division. If, in spite of it, you want
to create a precedent here, I have
no objection; it will go down to your
credit.

MR. DEPUTY-SPEAKER: The deci-
sion of the vote has already been an-
nounced; it was a voice vote, There
was a demand for recording the votes.
You have already mdmitted that you
are in hopeless minority. (Interrup-
tion). So, the motion is lost.

18.34 hrs.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—contd.

MR DEPUTY-SPEAKER: The
House will now resume the debate on
the President’s Address.

o ML T (=) : IITSaer
oft, Tegafr & sfeemew & g9 & 9
g7OATE FT TEAT WAT § IR TG
w & g Fawgwrg |

MR. DEPUTY-SPEAKER: The hon.
Member may continue tomorrow.

19.35 hrs.

The Lok Sabha then adjourneq till
Eleven of the Clock on Thursday,
February 15, 1968/Magha 26, 1889
(Saka).
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